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LOK SABHA DEBATES

——

LOK SABHA

——

Monday, March 19, 1978/Phalguna 28,
1800 (Saka)

—

The Lok Sabha met at Eleven of the
Clock

[Mr. SeEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

Training and Visiting System of
Agriculture extension

+

*384. SHRI VASANT SATHE:
SHRI VIJAY KUMAR
N. PATIL:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government propose to
intreduce Training and Visiting System
of Agriculture extension on the basis
of the encouraging results achieved;

(b) if so, details of the proposals
formulated/circulated to the State
Governments and the reaction of the
Government to the proposal and the
progress of the Training and Visiting
extension system introduced so far;

(¢) whether the State Governments
are not inclined to adopt this system
and have raised some objection;

(d) if so, details thereof; and
(e) details of Central assistance

mmwldwﬁm of

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(e). A statement is laid on the Table
of the Sabha.

Statement
(a) Yes Sir.

(b) The “Training & Visits” (T&V)
agricultural extension methodology
aims at ensuring effective transfer of
know-how from research stations to
farmers' flelds. The system involves
two stages: State-1, “Training” pro-
vides for transfer of technology from
the research scientists|subject-matter
specialists to extension workers, parti-
cularly VLWs, on a fixed day and
time, once every fortnight. Stage-II,
“Visits”, provides for transfer of
know-how from the extension
workers through a fixed time table
of visits once every day or fortnight
to groups of farmers in each VIW
circle.

Details guidelines regarding the
approach have been circulated to the
State Governments. These provide
that 75 per cent of VIWs should be
deployed exclusively for agricultural
extension and agricultural production
programme under the control of the
State Department of Agriculture to
serve as a well trained professional
extension service, A VIW ig provided
broadly for a group of 500 farm fami-
lies in intensive arems like major {rri-
gation systems etc. and for a group
of 800 farm families in other areas.
One Agricultural Extension Officer Iy
provided for supervision of 8 VLWs.
Subject-matter Specialists are provid.
ed at a sub-divisional level for train-
ing VLWs. The extension services is
placed under a whole-time Additional
Director of Agriculture (Extension)
with suitable technical assistance
under the overall charge of Director
of Agriculture.
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Projects based on the above ap-
proach are so far being implemented
with World Bank assistance in nine
States namely Assam, Bihar, MP,
Orissa, Rajasthan, West Bengal, Har-
yana, Gujarat and Karnataka. Sanc-
tions have been issued for covering
Manipur, Arunachal Pradesh and

Tripura without Woerld Bank assis-
tance.

(c) Other States are ulso expected
to be covered gradually.

(d) This question does not arise.

(c) Under the centrally sponsored
scheme or “Strengthening oand Re-
organisation of Agricultural Extension
Administration in the States”, 75 per
cent Central assistance Is available for
additional requirements of Village
level Workers, Agriculiural Exten-
sion Officers, Subject-Matter Specia-
lists at Sub divisional level, two Sub-
ject-Matter  Specialists at  distriet
level, basides provision of jeeps at
Sub-divisional level.

SHRI VASANT SATHE: According
to the statement issued by the hon.
Minister it is not clear as to—(a)
under whose expertise this scheme of
T&V was preparcd? Was it the World
Bank that prepared it? Was it tried
out in any particular area and if so,
for what period? How much expendi-
ture was incurred and was there any
evaluation or monitoring made before
as the Statement said it was extend-
ed to nine States? If it has been ex-
tended to nine States, the statement
says, one VLW is provided broadly
for a group of 500 farm familiesand
one trained VLW is for 800 farm
families in a non-irrigated area. &
he trained n modern technology
which is supposed to be transferred!

MR, SPEAKER: This is another
supplementary question.

EHRI VASANT SATHE: It s so
vague and general that unless we get
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the first basic thing, how can next
supplementary arise?

I would like to know, in the whole
country how many such VLWs have
been trained? What is the financial
assisiance which the Centre gives in
addition to the World Bank? So, let
us have a complete picture of how
this whole scheme is working apart
from t{he generalities that you have
mentioned.

SHRI SURJIT SINGH BARNALA:
The answer was given to all the parts
of the question and the answer runs
into one whole page All the detaild
wele piven. The hon. memher has
now asked when wa. the scheme
stuted? This srheme actually was
storted in Kbariff 1974, This was
storted with some pilel projects in
Chambal in Rajasthan Canal Area
and Chambal in Madhva Pradesh arca
and in Command Area in Andhra
Pradesh. Small projects were start-
ed. Having got good results in these
areas this was adoptied in other parts
of the country. Now it is already
covering nine States as have men-
tioned and some more States are
being taken up. The scheme is known
as T&V—Training and Visit Pro-
gramme VLWs are not provided
training at special institutes or in
colleges or anything like that. There
is an inbuilt system of training of the
VLWs. We have a system of VLWs
already existing in the countries.
Now this sheme provides that 756 per
cent of these VLWs will do only the
extension work in agricuture.
According to this system, 75 per cent
of the VLWs will have to do the ex-
tension agricuitural work and not the
other work., They are adsigned to &
number of farm families—500 farm
families in intensive aress and 800
farm families in areas which are not
covered by intensive system—so thak
within a period of a week or 14 days.
they can cover all these families.
After getting training from the sube
ject matter specialists who are there
to train them in the sub-division, they
can impart this training to the
The object of this scheme ig fo
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the scientific kngwledge from insti-
tutes and universities ultimately to
the farm level

MR. SPEAKER: What is the con-
tribution made by you?

SHRI SURJIT SINGH BARNALA:
Under the IDA assistance, the States
were allocated like this: Assam—38
million, Bihar—8 million, Madhya
Pradesh—10 million, Orissa—20 mil-
lion, Rajasthan—13 million, West
Bengal—12 million, Gujarat—7 million
Harvana—6.2 million, Karnataka—
11 2 million

SHRI VASANT SATHE: IL has not
vet heen clarified as to what is the
tewming that 15 1mparted to  these
VLWsz m the field of modern techno-
logvy breau » il g5 what Lhe first
part tays:

“The aim is ensuring -effectiva
transfer of knowhow for research
stations to farmeis' firld, The sys-
tem involves two stages:

Stage-I ‘training’ provides for
transfer of technology from the re-
search scientists, subject matter
specialists to extension workers, par
ticularly VLWs on a fixed day and
time, once every fortnight.”

What is the training that is imparted
in modern lechnology once in a fort
night to the VLWs and what has been
the result of this training? How many
VLWs have benefited from this train-
ing who in turn, have imparted this
training to the farmers? Have you
made any evaluation report and can
you place it on the Table of the
House?

SHRI SURJIT SINGH BARNALA:
Under this system, there are subject
mmatter specialists ir sub-divisions like
subject matter specialists in agronomy
plant protection and extension area.
The VLWs get their training from
these people. And after every 15 days
or a week if possible, he vistis one
area. Areas are allocated. For ex-
ample, he is allocated 500 farm fami-
Hu?. He visits them tlmminato:.-t-

" a8
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and them the latest technie
ques that a er has to apply in the
fleld, When it is the time of plough-
ing, he tells them what method is to
be adopted for ploughing, how deep
plaughing should be, which is the best
implement for ploughing, ete. If it is
seeding time, then he will tell them
what type of seeding is to be done,
what type of seed is to be procured,
whether fertiliser ir to be used along
with that ete. So, he has to visit cer-
tain areas on a certain date, This is
a very good system

SHRI VASANT SATHE- lave you
received any evaluation report?

SHRI SURJIT SINGH BARNALA:
In Chambal area of Rajasthan. before
the siart of the project, the yield of
paddy was 20.49 ouintal per hectare
and in 1978-79, afler the start of the
project, 1t has gone upto 43.68 quintals
per hectare.

SHRI VASANT SATIIE. Is it attri-
butable to this?

SHRI SURJIT SINGH BARNALA:
This is mainly because cf this system.
Similarly, in jowar the yield was 2.39
quintals per hectare, it has gone up to
8.30 quintals. Similarly, in other areas
also this has been done. For examrle,
in the Command Area of Andhra
Pradesh, in Pochempadu area, before
this system was started there, irrigated
paddy was 22.85. Now it hag gone up
to 30.05, an increasc of 53 per cent
Similarly, in Nagarjuna Sagar, from
23.20 it has gone up to 33.87.

MR. SPEAKER: It is a long list, you
can place it on the Table,

SHRI SURJIT SINGH BARNALA:
Similarly, there is a beat sugar pro-
ject also in Rajasthan, in the Ganga-
nagar area.

MR. SPEAKER: You cannot give an
answer like this. I! is a long answer,

SHRI VASANT SATHE: Please give
us a report.
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colonies in Delbi. In this connectiom,
may 1 know from the hon. Minister
whether any unauthorised colony in
Delhi has been regularised uptil now
and if so what is the number of such
colonies if not, whether there is such
a plan of regularisation before the
Government?

THE MINISTER OF WORKS &
HOUSING & SUPPLY AND REHABI-
LITATION (SHRI SIKANDAR
BAKHT): The quesiion related to the
transfer of land which is under the
unauthorised colonies. But I may
inform ihe hon. Member that 30 un-
authorised colonies have already been
regularised and the survey of most of
the un-authorised colonies have been
completed and in due course they will
all be regularised

SHRI HALIMUDDIN AHMED: I
would like to know whether the un.
authorised colonies are under the
Development Plan of the Government
and whether the land in the colomes
of Delhi have been acquired or taken
up for planned development of Delhi.
It so, what is the detalled pregramme
and when will it be implemented?,

SHRI SIKANDAR BAKHT: Except-
ing the Government land and the lands
which are under approved colonies,
practically, the entire land in the un-
banisable limits of Delhi is acquired or
under acquisition. Unauthorised lands
can also be on these required lands.
There are a number of conditions which
are fo be fulfilled while the colonies
are being regularised. If the hon. Mem-
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SHRI VASANT SATHE: Is it true
that in a colony called Raunjit Nagar,
the land which was meant for lowin-
come group people instead of regularis-
ing it for them, recently a piece of
about ten acres of land was auctioned
at the rate of Rs. 5000 per square yard?
Who would have been the people who
would have bought this land? In your
regularisation, are you favouring the
fellows by auctioning it in thelr favous
or are you helping the poor to whon
it was meant?

MR. SPEAKER: It does not urise.

SHRI SIKANDAR BAKHT: In
fact, I needed your direction because
it does not arise from the original
question.

MR. SPEAKER: Q, 367-Absent, Q.
368 have been transferred to other
Ministry.

Adequate share for women in
develdpment efforts
*369. SHRI SURENDRA BIKRAM:
be pleased to refer to the reply glven

to, Unstarred Question No. 1852 on the
5th March, 1079 regarding allocation



11 Oral Answers MARCH 9, 1078

for programmes relating {o women and
state:

(a) what suggestions he has made
to the State Chief Ministers to see that
women get adequate share in develop-
mental efforts; and

(b) the percentage of total benefits
flowing from developmental activities
that has been going to women pre-
sently?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARKATAKI):
(a) It has been suggested that a be-
ginning should be made in all sectors
of the State Plan tc earmark a reaspn-
able percentage of the allocations—
physical and financial—for programmes
relating to women. While formulating
programmes or projects their impact
on wemen studied, their negative im-
pact on women eliminated and positive
benefits to women ensured. In all
programmes, imgplementing agencies
and officials be given physical and
financial targets to ensure adequate
ghare of the intended benefits of such
programmes tfo women.

(b) in the Draft Five Year Plan—
19786—83, women welfare has been
accorded higher priority under social
welfare sector. 20.03 per cent of the
total outlay has been specifically ear-
marked for women welfare. This is
besides the benefiis which will accrue
to women in other programmes under
social welfare sector, like ICDS, wel-
fare of handicapped, programmes under
the Central Social Welfare Board and
Programmes under Health and Famuly
Welfare, Education, Agriculture, Rural
Development and others in which sepe-
rate allccation for women have not
been earmarked.
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KATAKI: Sir, I agree with the hon.
Member. According to the Constitutian,
we have to give equal share and op-
portunity to women. But in the last
three decades of our independence,
that constitutional guarantee has not
been translated inio reality, we nave
not got it, (Interruptions). Yes, 1 am
one of them.

MR. SPEAKER: Now, you represent
the Government.

SHRIMATI RENUKA DEVI BAR-
KATAKI: I represent the Government
as well as the women. I feel in that
way. During last 3 decades we could
not guarantee that equality, though the
Constitution has given it. The hon.
Member has asked whether we have
made any survey in the rural areas.
In this connection, I may point out
that survey has not yet been made. But
from time to time, a sectional survey
has been made and on that basis the
Planning Commission has fixed some
physical tarpet as well as financial
larget in this matter,

MR. SPEAKER: For that she requires

time,

SHRIMAT! RENUKA DEVI BAR-
KATAKI: Sir, I have mentioned a
20.03 per cent of the total ontlay.
of the total outlay of Ra 135 crores
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provided for the social welfare pro-
grammes, Rs. 26.14 crores have been
provided for womenr’'s welfare. So far
as the Slateg are concerned, the Minis-
ter for Education and Social Welfare
and Culture has written to all the
Siate Ministers o fix the target, both
physical as well as financial targets.
In response to that, we have got reply
from 10 of the States only and some
of the States have just acknowledged
the receipt of the letter. They have
not informed what is the physical tar-
get and what is the financial target
thai they have made.
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women welfare is concrned, it is not
curtailed.
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SHRIMATI RENUKA DEVI BARA-
KATAKI: So far as
concerned, there ig no such proposal
before ths Government to make rescr-
vation for women. o far as school
education for women and girls in the
villages is concermed, it depends upon
the State Government.

MR, SPEAKER: I think reservation
i3 required for men!

PHALGUNA 28, 1900 (SAKA)
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SHRIMATI RENUKA DEVI BARA-
KATAKI: We can pass a Bill to give
reservation to men. So far women are
concerned, we do not have, at ths
moment, any proposal before us. So
far as girl schools in a wvillage are
concerned, it entirely depends upon the
State Government's initiative,
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SHRIMATI RENUKA DEVI BARA-
KATAKI: There is no question of
banning any religious book or religious
institution.

SOME HON. MEMBERS: Why not?

SHRIMATI RENUKA DEVI BARA-
KATAKI: So far as superstition ig con-
cerned, we have, to go a long way lo
win the battle against superstition.

Suspension of direct supply of fertiliser
to West Bengal
+
*371. SHRI PIUS TIRKEY:
DR. BIJOY MONDAL:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to stale:

(a) whether Central Government
have stopped direct supply of fertilser
to West Bengal wilk effect from Nev-
ember, 1978;

(b) if so, the reasons thereof; and
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(¢) whether Government of India
are aware that the stoppage of supply
of fertilisers will lead to a serious
situation in that State?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No,
Sir. There has been no change in the
system of supply of indigenous and
imported fortilisers to West Bengal.

{b) and (c). Question does not
arise,

SHRI PIUS TIRKEY: I would like
to askg the hon. Minister what is the
present quota sanctioned for the State
and how much the Government of
West Bengal had asked for fertiliser
to meet the demand of the State in
1977-78.

SHRI SURJIT SINGH BARNALA:
We have been meeting the demand
of the State Government. In fact, for
each seasen, in consultation with the
State Government, a quota is fixed for
the State and we try that the fertiliser
reaches the State in time, and here
also, in this case, we have been meet-
ing the demand of the State, whatever
we receive.

SHRI PIUS TIRKEY: I have asked
a specific question about the quota—
what the West Bengal Government has
asked for. He has not replied to
that.

SHRI SURJIT SINGH BARNALA:
They has asked for N—102,000 tonnes,
that meang 10,2000 tonnes, P—272,50,00
tonnes and K—26,40,000 tonnes, This
is what they had asked for. Thiz was
te be supplied through the manufac-
turers and also through the imported
fertiliser known as pool. And out of
this {otal, 88.32,000 tonnes of N,
37.45,000 tonnes of P and 23.45,000
tonnes of X was supplied to the State.
This quantity was lifted by the Btate.

SHRI PIUS TIRKEY: What is the
percentage of quantum of indigenous
and imported fertiliser given to West
Bengal?

Oral Angtoers 6

SHRI SURJIT SINGH BARNALA:
So far as the manufacture of indi-
genous fertiliser is concerned, N was
to be supplied 48.58,000 tonnes, P
20.73.000 tonnes and K 6.14,000 tonnes.
And out of pool, N was 53.72,000
tonnes, P wag 7.13,000 tonnes and K
20.28,000 tonnes.

DR. BIJOY MONDAL: The West
Bengal Government has not been self-
sufficient in production of foodgrains.
Several districts were affected due to
unprecedented floods and the crops
were destroyed. This year, when the
people of our province wanted fertili-
ser for potato and wheat cultivation,
that quantity was not supplied to
them. At least, the authority informed
us that we are getting very much less
guantity of fertiliser. May I ask the
hon. Minister whether he will increase
the quota of fertiliser for West
Bengal?

SHRI SURJIT SINGH BARNALA:
Just after the floods, we sent special
teams to assess their requirement of
the State Government, particularly in
view of the floods that had affected
the State, and we allocated according
to the reguirements of the State Gov-
ernment. And even now, we are will-
ing to sllocate any amount of fertiliser
ag the State Government requires.
There is no dearth of fertiliser.

SHRI SUSHIL KUMAR DHARA:
West Bengal has one crore and 368
acres of cultivable land. Does
Minister think that they can meet
total requirement of the State Govern-
ment by putting the proper manure
in the land?

FRE

SHRI BURJIT SINGH BARNALA:
There are different types of questions,
I have already stated that it depends
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SHRI SUBHASH CHANDRA BOSE
URI; I would like to know from
hon. Minister what is the total

ount of NPK-wise fertiliser we are

ing to import in this year.

SHRI SURJIT SINGH BARNALA:
dees not arise from the question.
is not possible for me to answer it.

hllotment. of D.D A. Flats to members
f Parliament on deferred payment
system

*372. SHRI PURNANRAYAN
HNHA: Will the Mmister of WORKS
AND HOUSING AND SUPPLY AND
IEHABILITATION be pleased to
tate:

(a) whether Government have Je-
wed to stop allotment of D.D.A.
‘luts to the Members of Parliament on
leferred payment system;

(b) whether the Government are
iware that only a few of the M.Ps.
have got such flats and the bulk of
he lower middle class M.Ps. have not
iot the chance to acquire any flat till
o0w;

(¢) whether Government will throw
open D.D.A. Flats for M.Ps. also 8o
that thoge who have made up their
ninds in the two years that have
Jlapsed of the Sixth Lok Sabha, may
-ake a chance to acquire a flat; and

(d) if not, why not?

Frewfwy wie oo awr g wite
vormwn ¥ cre it (sfrom fewe) : (w) WR,
T S dere west R frg QU oo B
waTew W fimr wur &

(w) o gt

() Reewit Rewrer sefireer ot ot gAY
W e @ fag der aver om €

(w) swr dr mit wzam)

SHRI PURNANARAYAN SINHA:
Along with my question, there are
three questions. The ballot favoured
that. DDA questions are to be dis-
cussed in the House, ‘This answer
Blven is not anly anti-anata but slso

Oral Answers ¢

against the principle of national inte-
gration. Delhiwalas think that the
demographic profile of Delhi will be
changed by allotting more houses to
the Members of Parliament coming
from differeni corners of the country.
You know that 80 per cent of the
Members of the present House are be-
low the subsisience line. I do not say
poverty line They require some
accommodation for their own use.
They do not have black-mcney in their
brief-cases to go out and bid with the
public for the plots, houseg in DDA.
8o, my question is that a little sons
of the soil altitude practised by DDA
should be done away with. Whether
the Minister is prepared to open up,
once more, an opportunity for the
Members to buy some flats in the
middle income or low income group :n
Delhi under the DDA.

=t T fewe : T
o die & 1 v g diw
o7, Wy wATE WL fRar T § o
it wrk & 39 % W OT 2 WAl 1978
¥ ww et w1 v e warer fisqn wr
& % Ww ey w@ "aTOT ATon ¥ feny
& 7w AT W wRd § 1 gitew Wi o
&% ¥ v Wy s o wr

14
|
4
A

THE MINISTER OF WORKS AND
HOUSING AND SUFPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): There war a question of sons
of the soil There is no discrimina-
tion between MPs from Delhi and
M.Ps from outside Delhi.

SHRI PURNANARAYAN SINHA:
Since the settlement of land and also
transfer of land in Delhi is controlled
by the Government, this is only as a
last resort of the Government to con.
trol it in Delhi and there is no freedom
for its purchase. The economic posi~
tion of the Memberz of Parliament 18
not so good as that of the brief case
holders with black money. In order to
give relief to the Members of Parlia-
ment, will Government do away with
all the charges—rentals, etc. on flats
given to the Members of Parliament
so that they ecan live in a little bit of
comfort in good Thouses. Now the
houses are not good.
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MR SPEAKER Members of Parha-
ment are not entitled to rent free
accommodation

SHRI PURNANARAYAN SINHA
Members should bc given rent free
accommoadation 1 Delhi s0 long as
they are Members o. Pailament 1Is
Goveinment gomg to do away with
rent?

SHRI SIKANDAR BAKHT 1hs
question does not arise from (Lhe
original question

MR SPEAKER For questions relat-
g to Members of Parhament, every-
thing 15 relevant

WY o faere qreer - &5 ow ar e
we qrgw & wgr ar i fewsit i giew @ cmew
=Y JmaT v gifeame & g W ar &

ww qfara ® @ a1 fa)d owe a0

& w7 okt fowar 1 1 % Qn qww g fs oy
qifegTie

A
g
4
7
i
3
|

ey gl ], A iy aft 4T | qwe diw
% fug o Foadfrr Tt war wr 4y ¥ T
wr qy, wrer w1 Al o 4feT 39 Iy w@w
fiorku 61 oy apw w7 fogr @ & 1 3w Wy
mﬁgﬂ!ﬁmﬁﬁiﬂimhﬂ"fﬁ
it feg 7@, Ty ® fag few wifeg o
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SHRI C N VISVANATHAN: DD.A.
18 not going to allei flats to the Mem-
bers of Parliament under special cate-
gory quota At the same time there
would not be any concession for ihe
Members of Parhament for payment >f
1mtial amount of Rs 15,000 or some-
thing Like that Wil hon Minister
give any cencession io the Members of
Parllament for paving imitial amount
regarding purchase of the flats?

SHRI SIKANDAR BAKHT |In
accordance with the present policy, the
Members of Parhament are entitled to
take all those facilitie, which are offer-
ed to a common man
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*376. SHRI PIUS TIRKEY:

SHRI SHYAM SUNDAR
GUPTA.

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether a Semnar cn the poten-
tial of wood-based industries in the
development of rural national economy
which was held recently in Dehradun,
hag urged Government to ban the ex-
port of raw wood, and instead promote
exptrt of wood products; and

{b) if so, re-action of Government
thereto?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (k). A
statement is laid on the Table of the
Sabha.

Statement

1y (a)-Yex §ir. A SBeminar on the
- #Potential of wood-baped Industries in
{he Development of Rurel and National

'PHALGUNA' 28 1900 {SAKA)
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Economy” was held on 8th and gth
Fehruary, 1978 in Dehra Dun under the
joint sponsorship of Timber Develop~
ment Association of India and Forest
Research Instilute and Colleges, Dehra
Dun. The proceedings of the Seminar
have not been filnalised by the Timver
Development Association of India and
not received by the Government of
India as yet.

(b) In view of non-receipt of the
proceedings by Government of India,
the question of reaction of Govern-
ment does not arise.

SHRI PIUS TIRKEY: I want' to
know: by what time the Government
is expecting to get the finalised procce
ings cf the Seminar? What are the
reasons for the delay and who are the
state-wise members of the Seminar?

SHRI SURJIT SINGH BARNALA:
This seminar was held only on the
9th of February, 1979. So, there has
been no delay. I would not be able
to tell the names of the Members but
I will supply this information to the
hon. Member.

SHRI PIUS TIRKEY: What is the
present acreage of forest in the coun-
try and what is the amount of revenue
received by raw wood export, locally
consumed including fuel? Is the Gov-
ernment thinking of checking indis-
crimmnate felling of tress and ropid
forestation scheme where the hillocks
are getting barren?

SHRI SURJIT SINGH BARNALA:
There are many types of timbers the
export of which has been stopped or
restricted. One of these is teak and
sandalwood. These are totally banned
both in log and sawn forms. The ex-
port of tosewcod is allowed on quota
basis. The export of sal in leg and
sawn forms is allowed on merlt basis.
The export of Gurjan is totally banned
in log and sawn forms except from
Andaman gnd Nicobar Islands. The
expect of Hollock, willow, semul,
mulbery is totally banned both in
and sawn forms. .

We are trying to see that the forest
wealth should be preserved in
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country. We are also trying
in
le::n areas particularly in m;mﬁx (c) the total amount of expenditure

s where siltation is to take place on this scheme (State-wise) uptodate
o conserre foresl, Ofders are peing  scheme for 1070801 |
tiI:i': e:ehzylt the State Governments m scheme for 1670-80?

> . ANT;IE MINISTER OF AGRICULTURE

fetiit wore : ot sPew & wamar IRRIGATION (SHRI SURJI
:,,&i';ﬁ w1 ¥v fmfr *= v fean :i‘:'fﬂ ?ARNALA): (8) to (e) 1
1 . men '
g i b sl B Sttty Iid en S Tauls gt S
gf ¢ uh fmir ax st ﬁmng Statement
Wy w7 &R A 97 ff weT qur 87 @ and (b). O

sh e d (b). Operation Flood 1

o b T R T i T B i

darv ; , in the Stales of
am W w iﬂmwm;m o o & gm:}ana' Uttar Pradesh, Ra;t;tnjh:::-
by Sl o e e, S e
bl Tl B QR R i S e et Bihar
i e o o @ e frw asy  Und he Union Territory of Delhi
ey & aw Al @ & ol afey i in Oct Operation Flood Ii, sanctioned
Wt Wi ow o g oafw e o p ctober, 1978, it is proposed to
wfi TE¥ & Y over practically all the Sta

T Th e tes.

i ' e project is to be implemented
Cermam e GmgiErEe
@ B TR wTo mm fenr ww concern: with the State Governments,
§ @ @) o oW oafy Wew o Gm: raed, The LDC. and the Biste
kg Sl i Governments are wxpacted to anter tut
woft Wit TR At & ag uw o = modalltl;msn the detalls of the
'ﬁﬂﬁmmﬁeﬁﬁammﬂ a es of implementation, As soon
i § ? ag wgm s a particular State compl

! agreement, act pictey the

@ - e Tro actual implementation of
- TS L Gl Lo T pams i e e Wit e
Wfer gk ot ol "l
wm.aﬂmm’@;lww ﬂog:)lﬂmt?mthMtdm
fawre & w1 & fis fem g @ i 1979 is (State-wise) till Janumry,
"m“m!ﬁﬁwaw given below:—

W W Sreme § ITRT g Figures i
wm § t AL L:é:'
Operation Fiood I and mw -
et T Gujarat . . . . | Sl
Haryana"™ . . . . 1053" 54
*378. SHRI PADMACHARAN P e - DLl s
ANTASINHERA: Wili the Mlm::?m Ramows 11 L 1 gl
e Tiaedl e b linister of Uk e Dol e
to lay a sta West L . 451700
ing: y tement show- Tw . . . . 04702
(a) whether programme of ton OTAL . . . Ggr4-8y
Fiocod I and II of the National But the total expend!
Dalty  Rs, 1567.67 lakhs ture, incloing
as direct opersting

Development is nat working
State in every
&r'u hmd;,m by IDC, was Rs. 7072.54
) if 50, in which States this scheme v :1';::7?.
During , a sum of Rs. 2350

is working and in which lakhs iy expected utilised
Etates it is under
likely to be introduced in 1079-80; and Om,-l-.t!l'tm!‘ltllidZ“he
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‘While Statewise allocations under
Operation Flood IT will be determined
after the agreement; between the
States and the IDC, a sum of Rs. 2700
lakhs has been provided in the budget
for the year 1078-80.

SHRI PADMACHARAN SAMANTA-
SINHERA: The Minister gave the
answer that other States will be cover-
ed gradually, ‘Gradually’ means up to
what date? The Government now
takes up the programme in 11 States
only. But when will the Government
cover all the States? And what is the
time limit for this?

SHRI SURJIT SINGH BARNALA:
Operation Flood I is continuing ang it
is to continue up to June this year.
But we are trying that it may be conti.
mued for some time. Operation Flood
II will take about 7 years to complete.

SHRI PADMACHARAN SAMANT-
SINHERA: When i the Government
going to start this programme in Orissa
State?

SHRI SURJIT SINGH BARNALA:
We are now to come under operation
Flood II. We are trying to have all
the States in the country under Opera-
tion Flood II,

DR. VASANT KUMAR PANDIT:
Sir, Will the hon, Minister tell us whe-
ther after the completion of Operation
Flood I programme, any survey heas
been done about the warious schemes
which were undertaken and how much
successs was achieved. Because there
has been persistent criticism in the
press that Operation Flood I pro-
gremme has failed and launching of a
second programme is too premature on
the basis of experience gained. So,
have the Governmenti made any sur-
vey about the entire performance of
the Operation Flood I programme?

SHR] SURJIT SINGH BARNALA:
The benefits of Operation Flood I,
have been assessed and that is why

Ora? Answers 25

Cut in mitk supply by D.MS,

*380, SHRI SHIV NARAIN SAR-
SONIA- Wil the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the supply of milk by
the Delhi1 Milk Scheme has been cur-
taileg much below its existing pro-
curement resourceg and handling
capacity;

(b) if so, the justification therefor
and the extent of hardship caused to
the consumers of milk;

(c) whether this curtailment in
supply has been made as a permanent
feature;

(d) if not, by when it is expected
to be increesed and to what extent;
and

(e) the reasons and justifications for
allowing disparity in the quabty and
comparative rateg in the milk sup-
plied by Mother Dairy and Delhi
Milk Scheme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
. SURJIT SINGH BARNALA): (a) to
(e). A statement 1s laid on the Table
of the Sabha.

Statement

(a) snd (b). Keeping in view the
long-tetm objeclive of ensuring effi-
cient handling of processed milk by
D.M.S., extensive renovalion work has
had to be undertaken in the Central
Dairy Complex. The botthing plants
are also under renovation, and it 18
not possible to handle milk to the tar-
gelted capucity. It is hecause of this
that it iz not posaible to process more
than 2.20 lac litres of milk per day
while the renovation work is in pro-
gress,

(c) No, Sir.

(d) The renovation of the Central
Dairy Complex is expected to be ocm-
pleted by December, 1979 and there-
after the level of distribution of milk
can be suitably raised to 3 lac litres
per day.
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(e) The reasom for bhigher price of
Mother Dairy milk ig because of its
higher fat content than tomed milk
gold by the Delhi Milk Scheme. The
availability of the two qualities of
milk gives a suitable choice to the
oonsumer,
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SHRI AGOKE KRISHNA DUTT:
Is the Government conscioug about
improving the milk supply of Delhi
only or is it also considering about

MR, SPEAKER: The question 1s
Confined to Delhi

SHRI ASHOKE KRISHNA DUTT:
Is it also considering other metropoli-
tan cities hke Calcutla, Bombay and
Madras?

SHRI SURJIT SINGH BARNALA:
This Scheme Operation Flood-1 was
taken up i all metropolitan  cities
and Mother Dairy has comc up in all
the metropolitan cities.

Forest s jcy and Protection of Hima
layan Forests
*382. DR VASANT KUMAR PAN-
DIT Wil the Mmuster of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(«) whether Government  have
taken decision to declare valuable
Himalayan forests a protected forest;
and

(b) the settled policy of the Gov-
ernment with regard to forest protec-
tion, afforestation and deforestation?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). Necessary information is being
collected from the States concerned
and would be placed on the table of
the Lok Sabha in due course. I may
add that we have made efforts, but
we could not get the information.

DR. VASANT KUMAR PANDIT:
The hon, Minister is aware that there
were heavy fioods in Alakandan
Valley Project area. Inspite of that
thing ,the forest Department of UP
has felled green trees through their
own contractors for their own work
and because of this, a Sarvodaya
leader, Shri Bahuguna had fasted and
there has been & continuous andolan,
called Chipco Andolan. What infore
mation hags been collection by the
Government from the UP State Gov-
ernment about this? If not 30, why
was it not collected?
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BHRI SURJIT SINGH BARNALA:
This information was not colletced
in connection with this. But earlier
when the Chipco workers had gone
on strike, we had gone into this matter.
The contractors have been refused any
work in that area and no contractor
:':2; allocated the work of felling the

DR, VASANT KUMAR PANDIT:
I would like to know whether the
Government has any scheme to have
reservalion of foresls in cvery Stafe,
to have “resrrved forests™ which
could not be touched at all, and whe-
ther the Governmeni also lhuave sug-
gested 1o the States to reserve forests
which would be usrful for both stop-
ping silting and for preservation of
forest wealth in the eountry, porti-
culaily in regard to the Himalayan
forerts

SHRI SURJITSINGH BARNATA:
Forestry is a State subject. We have
been advising the State Government
against denudation of forests. We
have been telling them that thev
should have more forests rather than
denude the already existing forests.

SHRI SARAT KAR: Even if it is a
State subject, I would like to know
whether the Minister is aware that in
every State, in the whole country it-
self, the policy is such that the
Revenue Department is clearing
forests to give land to the landle:s
people and the Forest Department is
making efforts for afforestation. Such
a contradiction should not continue.

MR. SPEAKER: 1t is a suggestion.

SHRI A. R. BADRI NARAYAN: Is
the protection afforded to forests con-
fined to Himalayan forests or is it
extended to all forests in the entire
country?

MR. SPEAKER:
ghats.

SHRI SURJIT SINGH BARNALA:
We are writing to all the State Gov-
eruments to conserve the forests, at
least those which are reserve forests.

Including western

MR. SPEAKER: T am sorry Ques-
tion Hour is over.

—

WRITTEN ANSWERS TO QUESTION

Drinking Water Searcity in Dakshini-
purl, Delhi

*367. SHR1 AMAR ROY PRADHAN:
Wil the Minister of WORKS AND
HOUSING AND SUPPLY AND REHZ .-
BILITATION be pleaseq to state:

(a) whether residents of Dakshinpuri
J. J. Colony, Delhi, have rezuiorly
been facing drinking water sca-city.

(b) wheide:r supply of drinki.g water
is only for an hour in the morning and
80 in the evening and as + result of
this people daily fight m the colony
and to 1la- eflect ~ome ec wplaints have
been lodged wilh the poa e .s well as
authorities concrerned, ang

(c) if so, what steps have Guvelri-
meni w0 fur taken to provide ad quate
drinking water to the people in the
colony?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RERA-
BILITATION (SHR1 SIKANDAR
BAKHT): (a) to (c). Whenever there
is paucity of drinking water, there 1s
always some 1irouble at the public
hydrants. The situation in 1’akshin-
puri is no differenl. One more tube
wel] is being provideq there to aug-
ment the supply.

Time Taken for Transmission of
Telegrams

*370. SHRI CHHITUBHAI GAMIT:
Will the Minister of COMWMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that maximum time is taken at pre-
sent for the transmission of telegrams
for the longest and shortest fistance m
the country particularly in rural arcas:

(b) whether Government propose 1o
reduce the time taken in the transmis-
sion and deliverv of telegrams in
various parts of the country; and

(c) whethier Government propose to
introduge the system of indication
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time of transmission by the transmit-
ing telegraph office and receipt of mes-
sage by the receipient telegraph office
ang also the approximate time of deli-
very with a view to detecting official
delays in the transmission of tele-
grams?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir. The time taken
for transmission of a telegram does
not depend on the distance but on the
number of transit stages. In case of
telegrams from rural areas, the num-
ber of transists are generally more.

(b) Yes, Sir.

(¢) The system of indicating these
timungs exists in the telegraph offices.

wieiw W e gror g aifed & oow
ax frgr W

*373. S qrERw qw
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*375.SHRI GANANATH PRA-
DHAN: Will the Minister of AGRI-
CULTURE AND REHABILITATION
AND IRRIGATION be pleased to lay a
statement showing:

(a) the names of the multinat.onal
and other big companies engagei in
sea-fishing in the country;

(b) the value of fish exported by
them during 1877 and 1978; and

(c) the value of trawlers jmporied
by them?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJT
SINGH BARNALA): (8) to (¢). A
statement is lajd on the Table of the
Babha.
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Name ol the Company

1. Indian Tobaceo Company Lid. |
2. E.LD. Parry (India) Ind. ,

3. Britania Biscuit Co. Ltd. (incliling Briania Sea Foods) 203°45

4. Union Carbide (India) L,
5. New India Fisheries (Tul)
6. Tata Oil Mills Co. Ltd.

" 7. Konkan Fisheries Pvt. Ltd.,

Value of fish exportad  Value of
{Rs. in lakhs) impurted
== = e trawlers

1977- 78 1978 (Rs. in
(Aprilto  (April to lakhs)
March) December)

. . 261 79 129° 43 112 57

21643 102°g3 737N
30766 7268
599' 51 27588 42°2q
1066 226° 48 56° 4,
18y 41 304* ot 27 4o

2000 35 20407 No impor

ed trawlet 5
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Menace of Water Hyacinth -

*379, SHRI BEDABRATA BARUA:
Will the Minister of AGRICULTURE-
AND IRRIGATION be pleased to state:

(a) whether it has come to the 1 stice
of Government that a great pubiicily
campaign has been launched on the
menace of waler hyacinth invading the
whole of North India,

(b) whether it is not a fact that some
weedicide manufacturers are organis-
ing this campaign;

(¢) whether research hus not estab
lished the value of water hyacinth @5 a
first class manure and that i1t could be
fully utiliseg for that purpose, and

(d) what measures have been taken
{o stop these weedicide from poisoning
our waters?

THE MINISTER OF AGRICULTURR
AND IRRIGATION (SHRI SURJI1
SINGH BARNALA): (a) and tb). No,
Sir. ‘Government are not aware of any
such campaign.

(¢). Some trials have indicated that
waler hyacinth could pe a useful
sources of manure. In the medium-
term Plan research work on compost-
ing of water hyacinth is proposed to be
strengthened.
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the State Governments/Union Territo-
ries can take up such items of work
for which provision exists in their
budget anq they can show the additio-

(d). Since no large scale chemical
contro] operations against water hya-
cinth have been undertaken in India,
question of weedicides pcisoning our
water does not arise. Further, ap nality achieved over and above their
proved weedicides, properly applied in existing budget provisions for those
the recommended dozes are not likely items of work. The main objective of
to prove hazardous. the Food for Work Programme is ?o

create durable community assets In

Announcing Price of Crops before rural areas which are productive
Sowing in  nature  of strengthen  the

*38]1. SHRI BHMAGAT RAM: rural infrastructure. Also the 'G?v-
'SHRI K. T. KOSALRAM: ernment of India separalely provide
for construction of Post Offices and

Will the Minister of AGRICULTURE Telephone Exchanges according to
AND IRRIGATION be pleased to state: Plan. As such it would not be possi-
ble for the States fo take up the wcrks
(a) “’hethe‘;_ Gmrtern(r:r;ent :1;:‘ tdfo like construction of Post Offices and
clared many times IS i L bgfore Telephone Exchange buildings in rural
Anngunce the price of crops areas under the Food for Work Pro-
sowing; gramme,
til
(b) whether Government are still Indo-Pak talk on Locust

committed to thig promise; and
*384, SHRI P, M. SAYEED:

(c) when will Government fulfil their SHRI NIHAR LASKAR:

commitment?
ill the Mini £ U
THE MINISTER OF STATE IN THE A;’; IRR"I a A;‘I%EN‘” = gfaigutﬁ“ﬁg
MINISTRY OF AGRICULTURE AND - :

IRRIGATION (SHRI BHANU FRATAP (a) whehter Indo-Pak talks on locust
SINGH): (a) to (c). ‘Government are situation in the sub-continent were
keen to announce the support prices of held on 18th February, 1979;

icultural mmodities before their . . . .
REELCH R £2 ! (b) if so, the main subjects discus-

respective sowing seasons and are 4
taking necessary steps in this behalf. RS

(c) the decisions arrived at; ang
Foodgrains for construction of Tele-

phone Exchanges ang Post Offices (d) to what extent the decisions will

help the Indian farmer?

* .
.383. SHR! P RAJAGOPAL NAII?U. THE MINISTER OF AGRICUL-
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:  ~one ANDIRRIGATION  (SHRI
’ SURJIT SINGH BARNALA): (a) The
(a) whether foodgrains will be given Indo-Pakistan bilateral meeting on lo-
if the Stateg take up works like cons- cust control was held on the 5th and
truction of Post Offices and Telephone the 6th March, 1979 at New Delhi,

Exchanges buildings in rural areas ani and not on the 18th February, 1979.
if these departments agree to pay the (b). The main subjects discussed
cash contribution to the Government: were:

and
(1) The locest situation in India,

(b) if not, the reasons therefor” Pakistan and other neighbour-

THE MINISTER OF STATE IN THE ing countries anq likely locust
MINISTRY OF AGRICULTURE AND developments in the near fu-
IRRIGATION (SHRI BHANU PRA- ture.

TAP SINGH): (a) and (b). No, Sir. (ii) Locust control potentials ava-
Under the Food for Work Programme able with India and Pakistan.
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(iii) Review of bilateral arrange-
ments.
(iv) Special survey of the Indo-

Pakistan porder areas and spe-
cia] border meetings.

(v) FAQ assistance in our contrel
efforts.

{c). The following decisions were
arrived aft;

(i) In spite of the best efforts being
made to controj infestation in
the Arabian Peninsula some
escapes of locust swarms may
occur and eventually affect the
locust situation in India and
Pakistan and, therefore, anti-
locust organisations of the res-
pective country must be kept
alert and be geared up to meeg
the challenge,

(ii) Wireless linking of Karachi
with Delhi/Jodhpur should be
expeditiously effected for quick
exchange of locust informa-
tion.

(iii) Both countries should expe-
dite implementation of propos-
als to strengthen their anti-
locust organisations in respect
of staff, transport and commu-
nication facilities and also to
provide suitable amenities and
incentives to the staff engaged
on anti-locust operations,

(iv) Both countries should allow
their respective aerial units to
conduct locust control and sur-
veys close to the Indo-Pak
border and to overlook any
inadvertent crossing of the
border on reciprocal basis.

(v) During the period of gregari-
oug locust activity, daily newsg
bulletins o the All India
Radiv and Radio Pakistan
should be broadcast.

(vi) The special locust border meet-
ings between the locust officers
of the two countries should be
continued, as in the past.
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(vii) F.A.O. be requested to continue
its assistance for special sur-
veys of the Indo-Pakistan

border areas.

(d) If, as a result of the above=
mentioneg coordinated efforts, locust
attacks are effectively handled in the
scheduleg desert areas itself, the far-
mers would be saved from the Adeprada-
tions of locust attack on their crops.

S FOETE T AR qW AR ® &
T FAAT

3601. 0t I(A TET > FAT LAt ]
sitx faad Wt A7 FAAATFAF (@

() AT RTT AEHILR AGFAL, 1978 %
rga:m('ﬁ }mrfr R<a ¥ ATfCTe qAT AT
3a gazd #7 geOr I F a7 ot W
geaeg § aasa o g§ €Y 5 T
o) 7fz 2, At HET LA THTAA
H.am (f:rt?iu farar & AT FXF AEILHA ffaﬁ
ia & Arfeas qqn Artora &1 a7 aEr ?

gfe wix fa=d q’a‘_t (st g o
awar) ¢ (F) S AN
4
(&) 9w & Fdr v
Survey conducted in Kerala by
Archaeological Survey of India

3602. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the Ar-
chaeological Survey of India has not
yet conducted detailed survey of all
districts in Kerala;

(b) if not the details thereof and
reasons; and

(¢} when the whole survey is reported
to be completed?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). A detailed survey of four
Districts of Kerala viz. Trivandrum,
Quilon, Allepy ang Ernakulam has gl-
ready been completed while five dis-
tricts viz. Cannanore, Kozhikode, Kot-
tayam Trichur anq Palghat have heen
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partially covered. The survey in Dis-
trict Iddiki is yet to be taken up.

() The work is likely to be com-
pleted by the end of the Sixth Plan
period.

vl § M «R wrea frandt

3607 Wt www vw wfaR :  wr  Few,

www weatwr et Wepfr weft oz Ty WY
w1 w3 fr :

(%) wa awg wita & gu fean fawn
et fwerEeqwiA gy A & ;

il(ﬂ'} Rt @uuy feadt & ot & fF-
fen dat o foperdt o <k 2 ;

went W

() wm wmmrtﬂﬁiﬁé‘l"lemw

qren gf # fs azafug 2o & qoadi
fakelt fnery deareli % g7 ot wrwdi w0l
% qora fem omar @ o afe zt, A fewy &,
frerzr s g€ ot ; Wi

, (%) FOETC A T 9T 997 STHATEY

fown, ww v sty degfr wamen F
W Helt  (stwet toper W woeewl)
(%) = #umww F IyAsy guAAT § WX
®WWIT 14,000 WY BW i § esaae
stad

(&) faacw sam &

(%) diqew Fefug faafqwwa, ovess
o wE foradiga e o) avena Wi AR
R ® iy f5d 0@ gerwiaa wswg w9
farfirez farwrard wrea g€ o

MARCH 19, 1979

Written Answers 40

waar gy § i off dYo §o wiod frdt
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Expansion of 0il Palm Cultivation In
Kerala

3604. SHRI VAYALAR RAVI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the State Government
of Kerala had submitied any project
report for the expansion of ofl palm
cultivation in Kerala:

(b) if so, whether the Minister had
taken ary declsion; and
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(c) if not, the reasons for the same?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes. Sir.

(b) No, Sir.

(cy Since the continuation or other-
wise of the Centra] participation by
way of Centrally Sponsored /Central
Sector Scheme is yet to be finahsed in
the light of the discussion of the Natio-
nal Development Council, no final deci-
sion has been taken. -

Fodder Froduction in Ladakh

#605. SHRIMAT] PARVAT!I DEVL:
Wi} the Minister of AGRICULTURE
AND JRRIGATION he pleaseq to state;

(a) whether dimimshing {odder pro-
Juction in Ladakh is causing adverse
cffect on the cattle; and

(b) if so, Central proposal {0 increase
fudder output 1o supporl live stock
pupulation”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA: (a) We
have not received any report from
1the Government of Jammu and Kash-
mir to this effect.

(b) The Government of India estab-
lished a Regional Station for Forage
‘Production and Demonstration for the
temperale/alpine region at Shabema
and it is proposeq to start one sub-
station of this unit at Leh. Prelinuna-
ry work on testing of warious fodder
species has already been started.

Under the Desert Development Pro-
gramme in Ladakh during 1978-79, an
outlay of Rs 3.13 lakhs has been sanc-
tioned on 100 per cent grant basis for
the fodder bank to be established nt
Changthang and Rs. 4.68 lakhs for
establishment of grass-land station at
Changthang and Naddar.

. Execution of the gbove projects will
materially help in augmentiing fodder
resources in Ladakh area.

Blocking Money in creating Buffer
Stock of Sugar

3606. SHR] JANARDHANA POOJA-
RY: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that Gow.
etnment have decided 1o creale a
buffer stock of 5 lakhs tonnes of sugar;

(b) if so, whether it is also a fact
that this decision will involve locking
up of more than 100 crores of rupees;
and

(¢, if so, the reasons for (a) above?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH: (a) Yes, Sir.

(b) and (c). The modalities of ac-
yuisition, holding ang priciay in this
regard are being workeg out. Hence,
it wil} be too early to predict the ex-
tent of financial involvement of Gov-
ernment in this matter, However, the
decision to create a buffer stock has
heen taken to even out the fluctuations
of demand and supply af sugar and
impart liquidity ang viabihty to the
industry, thereby enabling them pri-
marily to clear dues to the cane gro-
wers, The creation of buffer stock has
been advocated in the past by several
expert bodies, such as, Sen Commis-
sion, Tariff Commission ang Sugar In-
dustry Enquiry Commission.

S.C./8.T. Posts Lying Vacant in Postal
Engineering, Telegraph and Telephone
Circles

3607. PBHRI KUSDMA KRISHNA
MURTHY: Will the Minister of COM-
MUNICATIONS be pleased tc siate:

(a) lotal number of Class I, II. III
and IV posts lying vacant, reserved for
Scheduled Tribes in each circle of
posial engineering, telegraph and tfele-
phone as on 1st January, 1979; and
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(b) whether Government would fill
up the backlog vacancies in respect of
Scheduled Tribes and Scheduled
Castes communities through mass
media publicity and through SI/SC
M.Ps.?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] NARHARI PRASAD SUKIIDEV
SAD): (a) The informalion is being col-
lected ang wil) be laid on the Table of
the House in dues course.

(h) All efforts are made to fill up
the backlog vacancies in resvect of SC/
ST communities and steps prescribed
by the Department of Personnel aund
Administrative Reforms in the matter
are heing rigidly followed. The SC/
ST MPs. are, however not consulted 1n
the matter as it is not provideq for in
the instructions issued hy the D.O.P.
and A.Rs, Instructions have, however,
been issueq to give copies of advertise-
mentg for recruitment to the concerned
Members of Parliament.

Claim of Kalyan Municipal Council for
Bervice Charges of Tilak Chowk
Kalyan Post Office Buiiding

3608. SHR1 R. K. MHALGI!: Will the
Minister of COMMUNICATIONS be
pleased to refer to the reply given to
Unstarreq Question No. 1688 on u0th
November, 1978 regarding claim of
Kalyan Municipal Counci] for service
charges of Tilak Chowk Kalyan Post
Office Building and state:

(a) whether the claim of Kalyan
Municipality  District Thana (Maha-
rashtra) to the tune of Rs. 32,760 in
respect of service charges of the post
office building in Tilak Chowk for the
period of seven years and more has
been setfled and the amount made
;\Irailahle to the said Municipal Coun-

(b) it not, the details of the progress
made so far during a period of last
three months;
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(c} whether the officers of both the
bodies have ever sat together {o sort
out the matter instead of sending
wrilten communications to each other;
and

(d) when the P. & T. Dcpartment
clnimed the amount of compensation
from Kalyan Municipality for the first
time for the portion of the land be-
longing to post office used for widening
of road?

THE MINISTER OF STATE IN TI1f
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEV
SAI); (a) Yes, Sir.

(b) and (c), Do not arise in view of
(a)y above,

(d) In 1972,

Committee on Production of Raw
Cotton, Pulses and Oillseed

3609. SHR] C. K. JAFFER SHA-
RIEF: Will the Minister of AGRICUI~
TURE AND IRRIGATION be pleased
to state:

(a) whether Government have Ie-
cently appointed any Committee fo
suggest wayg for increasing the pro-
duction of raw cotton pulses and oil
seeds; and

(b) it so, whether Government have
ordered for the import of these items
and if so, the details regarding its
guantity?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Sir.
However a Specia] Group was set up
two years ago in April 1977 to suggest
measures for increasing the production
of cotton, oilseeds ang pulses.
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(b) The Special Group did not go
into the question of imports of cotion
oilseeds and pulses but only recom-
mended measures for increis‘ay their
production. A statement giving the
recommendafions of the Committee is
enclosed,

Statement

STATEMENT REGARDING RECOM

MENDATIONS OF SPECIAL GROUFP

ON PRODUCTION OF RAW COT-
TON, PULSES AND OIT.SEEDS

A Special Group set up Ly the Gov-
ernment of India in April, 1877 to sug-
gest measures for increasing the pro-
duction of Oilseeds, Pulses and Cotton
during 1977-78 had made the following
recommendations:—

Qilseeds;
Short-term measures:

(i) Plant protection neasureg on
groundnut and rape-mustard
crops on a Jlarger scale than
hitherto, through both ground
and aerial operations;

(i) Application of phosphatic ferti-
lisers to groundnut crop in
rainfed areas,

(iii) Strengthening ths programme
for production ang distribution
of good quality seeds of im-
proved varieties of ground-
nut;

(iv) Fixation of suitable prices for
| groundnut, rape-mustard, sun
) flower and soyabean with ade

quate arrangements for carrl

ing out support sperations:
(v) Incressing the area under

non-traditional oilseed crops,
viz,, soyabean and sunflower,

Long-term measures:

(i) Expanding the irrigated area
under groundnut.

Pulses:
Short-term measures:

1. To ingrease productivity (yleld/
ba) of pulses by—

(a) Use of rhizobial eculture.

(b) Application of phosphatic fer-
tilizers.

(c) Adoplion of need based plant
protection 1easures.

(d) Traming of Extension Stufl

ang farmers.

2. To increase aren under pulses (not
at the expensc of man ci0ps)
through—

(a) Summer cullivation nf n.oong
in the northern states after
harvest of wheat/potato ete.
Crops.

(b) Cultivation of moong and urad
in rice fallows in easliern and
southern states.

(c) Inter-cropping of pulses i Bet-
ween the rows of sugarcan®
and cotton and also in urhar.

Long-term measires:

(a) Increasing production of qual-
ty seed of pulses.
(B) Improving of milling methods.

(c) Suitable pricing policy and ar-
rangements for marketing.

(d) Reducing post harvest losses in
storage,

Cotton;

Short-term measures:

1. Control of Coton pests.
2. Seed Production.

3. Extension of the Intensive Cot=-
ton District Programme
(ICDP) to new areas,

Long-term measures:

1. Timely release of accurate offi-
clal estimates for cotton,

2. Cotton price policy and crestion
of buffer stocks.
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Development of Savara Script and
Language

3611. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULIUERE
be pleased to state:

(a) whether his Ministry received
recommendation from the Government
of Orissa for financial help to develop
the Savara script and language;

(b) if so, what are those recommen-
dations; and

(¢} money provided by his Ministry
fo Savara language alongwith the
uther Indian languages so far?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (&) No, Sir.

(b). Does not arise.

(c) Funds are not earmarked langu-
age wise. The Central Institute of
Indian Languages, Mysore, is however
engaged in the task of promotion and
development of triba] languages.

Loan frem World Bauk for Develop-
ment of Telecommnnication Systems

3612. SHRI K. MALLANNA: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any loan has been agreed
to be given by World Bank for the
development of telecommunmicgtion
system in the country; and

(b) it so, what are the terms on
which the Joan is proposed to be given
and what are the specific schemes
which are proposed to be financed out
of this loan?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR} NARHAR] PRASAD SUKHDEV
SAIS: (a) Yes, Sir.

(b) The Loan of $120 Million s
operative from the 30th Ovtober, 1678
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and will {erminate on 31-3-1982, I is
repayable in 17 years in equal hell-
yearly instalments beginning from
January, 1982 and carries g rate of
interest of 7.5 per cent per annum.

For the first time $20 Million have
been earmarked for modernising and
upgrading of telecommunication manu-
facturing industry. Indian Telephsne
Industry getgs $10.3 Million Hindus-
tan Cables Ltd. $7.5 Million and Hin-
dustan Teleprinters Ltd, $22 Million.

§ 60 Million have been earmarked
for the purchase of raw-materials and
components by 1.T.I, Hindustan Cables
Ltd. and Hindustan Teleprinters Ltd.
The remaining $40 Million is for pro-
curement of Ainished goods, like switch-
ing equipment, Transmission equip~
ment_ Instruments for Training, Testing
and Research and Plant and Machinery
and raw-materials for P and T Wovk-
shops.

Area under Forest

3613. SHRT ABDUL AHAD VAKIL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the total area under forest in the
country State-wise detailg thereof;

{b) how much land has been brought

under forest during 1977-78 State-wise;
and

(¢) what king of forest based in-
dustries have come in the State of
J. & K. during 1977-787

THE MINISTER OF AGRICUI.TURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (¢c). Neces-

information is being collected
from the Btates and Union Territories
and will be placed on the Table of the
Lok Sabha in due course.

Absence of Public Conveniences in
Karampura, New Delhi

3614. SHRI DAJIBA DESAIT Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleaseq to state:

so

(a) whether there is no public uri
nals available in Madan Park, Chun-
namal Park and Manochar Park in Ward
No 89, Karampura, New Delhi and the
public 1s facing great inconvenience;

(b) if so, the reasong thereof; and

(c) the time by which Government
proposes to provide this facility?

THE MINISTER OF WORKS AND
HOUBING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) There is no public uri-
nal in these colonies,

(b) These are un-authorised colo-
nies.

(c) Regularisation of these colonies
has to be taken up along with that of
all the colonies in Delhi. The pro-
gramme is a big one and hags to depend
on the gvailability of funds. It is.
therefore. not feasible to lay down a
time-limit for these particular rolonies

Filter Water Connections in Ramesh
Park, Delhi

3615. SHHRI EDUARDQ FALEIRO:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a; whether the Minister is aware
that in Ramesh Park area in Lakshmi-
nagar in trans-Yamuna area of Delhi,
wherc people have been living for
more than 10 years and paying house
tax, no fllter water connections have
been given so far and no pucca roads
have been laid and as a consequence,
insanitary conditions prevail in the
entire colony;

(b) whether he is also aware that
as there are no outfets for drain water
in the colony, mud pools have develop-
ed promoting mosquito breeding; and

(c) if so, what are the steps being
faken to improve the living conditions
of the colony and when filtered water
is expected to be provided there?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Ramesh Park in
Laxmi Nagar is an unauthorised colony
in trans-Yamung area of Delhi. The
Municipal Corporation of Delhi have
reported that they are making limited
arrangements for brick flooring, ap-
proach road, and earth filling. As
water mains do not exist near this
colony, it will not be possible to pro-
vide filtered water to it in the near
future.
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Regulansation of Ravi Nagar, Dethi

3617. SHRI MAHI LAL: Will the
Mmister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to Unstarred Question No. 3011
on 12th December, 1878 regarding re-
gularisation of Ravi Nagar Delhi and
State:

(a) whether it is a fact that Ravi
Nagar Colony was regularised in 1964;
and

(b) if so, the steps taken to provide
roads ete. which were earmarked in
the layout plan of the colony ag ap-
proved by the Delhi Development
Authority?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT): (a) A part of Ravi Nagar
wag regularised as per Resolution No.
521 dated 16th July, 1961 of the
Municipal Corporation of Delhi,

(b) The Delhi Development Autho-
rity had prepared a layout plan of
this regularised portion. Munieipal

of Delhi is undertaking

development of roads ang drains with-
in the regularised portion of the colony
according to the layout plan.

Provision of Piped Drinking Water

3618. DR. R. ROTHUAMA: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to staie:

(a) how many fuvwns and villages in
Mizoram, Nagaland, Meghalaya, Mani-
pur, Arunacha] Pradesh and Tripura,
have been provided with piped drinks
ing waler supply particularly since 1977
after installation of Janata Govern-
ment at the Centre;

(b) whether the Minster is aware of
the fact that drinking water supply in
Aizal, Mizoram, State cabital remain
as acute as before inspite of provision
of Rs. 2 millions in Seplember, 1877
by the Central Government, not to
speak of villages where the problems
of drinking water remain unattended
to as in 1948 level; and

(¢) any comprehensive schemes fol
fmproving the condition of drinking
water supply in the North Eastern
Stateg in general and to Aizal, Lunglee,
Saiha, Mizoram district capitals in
particular?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c¢). The informa-
tion is being collected and will be laid
on the Table of the Sabha,

Fixation of procurement Prices

3619, SHRI CHATURBHUJ: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a suggestion was made
by several Ministers that the Agricul-
tural Prices Commission should fx
procurement prices taking into account
the cost of production in various States;
and

(b) it so, the action proposed there-
on?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA), (a) and
(b). The Agricultural Prices Commis-
sion is a recommendatory body and
does not fix the administered prices.
In making 1ts recommendations on the
level of procurement prices, the Com-
mission takes into account, inter-alia,
the available data on cost of produc-
tion of respective crops in different
Btates. The procurement prices are
fixed by the Central Government after
vonsidering the recommendations made
by the Agricultural Prices Commission
in consultation with the Chief Minis-
ters of various States.

Foreign Collaboration in Deep Bea
Fishing around Lakshadweep and
Minicoy Islands

3620, SHRI SAMAR MUKHERJEE:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government have laid
.any policy towards the foreign colla-
boration in the fleld of deep sea fishing
particularly with the super powers; if
go, the details thereof;

(b) whether Governmeni{ are gware
that certain foreign citizens and busi-
nessmen in collusion with certain
Indian businessmen are surveying the
areas around the Lakshadweep and
Minieoy Islands for deep sea fishing in
that area; and

(c) it 8o, the reaction of Government
thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA); (a)
Forelgn collaboration in deep sea fish-
ing is pérmitted in the fields where
technology is not fully known. Such
collaboration can be in the form of
chartering of fishing vessels, technical
collaboration or joint venture with
equity participation with majority
holding by Indian companies generally
and with export obligation. All for.
eign collaboratinns have built-in ar-
rangemetits for training of Indian per-
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sonnel. Policy on foreign collabora-
tion is a genera] policy not related to
any country. Each case is decided on
merit.

(b) No surveyg are being conduct-
ed around the Lakshadweep and Mini-
coy Islands by any foreign citizen and
businessmen in association with Indian
businessmen,

(d) The question does not arise.
P. & T. Plot in Janakpuri, New Delhi

3621, SHRI NATVERLAL B. PAR-
MAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to (efer
to reply given to Unstarred Question
No. 8179 on the 10th April, 1978 re-
garding Post and Telegraph plot n
Janakpuri, New Delhi and state;

(a) whether 5.2 acres of langd ear-
marked for group houSing schoeme :n
A-2 Block Janakpuri, New Delhi has -
been suitably developed and handed
over to the P & T Department;

(b) if not, the reasons for the dclay;

(c) whether the said plot has le-
come a place of public nuisance in
the absence of proper development and
utilisation: and

(d) if go. the sleps taken ur propused
to be taken urgently, to develop #nd
utilise this land for housing and «iher
soclally beneficial purposes?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT):. (a) and (b). No, Sir. Delhi
Development Authority have reporied
that they had discovered that the land
in question was not in their possessiun
and therefore they offered alternative
land to the P. and T. Department in
Shalimarbagh.

(c) and (d). Delhi Administration
and Delhi Development Authority have
been directed to arrange for the pro-



57 Written Answers PHALGUNA 28, 1900 (SAKA) Written Awswers 58

per maintenance of the plot til it is
utilised for housing purposes

Rice Production

3622, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state.

(a) whether Governmenti consider
that the production of rice in the
country has substantial increased
during the last two years;

(b) if so, total production for the
last two years as compared to previous
two years;

(cY whether the benefit of higher
production did not give relief Lo con-
sumers as far as bringing its prices
down; and

(d) if so, steps proposed {p be taken
to bring its price down?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) and
(b). Production of rice which had
reached a leve] of 48.74 million tonnes
in 1975-76 declined to 41.92 miillion
tonnes in 1976-77. During 1977-78. pro.
duction of rice touched a new high
of 52.67 million tonnes. Although firm
estimates for 1978.78 are not yet avail-
able, according to present indications,
production of rice during the vear is
expected tp be around the record I~vel
of last year.

{¢) and (d). Following the increase
in production and market availabilily
of rice, all restrictions on the move-
ment of paddy and rice were removed
from October, 1977. As a result, the
market prices of rice in the deficit
States and the consuming areas have
generally shown a decline, thug bene-
fiting the consumers, Presently, mar-
ket priceg of rice are ruling at reason-
able levels in all parts of the country.

Although procurement prices of
paddy anq rice were raised during
1077-78 and during 19787, the lssue

prices of rice have heen kept unchan-
ged and ample supplicd are being
made avdilable through the public dis-
tribution system for protecting the
interust of the consumers.

RRemovul of Lime Plaster at Lord
Jagannath Temple

3623, SHRI PABITRA MOHAN
PRADHAN: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the thick lime plaster
which is said to be about 9 to 12 inches
in thickness and which is at present
removed from the temple of Lord
Jugannuth at Puri, Orissa, acted lke
a blanket to protect the beautiful carv-
ings and imuges of stone structures of
the sald Jagannath temple and if so0,
for what purposes; and

(bY whether there was any crack for
which the present massive repair In
the form of removal of the said thick
lime plaster is taken up, or the crack
was only a local one affecting only
some two to three stones which could
have been repaired easily instead of
removing the massive and exiremely
hard thick plaster (hat goes a long
way to protect the temple fron: the on-
slanght of the saline weather?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Sir, The layers
of lime plaster, applied on the outer
surface of the temple having become
dead had cracked due to corrosion of
iron clamps coming into contact with
rain water which had seeped through
the cracks spread all over the outer
plastered surface of the temple because
of which chunks of plaster anq fractu-
req stones were falling. The last fall of
plaster was reported on February 8,
1974, Thug it will be seen that the
coats of Plaster are not virtually
effective as protective.



59 Written Answers
wiafun gfe it sitx waf ax finte wfr v
wiow

3624, lﬂr R weawm  Toam
i wite Feramk st gy ey e wiwfam wfa
® fag day agmdAT & w1 7 18 frmray,
1978 % WaTTI{HT WA AWAT 1927 § IAT
¥ wAeg # ug qAnd vy e

(%) war fafqw wregt & y97em wiafas
wfv gfa et gdan feqrmard, afagt, Ay
TwumT i At g, W7

(w) A forit qfw kot tafem At 8
war forgd arfrw w08 |6t ody § Aar
w7 g wg

ey fageor & frgr ma 3

(&) 1977-78 a% 7y fewr§{ oGraame)
® uftd 273w bwere da A e mam
e WA dt | 1977-78 ® 4+ &% «EY
sircnsaw groaTs & afd 249@Te dweTT
# fgwrk wrwer gfo o of G0 “fewd”
ey w7 faug &, W& wET-wT g &
fad € $fm geofe T & wmft &

e

ot 1975-76 B €YOW Wy & wiafen &
Lo tmnrmw (wafere) freafafean

( s duee)

MARCH 19, 1079

R whafvn aw
2

[ A%

wiw 7738
2028

5710

8244

1870

(1] 468
: 302

ja-

pEEEL
:

Writien Angwers 60

1 2
LTics 8995
s 1961
WEQ qAWM 16511
TS, 16460
wforgr 75
TwET 131
W oy 76
wémT 5122
quE 1037
AT 12568
fafern -
;fnvnt 3424
o 210
INT wAI 9268
aofmw  ¥me 4696
orn W frerat dvese 3z
L 92
ZAQ q9T AT gAY 17
feesdt 31
wtay, A S diy 125
L 3
fraror 57
Tiferd 5
afew  wrw 107733

Sale of Plots in Vikaspuri
{Budella) Delhj

3825 SHRI MADAN TIWARL:

SHRI PIUS TIRKEY-

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state;

(a) whether in 1976 D.D.A. had sold
some plots of land in Vikaspurl
(Bodella} Delhi as developed land,

() whether civic amenities such as
water supply, electricity, roads/streets
and storm water drains, gsewerage, bus
facilitics have not yet been provided
there;

(c) i so, why DDA had sold these
plots of land to public as developed
land;

(d) whether Vikaspuri (Bodella)
Welfare Association has submitted a
memorandum in this regard; and

(e) if g0, action taken/proposed to
be taken in the matter?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKH1): (a) Yes, Sir.

(b) Sewerage work has been com-
pleted except in pockets H—1 and
H—3 The work in these pockets 1s
in prograss and is likely to be comple-
ted by April 1979. Water Supply ar-
rangementis as well as the work of elec-
tricity is in progress and electric con-
nections are being given by the DESU
where the house-owners apply for the
same,

tc) At the time of sale, the plois
were partially developed. The DDA’s
commitment for full development
within a reasonable period was there,

(d) Yes, Sir.

(e) Efforts are being mads for the
expeditious completion of the remain-
ing work.

Mayapuri M.I.G. Flats

362¢. SHRI T. S, NEGI. Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to reply
given to Unstarred Question No. 901
on 26th February, 1979 re; Mayapuri
MIG Flats ang state:

{a} whether the Engineer Member,
DDA during his visit to Mayapuri MIG
flats in November, 1878 had' assured
the Residents’ Welfare Agency that
the underground tank would be com-
pleted by December, 1978, but it has
not yet been completed; if so, the
reasons therefor and likely date of
completion;

(b) whether DDA Authorities had
infermed Residents’ Welfare Agency
some months back that third tube-well
will be sunk soon, but no information
was available about the exact site for
the same;

(¢) whether the site and plan for
sinking the fube-well has since been
finglised and if s0, the detalls thereof;
and

(#) whether any grrangements have

in  made to ensure that both the

rground work end the tube well

are completed before the summer sets
in so that the residents are not put to
hardships?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). (a) The Dethi Development
Authority has reported that the const-
fruction of the underground tank has
since been completed.

(b) and (c). The third tube-well is
proposed to be locateq in the green
arca at the back of LIG flats (for Re-
tiring Government Servants) adjacent
1o the college site.

(d) Every effort will be made 1o
complete the work before the summer
season sets in,
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FPayment of Salary to Staff Members of
Gurukul Kangri

3629. SHRI OM PRAKASH TYAGI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state.

(a) whether the Administrator
according to the specific directive vide
Ministrv's D.Q. letter No. F11. 2178-43,
dated 9th October, 1978 has established
the status quo ante of July 1877 in the
Gurukul Kangri Vishwa Vidyalaya,
Hardwar;

(b} whether the Administrator has
paid the salary to all the staff members
as on 31st July, 1977; and

(c) if not, the reasons thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CIIUNDRA CHUN-
DER): (a) to (c). Whiie releasing the
grant. it was suggested to the Admini-
strator thal Status guo anle as in
July, 1977 might be restored vs far as
the employees were concerned and
that the snlaries and allowances, inclu_
ding arreor. due to them might be
paid, after voryfving the clpims Ac-
cording to the informafion recevied
from the Administrator, all but 24 of
the employees who were in position in
July, 1977 have been allowed to re-
sume their duties. Till February 17,
1979, 15 persons were not permitted to
rasume theje work while the remain-
ing 9 cases were being examined. Pay-
ment of salaries has Deen made to
those whose claims have been verified.

MARCH 19, 1979
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In some cases, the dues have been de-
posited in a separate account with the
Bank under orders of the Court, pend-
ing decision on the disputes in claims.
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TA/DA to officers and -lawyers by 1.LT.
Kanpur

3632. SHRI MANOHAR LAL- Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

Kanpur during the last five years lo-

‘ wards the (1) T.A. & D.A. to the of-

cers and the lawyers for pursuing the
cases 1n the High Court/iower courts
and secking legal advice; (1i) Retain-
ers fee and the conveyance charges
to the lawyers; (iii) expenscs on ad-
vertisement case-wise on publishing
show-cause notices or the termination
orders 1n newspapers; and

(b) 1t so, full details of expenditure
and justification for this expenditure?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER); (a) ang (b) No, Sir, A state-
ment showing the actual figures ig at-
tached.

Statement

15

1974-75 was .
076 - - . .
) 1976-77
1977-78
1a78-79 (till January, 79)
(1)

Year

97475« . . e
197576 . . .

1976-77 - " * e
1977778 ., . .

kg76-79 (till Jan., 79)

Uy T AID A paid ta the 7fFrcers pursuing the cases in High Court during the last 5 vear:

Nil

Re 23800
R+ 13000
Ry 247+85
Ry 49470

" . .

Retaner Fee, Legal Fee and Corwevnce charges and Curi Feps (i Local Courts and High Court)

Raolainer Fee Paid Legal Fer [Conves -

to lastitute Legal ance Charges of
vise ather Advocates
and Legal
Adviser and Court
Fee etc.
Rs. Rs.
10,600 00 4,504 62
10,800 LU 11,898 25
11:429°05 15,246-vo
16,800° 00 23,715°05
8,200 00 24,227°00
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(#ii) -E';:penses on Advertisement on Publishing show-cause Natice.

1974-75 . . p . .
197576 . . . . .
197677 . . . : .
1977-78 . . .

1978-79 (4ill Jan., 1979)

U.S. Ambassador’s suggestion re; pub-
lication of Books on India

3633. SHRI NTHAR LASKAR:
SHRI R. V. SWAMINATHAN:

Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the U.S. Ambassador
has suggested to the Education Minis-
try that India should publish more
books on India so that Americans know
more about India;

(b) if so, whether Union Govern-
ment have accepted this suggestion;
and

(¢) whether it is a fact that {here
are very few books on India and whe-
ther Government are making efforts in
this regard so that the world knows
much about India?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-

'MATI RENUKA DEVI BARAKA-
TAKD: (2) No, Sir.

(b) Does not arise.

(c) A number of publishing organi-
sations, both in the public sector and
alsp in the private sector have produ-
ced and are producing a number of
books on India, which are increasingly
being made available abroad. This
is a continuous process.

Ri.
Nil

782+60 Notice regarding absence without
proper sanctioned leave.

Nil

Nil
7889-62 Notices for serving charge-sheest
removal and dismissal notices

etc. as these could not be de-
livered by any other means. .
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Supply of fertilizer to Punjab

3635. SHRI BALWANT SINGH RA-
MOOWALIA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleaseq to state.

(a) how much supply of fertilizers
was made to the State of Punjab in
the month of December, 1978 and Jan-
uary, February, 1979;

(b) was it less as compared to the
last year supply in the same period;

(¢) whether he knows that Punjab

Kisans are facing hardships in getting
fertilizers; and

{(d) what arrangements he iz going
to mak for that?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a). A
total quantity oi 139.3 thousand tonnes
of plant nuric-.!s (Nitrogen <+ P,0,
+K,0,) was sug r'ied to the State of
Punjab during the months of Decem-
ber, 1078, January 1079 and February,

1979,

(b). No, Bir. It was substantially
more than the supplies made during
the same period of last year.

() The total quantity of Fertilizers

70
feelt & wiwgn Wt wf wredfiret o deftwew
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dw
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(w) afy gt, oY fiew arher &;

"gw vt faesl swTew qrar ¥ wTAAAT
® dofrereer ey ar oy §; WK

(w) afr mff, or @ & wvowrer § 7
firfw oo srere mwn giv site qrwi delt

3638. SHRI BAIRAGI JENA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) steps taken by Government to
expedite sanction for the ‘Operation
Flood-II' programme in Orissa as re-
quested by the Government of Orissa
vide their letter No. 9877 dated B8th
May, 1978; and

(b) progress of the proposal of in-
cluding 5 major towns of Orissa
under ‘Operation Flood-II' programme
as confirmed by the Chairman, Nation-
al Dairy Develspment Board, during
discussion with Secretary, (Animal
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Husbandry) to the Government of
Orissa in March, 10787

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHR1
SURJIT SINGII BARNALA): o) The
Government of Orissa vide their let-
ter No, 9877 dated 8th May, 1978 have
requested for approval in respect ol
Centrally Sponsored Dairy Project.
The Proposal 13 under examination in
consultation with the concerned Mini-
siries.

(b) The cities of Cuttack, Bhubunes_
war. Rourkely, Berhompur and Sam-
balpur are proposed to be covered
under Operation Flood-II Programme.
Tn this conncction, the Chairman IDC/
NDDB, has written to the Chief Minis-
ter of Orissa sugesting that the State
Government of Orissa convey their
agreement to the Indian Dairy Cor-
poration as early as possible

i, fga s arat wr Fwmm
3639, =Y gew ¥ Ao A - e gl
site Tewrk ot oy wem A g owH M@

wAFTR o Al § —

geqra aeT sfy sofe geaRA—1977-78
(1-7-1978 & wmard:-638,388 FATC
wafirr)

(gwre izl am-sfy
) fer
| e i i it =
» P 113,807  488.8
i 11,798 59.7
i S feyerge 8,933 38.4
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Scheme for small irrigation system

3640, SHR] SUSHIL KUMAR DHA-
RA: Will the Minuster of AGRICUL.
TURE AND IRRIGATION be pleased
to state:

(a) whether Government are making
any scheme lor small irngation  sys-
tem 1n good number throughout the
length and breadth of the country; and

(b) 1f the answer be in affirmative,
the size (1in terms of estimated cost)
,and nature of such schemes?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) afid
(b). Yes, Sir. Minor Irrigation prog-
ramme which comprises of ground -
water schemes such as wells, tube-
wells etc. and surface water schemes
(both flow and lift) having a CCA upto
2000 ha. is proposed to be stepped up
during the medium-term Plan (1978-
83). According to the draft medium
term plan, it is proposed to create an
irrigation potential of 9 million ha.
(as against an estimated achievement
of 3.8 m, ha, during the Fifth Five
Year Plan-1874-718) In terms of phy-
sical units, it will need construction of
about 16 lakhs wells, 12 Jakhs of pri-

. vaie shallow tubewaslls, 15000 of public
deap tubewells and 20 fakhs number
energiestion of 'pumpsets. The total
investment envisaged is of the order
of Rs. 16756 crores as public sector cul-
lays and 2200 crores from instituional
sources, §



73 Written Answers PHALGUNA 28, 1900 (SAKA) Written Answers 74

Lands unfit for arable farming

3641. SHRI DURGA CHAND: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether vast lands in the coun-
try’s plains are unit for arable farm-
ing;

(b) if so, the number of hectares of
such land in each State;

(c) whether Government have for-
mulated any scheme to utilize this
land; and

(d) if so, what are the details there-
of?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) and
(b). According to 1975-76 statistics
“harren and unculturable lands” are
estimateq at 221 lakh hectares and
“culturable wastelands” are estimated
to be approximately 176 lakh hectares.

Separte estimates for hills arid plains
are not available, However, statewise
figures are given in the statement.

(c) No specific schemes have beén
formulated in respect of barren and
unculturable lands which cannot be
economically brought wunder cultiva-
tion. Schemes have, however, been for,
mulated in respect of culturable waste-
lands.

(d) Two Central gchemes, namely,
(i) pilot projects for Protection of
Tablelands and Stabilization ¢f Ravi-
nous Areas and (ii) Reclamation and
Management of Alkali Soils and Am-
endment of Acidic Soils have been
launched. Under the former ahbout
22,000 hectares of ravinous lands have
been treated upto 1977-78 in the States
of Rajasthan, Gujarat, Madhya Pra-
desh and Uttar Pradesh. Under the
latter 25,265 ha. have been treated in
Uttar Pradesh, Punjab and Haryana
upto 1977-78.

Statement

State-wise areas under “bi-e1 and uaealturable lands and cultivable waste lands.

(Areas in ‘oo ha.)

Name of the States/Union Territories Barren and Cultivable
unculturable vaste land
lands
(1975-76) (1975-76)
1 2 3
1. Andhra Pradesh 2245 955
2. Assam 1558 145
3. Bihar 1041 465
4. Gujarat 2644 2210
5. Haryana jele] 34
6, Himachal Pradesh 125 130
. Jammu and Kashmir 228 151
9. Karnataka 872 585
9. Kerala . 79 14
22832 2020

10. Madhya Pradesh
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1 2 3
11 thra . . . : 1738 1020
12. Manipur 1419
13. Meghalaya . . . . 229 453
14. I_Qaga]and . v . . 1252
15. Orissa . . ] . . 340 356
6. Pamjab . . . . . . - 62

..17. Rajasthan . . . . 3133 6648
e Sikkdm . . . . . N.A. NA
19 Tamﬁl Nadu . . . 664 365
20. Tripura . . a : = 6 7
21. Uttar Pradesh . . g 1213 1493
22, West Bengal P . . “ 583
23. Andaman and Nicobar Islands 1 10
24. Arunachal Pradesh . . P i 37 149
25. Dadar and Nagar Haveli . 3
26. Chandigarh NA NA
27, Delhi . ; ; . . I I
28. Goa, Daman & Diu 13 03
29. Lakshdweep a*
g0. Mizoram 20t 74
31. Pondicherry . . . . " a* .
All India Total . 22131 17564

*a-—Below 500 ha.

Service Plans of the Delhi School Tea-
chers Cooperative House Building
Society

3642. SHRI BALAK RAM. Wil] the
Minister of WORKS AND HOUSING

AND SUPPLY AND REHABILITA-
TION be pleaseq to state:

(a) whether it is a fact that no
Service Plans of Delhi School Teachers
Cooperative House Building Society
have been approved by any competent
authority in Delhi; and
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(b) if so, what is the total amount
spent by the said Society on sewerage,
drainage and water pipe lines with-
out the sanction of the service plans
by any competient Authority?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) Yes, ir.

(b) The Society has intimated the
Registrar of Cooperative Societies,
Delhi, that it has spent about Rs. 20
lakhs in this regard.

Wholesale prices of foodgrains, splces,
oils and dals

3643. SHRI KANWAR LAL GUPTA.
Will the Minister of AGRICULTURE
AND IRRIGATION Dbe pleased to
state:

(a) whether it is a fact that the
wholesale prices of foodgrains, spices,
oils and dals have fallen in the last one
year;

(b) if so, what were the prices of
each item in February, 1978 and what
is the price now;

(c) what specific steps Government
propose to take to have more produc-
tion of these items in the country;

(d) has any step been taken to in-
crease the production of foods and
vegetables; and

(e) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) and
(b). A statement ig attached,

(¢) to (e). A number of measures
are being implemented for increasing
production of foodgrains and other
agricultural commodities in the coun-
try. These include the extension of
Irrigation facilities, expansion of area
under high yielding and improved
varities of different crops, increased
use of fertilisers anq other modern in~
puts, emphasis on intensive cultivation
through promotion of double and
multiple cropping, enlargement of ex-
tension services, training of farmers
and expansion of increased provision
of institutional credit. Specific prog-
rammes have alsg been undertaken in
respect of individual commodities not-
ably rice, wheat, coarse grains, pulses,
oilseeds and horticultura] crops.

Statement
Index Numbers of Wholesale Prices of Foodgrains, Spices and Oils.

(Base : 1g70-71-100)

February, February, Percentage

1979 1978  increase/
decrease
in Febru-
ary, 1979
over
February,
1998
Cereals . . . . . . . 1569 159' 2 —I4
Rice . . . ] . . . : 156 9 150° 0 146
Wheat 161°3 164+ 9 ~—2°2
Pulses . 235°2 239*6 —18
Gram 233" 3 2248 +3-8

Condiments & Spices
Edible oils . . .

154°6 179°'8 —i14'0
149°2 1605 —7'0
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Anlites secounts of Delhi Schoo; Tea.
epevs Coopeiaiive Iicuse Builling
Soci=ty

3545 SHET RAM DRARI SHASTRI:
Will the MMinister of WORKS AND
HOUSING AND SUPPLY AND RE-
TIABILITATION be plezsed to state-

(a) whether the Acroonis of the
Delh: Schoo: Tearcherss Cooperative
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House Building Society Limited Delhi
have been audited for the period 1967
to 1575;

(b) it so, when were the accounts
for this period audited and when was
the Audit Report submiited and
whether a copy of the Audit Report
alongwith the List of members as pre-
pared by the Audifors will be placed
on the Table of the House; and

(c) whether it is a fact that the
Managing Committee and General
Body of the said Society adopled the
Audit Report; if so, when was ihe
Audit Report adopted by the Managing
Committee and the rcsolution under
which the report was adopted?

THE MINISTED OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR

BAKHT): (a) and (b). The Registrar -

of Cooperative Societies has reported
that the auditor (Chartereq Accoun-
tant) submitted his report in Sepiem-
ber, 1876. The Soiety pointed out cer-
tain discrepancies in the Audit Re-

post and - the Chgrtered Actountapt -
has ‘been :hsked to submit g report on - .
Further; the question of.

ithe same, .
membership of this Society: is the

subject -matted of a Writ Petition in. .
‘the Dellti High Court. In Jthege -cir=. .
cumstances, it dpes, not seem: appro-, * |
priate to place the Audit Report on

the Tahlé’of the Hogse .

. .
= PR P,

u» 'th' smay-m !nﬂ:lrmed-'ihst* .?.

the repott has not been: adopted. by
the! Managing Comm&ttee for Ganeral

Body -of+the Society." b
wfefor Fideit ¥y AtPveF o wtherf bl e <o
-.‘ R *perl it miely

; )m'n-qwgfuﬁm
ﬁﬁnﬁﬂ'mmﬁatxg
qvet woaTE fir wraT §; WX
(@) afx gi, &Y =T 9% &1 5UT9 29
ar T & 7
fawfo bk s wa W
Holl (st fewae wen) (ti:)&ar'},zﬁ?"h

(=) sw & mft Foar

E W ERGW qEY

3647. st Trowe : sa1 e site fean
Heft ag aard ®y g ol fin

(%) war gowITdg & audy qeq o dre
graor wat farg & f @t e qroe § wr
9T fHATAT F1 94 IEIRT W AATHG qEw
qreT g AW

(w) v @ig Fﬁw:mm«ls‘lmqﬁ
Wi gqiaﬁ* Mﬂﬁmﬂqm?
ST fore & g Seqrew #1 frrwr A g1 61T

(n) @F * IETET AW w1 ¥ yu7 fFT
?( 'Twwar!ﬁifr!rqrmid}w’mm

o

gﬁlﬂtﬁrﬂfmﬂm'wl‘t (s
W e fag) (%) St (@) & 1970«
80 ¥ 7@y fagma Naw & fa fFraifen frg
uTe A wda geq ¥ arafaq e feagra
e ® fearoety § et wm @ fo gae
we g dear s argar e

(z);ﬁtumm‘mﬂmm«fw
fadimrag grer mmy #Y wf S ol W @A
£t qrTA &7 G5O w7 ATTE auraw gywAr
mwﬁwﬁfwﬁﬁﬁﬁﬁmwm
® Juwey weywAl q¢ frard fom & -

wr W gy W T,

AT TS S T A S £ T

! L ERREEEEEE I F

AWM : 17 C1977-78° 10BLHE

gﬁ;m (¥ L+ 1976477 11407 7
t‘qn - L 1975~76 - 92.64
1975-76  84.97

wﬁwﬂtﬂm = ,,1975—7.5. 11;11;99----~

£ ARIPILRT T

neﬂu il'plﬂthtfbfmh' Iﬂ}h"

SRR T m

f.s.-w'ﬂ; et 5 T

M 'SHRE SARAT m ‘Wﬂl ‘ﬂle'
Minister 66 AGRICULTURE AND-IR~
RIGATION:-bé pleased fo state: ».. -7

(Ayohnsther fifete had Keen Keeline”



83 Written Answers

in the productivity of maize. bajra.
American cotton and ‘desi’ cotton and
pulses during last 5 years;

(b) if =0, to what extent, year-wise
and State-wise; and

(c) the steps Government have taken
to improve the production by giving
incentives particularly to the small
farmers in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) and
(b). The crops of maize, bajra cot-
ton and pulses are largely grown
under rainfed condition and their
production is subject to fluctuations
due to weather. The statement en-
closed presents information on per-
hectare yields of these crops for the
five years ended 1977-78, as also the
avarage for the triennium ended
1972-73 and that ended 1977-78.
It is seen that there has been
no decline in productivity of
maize, bajra, cotton and  pulses
during the period.

(c) (1) As an incentive to farmers
to increase production, the procure-
ment prices of bajra and maize for the
year 1978-79 marketing season have
been fixed at Rs. 85/- per quintal as
against Rs. 74/~ for 1977-78 marketing
season. The support price of gram for
1979-80 marketing hag been fixed at
Rs. 140/. per quintal as against Rs,
125/~ for 1978-79 and Rs. 95/- per
quintal for 1977-78 marketing season.
The support prices for Arhar and
Moong were fixed for the first time for
1978-79 marketing season at Rs. 155/-
and Rs. 165/~ per quintal respectively.

(iiy For improving the production
of maize and bajra stress is being laid
on the cultivation of high yielding
varieties. Since these crops are mostly
grown under arid and semi-arid con-
ditions priority is given to evolving
suitable varieties and improved farm
practices including soil and crop ma-
nagement under rained conditions

MARCH 19, 1979
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through the implementation of pilot
projects of dry farming. The mini-
kit programme for small miliets is
being continued and extended with
a view to acceclerating the introduc-
tion of new varities. Extension wor=-
kers and farmerg are given training
for the transfer of new technology
to the farmers.

(iiiy In regard to pulses, the short
term measures include large scale ap-
plication of phosphatic fertilisers,
adoption of need-base plant protec-
tion measures, rhizobial culture, ex-
tension and training, increasing the
area under pulses, cultivation of
moong and urad in rice fallows and
inter-cropping of pulses. The long
term measures include the produc-
tior. of breeder foundation and certi-
fied seeds, research and development
programme in agricultural research
institutes and agricultural universities
on high yielding and their multpli-
cation.

(iv) In respect of cotton, the mea-
sures taken for stepping up production
includes aerial spraying over large
areas for the control of pests and dis-
eases, increasing the number of
tricts covered under the scheme for
Intensive Cotton Development Pro-
gramme, providing properly treated
quality seeds to farmers and streng-
thening of certified seed production.

at New Delhj are being used fo

(v) To provide an incentive to the
small farmers to step up production
subsidies are being provided in areas
covereq by the Special Programmes
like Small Farmers Development
Agency, Command Area Development
Programme, Drought Prone Area pro-
gramme, etc. The subsidies are avail-
able for major inputs like minor ir-
rigation. fertiliserg (potassic ang phos-
phatic only) and pesticides. For
minor irrigation schemes subsidy ad-
missible to small farmers has been ex-
tended since last year even to area
outside the aforesaid special program-
mes thus covering the entire country.
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Statement

(KGS)»

Yield per Hectare

Average for the Tri-
ennium Ended

Crops
1973-74  1974-75 1975-76 1976-77 1977-78 1972-73 1977-78
’ 1 2 3 5 6 7 8
Maize s g65 948 1060 1043 1091 1102
Bajra . 540 290 544 427 469 489
Cotton (lint) 142 161 144 155 128 146
Pulses . . 427 455 404 501 500 500

Nore.—As complete information on yields rates separately for American cotton and ‘desi’
cotton is not available, the figures given above relates to the total crop.

Shifting of headquarters of Building
Survey Project of Archaeplogical
Survey of India

3649, SHRI BHANU KUMAR SHAS_
TRI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether it is a fact that the Hgs.
of the office of Building Survey Project
of Archaeological Survey of India is
fixed at Baroda but the same is still
functioning at Delhi; and

(b) if so, what action the Govern.
ment propose to shift it to Baroda?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER). (a) Yes, Sir.

(b) Attempts to locate suitable of-
fice accommodation fo, the Building
Survey Project at Baroda were not suc
cessful. In the meanwhile, a decision
toconstruct a building to accommodate
all the Archaeological offices at Baroda
has already, been taken. The Building
Survey Project would also be accom-
modated within this building. Neces-
sary provision has already been made
in the budget for the year 1979-80 to
commence: the construction. Ags soon
as this building is ready, the Build-

ing Survey Project wil] be shifteq to
Baroda,

Fall in price of Potatoes in West
Bengal i

3650. SHRI CHITTA BASU: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state;

(a) whether the Government are
aware that the price of potatoes in
West Benga] has fallen to the unpre-
cedented level of Rs. 25-26 per quintal
while the cost of production per quin-
tal is estimated to be Rs. 60/-;

(b) whether the Government pro-
poses to purchase potatoes from West
Bengal at remunerative price and ex-
port through the ST.C.;

(e) if not, the reasons thereof; and

(d) what relief the Government are
in a position to offer to the potato
growers in West Bengal for the current
Season?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Available information on whole-
sale prices of potatoes indicates that
the price in Calcutta has come down
to the level of Rs. 53 to Rs. 50 per
quintal since the beginning of current
yvear. The wholesale prices are also
received from Darjeeling and the
available information shows
that they have been in
the range of Rs. 90 to 80 per
quintal since January 1979. These
price levels show that in Calcutta the
prices are lower by 40 to 70 per cent
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as compared to last vear while in Dar_
Jjeeling they are lower by 10 o 22 per
cent, Information on cost of produc-
tion per quinta] of potatoes in West
Bengal is not available.

(b) to (d). The Government of India
has written to the Government of
West Bengal to provide marketing
support ta potatoes through the State
Marketing Federation, Civil Supplies
Department or other agencies to check
hardship (o the potato growers. It is
understood that the State Government
is taking uteps in this direction.

‘Scheme tg protect poor countries from
price rise in fertiliser

3651. SEIRI R. V. SWAMINATHAN-

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

SHRI A. R. BADRI
NARAYAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:: :

(a) whether the Food and Agricul-
‘ture Organisation of United Nations is
likely to launch a scheme designed to
protect the poor countries of the in.
‘ternational fertiliser prices soared as
they did in 1974.75;

(b) if so. the details of the scheme,
and

(c) to what extent India will be
benefited?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT GINGH BARNALA) (a) and
(b). No new scheme, designeq to pro-
tect poor countries, from Interna-
tional price fluctuations, is proposed
to be launched by the Food a nd

Agricultura  Oragnisatliion. How-
ever _as one of the measures
for price stabilisation, a  plan

to make fertilizers available of leve-
loping countires, especially MSA
countries, at prices equivalent o do-
mestic prices in producing countries,
hag been supported by theFAO Com-
mission on Fertilizers and others. The
scheme would normally operate only
when prices in international market
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rise above domestic prices in manu
facturing countries.

(c). India is not likely to benefit to
any significant extent under this sche-
me,

Procedure for grants to research
scholars visiting abroad

3652. SHRI DILIP CHAKRA-
VARTY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state.

(a) what are the rules and proce
dure in the Indian Council of Historical
Research for giving grant to a Research
Scholar intending to visit abroad; and

(b) whether these rules and pro-
cedures have been followed in the case
of Professor Nurul Hasan in connecs
tion with his Soviet visit in the recent
months?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a). Under the rules of the
Council, Research scholars intending
to wvisit abroad and seeking assistance
for the purpose, are requireq to send
formal applications tp the Council, The
proposals are examined by the Coun-
cil and thereafter, if necessary,
referred for expert opinion. Ap-
proval is given only after the
proposals are approved by the
research Projects Committee,
The Council also deputes scholars for
the purpose of collecting sources|
material from abroad needed by the
Council,

(b) Professor Nurul Hasan’s appli-
cation was referreg to an expert for
opinion. On his approvaj it was cir-
culated among the members of the
Research Projects Committee and the
same was approved and sanctioned and
finally approved by the Council.

Settlement of claim of retired emplo-
yees of Delhi Milk Scheme

3653, SHRI K. LAKKAPPA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to refer {o
the reply given to Unstarred Question
No. 3932 on 18th December, 1978 re-
garding settlement of claimg of retired
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employees of Delhi Milk Scheme and
state:

(a) the progress so far made ic
setting the six cases as on 28th Feb-
ruary, 1979;

(b) whether despite the instructions
issued by the Ministry the Delhi Milk
Scheme authorities have not meved in
the matter and taken any further zc-
tion to make the payment in settlement
of dues thus causing considerable
harassment to the retired emplovees
concerned; and

(c) if so, action proposed against the
Delhi Milk Scheme authorities for
flouting Ministry’s instructions?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) Out
of the six cases, four cases have since
been settled. One case is pending for
want of vigilance clearance and an-
other is pending for want to appro-
vel of the U.P.S.C. to the continuance
of the officer concerned in the higher
post,

(b) and (c). Do not arise.

Transfer of Suratgarh and Ladhowal
State farm

3654. SHRI S. S. SOMANI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state.

(a) whether the Governments of
Rajasthan and Punjab have requested
for transfer of State Farms at Surat-
garh and Ladhowal to the respective
State Governments; and

(b) if so, the details thereof =znad
the decision of Central Government
thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) Yes.

(r) On the Expiry of the original
lease period for 15 years of Suratgarh
farm in 1971 (the lease had not
been  formally signed), the Gov-
ernment of Rajasthan/ was re-

quested to execute an agree-
ment extending the lease for a further
period of 15 years. After protracted
correspondence, the State Government
refused to continue leasing out the
lang of the farm to the Government
of Indja and suggested that either the
land be reverteq to them or that the
Govt, of India  should make
an outright purchase. The price de-
manded by the Rajasthan Government
was Rs. 26 crores. Ultimately, it was
finally dicided between the State and
Central Governments to constitute a
Committee to agsess to value of in-
vestments made by the two Govern-
ments, to evolve a formula for shar-
ing the profits of the farm and alsg to
assess the value of the land for the
purpose of outright purchase by the
Goverment of India. The Committee
has yet to present its report. As re-
gards Ladhowal Farm, the Govt, of
India have agreed, in principle, 1o
transfer this farm to the Punjab Gov-
ernment, subject to certain terms and
conditions which are being finailsed.
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1 2 3
1975=76 8000 25844
1976=-77 6680 20005
1977=78 4800 14414
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Exchange programme for visiting
Profeagorn

3658. FROT. P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the University Grants
Commission have any concrele scheme
in operation whereby special visiting
professar on exchange from India go
to various countries and come to India
from different countries;

(b) it so, full facts thereof;

(c) the names qualifications desig-
nations and other important relevant
dataily including the expenses actual-
ly incurred of the Indisn and forelgm
Scholars and Professors who particlps-
fed in sugh a programme for the vesrs

1976, 1977, 1978; and

(d) how are the Indian personnel
for the said Exchange Programme
selected, and who bears their expenses?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). No Sir, the Uni-
versity Grants Commission has no
such scheme. However, the Commis-
sion has been assigned the responsi-
bility for implemeating specific items
in the Cultural Exchange Programmes
signed between the Government of .
India and certain foreign Govern-
meats, The exchange of visits bet-
ween academics and scholars of Indian
Universities and those in the concern-
ed countries is arranged by the Com-
mission. The Indian teachers for
these visits are selected on the basis
of nominations received from indivi-
dual universities which are considered
by a special Committee. The expen-
diture on their visits is met in accor-
dance with the specific provisions con~
tained in each Cultural Exchange
Programme.

Baliabhgarh  Telephone Exchange

3650. SHRI DHARMVIR VASHIST:
Will the Minister of COMMUNICA-
TIONS be pleased to refer to the
reply given to Unstarred Question
No. 772 on the 20th July, 1878 regard-
ing replacing of Ballabhgarh Tele-
phone Exchange and state:

Architect had been reviewed and ap-
proved; and

(b) whether machinery had been
imported or any other progress on
the project?

THE MINISTER OF STATE N
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes, Sir.

(b) An order for manufacture and
supply of exchange equipment has
been placed on M/s. 1.T.I. Bangalore
for supply during 1079-81,
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Fall in Prices of Sugar amd Jaggery

3661. SHRI V. G. HANDE:
SHRI DAJIBA DESAI;
Wil the Mnster of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government arc awure
that the prices of sugar and Jaggery
(gur) has fallen down to the extent
that the Agricultural Economy will
be ruined if remedial measurés are
not adopted;

(b) are the Government aware that
sugar factories are not in a position to
gwve minimum prices of sugarcane to
the farmers due to the fall in prices in
Sugar; and

(c) what measures the Govern-
ment propose to save the sugar indus-
tries and the farmers from this cli-
mate.
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTULRE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (e). The
Government 15 aware that az a result
o! hte unpiecedented production ol
sugarcuane and sugar duling the last
season theie has been a downward
trend 1n the sugar prices, thereby
having a similar eflect on the prices
of the other swectening agenls also
These low prices of -ugar have to
some extent affected the cupacity of
sugar mulls to clear sugarcane dues ex-
pediiously In order to farilitate the
sugar mulls to discharge thenwr financial
commitments to the vane growers, the
Government has takon several mea-
sure, towards making the industry
more viable as per statement enclosed
Apart fiom this, the Sugar Undertak-
mgs (Taking Over of Management)
Act, 1978, has also come into force for
effcctive monutoring of the sugar nulls
in respect of timely start of crushing
and clearing ot cane dues of sugarcuance
growers.

Statement

The following measures have been
taken by the Government to help the
sugar industry: —

1. Decontrol of Sugar—The decon-
trol of sugar wef 16th August, 1978
was with a view of stimulating the
domestic demand of sugar and greater
off-take from the factories, This
objective has to a large extent been
achieved as the domestic consumption
of sugar has increased by about one
lakh tonnes per month,

II. Removal of Restrictions on stock
Holding: —With a view to help the

‘sugar mills relieve the burden of

carrying huge carry-over stocks all
restrictions on stock holding by
licenced sugar dealers have been
removed,

IIl. Fixation of Torif Value and
Excise Duty:—The excise duty for
sugar has been reduced in successive
stages. The tariff velue of suagr hes
also been reduced from Rs, 315.in
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August, 1978 to Rs, 180 w.ef, 1st
February 1879,

IV. Ezport Quota and Exports:—
As in the preceding year, it hag been
decided to export India’s full quota of
6.5 lakh tonnes under the Interna-
tional Sugar Agreement, during ths
year.

V. Concessions for New Units and
Expansions at High Cost:—An inter-
Ministerial Group constituileqd to revise
the scheme of incentives to the newly
established factories and expansion
projects established at a high cost in
the lhight of the changed conditions
after decontrol has submitted its re-
port and the same is under examina-
tion.

VI. Credit Facilities:— The Banking
sector has been asked to arrange for
a clear cash credit uplo Rs. 25 lakh
per factory specifically for liquidation
of cane arrears and repairs to the
equipment,

VII. Export of Molasses:—The Gov-
ernment have revised the policy of
expart of molasses by amending the
Export Control (Order), 1877 thereby
bringing the export of molasses under
OGL-3. Thig revised policy is likely
to benefit sugar facories as a larger
quantity of molasses may be exported.

VIII. Creation of Buffer Stock:—It
has been decided in principle to create
a buffer stock of sugar, the modalities
of which are under examination.

IX. Export of Gur:—As a measure
of gupport to gur market, Government
have allowed forward trading in the
commodity from December, 1878 be-
sideg allowing free exports of gur
with cash subsidy of Rs. 10 per quin-
tal and without any quota restrictions.

X. Loan te State Governments:—A
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Sea-Erosion in Kerala

3663, SHRI P. K. KODIYAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) which are the coastal areas in
the country badly affected by sea
erosion;

(b) what are the measures taken
by Government to prevent sea erosion;

(c) whether it s 4 fact that a State
Hhke Kera® where sea erosion is 4
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major problem is finding it difficult to
find enough resources to spend for
anti-sea erosion works and the present
system of granting loans to the State
for anti-sea erosion work from the
Centre is actually adding to the finan-
cial burden of the State; and

(d)if so, whether there js any pro-
posal to convert the loans advanced
to the State in this connection as out
right grants?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Erosion of the coastline occurs in
patches in the States of Andhry Pra-
desh, Karnataka, Maharashtra, Orissa,
Tamil Nadu and West Bengal. It is
extensive and serious in Kerala where
a coastline in a length of 320 Km. out
of a tota] of 560 km. is badly_ affected.

(b) Even though erosion by sea has
been experienced in Kerala since a
long time, active interest was taken
by Government of Kerala in 1953
when severe erosion took place. Vari-
ous types of seawalls and other mea-
sure; were tried under the advice of
experts from within the country and
from abread. After , series of
experiments and trials in the labora-
tories at the Central Water and Power
Research Station at Pune and the
Keralag Engineering Research Institute
at Peechi, and the experience gathereq
under site conditions, a suitable design
for an effective seawall was evolved
in 1964. Sea walls constructed accord-
ing to this basic design with suitable
modificationg to suit site conditions
have proved to be effective.

imilar protection works have been
constructed at Digha in West Bengal,
in Kanyas Kumari District in Tamil
Nadu, near Dumas in Gujarat and
also gt other places where erosion has
affected important installations or
public places.

A Beach Erosion Board was set up
by the Céntral Government in 1966 to
initiate, guide and implement the pro-
gramme for anti-sea erosion measures
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in Kerala. This Board wag recon-
structed in 1971 to study the coastal
erosion processes in the entire coun-
try, to suggest measureg required to
tackle the problems en-countered in
a scientific and co-ordinated manner,
and to provide technica] advice on
sea-erosion problems.

(c) and (d). Asg sea-erosion along
the Kerala coast-line had been serious
and extensive, the Government of
Keralg had been repeatedly represen-
ting that anti-sea erosion works were
very costly and beyond the resources
of the State, The State Government
had also been urging that the problem
in Kerala should be regarded as a
National problem. Taking thesze fac-
tors into account, the Centre decided
to provide special loan assistance to
the Government of Keralag to enable
them to implement 3 programme of
works according to 5 time-bound
schedule. Out of an expenditure of
Rs. 28 crores incurred by the State so
far, the Centre has given loan assis-
tance of Rs. 1081 crores, thereby re-
ducing con:iderably the burden on
State finances. No change in the
method of Central assistance is
contemplated.
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Vikas Minar, New Delhi

3665. SHRT K. RAMAMURTHY:
Will the Minister of WORKS AND
HOUS'NG AND SUPPLY AND RE-
HABILITATION be plcased to state:

(a) whether the Vikag Minar, the
multi-storey oflice complex of the
Delhi Developmrut Authorily has been
consirucied in  flagrant violation of
the Master I’lun of Delhi, the building
bye-law, and even the ordinary
norms of planning: and

(by if so, the action tuken against
those 1esponsible for this?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) According to the
Delhi Development. Authority, there
hag been no violalion of law.

(b) Does not arise.

Occapation of Government Accomnmo-
dution by Former Office Bearers of
Political Parties

3666 SHRI ISHWAR CHAUDHRY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether there are some former
office hearer; of political partie; who
are still in occupation of Government
accommodation;

"(b) if so, what is the number of
such flats occupied by them, party-
wise; and

(¢) what ig the amount of arrears
of rent to be realised from them and
what steps have been taken by Gov-
ernment to realise the arrears from
them and i get the fiats vacated?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI {SIKANDAR
BAKHT): (a) Government residential
accommodation is made available to
ihe Political Parties in Parliament for
allotment to their staff. No allotment
is made by this Ministry direct to the
individual stalf of the political Parties.
In view of this, the informalion whe=
ther any former office bearer is in
occupation of any of these residences
is not maintained by this Ministry.

(b) and (c). Dg not arise,
Wheat Pivduction

3667, SHRI MUKHTIAR SINGH
MALIK:

SHRI SHANKERSINHJI
VAGHELA ;

SHRI G. M. BANATWALA:

Will the Minwster of AGRICUL=-
TURE AND IKRIGATION be pleased
to state.

(a) the estimated production of
wheal 1n cach State during the last
three years, year-wise;

(b) the production of wheal per
hectare at present in cach State; and

(Y wheher  any programme  has
beco chaiicd out by the Government
to bonst the pro-luction of wheat in al
the States and if so, the details
thereof”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
'SURJIT SINGH BARNALA): (a)
and (b). A statement is enclosed
indicating the production of wheat as
also itg per hectare yield in different
States for the three years ended
1977-78.

(c) The strategy tp increase wheat
production in the country includes
popularisation of the recommended
package of practices including timely
gowings, timely irrigation, early weed
control and judicious use of fertilisers.
During rabi, 1078-79, 17 training
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courses were organised on wheat
at different Agricultural Universities
end Research Institutes in the coun-
try. A specia] scheme has been un-
dertaken for the replacement of rust
susceptible varieties in the Southern
and Northern hill areas which serve
ag focii for the spread of rust diseases
in the plains of Northern and Central
India. A central sector scheme of
Minikit Programme of wheat is also
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being implemented for identification of
suittable varieties and to get farmers’
reaction before the introduction of
new varieties over large areas.

With the advent of high yielding
varieties, the cultivation of wheat is
being extended in non-traditional
areas like Assam, Orissa and West
Bengal where it is increasingly be-
coming popular.

Statement

Estimates of procluction and yield per hectare of wheat cunnr g the thiee yean e rg.1g55- 58
Statewise

Production ‘000" Tonnes

Yield per hectare (in kgs.)

States 1975-76  1976-77 :&7313? 197576 1976-77 I{%E;E)B
1 2 3 4 5 6 7

Andhra Pradesh . 215 13-6 214 817 594 686
Amam 67 8 71 © Bg 7 1,104 1,102 1,154
Bihar 2206 9 24701 2502 5 1,265 1,270 1,263
Gujarat . . . . 1151 1 1071 8 12209 1.677 1,475 1,784
Haryana 24280  a735'0 2871 o 1,980 2.089 2,000
Himachal Pradesh 402-8 2084 260-0 1.214 721 88
Jammu & Kashmir 1543 1565 156 57 876 840 840
Karnataka a8o- 233" 1 242°9 689 638 6z
Madhya Pradesh 2750'5 23082 29386 2 819 734 go9
Maharashtra 1260 2 937 6 g62-3 1,065 789 702
Manipur o8 Neg. Neg. @ . .
Meghalaya . 1-8 21 2- 9 @ @ @
Orima . 1074 984 166 1505 21 15:5
Punjab 5788-0  6ay2r0  6639'0 2,378 2,432 2,587
Rajasthan . mago-4 agoo'y7  aboB-4 1,300 1,279 1,494
Tamil Nadu ] o7 06 07 @ @ @
Tripura 49 9'8 96 @ @ @
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1 ] 3 4 5 6 7
Uttar Pradesh . 85525  8930'9  9511'0 1,357 1,350 1,499
West Bengal 1187 2 105t'2 1051 2% 2,100 2,040 2,040
Arunachal llradelh o1 01 o1t @ @ @
D&]Ll‘llvdﬂ . 04 0% 03 @ @ @
|
Delhbi I o8 3 129'8 129- 8% 2,083 2,185 2,185
Neg. Negligible

t1976-77 data repeated.

@Crop being unimportan!, yield pet hectare has not been calculated.

Wholesale Price Index of Principal
Farm Product, Manufactured Goods

and Imput

3668, SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether prices of farm pro-
ducts have registered a steep fal] with
corresponding rise in the priceg of
manufaciured goods and inputs which
the farmers buy, during the past 8
months;

(b) wholesale price index, month-
wise of each principal farm product,
manufactured goods and input during
the period April, 1978 to January,
1978; and

(c) what steps, il any, are being
taken to stabilise prices of farm
products?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
During the last six months (August,
1978 1o February, 1979), the whole-
sale price index numbers for agricul-
lural commodities and manufactured
“ommoditics bave shown a decline of
w: nut cont and 0.2 per cent respec
tively.

(b) A statement is laid on the
Table of the House. [Placed in
Library, See No. LT-4112/79).

(c) A number of steps have been
tuken to prevent an undue fall in
prices of agricultural commoditics.
These include raising of procurement/
support prices, streamlining of pur-
chase operations, allowing forward
trading (in the case of gur) and en-
couraging exports. Government are
keeping a close watch on trendg in
market price; of various agricultural
commodities with a view to taking
further corrective measures as may be
necessary.

Percentage of Quota under OY.T.
Scheme for Telephone Connections

3669. DR. BALDEV PRAKASH;
SHRI R, L. P, VERMA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the quota fixed for
‘Own Your Telephone’ in giving new
telephone connections is 75 per cent
and that for general category it is 15
per cent only;

(b) whether by this categorisation
moneyed clasz get their new connec-
tions immediately and low and middle
income clasces have to wait for years
in some cases more than ten years;

(c) whether some of the District
Telephone Advisory Committee have
recommended to change the percen<
tages for different categories; and
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(d) if so, the change desired and
the action taken by the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes, Sir.

(b) Non-OYT applicants have to
wait ur a longer perniod than the OYT
applicants. However, there is no bar
to any mcmber of the society for re-
gistering his demand under OYT or
non-0¥YT categury.

(c) and (d). No such recommenda-
tion is pending for action in this office,
In order {p expedite provision of
Telephones for Non-OYT applicants,
OYT Scheme has been su.pended in
the Telephone Disiricts of Delhi, Cal-
cutta, Bomhay and Ludhiana. In thesg
places, non-OYT applicants had been
waiting for more than 10 years.

Winding up of Delhi Milk Schem

367v. SHR] SHANKERSINHJI VA-
GHELA- Will the Minmster of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Delhi Milk Scheme
ig losing about Rs. 21 lakhs in unsold
milk per month and had to clo-e down
70 of its depol in various colonies
which lost their customers to the
Mother Dairy, due to the rise jn price
of the D.M.S, Milk;

(b) if so the details in this regard;
and

(¢) whether Government propose
to wind up this undertaking and if
not, what steps Government propose
to take to save the :ituation?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) ang
(b). No loss 1s being incurred on
unsold milk because the same is
brought back and reprocessed, With
the rise in price of D.M.S. milk from
2nd May, 1978 and with the switth
ever of some of the D.M.S. token hol-
ders from the supply of D.M.S, milk
to mothef dairy, the level of sale of
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milk at some of the milk depots fell
considerably such uncconomica] De-
pots, 86 in number, have been closed
down up to 12th March, 1978,

(¢) There ig no proposal to wind
up the D.M.S. On the contrary, an
extensive renovation programme has
been undertaken to improve the effi-
ciency and working of the D.M.S.

Blueprint on Land ang Water use in
Delhi, for Farm Products

3671. SHRI M, RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government propose
to set up a iask force to draw up a
blueprint for reientific land and water
use planning in area round Delhi for
farm products to be developed for the
capital’s market; and

(b) if so, the detuils thereof?

THE WMINISTER OF AGRICUL-
TURE AND IRRIGATION: (SHRI
SURJIT SINGH BARNALA): (a)
Yas, Sir.

(b) The Rrwional Committee of the
Indian Council of Agricultural Re-
scarch fop Haryana, Gujarat and
Rajasthan which met at Hissar on
January 12, 1979, recommended that
an ipfer-disciplinary task force may
be set up for developing a detailed
blueprint for land and water use
planning aroung Delhi market-shed.
The group would make specific re-
commendations for increasing the in-
come of Jandless labourer familics by
involving them in activitjes like poul-
try, pig rearing dairy mushroom pro-

duction and other methods of
increasing income and employ-
ment, Another aspect of the

Delhj market shed plan-
ning will he emphasis on production
of vegetables, fruits and animal pro-
duets of good quality at low prices in
low income colonies including jhugsi
colonies. Thus the primary aim of
the programme will be to asalst both
low income producers and congumers.
The task force will also look intc
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water, pest management and post-
harvest technology.

Brigadier Ran Singh, Minister for
Agriculture of Haryana ha; consented
to head this task force, It will include
scientists from the lndian Council of
Agricullural Rcseaich and Haryana
Agricultural University. The Task
Force will make recommendations on
the packages of tcchnology, services
and public policies essential for creat-
ing a prosperou; marketshed com-
munity. _

SC/ST ‘n Universities

3672. SHRI K. PRADHANI: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) the names and number of Uni-
versities which are given grant-in aid
by the Central Government and
States;

(b) the number of Scheduled Castes
and Scheduled Tribes Trofessors,
Readers, Lecturers and Demonstrators
in these Universities;

(¢) whether Government have fixed
some quota for the Scheduled Casles
and Scheduled Tribes for tcaching jobs
in the Universities; and

(d) if so, the details thercof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) All the 105 Universities
and 10 institulions deemed to be Uni-
versities existing in 1977-78 were in
receipt of grants either from Central
sources or State Governments or both.
The names of these Universities are
given in the statement laid on the
Table of the House. [Placed in Libra-
ry. See No. LT-—4113/79]. Of these,
the Jawaharlal Nehru Technological
University (A.P.), Maharshi Dayanang
University (Haryana), Avadh, Bun-
delkhand and Rohilkhand Universities
(all in U.P.) have not been given any
Centra] grants as they have not been
declared fit for assistance under Sec-
tion 12(a) of the UGC Act.

(b) The information is being col=-
lected and will be laid on the Table of
the House.

(¢) and (d). The University Grants
Cuommission hus not fixed any quota
for Scheduled Castes/Schoduled Tribes
for teaching jobs in the Universities.
The Commission, however, agree in
principle that such reservations may be
provided for recruitment to the posts
of lecturers in the TUniversitics and
Colleges. In order to ensure reserva=
tion for Scheduled Castes/Tribes for
recruitment to the posts of lecturers in
the Universitics, Colleges, the Univer-
sity Grants Commission has recom=
mended the following procedure to the
State Universities/State Governments
and Central Universities: —

(1) Before the beginning of each
academic year, the University should
determine the likely vacancies that
may occur during the year for re-
cruitment to the posis of lecturers.

(2) The number of posts to be fill-
od under the reserved category may
be determined facully-wise, although
no individual post may bo designat-
ed as “reserved post”. The adver-
tirement for thesy posts should in-
dicate thal preference would he
given to Scheduled Castes/Schedul=-
ed Tribes candidates who are cons
sidered fit. On receipt of applica-
tions, the University may invite for
interview all Scheduled Castes/
Scheduleq Tribes candidates who
fulfil the minimum qualifications
prescribed for recruitment for the
post of lecturer.

(3) The candidates belonging to
the Scheduled Castes and Scheduled
Tribes may be interviewed separate-
Iy

{(4) In the case of Scheduled
Castes/Scheduled Tribes candidates
interviewed by the Committee, if
suitable candidates are not available
for appointment to the posts of lece
turer, the Selection Committee may
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recommend appointment of suitable
candidates az Research Asgociates in
the scale of Rs. 700-1300 for a period
up to three years and these persons
could later compete for the posts of

lecturer as and when vacancies
occur.

Irtigation Projects in Operatiop in
North Bengal

8673. SHRI A. K. ROY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) number of irrigation projects
major, medium angd minor, in opers-
tion in North Bengal ag on 1st Janu-
ary, 1979 with particular reference to
West Dinajpur District;

(b) schemes pending and the sche-
mes which are in process ang the
share of Central Government there;

(c) whether it is a fact that high
silting Himalayan Regjon of North
Benga] and water logged West Dinaj-
pur district have great potential both
for irrigation and power for this back-
ward region; and

(d) it so, steps taken thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI1
SURJIT SINGH BARNALA): (a)
One medium irrigation project viz.
Karatowa has been completed in
North Bengal and is in operation. One
major scheme, viz. Teesta Barrage
Project Phase—I is under execution.
Information in regard to minor irriga-
tion projects has been calleq for from
the State Government and will be laid
on the Table of the Sabha as soon as
received.

(b) Two medium irrigation schemes,
viz, Gazol lift and Jarda, which will
benefit North Bengal are at present
ponding with the State Government
for eompliance to the commaence of the
Central Water Commission,
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Central assistance t, States is pro-
vided in the form of block loans/grants
for the State Plan as a whole and is
not related to any particular sector af
development or scheme,

(c) and (d). Information has been
called for from the Government of
West Bengal and will be laid on the
Table of the House as soon as received.

Post Reserved for SC and ST Lying
vacant in Govt. of India Press Minto
Road, New Delhi

3674. SHRI MOHAN LAL PIPIL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) number of posts in different
categories reserved for Scheduled
Castes and Scheduled Tribes still lying
vacant upto date;

(b) number of posts in different
categories got dereserved so far; and

(c) number of persons in different
categories so far appointed on ad-hot
basig and given io General Category
of staf which otherwise would have
gone to members of S.C. and S.T. as
per points reserved in the Communal
roster during the last 2/3 years?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI RAM KIN-
EER) : (a) 28 posts in different cate-
gories, (15 for Scheduled Castes and
13 for Scheduled Tribes) in Govern-
ment of India Press, Minto Road, New
Delhi, are still to be filled up by re-
served candidates.

(b) None.

(¢) Out of 28 reserved posts. ¥
posts have been filled up on ad-hoc
basis by appeintment of genersl ean-
didates, The reserved vacancles will be
filled on regulir basis by Scheduled
Cagte and Scheduled Tribe candidabes
as soon as they become aviilable.
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Plant Profection for non-Dlepartmental
Cashew Plantation

3678, SHRI M. N. GOVINDAN
NAIR:

SHRI VAYALAR RAVI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Kerala Government
has submitted a scheme for increasing
cashew production by adoption of
plang protection measures in non-de-
partmental cashew plantation;

(b) if so, the details of the scheme;

(¢) whether the State Government
has sought the approval of the scheme
for implementation as a Centrally
sponsored scheme; and

(d) if so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir.

(b) to (d). Do not arise.

Scheme for use of Ground Water in
Command Areas

3676, SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

{a) whether an expert Committee
appointed by the Centre had suggest-
ed formulation of 10 pilot schemes for
vonjuctive use of ground water in
command areas of major irrigation
projects in eleven States; and

(b) if so, actions taken for formu-
lation of such schemes and progress so
far made?

THE MINISTER OF AGRICUL-
TIRE ANWD  TRRIGATION (SHRI
BURJIT SINGH BARNALA): (a)
The exporty committee appointed by
the Centre has suggested a list of 20
Project commands in 11 States where-
in integrated and conjuctive use of

surface and ground waters is to be
taken up as pilot schemes.

(b) The present position as report-
ed by the States is given below:—

Andhra Pradesh;

The scheme for conjuctive use in
Nagarjunasagar command has been
prepared and iz under consideration
of the State Government,

Gujarat :

Detaileq groung water study is #a |

progress for Ukai-Kakrapar, Work

on ground water assessment has
been completed in Mahi-Kadana.

Maharashtra: '

Detailed ground water study is in
progress for Nira Project.

Madhya Pradesh :

A proposal hag been framed for
construction of 100 tubewells in
Chambal command under Phase IT
development of Chambal Project.

Rajasthan:

Three pilot schemes in Chambal
are under consideration of the State
Government.

Tamil Nadu :

Detailed project report for the
pilot project in lower Bhavani is
under finalisation.

Uttar Pradesh :

Pilot studies and mathematical
modelling in the laboratory for
Gandak are in progress.

Agitation of Potato Growers of Punjab
for Bupport Price

3677. SHRI BIRENDER PRASAD:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether potato growers in Pun-
jab are agitating and courting arrest
for fixation of support price for their
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produce at Rs. 50 or more a quintal;
and

(b) Will the Government of India
consider it it and fix the support price
which will be apphcable to the whele
of India?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Becausc of the steep fall in the prices
of potato during the current season
the farmers of Punjab hav2 been agi-
tating for remuncrative orice for po-
tatocs at Rs. A0 -or more a quintal
The Chicf Minister Punjab had 2
meeling with Kisan Association and
as a result of this meeting, the State
Government have askeq MARKFED
& NAFED to offer a minimum price of
Rs. 50/- per quintal to farmers and
have agreed to meet the losses, if any,
subject to a maximum of Rs. 1.50
crores rosulting out of this higher
price from operation under Govern-
ment directive. The State Government
has also placed Rs. 1 crore at the dis-
posal of MARKFED for the purchase
of potaloes. The number of purchase
centres hive been increased fium 13 to

20.

(b) Potat, is a perishable commo-
ditv and, its storage presents seiious
problems. Because of this difficulty, it
is not possible to fix support price till
adequate arrangements for storage
after purchase can be ensured.

Irrigation Projects sanctioned for
1979-30

3678. SHRI ANANT DAVE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have re-
cently sanctioned some irrigation pro-
jects in certain States for the finan-
cial year 1970-80;

(b) if so, whether any such project
has been sanctioned for the State of
Gujarat for the year 1979-80 or in
near future; and

(c) if not, reasons thereof?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a),
and (b). Forty irrigation projects in
different States have been accepted
by the Planning Commission recently
fduring 1979-80) for inclusion in the
developmental plan of the States, Of
these, four projects namely Heran,
Mitti, Venu-1I and Fulzar-II are in
Gujarat State.

(c) Does not arise.
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Muslim Wakf Conference, 1979

3680. SHRI G. M. BANATWALLA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

{a) whether an All India Muslim
Walkf Conference was held in Delhi on
or about 17th and 18th February,
1979;

(b)if so, the decisions taken; and

(¢) Government’s reaction thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) Yes, Sir.

{b) It is understood that 19 resolu-
tions covering various aspects of wak!
administration anq suggesting amend-
ments to the Waks Act, 1054, and
other Acts have been passed at the
Conference. These relate ,inter alia,
to the eviction of unauthorised occu-
pation of wak{ properties, conferment
of morg powers on State Wak¢ Boards,
exemption ot Wakt properties from the

Land Acquisition Act, rent control
laws and land ceiling laws, exemptlion
of the income of wakf properties from
payment of incomg tax, wealth tax
etc, increase in the rate of contribu-
tion payable by wakf propertics, es-
tablishment of Wakf Development
Corporation, etc.

(¢) The resolutions ara under exa-
mination.

U. G. C, Study of progres; nf universi-
ties

4681 SHRI A R BADRI
NARAYAN:

SHRI M. V., CHANDRA-
SHEKHARA MURTHY:

SHRT NIHAR LASKAR:
Will the Mumuster of EDUCATION,

SOCIAT. WELARE AND CULTURE he
plea~ed tn state,

(a) whether UGC has decided 1o
study the progress of 12 Univoersities,

(M if so. whether thev have selecled
three universilis from  earh 7one in
the country {o asses, the impact of the
on-gomg procramme  of the commis-
sion;

(e) if <o, whether the UGC. has
appoirted a review commiltee o go
info the maintenance of standards of
teaching rescarch and examinations of
the-e universilies;

() il so, who are the members; and

(e¢) when the commuttee s likely to
submt 1ty report?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-

DER): (a) to (e). The Uni-
versity Grants Commission has
appointed a Commiltee to

review ifs An-going programmes com-
prehensively and their impart on the
standards of teaching, research and
examination This Commiitee had de-
rided to examine the general develop-
ment of three universities in each
region and to assess the impact of
grants paid to them under various
schemes, as a part of the general re-
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view of the Commission’s programmes.
Accordingly, the following four sub-
- committees have been constituted to
vigit 12 universities In four regions:—

1. Sub-Commattee to vimt Unipersities
in Northern Zone

-Convenor
(i) Dr. Shiv Mangal Singh ‘Suman’

Vikram University,
Ujjain.

{1i) Prof. 8 C. Misra,
Professor of Hislory,
M, S. Universily of Baroda.

(lii) Prof. N. Rudraiah,
Professor of Mathematics,
Bangalore University.

(iv) Prof. C. V. Subramaniam,
Professor of Bolany,
Madras University.

(v} Prol. Uda: Pareek,
Institule of Management,
Ahmedabad.

2. Suh-Commuttee to visit Universities
in Southern Zone

tConvenor

(i) Prof. M. S Kanungo,
Professor of Zoology,
Banaras Hindu University.

(ii) Dr. Shanli Sarup,
Professor of Political Science,
Panjab University,

(iii) Prot S. K. Joshi,
Head of the Departmeni of
Physics,
Roorkee University.

(iv) Prof. A. B, Kulkarni,
Head of {he Department of
Chemistry,
Bombay University.

(v) Prol. T. N. Madan,
Member-Secretary,
ICSSR.,

New Delhi,

‘3. Sub-Committee to pisit Universities
in Western Zone
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Convenor

(i; Prof. P. B. Desai,
Institute of Econmomlc Growth,
Delhi,

(i) Prof, Yogendra Singh,
Professor of Sociology,
Jawaharlal Nehru University.

(iii) Prof. J. N. Kapur,
Professor of Mathematics,
LLT,

Kanpur.

(iv) Prof. 8. C. Das,
Professor of Mathematics,
Utkal University.

(v) Dr Rama Ranjan MuKkherii,
Vice-Chancellor,
Burdwan Universily.

4 Sub-Committee to msit Universitieg
m Eastern Zone

Convenor
(i) Prof. M. R. Bhiday,
Head of the Physics Depari-
ment,
Pouna University.

(ii} Prof. V., A. Shahna,
Professor of English,
Osmania University.

(i) Prof. M. D. Misra,
Professor of Political Science,
Jabalpur University.

(iv) Prof .V. C. Shah,
Professor of Zoology,
Gujarat University.

(v) Prof. G. D, Narula,
1.CSSR,
New Delhi.

The Commitees are scheduled to
vislt the universities in March-April,
1979,

Community Studly as intogral past of
DAet

3682. SHRI 8 R, DAMANI: Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government are cofi+

. sidering a proposal to make commusity
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sludy or community service as an
integral part of education at all stages
and Sbligatory for all teachers and
students; and

(b) if so, the details of the proposal
and broad guidelines for itg imple-
mentation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER, - (a) Government are of
the view that national and
community service implying particl-
pation of students in programmes
of community service should be-
come an integral part of education
at all stuges of education, It is hoped
{0 provide for this in the Draft Nation-
al Policy under consideration.

(b) Socially useful productive work
implying purposive, meaningfu) manu-
al work resulting in eilther goods or
services which are useful {o the com-
mumty will hecome an integral part
of the currivulum at the school stage.
Similarly, involvement in programmes
of national and social service with a
compuonent of social wuseful product
work will become an integral part of
the courses ol study ai the higher
education stage.

"t is the view of the Government
that community and the educational
system should come together at all
stages; while the community can pro-
vide the experience, knowledge and
skills 1o support the educational efforts
of the institutions, students and tea-
cherg should contribute to the develop~
ment of the country.

Re-Development scheme of kingsway
Camp, Delhi

3683, SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(8) ‘whether the Re-development
Scheime of Kingsway Camp his been
tossed Hetiveen the DDA and the MCD
since 1962; if so, when the scheme

was transférred from one organisa-
tion to the other during this peried,.
and the reasons therefor;

(b) whether M.C.D. to whom this
Project has now been transferred have-
formulated detailed Re-development
Scheme for the allottees of plots in
Outram Lines/Hudson Lives in view
of one room tenements; if so, what
are 1ts salient features; and

(¢) whether funds for execution of
the project have been made availa-
ble to the M.C.D, if not, the reasons
therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY & RE4YA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) The scheme transferred
from Municipal Corporation of Delhi
to Delhi Development Authorily in
May, 1976 was again entrusted iothe
Municipnl Corporation of Delhi in
April, 1978 in consultation with the
Municipal Corporation of Delln and
the Delhi Administration,

(b) Government had instructed the
Mumnicipal Corporation of Delhi in May
1978 to evolve a scheme with a view
to providing 160 sq. yds. plots to eli-
gible displaced person families (Cate-
gory ‘A" residing in Outram]Hudson
Lines tenements and 80 sq yds. plots
to those residing in barracks there.
Cases of inehgible families (Category
‘B') are to be referred to the Delhi
Development Authority for allotment
of 40 sq. yds, plots.

(¢) Funds to the extenl of Rs.
17537 lakhs for the project have al-
ready been made available to Muni-
cipal Corporation of Delhi. Pending
scrutiny of revised estimates, a fur-
ther amount of Rs. 7,5 lakhs is being
released during the current financial
year,

Expavsion of Indian telephone indus-
tries, Bangalore during IV Plan

8684. SHRI G, Y. KRISHNAN: Wil
the Minister of COMMUNICATIONS
be plessed to state:

(a) whether there is any proppssl
under the consideration of Govem-
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ment to increase the capacily of the

Indian Telephone Industries (ITI),
Bangalore, during the Sixth Five
Year Plan; and g

(b) if so, to what extent? i

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) and (b). Yes,
Sir. During the Sixth Five Year Plan
the following programmes to increa-
se the capacitv of Indian Telephone
Industries, Bangalore, are under con-
sideration: —

(i) A transmission factory, the
capacity of which is tg be finalised;

(ii) Two switching factories with
capacity of 2 lakh lines each; and

(iii) Marginal increase in capa-
cities of Transmission and Crossbar
Divisions of Bangalore factory and
Small Electronic Exchange factory
at Palghat, Kerala.

Rules for recuiiment and promotion
of agricultural scientists

3685. SHRI SUKHENDRA SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
- state:

(a) whether rules or recruitment
and promotion of Agricultural Scien-
tists provide that they are eligible for
assessment after every five years;

(b) whether certain Scientists have
been benefited twice in a period of
five years by way of ‘Advance in-
-creaments’ and promotion to next
grade while some scientists have been

-denied even one concession; and

(c) if so, steps being taken to en-
sure that all the employees are treat-
- ed alike?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
“SURJIT SINGH BARNALA) (a) Yes,
" Sir,
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(b) and (¢). The cases of a certain
number of scientists who were recom-
mended grant of advance increments
on first assessment were reviewed by
the Agricultural Scientists Recruit=

ment Board and they  were
recommended promotion to
higher grade. On promotion
the grant of advance incre-

ments given to such scientists earlier
was withdrawn. Thus they did not
benefit twice. Some scientists, who
were assessed by the A S.R.B, were
not considered suitable either for
grant of advance increments of for
promotion to higher grade. The lat-
ter are entitled every year to assess-
ment by the Board in accordance
with the rules of Agricultural Re-
search Service,
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Regional la;‘uam

3688. SHRI K. B, CHHETR1- Wil
the Mmnister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) the names of the regional lan-
guages of the country;

(b) the names of the Indian langua=-
ges recognised by the Sahitya Acade-
my; and

(c) the various benefits derived by
them till today?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Regional languages
have not been defined ag such. How.
ever, the following languages have
been listed in the Eighth Schedule of
the Constitiution. These are: Assam-
ese, Bengali. Gujarati, Hindi Kanna-
da, Kashmiri, Malayalam, Marathi,
Oriya, Punjabi, Sanskrit.  Sindhi,
Tamil, Telugu and Urdu.

(b) Besides the fifteen languages
mentioned in part (a), the Sahilyu
Akaderm: has recognised seven Inore
languages, namely, Dogri, English
Mampur1, Maithili, Nepah, Rajasthani
and Konkani,

(cy On recognition of a language,
the Sahitya Okademi carries out its
normal programme in that language,
as in other languages. Writers of
literary works 1n the languages recog-
nised qualify for annua] Awards of the
Sahitya Akademi. Besides it lends
respectability and prestige ip its users.

Market prices of Potatoes, Onions and
Vegetables

3690. SHRI ANNASAHIB P
'SHINDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) what are the prevailing market
prices of potatoes, onions and vegeta-
bles as compared to the week Iast
year; and -

(b) what steps Government are
taking to protect the interest of the
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farmers so that they are not required
to have distress sale? =

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (ay A
statement giving the prevailing mar-
ket prices of potatoes, onions and
vegetables during the current year
and their prices during the crorres-
ponding period of last year 1s placed
below.

(b) The Central and State Govern-
ments have been anxious to arrest the
fall in prices of potatoes, onions etc,
ang to this end, they have taken a
number of mcasures. Government
have askeg the NAFED and the
State Governments to enter the mar-
ket through their State Marketing Fe-
derations and other agencies to give
support to the market., So far NAF,
E.D. has purchased potatoes in the
State of Punjab, Haryana and U.P.of
the order of 260 lakh qtls. and bet-
ween Nov, 78 and Feb. 79 it purchas-
«d onions of the order of 22 lakh qtls.
N.AFED, has also opened centres
for purchase of potatoes through apex
marketing federations and local co-

operatives in different potato growing
areas of Punjab, Haryana and UP,
In Punjab it has purchased potatoes
at Rs 50 per qtl, loose if the same ia
delivered by potato growers at its pur-
chase centres and Rs. 45 in case the
same is lifted by it from the farmers
fields. N AF.ED has entered into a
joint venture agreement with the apex
markting federation of Punjab and
Haryana, These purchageg have been
made at the prevailing market rates,
N.AF.E.D. has also entereg into a joint
venture with U.P. Cooperative Market-
ing Federation from the last week of
January, 1979 and has decided to pay
a price of Re, 1 above the then prevail.
ing market rate in Farrukhabad area,
In other parts of UP NAFED is
making purchases in joint venture
with apex marketing federatons at
prices varying between Rs 38 to 48
per qtl.

The export of potatoes has been
placed on O.G.L. with effect from
7.2.79. The Government is also try-
ing to explore with State Govern-
ments if potatoes could be distribut-
ed under the Food-for-Work Pro-
gramme,

Smatement
Wholesale Prices of Potatoes, Onions and Vegetables at Important Centre.
(Rs. per quintal)
d grd th th
i Febru 1t 2n & 5
State/Centre Vericty Year J.nmua;y m;ry = -
T 2 q 4 5 6 7 ] g_ :o
POTATOES ,
' /3)
Kanpur 1979 28 92 32(2,
i B 5 62 %0 L1 6o fio 50
Farrukahad Militarv :::;;9 23 o B
Bihar Patna : 1978 70 7 60 60 Bo 80 —
1979 6o 5  40(2/3) .
W. Bemgal Calcutta Desi i 1978 7% 5 9o 8 g 85 78
Nainital . 1979 53 50  50(2/9)
Punjab
ullundur Chan 67 65 58 66 67 65 6o
. ' Wud"mw. "3';3 85 %0 g4 safals)
Ludhian . ite . 1978 L] 65 355 55 60 55 58
'y Wh by . 5 =

N8
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Tamil Nadu
Muttrupalayam  Rosi Rose mery 1978 16y 8 13y 127 120 129 127
1979 sog 118 yog(els)

o8 98
Bomba Telogaon . 1978 — 108 g3 103 103
¥ 1979 108 6g — 78(2/3)
Delki Spl. Numbri . 1978 75 68 0 0 0 70
? 190 B 40 8Bola)
ONIONS
Andhra Piadesh
Hyderabad . Red—I 1978 8o 55 62 6o 45 50
e 6 B 6 Swy
Bikar Patna « Desi . 1978 15 80 8 B8 - 90
1979 120 88 go(a/s)
Haryana
Karna + Red - 1978 75 7 70 70 75 75 50
1979 70 68 --
Maharashira
Bombay + Nasik—I 1978  —~ 48 43 33 36 a3 43
1979 78 6o —  53(of)
Tamil Nadu)
Dindigul . Small 1978 66 62 48 o 522 4y -
Best 1979 82 54 a4(afs)
Utier Pradsch
Kanpur . Red 1978 60 6o -
e 6 B s’ S
W. Bengal Bombay . 1978 a8 70 68
Caleutts 1979 g 105 go(n,f_a,)w =
Delhi « Desi . 1978 E —_ e e e -
1979 85 88 839
VEGETABLES—PEAS GREEN
Tamil Nady
Madras " . Green . 1978 800 150 200 250 00 gs0 300
1979 200 200 goo  1B4(gfy)
Uttar Pradeh
Kanpur . White . 1998 280 235 240 245 — 940 gen
1979  ges 190 192(2/q) h
Delhi (40 kgs)  Simla . 1078 90 98

30 2
IR

e
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4 5 6 7 8 9 10

TOMATOES
Tamil Nodu
Madras 1978 150 100 200 150 100 00 3§
1979 .84 100(2/g)
West Bengal Calcutta 1978 ~ 8 5" 6
1979 140 g [3;','(,;,;.” % &
Delhi - 1978 28 30 s34 86 65 8o
40 Kgs. 1979 58 54 55 %4(9!5}5 N
hﬁqawhﬂi":‘i!ﬁﬂﬁﬁmm centrally sponsored Acceleraled Ru-

() o, wft i o e wrw-grfr i
Wik qx  famifer fear &)

Rural water supply programme

3892, SHRI SACHINDRALAL
SINGHA: Will the Minister of
WORKS & HOUSING & SUPPLY
AND REHABILITATION be pleased
to state:

(8) the details of the action taken
muﬁlwﬁlﬁd

ral Water Supply Pogramme during
the last two years year-wise in the
States, State-wise with particular re-
ference to West Bengal and North
Eastern Region States, district-wise
with the names of the villages bene-
fited; and

(b) what are the details of the pro-
posed alloctron made for 1979-80
under Centrally Sponsored Accelera-
ted Rural Water Supply Programme
State-wise with the details of pro--
gramme Submitted by West Bengal
and North Eastern Regions States,
State-wise?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Provision of drinking
water is a State subject and the sch-
emes connecteq therewith are formu-
lated and implemented by the States
Union Territorles. Under the Cent-
rally sponsored  Accelerated Rural
Water Supply Programme out of the
allocated amount of Rs. 40 crores, Rs.
$8.20 crores were released, in 1877-78.
In the following year, Rs. 60 crores
have been allocated, Avaflable de-
tails of information with particular
reference to west Bengal and North
Eastern Region States is given inthe
attached statement,

(b) Proposals for State-wise alloca-
tion of funds for 1079-80 under the
Centrally sponsored Accelerated Wa-
ter Supply Progamme have not yet
been formulated.
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Creation of Civil Wing of P&T in
Orissa

3693. SHRI D. AMAT: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Government of Op-
issa requested the Government of
India for ihe creation of civil wing
of Post and Telegraph in Orissa with
a Superintending Engineer and four
divisions at Bhubaneshwar, Sambal-
pur, Berhampur and Rourkela for set.
ting up of RMS Division at Bhul.ane-
swar; and

(b) if so, whether the Government
propose to implement the same dur-
ing Sixth Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) A request was
received for creation of RMS Division
at Bhubaneswar. Such a request has
so far not been received [rom the
Government of Orissa in respect of
Civil Wing Circle ang Divisions;

(b} (i) The creation of an RMS
Division does not form part of the
Postal Plan. Such Divisions are creat-
ed as and when justified on the basis
of prescribed norms,

(ii) Civil Wing Divisions at Bhu-
baneshwar and Sambalpur are al-
ready functioning, Civil Circle with
a Superintending Engineer as head
will be set up in Orissa when justifi-
ed by increase of work load.

Agsistant Engineers working in
C.P.WD,

3694, SHRT MAHENDRA NARA-
YAN SARDAR: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
Dleased to state:

(a) whehter it is a fact that in the
senjority list of Assistant Engineers in
CPW.D. Service Group B.,, the De-
partmental’ promoteeg from the year
1952 to 1961 have been adversely af-
fecteq thereby jeopardising their sen-
jority by bccoming junior fto diirect
recwits from 1957 to 1970 by virtue of
Notification No. 2201(A) (5)/76EWI,
dated 31st January, 1979 of the Minis=
try which has been made effective
from as far back as 2lst May, 1954;

(b) if so, the steps taken or pro-
posed to be taken to protect t)ie in-
terse seniority of the aforementioned
departmental promotees; and

(c) the posilion of parmu. "nt va-
‘cancies year-wise from 1948 till date
which ure now proposed to be filled
up?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. It is fact that
a revised provisional seniority list
has been issued in accordance with
the CP.W.D. Assistant Engincers
(CES. and CEES.) Group B (Con-
firmation and Seniority) Rules, 1878
issued on 3lst January, 1979 by this
Ministry. These rules have been given
effect to from 21st May 19854, ie. the
date when the original Recruitment
Rules came into force. These Rules

,have been framed keeping in view
the interest of all the groups of As-
sistant Engineers. viz. (i) those direct-
ly recruited againist permanent va-
cancies, (ii) those directly recruited
against temporary vacancies, and (iii)
promotees.

(b) The inte-se seniority of officers
in each group has been maintuined,

(c) A statement is enclosed,
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No. of posts
perma-~
No. of parma~ No. of

reated brought for- Total
nent posts by
nent post » . .
i P ) yearm, if any
death,
confirmation
in higher
grade
110
| P . 106
. 110 .
. . I
= | . p 5 95 108
L} f ] 4 m
1955 ‘. : :
r ' | .
- . - 10 - -
1957 - - . : 7
1958 . . . 7 : 9
1959 . - ’ : w
- ‘ 66 12 _ 5
1961 . . . . 5 : 4
whe . . . - : : 65
. . s
- ) 50 135 _ 1
1964 . " ° > : s
1968 . : s : :
lﬁ . o s : : :
1967 . s " : :
. . '
1968 . - , : »
2
1969 . ” ’ : :
. . : . :
7 . b :
19 | . ' ’ . .,
971 . i :
| | . 21
1972 . : :
. . - l
1978 - - ; : ;
. . . . . 50
1974 . | | . :
!975 | . . —
“‘ﬁ . - | . . —
1977 . . .
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No, of per- No, of perma- No. of posts
Year manent post nent posts brought for- Total
created, released due ward from
to retirement, previous
death confirma-  yean, if any.
tion in

higher grade.

ELECTRICAL
19547, - . o« 4 9 - - 9
1955 - . . . 24 - e 24
86 . . . . . - - - -
1957 - . i . . -— 1 — '
WEB . - . . . 13 3 - 18
9. . . . T = 2 - *
g0 . . . . - - - -
1961 . . . . 32 3 = 35
62", . . . — o = -
1963 . - . . . - - - =
1964 . . o a8 3 - b
1965 . . ’ . . — 1 — 1
w6 . . . . . - - - -
1967 . - . % " - 38
1968 . . - 2 = b
1969 . . . . . 16 7 - 23
9 . . . . . 6 ’ - s
971« o+ . e s 23 7 s 8o
R — 5 - 5
1978 .+ . . ~ 13 = '
1974 « . . . . - 92 - ?
k- - - .
1976 . . . . . - - 7
1977 . . . ' . - 5 - 5

!9‘}8 . . . . - - 12 - e
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‘Swvidha Bamar Safojinl Nagar,
New Delkt

3695. SHRI S. S. DAS:

SHRI RAMJI LAL SUMAN:
SHRI BIRENDRA PRASAD:

SHRI DALPAT SINGH
PARASTE:
Will the Minister of WORKS &

HOUSING & SUPPLY AND REHA-
BILITATION be pieased to state:

(a) whether it is a fact that the
N.D.M.C, has constructed a shopping
centre in the remote area of Sarcjni
Nagar colony at the ecdge of Nala
known as ‘NDMC Suvidha Bazur™

(b) whether recpresentations havw
been received from the allottees for
the rveduction in rent and the action
taken threon;

(¢) whehter any allottee/bidder has
surrendered the shop; if so, after

what period of stay and ilhe resaons
‘therefor;

(d) whether shops are still lying
vacant and since what period and rea-
sons therefor; and

(¢) what is the criterion of charg-
ing the rent from hte allottees?

THE MINISTER OF WORKS &
HOUSING AND SUPPLY & REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) Yes, Sir, and cerlain conces-
siong were given by NDMC.

(¢) Yes, Sir. Eight allottees sur-
rendered the shops within a period of
16 months from the dates of allotment,
The reasons for surrender advanced
are muinly high rent and dull busi-
ness.

(d) Eleven shops are atill ly-
ing vacant. Out of them, three
shops are lying vacant since incep-
tion and eight could not be allotted
further after surrender by the allot-
tees as no suitable offers have been
recelved. R

(e) In case of 16 shops allotment
was done at tendered rates ang the
Test on prescribed rates,

Retention of Government Accommod-
tion

3698. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister nf WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that through
a recent Memorandum Government
have permitted retention of Govern-
ment accommodation for the bona fide
use of the families of officers posted
to difficult areas like Nagaland, Mani-
pur, Tripura and Sikkim etc;

(b) whether Laddakh has not heen
included in the list of such ‘Difficult’
areas mentioned in the office memo;

(c) if so, why; and

(d) what steps are being taken to
include Laddakh, one of the worst
difficult areas in the list of such areas?

THE MINISTER OF WORKS &
HOUSING AND SUPPLY & REMA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Certain categories of
officers on their deputation to these
areag are permitted to retain the ac-
commodation in Delhi, on fulfilment
of certain conditions.

(b) Ng Sir, Laddak has not been
included.

(¢) and (d). A proposal to include
Leh and some other territories in the
definition of “difficult areas” is be-
fore the Government,

Food Production

3697. DR. BAPU KALDATE: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased io state:

(a) the achievement on Food dur-
ing the last three months (October,
November and December, 1878);

(b) the actual inicrease in the
production of Rice, Wheat, Arhar, Dal
and Chilly; and
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(e) details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). Estimates of production of vari-
ous foodgrains and chillies for the
year 1978-79 are likely to he availa-
ble after the close of the current agri-
cultural year ie. sometimes in July-
August, 1979. However, “according to
the current assessmeni, the cverall
production of foodgrains during 1978-
76 ig likely to be marginally higher
than the last year’s level of 125.8 mil-
lion tonnes, Information for making
a preliminary assessment of chilly
production is not yet available.

Visit of Soviet Culiural Team

3698, SHRI SUBHASY CHANDRA
BOSE ALLURI: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether it is a fact that Soviet
Cultural team visited India in the
month of February, 1979 and had dis-
cussions with the Indian officials;
and

(b) if so, the results thereof”

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHNU-
DER): (a) and (k). An official So-
viet delegation visited India from Fe-
bruary 28 to March 14 for discussing
and finalising the Indo-USSR Cultu-
ral Exchange Programme for the per-
jod 1979 and 1980, The Pogramme
has been signed on March 14, 1979.

Import of Trawlers and their ownership

3699. SHRI L, L. KAPOOR: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleaseq to state:

(a) the number of fishing frawlers
imported in the country during last
5 years ang the ownership of these
trawlers company-wise;

(b) the terms and conditions for
the allotment of such trawlers;

(c) the income earned by such tra-
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wlers owners both in domestic sale
and exports during last 5 years; and

(d) the policy of Government to al-
lot such trawlers to the cooperatives
of Fishermen?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) A
total of 30 fishing trawlers was im-
ported during the last 5 years. While
the State Fisheries Development Cor-
poration, West Bengal have imported
4 trawlers, the XKerala Fisheries
Coropration, the Tamil Nadu Fisheri-
es Devélopment Corporation, the And-
hra Pradesh Fisheries Development
Corporation, the Gujarat Agro-Mar-
ine Products Ltd., M/s. Srinivasa Sea
Floods Pvt. Ltd., M/s, Vani Marine
(P) Ltd., M/s. Marine Fisheries Pvt.
Ltd., M/s. Pron Magnet Ltd., M/s.
Phoenix India Marine Pvt. Ltd., M/s.
Indian Tobacco Company Ltd., M/s.
Britania Biscuit Company Ltd., M/s
E.LD. Parry (India) Ltd. and M/s, New
India Fisheries itd, hava imported
two tralwers each,

(b) Terms and conditions for ailot-
ment of trawlers under the schemes
of 1973 and 1977 are given in the
Statement enclosed.

(c) Information is being coilected
and will be placed on the Table of
the House in due course.

(d) Thg Fishermen  Cooperatives
are given a high priority for alloiment
of fishing trawlers,

Statement

In the case of 1973 import scheme:
the terms and conditions were:

(1) the party should give an under-
taking for placement of orders with
the Tndian shipyares for procuring
equal number of vessels.

(2) The party should export marine
products equivalent to the value of
the imported vessels within 5 period
of three years.

(3) The party has to obtain clear-
ance under MRTP Act, if applicable,
and a letter of intent or industrial
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licence where processing facilities are
proposed to be set up.
(4) The party shall produc: a let-
ter from a financial institulion or a
smmercial bank agreeing to provide
{henecessary finance towards the im-
“r
pnﬂed;ydigemus vesse.ls.
se of 1977 import :cheme,

In the ca :
the terms aiﬂ conditions are as Inl

lows; 5
X = contrac!, complete
(1_) Copies of t “t.general arrange-
specifications and qvessels should
ment d::awings of the “sapartment of
be furnished to the D\Wjﬂcaﬁﬁns
Agriculture and these s with the
should be in conformityng o7 the
;r;dian Rules and provisic
erchant Shipping Act.
PPINE Act. 230p Act or

(2) Approval under Ml “"t‘"egula-
Industrial (Development and h - ob-
tion) Act, if necessary should bx
tained.

11 be

(3) The area of operation sha "
| mall
beyond the area of operation of s,. 5.
mechanised ang non-mechamseg boa:i sh

(4) The company should [furyyar
particulars of fishing operations «
terly to the Government.

the

(8) The Government reaet.'eme:s t
right to inspect the fishing . * s
any time without notice.

shall
(6) Employment of roregq'jgnngmmdn
be made only after obtalyent. ¢
clearance of the Goven
y 7 <hall provide
(N '1‘;1: d;:ir:s% fishing operatives,
(8) The ipany shall maintain an
equity d!m“_"!hﬁo and net/block ratio
within .. bermissible norma.
(9. company shall export 100
pe-+T cent of the total value of the
catches of exportable varietles and
non-exportable varieties should be
processed and marketed by them In
upcountry centres to the satisfaction
of the local Government.
(10) The import licence is not
transferable.

WY ¥ IETE W W

arer = guifex waf: wr ofy
e Frwrf sioly ag v WY g Wit fin:

MARCH 19, 19079

Written Angwers 148

+ (%) Wt o w7 oy, e, wrg
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i wyy & ok § orf of fraw ol ¥

u}t(') ofg gi, @y gwwr  sEyo owgr g

() afz =@, &Y o sy wreor § 7

gy i frard st (o qeofi tey
(W) s € Frwang
Qe AEY ST Y § /v qw A o, Ay
Ty W det awdy waAl ® FegrEA
W Ty R ® fag g v § wdw
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(3) wawAY w1 wrp &A@ ® fag
wgl ® AgEA &
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€ fefrrr o oot swere R avarg ® Faeors
& garemA ® g weert ® faarad srawas
InT gwrd wrak | fadtex == ¥ 0w,
1976 av waAt foire 2 & &0

3701. SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the policy of the Central Gov-
ernment in regard to contraction of
reserved forest area of West Bengal;
and

(b) suggestion, if any, made to the
Stale Government for protecting the
reserved forest?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
We have not lald down any policy
specifically for Wes{ Bengal but have
issued general guidelines to all State
Governments/Union Territories about
the pteps to be taken before deforesta-
tion. A copy of guidelines is enclosed.

GUIDELINES FOR SCREENING PRO-
POSALS FOR DEFORESTATION

(a) Any proposal involving deforesta-
tion of 10 ha. and above should give
due consideration to the consequent
lozs of production of forest raw mater-
ials from dwindling resources, to the
depletion or disappearance of wildlife

habitats, as well as to long term effexts
on the envircnment and especially on
the stalahty of calchments, erosion,
siltation, efc. A full discussion on these
items should form part of any project
proposal.

(2) All possible alternatives with
costs should be fully discussed in the
project  reports to enable cbjective
assessment and Jecision in the interest
of realising optimum benefits from the
land and water resources without en-
tailing sacrifice of large and, in certain
cases, unique forest areas of great
biological significance in critical catch=
ments which may arise as a result of,
say, submergence under the reservoirs,
setting up of agricultural farms, settle=-
ment of persons evicled frem project
areas, etc.

(3) When an alternative involviag
diversion of forest areas smaller in
extent and value is possible, even at
a higher initial cost, a proper cost-
benefit analysis should be made after
taking info consideration the direct
and indirect benefits from the forests
and wildlife habitats, and projects even
with higher total costs sheuld normaily
be approved.

(4) If any fores! area is to be de-
forested, due to any project already
under way or to be newly taken ap,
suitable areas should be identified
and acquired elsewhere to compensate
for the loss, and ali necessary funds
provided in the project to undertake
relorestaticn or plantation, keeping in
mind the fact ihat good productive
lands are equally necessary to meet
the needs of wood for domestic and in-
dustrial uses. In addition, social fores-
fry programmes should be intensified
on community and other lands, as well
as for rehabilitaling degraded forest
areag if any, in the areas where diver-
sion of forest lands may take place.

(5) The State should particularly ex-
amine {f any rare ecotypes having
uncommon communities or species end
forming irreplaceable gene pools are
to be deforested as g result of fhe
project. Every attempt should be made
to find allernatives to preserve such
ecolypes. In cases of doubt the Forest



151 Written Answers

Research Institute and, if necessary,
the Botanical Survey of India and the
Zoological Survey of India, should pe
involved before the detailed planmng
for . project starts.

(6) With regard to settlement of
persons displaced [rom project areas
it is equally necessery to see whether
they could be sctlled elsewhere by ac-
quiring available lunds without making
further inroads into forested areas.

{7y All cases »f ucfcrestation should
be considered aga.nst lthe promise that
adequaie land in any State should be
kepl unaer foresis for meeling the re-
quirement of industriai wood, local
timber and fuelwood

(8) Every nalional park and sanclu-
ary or area inhabited by threalened
species should hav. an adeqguate and
well-managed  surrcund. Attempls
should be made Lo see that no projert
interferes with such parks, sanctuaries
areas ang surrounds

(9) wherever big projecls invelving
large ureag are involved, the Chief
Couservalor of Forests should invam-
ably be consulter and the Inspector
General of Foresis always kept in-
formed. In cases wbere the Chief Con-
servator of Foresis considers the de-
foresiation inadevisable he may bring
the matter to the nofice of the Inspector
General of Forests so that, in case it
is felt that the intervention of the Cen-
tral Gevernment 1s needed, it should be
possible for ihe .nspector General of
Foresis to draw the attention of the
Ministry of Agriculture towards the
dimention of the proposed damage.
Thereafter the matter can be taken up
and pursued with the State Govern-
ments.

Automatic Telephone Exchange at
Karur

3702. SHRI K. GOPAL: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a} whether there is a proposal to
make Karur Telephone exchange an
automatic one;
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(b) it so, when; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAID: (a) Yes, Sir

(b) It is tentatively planned to al-
lot automaltic exchange equipmeni from
the 1983-84 manufacture and supply
programme. The automatic exchange
may be cumm.ssioned by 1085-86.

(¢, Not applicable,

Resignation by Vice-Chancellor of
Vishwa-Bharati University

3703. SHRI RUDOLPH ROD-
RIGUES: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE he pleased 1o slale:

(a) what were thc situational fac-
tors leading to the receni resignation
of the Vice-Chancellor of Vishwa-
Bharati University; and

(b) what immediale steps, if any,
the Government propose to take to
correct the unhappy situation preva-
lent in the said university today?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion furnished by the University.
during January, 1978 there were se-
rious student disturbances in the
Visva-Bharati, mainly in support of
their demand for supply of food at
subsidised prices in their hostel
messes and on aceount of their resist-
ance to the proposed reorganisation of
hostels by the University authorities.
It was not possible for the University
authorities to actept these demands
and the agitation took a serious turn
and the Wice-Chancellor fel that it
would not be possible for Wim to
effectively discharge his duties. He.
therefore, submitted his resignation.

(b) Being an autonomous body the
University is competent fo redress the
genuine grievances of the students,
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if any, and to take remedial mea-
sures, The University authorities are
attending to the problems.

Development of Parks in the various
Sectors of Pitampura Residential
Scheme

3704. SHRI PRADYUMNA BAL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a} the total number of district and
other parks in Pitampura Residential
Scheme in Poorvi, Uttari and Dakshni
sectors;

(b) how many such parks in each
sector have since been developed;
and

(¢) the details of developmeni work
done in each park so said to be deve-
ioped?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI S1KAN-
DAR BAKHT): (a) to (c). There is
only one disirict park in Pitampura
Residential Scheme. One portion of
the park, measuring 3.5 acres, in front
of Monkey Factory has been developed
and is being maintained, The work
of development of second portion of
the park on the other side of the road
has been taken up in hand. So far
about 1000 trees and 500 flowering
shrubs sre reported to have been
planted.

wrege W Safla wew e

3705 w0 vt few :  sar figw,
W wRTw wie wepfa qdt g amd &Y
T owER e

(%) wmr grerew fewrg jo0 Ram
wE wad &1 & W afy g, Ay wwoaw
R fT #ET WTIEVE waAar S
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o & wEE g

v) worane 7 vy o § At
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National Youth Policy and Natiomnal
Reconstruction Army

3706. SHRI C. N. VISHVANATHAN :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to siate:

(a) the precise progress made in the
development of a National Youth
Policy;

(b) whether Jovernmeni have also
on hand the proposal for forming a
National Reconstruction Army; and

{c) if so. the exient to which the
National Youth Policy and proposal for
National Reconstruction Army are pro-
posed to be dovetailed?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER}: (a) The reconstituted National
Youth Board in its first meeting held
on 23rd December, 1978 has decided
to set up a Committee to examine the
whole matter regarding national youth
poliry,

(b) The proposal regarding esta-
blishment of a National Reconstruc-
tion Army which seeks to provide an
opportunity for every able-bodied per-
son to get work at a living wage on
development projects is being examin=
ed in consullation with various
oflicial and non-official agencies.

(¢) The matters regarding National
Youlh Policy and National Recons-
truction Army are at preliminary
stages of examination and it would
be premature to anticipate dovetailing
of one with the other,

Award on Narmada Waters Dispute
Tribunal

3707. SHRI F. P. GAEKWAD: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that Maha-
rashtra and Madhya Pradesh Govern-
menis are making attempts to “virtu-
ally re-open” the Award of the Nar-
mada Water dispute Tribunal;

(b) whether it is a fact that Gujarat
Government had submitted in writing
ils “fundamental objections” to the
same before the Tribunal;

(c) on how many points the four
States concerned in the sharing of
waters of Narmada river have sought
clarificalions from the Tribunal:

(d} whether the {hree months time
limit speciied by the Tribunal for
seeking clarifications on the Award is
over; and

(e) whether it is mnot considered
necessary to lay down similar time
limit for disposing of these clarifica-
tions as it iz foured, for justifiable
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reasons, that the matter is likely to
be allowed to drag om, frustrating the
very purpose of the Award?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
In accordance with the provisions of
the Inter-State Water Dispules Act.
1956 the Centra] Government and the
Stalte Governments of Gujarat, Ma-
dhya Pradesh, Maharashtra and Ra-
jasthan have made references to the
Tribunal seeking explanation or guid-
snce on certain points in rvegard to
the Report of the Narmada Waler
Disputes Tribunal submitted to the
Sentral Government in August, 1978.

(b) All the four party State Govern-
ments including the Government of
Jujaral have submitied in writing to
‘he Tribunal their replies to the re-
‘erences filed by the other party
Slalex and the Ceniral Government.

(¢) The party Slate Governmenis
1ave rawsed a number of points in
heir references to the Tribunal. Ma-
or points on which explanation or
tuidance have been sought are as fol-
ows :—

Muadhya Pradesh:
(i) Full Reservoir Level of Sardar
Sarovar;

(ii) share of power of Sardar Saro-
var and allocaiion of cost; and

(i) share of cost of
Sagar,

Nurmada

Gujarat .
(i) Full Reservoir Level of Sardar
iarovar,

(i) Share of Power of Sardar
Sarovar and allocation of cost; and

(Hf) Bhare of power on Narmada-
mgar,
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Maharashtra:

Bhare of power on Sardar Sarovar
and allocation of cost.

Rajasthan:

Use of Mahi Waler in Gujarat, In
addifion, a point regarding the scope
and ambit of section 5(3) of Inter-
State Water Disputes Aci, 1956 has
also been raised.

(d) Yes, Sir, the time limii of three
months  specified for this purpose
under the Inter-Staie Waler Disputes
Acl, 1956 is over,

(e) The Inter-State Waler Dispute
Act, 1956 does not specify any {ime
limit for disposal of such references
by the Tribunal. The Tribunal is try-
ing its best to finalise the work as
expeditiously as possible.

Execution of Vardharaja Swamy Irri-
gation Project in Andhra Pradesh

3708. SHRI P. VENKATASUBBAI-
AH. Will the Minister of AGRICUL-
TURE AND TRRIGATION be pleased
to stalc:

(a) whether the Central Govern-
ment have received from the Andhra
Pradesh State Governmeni certain de-
tails and clarifications with regard to
the execution of Vardharaja Swamy
Medium Irrigation project in Kurnool
District (Andhra Pradesh); and

(b) if sv, when i8 the project to be
sanctioned?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (h). The Vardharnja Swamy Me-
dium Irrigation project was received
by the Centiral Waler Commission from
the Gavernment of Andhra Prad sh
in April, 1978, Comments of the
Commission asking for certain details
and clarifications were sent to the
State Government in December, 1078,
and replies thereto are still awaited.
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selting of  monuments
©iqte  Deportments  of

and nafurat
qnder  the
rchaeology,

6. Toa {uze decisions on the recom-
mencdations made hHy the local com-
mittees.

1. Aims and Objectives achioved

1. Sul>Committz~s. sel up by the
Central Coordinating  Committee, vi-
sited imuporiant monuments of tourist
interest oag subritted reports laying
dewn ruidelines which are being fol-
lowed.

9. The Department of  Tourism.
through {he agency of the Town and
Country Dlanning Organisation and
National Institute of Design, has taken
up thz preparation of the master-plans
(land-use plens) of the follewing se-
lecterd econtres during the Fifth Five-
Year Plan and the annual plan of
Sixth Plan.

(i) Rajgir
(liJ N.‘.l]a,‘rl(lgl
{iit) Sravasti* |
(iv) Kushinagar®
(v} Sarnath
{vi) Konarak
(vii) Badami |
{viii} Alhola |
(ix) Pattadakal |

| Master-Plan have been
completed (TCPO)

| #Micro-planning and
desimning of facilities

at these two centres is

in prozress (NID)

. i .
(x) Hampi i Preliminary plans have
(xi) Avantipur | been prepared  ond
(xii) Maitand final plans are ex-
(xiii) Pandrethan peeted shortly
(xiv) Bodhgaya | ({TCPO)
(xv) Fatchpur Sikri  Work is in  progress
(NID)
{xvi}) Haldighati (Mewar  Complex)—
Work is in progress

Work is likely to
Commence shott]y
(TCPO)

(xvii) Piparhwa

3. The model biil has already been
circulated 1o all State Governments.

4. The prososals are examined from
iime lo time and decision taken.

5. In respeet of selocted monu-
ments Siiste-‘evel commiiltess have
already been set up by some of the

State Governments,

19, 1979 Written Answers 164
6. The recommendations of the
Slate-level Committees are consi-

dered by the Central Co-ordinating
Committee as and =when these are
referred to it. The Committee has
in particular considered the Schemes
prepared by the State Government
for development of foot of Ajanta
Hill and Elephanta Island.

Support Price for Pulses

3712. SHRI HARGOVIND VERMA:
Will the Minister of AGRICULTURE
AND IRRIGATION  be pleased to
state:

(a) whether Government propose to
fix upport price of pulses;

(b) if so., the date from which it
will be fixed and how much will be
fixed; and

(c) if not, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). Support price for gram for 1979-
80 marketing season has already been
fixed at Rs. 140 per quintal as against
Rs. 125 per quintal in 1978-79. The
question of fixing the support prices
for tur. moong and urad for 1979-80
marketing season is at present under
consideration.

Institute for Research on Buffalo and
Goats

3713. SHRI JANARDHANA POOJA-
RY: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to slate-

(a) whether there is a proposal to
set up a Central Institute for research
on huffalo and goats ete.; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR1 SURJIT
SINGH BARNALA): (a) Yes, Sir.
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(b) (1) Central Institute for Research
on Buffaloes~Buffalo plays an import-
tant role in the economy of rural areas
There is need to take up intensive re-
search on buffaloes in the country in
respect of milk and meat production
and draft qualities, In order to expand
ithe research activities in the above
fields with the specific objects of con-
survation and improvement of indi-
genous breeds for milk, meat and draft
purposes, it is proposed {o establish a
Central Institute for Research on
Buffaloes in the Sixth Five Year Plan.

The total cost of the Project in the
Sixth Five Year Plan will he approxi-
mately Rs. 300.00 lakhs.

The I.C.AR. has set up a Task Force
for selection of site for the proposed
Institule. The siles offered by the con-
cerned State Governments are being
visited by the Task force for finding
out their suitability.

(ii) Central Goat Research [nsti-
tute—~The importance of goal as an
animal for milk, meat and hair for
weaker sections of the population to
raise their income and to improve their
livelihood in India is well-known. Goals
play a very vilal part in the rural
economy of our country. Goat rearing
provides job opportunity to a large
section of rural unemployed population
and can, therefore, he of great advant-
age in improving the condition of
weaker section of community,

In order to improve the productivity
of this important species of animal by
filling up gaps in scientific infor-
mation, it is proposed to set up a
Centra]l Goat Research Institute during
the Sixth Five Year Plan.

The total cost of the Project during
the Sixth Five Year Plan is estimated
at Rs. 150.50 lakhs,

On the recommendations of a Task
Force, it hags been proposed that the
Institute may be set up at Makhdoom
(near Mathura, U.P.) where at present
there is a National Goat Research Cen-
ire operating under the auspices of the
Indian Veterinary Research Institute.

Reservation for SC/ST in teaching and
Non-teaching Siaff in Universities,
Colleges and Schools

3714, SHRI KUSUMA KRISHNA-
MURTHY: Will the Minister of EDU-
CATION, SOCIAL: WELFARE AND
CULTURE be pleased to state:

(a) whether it is a fact that there is
no reservation for ST and SC persons
in various teaching and non-teaching
jobs of various Universities, Degree
Colleges and Higher Secondary Schools
aided by the Central] ond State Gov-
ernmenis;

(b) whether Government would issue
directions thal certain percentages of
posts be kept reserved and filled up
by the members of Scheduled Tribes
and Scheduled Castes community; and

(¢} whether the Government will
give due representation to Scheduled
Tribes and Scheduled Casfes on the
various recruitment bodies of the Uni-
versities, Colleges and Higher Secon-
dary Schools?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) and (b). No, 8ir, University
Grants Commission has issued from
time t¢ time guidelines regarding re-
servation for Scheduled Castes/Sche-
duled Tribes in teaching posts in Uni-
versities/Colleges. In regard to non-
teaching pasts. Government orders re-
garding reservalion have been brought
to the notice of Central Universities.
Government orders regarding reserva-
tions of posis for SC/ST have been
made applicable for posts in Kendriya
Vidyalaya Sangathan. The question of
recruitment to various posts and reser~
vation for scheduled castes/scheduled
tribes, in Universities, Colleges and
Schools in States falls under the juris-
diction of the respective States.

(¢} Government have no control over
the constitution of Selection Com-
mitteeg for staff in State Universities,
Colleges and High Schools which fall
within the jurisdiction of the respec-
tive State Governments, Selection Com-
miitee for making recommendatjon for
teaching and non-teaching posts {n
Central Universities are constituted in
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and natural setting of monuments
ander the State Departments of
rchaeology

6. To take decisions on the recoms
mendotions male  wy the local com-
mitiees

11 Ams and Ohectipes achuved

1 Sub Committees :et  up hy the
Ceniral Coordinaling Committee, vi-
sited imnportant imonuments of {ouris!
interest ang subimitted reporty, laying
down guicdelines which zie being fol-
lowed.

2 The Department of  Tourism,
through the ageney of the Town and
Couniry Planning Organisation and
National Instilute of Design, has taken
up the preparation of the master-plans
(land-use pluns) of the following se-
leciedd centres during the Fifth Five-
Year Plan and the annual plan of
Sixth Plan.

(i) Rajgr

(1) Nuland,
fiii) Srovasti% ]
(1v) Kushinagar*

1
| Master-Plan have been
completed  (TCPO)

(v) Sarnath | #Micro-planning  and
(vi) Konarak | designing of facilities
(vir) Baclarni at these twa contres js
{viii) Alhola ‘ i progress (NTIN
(ix) Patryrlakal
(x) tlampi '] Peeliminary plans have

(xi} Avantipm

(xii) Martind
(xiii) Pancdrethan
(xiv) Dodhgaya |

been prepared  and
fmal plaus are ex-
peaterd shortly
(1CPO)

(xv) Fatehpur Sikr Work is in  progress
(NID)

{xvi) Haldighan (Mewar  Complex)—

Wk is in progress

{xwii) Piparhwa Work s hkely to
Commenee shortly
(TCPO)Y

J The model bidl has already been
circulated {o all State Governments.

4 The proposuls are examined from
{ime to time and decision taken.

5 In vespect of seclected monu-
menis btate-level commiliees have
already been set up by some of the

State Governments,

MARCH 19, 1978

Written Answers 164

8. The recommendations of the
Slate-level Committees are consi-
dered by the Central Co-ordinating
Cummittee as and when these are
referred 1o il. The Committee has
in pariicular considered the Schemes
prepared Ly the State Government
for developmeni of foot of Ajanta
Rill und Elephania Island.

Support Price for Pulses

1717 SHRI HARGOVIND VERMA:
Will the Minister of AGRICULTURE
AND IRRIGATION e pleased fo
slate :

tay whether Government propose 1o
fix upport price of pulses:

() 1t su, the date from which it
will he fixed and how much will be
fixed; and

(c) if not, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
in (c}. Support price for gram for 1979~
80 marketing season has already been
lixed at Rs. 140 per quintal as against
Rs 125 per quintal in 1978-79. The
question of fixing the support prices
for tur., moong and urad for 1978-80
marketing season is at present under
consideratlon,

Institute for Research on Buffale and
Goats

3713. SHRI JANARDHANA POOJA-
RY Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to slate:

(a) whether there is a proposal to
set up a Central Institute for research
on huffalo and goats ete.; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.
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(b) (i) Central Institute for Research
on Buffaloes~—Buffalo plays an import-
tant role in the economy of rural areas
There is need to take up intensive re-
search on buffaloes in the country in
respect of milk and meat production
and draft qualities. In order to expand
the research activities in the above
fields with the specific objects of con-
survation and improvement of indi-
genous breeds for milk, meat and draft
purposes, it is proposed to establish a
Central Institute for Research on
Buffaloes in the Sixth Five Year Plan.

The total cost of the Project in the
Sixth Five Year Plan will be approxi-
mately Rs. 300 00 lakhs.

The I.C.A.R. has get up a Task Force
for selection of site for the proposed
Institute. The sites offered by the con-
cerned State Governments are being
visited by the Task force for finding
out their suitability.

(iiy Central Goat Research Inati-
fute.—The importance of goal as an
animal for milk, meat and hair for
weaker sections of the population to
raise their income and to improve their
livelihood in India is well-known. Goats
play a very vital part in the rural
economy of our country. Goai rearing
provides job opportunity to a large
section of rural unemployed population
, and can, therefore, he of great advant-
age in improving the condition of
weaker section of community,

In order to improve the productivity
of this important species of animal by
filing up gaps in scientific infor-
mation, it is proposed to set up a
Central Goat Research Institufe during
the Sixth Five Year Plan.

The total cost of the Project during
the Sixth Five Year Plan is estimated
at Rs. 150.50 lakhs,

On the recommendations of a Task
Force, it has been proposed that the
Institute may be set up at Makhdoom
(nea; Mathurs, U.P.) where at present
there is a National Goat Research Cen-
tre operating under the auspiceg of the
Indian Veterinary Research Institute,

Reservation for SC/ST in teaching and
Non-teaching Staff in Universities,
Colleges and Schools

3714. SHRI KUSUMA KRISHNA-
MURTHY. Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(1) whether it is a fact that there is
no reservation for ST and SC persons
in various icaching and non-teaching
jobs of various Universities, Degree
Colleges and Higher Secondary Schools
aided by the Central and State Gov-
ernments;

(b) whether Governmeni would issue
directions that certain percentages of
pusts be kept reserved and filled up
by the members of Scheduleq Tribes
and Scheduled Castes community; and

(c; whether the Government will
give due representation to Scheduled
Tribes and Scheduled Casles on the
various recruitment bodies of the Uni-
versities, Colleges and Higher Secon~
dary Schools?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER)- (a) and (b) No, Sir, University
Grants Commission has issued from
time fo time guidelines regarding re-
servation for Scheduled Castes/Sche-
duled Tribes in teaching posts in Uni-
versities/Collcges In regard to non-
teaching pasts. Government orders re-
garding reservation have been brought
to the notice of Central Universities.
Government orders regarding reserva-
tions of posts for SC/ST have been
made applicable for posts in Kendriya
Vidyalaya Sangathan, The question of
recruitmeni to various posts and reser-
vation for scheduled castes/scheduled
tribes, in Universities, Colleges and
Schools in States falls under the juris-
diction of the respective States.

(¢) Government have no control over
the constitution of Selection Com~
mittees for staff in State Universities,
Colleges and High Schools which fall
within the jurlsdiction of the respec-
tive State Governments, Selection Com-
mittee for making recommendation for
teaching and non-teaching posts in
Central Universities are constituted in
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accordance with relevant provisions of
their Statutes and Ordinances.

Telephone Directory in Devangari in
Bombay

3715. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to refer to the reply given to
USQ No. 1689 dafed 30th November,
1978 regarding demand of Telephone
Directories in Devnagari in Bombay
and state:

(a) when the Assessment of demand
for Devnagari Telephone Directory had
been undertaken in Kalayan and ar-
ound (Distt, Thana, Maharahstra! and
whether it has been completed; if so,
when; and

(b) whether department has decided
to publish new issue of telephone direc-
tory, of Kalayan region in Devnagari?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI: {(a) The assessment
of demand for Devnagari Telephone
Directory had been undertaken in
Kalyan (T) in 1978. The assessment
has been completed. 400 out of 7430
gubscribers in Kalyan (T) division opt-
ed for Devnagari Directory.

(b} No, Sir. The demand is less
than 16 per cent. According to the
existing policy of the Department it is
not possible to print Telephone Direc-
tory in Devnagari for Kalyan (T)
Division at this stage,

..Grant of House Building Advance

3716. SHRI R. XK. MHALGI: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHARILI-
TATION be pleased to state:

(a) whether it is a fact that Ministry
of Works and Housing OM. No, I/
17015/8/1-2HIII, dated 14th February,
1972 stales that the House Bullding
Advance is admissible to Central Gov-
ernment Fmployees for repayment of
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loans from non-Government sources
cven if the comstruction of the House
has already commenced;

(b) if so, does this not stipulate that
the house has still] to be under cons-
truction at the time of grant of House
Building Advance;

(c) if so, whether Government have
given advance to such cases during
last two years;

(d) if not, whether Government have
rejected such cases in Maharashtra;
and

(e} if so, the number of cases reject-
ed and the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KER): (a) Yes, Sir.

(b) Yes, Sir.
(e) Yes, Sir.

(d) Government is not awere of hav-
ing rejected any such case,

(e} Does not arise,
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Working of agricultura] universities

3722, SHRI DAYA RAM SHAKYA:
Will the Minister of AGRICULTURE
AND 'RRIGATION bpe pltused 10
state:

(a) whether the Central Govern-
ment have examined the need for im-
proving the working of agricultural
Unniversities jn India; and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The LC.A.R. constituted in
January, 1977 a Review Commuttee on
Agricultural Universities to critically
assess the growth and developments
of agricultural universities in India.
The terms of reference of the Com-
miltce were;—

“To assess how far agricultural
universities are meeting the needs
of trained manpower at different
levels and producing non-elite gra-
duates with motivation for self-
employment in agriculture, with
competence to identify and resolve
practical problems and with anat-
titude to demonstrate to farmers
even by working on farms. In
this context, the Committee would
assess the quality of educational
programmes, adequacy of oppor-
tunities for work experience, inter-
nal efficiency and relevance of re-
search programmes of the universi-
ty, paticular action being given to
orientation of home science edul®
tion to suit Indian conditions more
particularly rural India”,

The Report of this Committce was
submitted in June, 1978, Major find-
ings of the Committee are given be-
low:

(i) The agricultural universities
have achieveg tremendous impact
through development of new techno-
logy, relevant research programmes,
effective demonstration of usable
research results on cultivators’ fleldy
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and by training the much needed
scientific and technical manpower
.required for India’s fast develop-
ing agriculture;

(ii) However, there is high degree
of variability amongst agricultural
universities with regard to achieve-
ments and output, quality of leader-
ship and competence of faculty, de-
gree of institutional development
and maturity mainly due to differ-
ence in State Governmeni’s sup-
pori;

(in) Himachal Pradesh and Rajas-
than States should set up a separate
agricultural university and possibi-
lity of establishing Agncultural
University in Jammu & Kashmir
be explored;

(iv) The Committee observed that
the practical training conducted is
not adequate. At least fifty per-
cent of g student’s time ghould be
devoted to practical work and out
of that field practicals should consti-
tute about 35 per cent of the total
work lomd apart from laboratory
practicals and crop production
courses should be made compulsory;
(v) The Committee was of the
11ew that the present home science
colleges of agricultural universities
are not very different than the home
science collegeg attached to general
universities. Therefore, the curri-
cula have to be modified to orient
them towards agriculture;

(vi) The agricultural universities
should have the complete research
responsibility of the State and they
should strengthen fundamental re-
search and;

(vii) There should be continuous
evaluation of manpower require:
ment and progress of each agricul-
tural universities,

The Report of the Committee was
forwarded to all State Governments
and Agricultural Universities for com-
ments. The recommendations were
also discussed in the two conferences
of Vice Chancellors of agricultural
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universities held in October, 1978 and

March, 1978. There was general con-
seosus thati—

(a) The recommendationg of the
Review Committee were by and large
acceptable subject to modificationg in
certain areas to suit local conditions.

(b) Recommendations which do
not involve any outside approval or
consultation may be implemented by

the universities themselveg latest by
May, 1979, -l

(¢c) Recommendations regarding the
governance of universities including
mahagement structure, financial sup-
port from State Government and
transfer of research responsibilities
and facilities may be discussed by
cach umwversity to the concerned
Stle Governments and the peport may
be sent to the ICAR so0 that unresolv-
ed jssues cap be taken up with the
concerned State Governments,

(d) The I,C.AR may incorpolate
in the VI Plan pattern of assistance,
the 1ecommendations regarding fin-
ancia] assistanct for certain important
programmes like practical training;
and

(e) The I.C.A.R. may constitute a
Deans Committee to review the cour-
ses and curricula in the light of the
recommendations of the Committee.

Badanala Irrigation Project

5723. SHRI GIRIDHAR COMANGO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether it is a fact that the
survey and investigation of Badanala
Medium JIrrigation project in the State
of Orissa jg yet to be finalised by the
State Government for approval of the
Government of India;

(b) if so, when the project was
actually started for survey and investi-
Bation and tha yearg the project re-
port submitted to the Government of
India; ang

(c) the remsons for delay in survey
and investigation and preparation of
Project report therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,

(b) Investigations for the Badanala
project had been started by the Gov-
ernment of Orissa during 1961-62. The
Badansla Project Report was original-
ly received in the Central Water
Commission for scrutiny in January,
1974, The Central Water Commis-
sion sent their comments on the pro-
ject on October, 1974 and January,
1975 to the State for compliance. The
Government of Orissa then sent a mo- .
dified proforma report for the project
to the Central Water Commission in
January, 1977 with a request to treat
the Project as a medium irrigation
scheme. This was examined by the
Central Water Commission and i1 was
felt that the Project had to be consi-
dered as a major project for all prac-
tical purposes since the height of the
dam is almost the same as per the ori-
ginal project report of 1974 and the
Government of Orissa was requested
to submit g detailed and updated pro-
ject report. This is still awaited.

{c) The Government of Orissa have
informd that the delay in submis-
sion of the project report is due to
the need for a change of the spillway
site, since suitable rock is not availa-
ble at reasonable depth in the river
bed to locate the spillway and that
drilling for foundation exploration is
in progress,

Irrization Projects for Worla Bsuk
Loan Scheme by Orissa Government

3724, SHRI GIRIDHAR GOMANGO.
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased t0
state:

(8) the irrigation projegts included
for Worlg Bank loan schéfte by the
Government of Orissa in inibaj sub-
plan area of that State;

(b) money gpent to the ;ear 1978-78
in triba] ureas for irrigation purposes;
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(c) the reasons for the inclusion of
the irrigdtion project for World Bank
loan instead of allocating fundg from
State Plan outlays; and

(d) allocation made for tribal areas
for irrigafion by that Btate project-
Wige up to 19787

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) Ir-
rigation projects proposed by State
Government from the Triba] sub-plan
(1978-79) for inclusion under the Line
of Credit agreement for Orissa
medium irrigation projects made with
‘World Bank are,—

(1) Sene:r Irrigation project;
(2) Remal Irrigation Project;
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(3) Pilasalki Irrigation Project;
(4) Talasara Irrigation Project;

(8) Sarpagarh Irrigation Project;
and

(8) Barnal Irriation Project,

(b) Statement showin major and
medium Irrigation schemes in tribal
areas of Orissa and expenditure to end
of 1877-78 and anticipated expendi-
ture during 1978-79 is enclosed.

(¢) Funds for all irmgation projects
(including those projects proposed for
and receiving World Bank gssistance)
are allocated from the funds of the
State Plan.

(d) As 1n (b) above,

Seatement
Mayor and Medium Irrigation Projects in Tribal Areas of Orivsa.
(Ras, lakhs)
Name of Scheme ture Lo ticipated
of 1977-78 ﬂpmd.ilure Remarks
during 1976-79
1 2 3 4 5
Comploted Projects
Baladia Weir (Pre<plan) 228 —_
2. Pitamahal a50 =
g. Uttei 201 -
Ovntining Prgfects

1. Khadkai . 409 50

2. Nem L) 50
%g. Bunei . o8 100
*4. Sarapgarh . 35 40

5 Kala . 874 %

*6. Tlsara . . . 50 L

4. Upper Kolab 804 §00

8, Potteru . . 999 3o Oentral Schiéme
9. Satiguda . N.A. N.A.
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11, Bondappli
®12. Pilamiki .
#*13. Harbhang:
*14. Kanjhari .
15. Indravati
Proposed Projects :
16. Badanala

132 100

Central Scheme

]

106

*Projects proposed by the State for World Bank Asistance.

Admission for 1042 Batch

3725. SHRI VASANT SATHE:
SHRI BHAGAT RAM.

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the news
report appearing in the Times of
India dateq 16th February, 1979 un-
der the caption “Varsity not resdy
for 10.4-2 Bateh"; and .

(b) if ‘a0, whiat is tHe Peactivn of
the Govertimient to the various ob-
servations made therein and details
regarding facts of the matter gnd

the refortng proposed and declsion
taken thereont

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b). According to the infromation
furnished by the University of Delhi,
it is not a fact that the University is
not ready to admit students who after
Pssing Ciade 13 of the 16+-+43 pat-
tern will ‘de seeidety sdntsion in the
mrin.mdnm-n.mum-
W‘ﬁwuh&um in the
matter and the task of Pormulation of

courseg of study und syllabj for the
various under-graduate courses iz be-
ing attended to and ‘will be finalised
by the University shortly,

Training of outstanding Sportsen in

USSR and GDR

3726. SHR] C. K. CHANDRAPPAN:
Wil the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Kerala Govern-
ment has proposeq to the Centre to
make arrangements to send 3 and 4
of their outstanding sportsmen (ath-
letes) to USSR, GDR. or any
other advanceg countries in sports,
gameg etc. to get them trained;

(b) it %0, the detells of the 'pro-
posals;

(c) what is the decision of the Cen-

tre and what steps have beqn taken
to meet this pequest;

{d) whether it ig also a fact that
the Kerula Government also his
proposed to secure the services of
internationglly reputed cosches for
coaching of players/athletes in
Kerala; and

(e) i 30, detuils thetws? and sieps
tiken by the Cenfre ‘to indet thelr
'tequirenidht?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
\SHRI DHANNA SINGH GULSHAN):
(a) to (¢). In a note regarding promo-
tion of sports and games in Kerala,
submitted to the TUnion Education
Minister in August, 1978 the Minister
of Works and Sports in the Govern-
ment of Kerala had, Inter-alia, men-
tioned about the State Government’s
proposal to depute 3 or 4 promising
athletes/players to the foreign count-
ries like U, S. S. R.,, G. D. R. or some
other countries advanced in sports
and games, for training, The proposal
from the Government of Kerala envis-
aged that the State Government would
bear the expenditure won acccunt of
the passage for the athletes ete. where-
as the Government of India was
required to meet the expenditure on
account of their mccommodation and
stay and training abroad. Alternative-
ly, the Central Government was
requested to secure these facilities by
way of fellowships granted by the
country concerned. :

In reply, the Minister of Works and
Sports, Government of Kerala was
informed in November, 1978, that pro-
posals for training of promising ath-
Jete in foreign countries could be con-
sidered by the Government of India,
in consultation with the All India
Council of Sports, if specific propo-
sals duly sponsored by the National
Sports Federations concerned were
received. Thereafter, no specific pro-
posal has been received in the Min-
istry from the Government of Kerulay
the Kerala State Sports Council dir-
ectly or through the Amateur Athle-
tic Federation of India.

(d) & (e). In the aforesaid note the
Minister of Works and Sports, Gov-
ernment of Kerala had also proposed
to secure services of internationally
reputed coaches for coaching of
players/athletes in Kerala. It was
stated that the Kerala Sports Council
was looking for services of interna-
tionally reputed/merited coaches in
various fields for coaching of players/
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coaches through special coaching pro-
grammes arranged in the State and
that the Counci] would be happy to
make use of the services of as many
such coaches as could be made availa-
ble for coaching in the State.

In reply, the State Government was
informed that under Cultural Ex-
change Programmes or otherwise the
Govenment of India had been obtain-
ing services of foreign coaches and
that their services were utilised for
training Indian Coaches who in turn
trained Indian Sportsmen and Sports-
women, The State Government was
requested to inform  Netaji Subhas
National Institute of Sports, Patiala
of their specific requirements in this
behalf, so that efforts could be made
to meet them as far a5 possible when
such foreign coaches came to India.

The Government of India will con-
tinue to make special efforts to secure
services of reputed coaches from
abroad under the Cultural Exchange
Programmes or otherwise and will
make efforts to utilise the services of
these coaches to serve the best natio-
nal interests and will also keep in
mind the requirements of Kerala when
utilising the services of such foreign
coaches when they come to India.

Setting up of Sports School and

Hostels in Kerala

3727. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be rleased to state:

(a) whether the Kerala Sports
Council has approacheq the Centre
for Central assistance for Jeftinz up
of sports school ang hostels in
Kerala;

(b) if go, the details of the scheme
and the assistance sought; and

(¢) what iz the decision of the
Centre to meet this request?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
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(SHRI DHANNA SINGH GULSHAN):
(a) to (¢). In a note regarding promo-
tion of sports and games in Kerala,
submitted to the Union Education
Minister in August, 1978 the Minister
of Works and Sports in Government
of Kerala had, inter alia, raised the
question of Central assistance for
ports schools/hostels already estab-
lished in Kerala gnd for opening of a
sports school for girls at Calicut and
a sports hostel for pre-degree students
at Trivandrum.

In reply, the Minister of Works
and Sportg was informed in November,
1978 that there was no Ceniral Scheme
under which requests for financial
assizlance for the establishment/main-
tenance of sports schools/sports hos-
tels could be considered. It was ndded
that the Working Group set up by
the Government of India to formulate
Central Schemes in the field of physi-
cal education and sports for the VI
Plan period, had recommended such
a scheme, but in view of the limited
plan funds earmarked for physical
education and sports in the VI Plan,
it might not be possible to embark on
this scheme, The position as explained
to Government of Kerala in November,
1978 remaing unchanged.
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Central Housing Scheme in Operation

3730. SHRI SURENDRA BIKRAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state: :

(a) how many houses have so far
been constructed under the Central
Schemes in operation in respect of
housing in the country in the indivi-
dual States; and

(b) what are future plans for more
housing through these schemes?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) All the social
housing schemes introduced by the
Central Government are in the State
Sector, except the Subsidised Housing
Scheme for Plantation Workers, which
is in the Central sector. All these
Social Housing schemes are 1mplemen-
ted by the State Governments. Centre,
however, provides financial asistance
to States in the shape of block loans
and block grants for all the State
sector Schemes, including housing
schemes.

Based on the information received
from the States and Union Territories,
as on 30th September, 1978, 10,45,470
houses had been sanctioned for
construction under the social housing
scheme. A statement showing the
houses constructed under the Central
sector Subsidised ousing Scheme
for Plantation Workers in the States
in which the scheme is in operation
is appended,

(b) With a view to beost housing
construction under these schemes, the
public sector allocation for housing
in the draft Five-Year Plan 1578--83
has been inoreased from Rs, $00.852
crares provided in the Fiifth Plan tfo
Ra 1538 crores in the Five-Year Plgn
107683,
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Statement

As on 3u-g-1978

Houwses sanctioned for construction under
the Central Sector Scheme—Subsidised
Houwing Scheme for Plantation Workers—
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Name of State Houses
sanctioned
Asam . . 12,259
Tripma . . . B . 58
West Bengal . . 8,891
Tamil Nadu . . ’ Jo00
Kerala . . . : 306
Karnataka . . 5 . 932
TOTAL . 2.2

Vishon Garden, Delhi

3731. SHRI MAHI LAL Will the
MINISTER OF WORKS AND HOU-
SING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether the entire ‘E' Block,
Vishnu Garden in West Delhi was
approved; and

(b) if so, the date of approval of the
colony?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) and (b). No, Sir.
Only certain portions of the ‘E' Block
Vishnu Garden jn West Delhi had been
approved by the Standing Committee,
Municipal Corporation of Delhi, vide
ita Resolutions No, 521 dated 18iL
July 1961 and No. 443 dated 26th May
1970,

Puri Sadasiva Kendra Sanskrit
Vidyapiths

3732. SHRI PADMACHARAN
SAMANTASINHERA.; Will the Minis-
ter of EDUCATION, SOCIAL WEL-
TARE AND CULTURE be pleased to
state: '
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(a) whether it is a fect that the
Puri Sadasiva Kendra Sanskrit Vidya-
pitha has no sufficient required build-
ing for the college and hostel;

(b) if so, what is the total reguire-
ment of bulldings for that college and
hostel; what is the number of existing
building for the college and hostel; and

(e) what is the total estimate for
the college and hostel building and
what amount has been provided in
1978-79 and for 1979-80?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATT RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir.

(b) The exact requirements of the
Vidyapectha have not yet been asses
sed. The State Government has
allocated land measuring 31. 39 acres
{o the Rashtriya Sanskrit Sansthar
for construction of the Vidyapeetha
bualding. But since it is located out-
side the town where the construction
cost would be high, the State Govern-
ment has been requested to allot the
existing premises to the Institution
so that suitable additions can be made.
No final decision has, however, been
taken in this regard.

(c) Pending final decision on the
location of the site, the detailed esti-
mates for the construction of college
and hostel have not yet been drawn
up, A token provision of Rs, 2 Jakhs,
however, has been made in the budget
estimates for 79-80 for comstruction
of new building.

Training for Stariing Rural
Indusiries

3783. SHRI P. RAJAGOPAL NAIDU
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased t0
state:

(a) whether Government intend {0
give training to rural musses to start
and work in rural industries; and

(b) it s0, the training facilities
existing at present?
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INISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IHRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) Training facilities are available
in various Industrial Training Insti-
tutes, Polytechnics, Small Industries
Service Institutes, Training Institu-
tions run by Khadi ang Village In.
dustries Commission, All India Handi-
crafts Board. Office of the Develop-
ment Commissioner (Handlooms) etc.
in the fields of food products includ-
ing food processing, tobacco beverages,
cotton textiles, textile products in-
cluding redymade garments, leather
and leather products, Ceramics, Wood
products, Sericulture, hendicrafts,
potteries, Carpentry, blacksmithy,
maintenance of agricultural imple-
ments, machinery, tractor, pumpset,
diesel engines, electric fittings aend
connections ete,

wnmmmn
New Delhi

3784. SHRI UGRASEN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the land and Building
of Indian Red Cross Society at 1, Red
Cross Road, New Delhi was donated
some time in 1820 by Nawab of Juna-
garh for carrying out its humanitarian
activities thereby implying not to carry
on any commercial business;

(b) whether the 3rd, 4th and §th
floors of the new Red Cross building
was constructed without permission of
!,and and Development Department;
and

(c) if so, why the Land and Deve-
lepment Department is hesitatingf
delaying in taking over the building as
.],,g punishing the concerned officials

guilty of breach of trust as well
*‘tm of unhvd‘ul cémgtriction?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The site at No. 1, Red
Cross Road, New Delhi was leased
out to the Red Cross Society by the
Government of India on 26th July,
1930 for construction of their office
building

(b) Yes, Sir.

(c) The Land and Development
Office has issued necessary notices
to the Red Cross Society under the
termg of the lease.

Promotion in P&T Board..

3785. SHR1 BHAGAT RAM: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the P&T had assured
the Department of Personnel that no’
appointment would be made without
prior reference to the Departmental
Promotion Committee;

(b) why the five Directors were pro-
moted u; PM.G. on ad hoc basis and
alterwards the orders were cancelled;

(c) whether he had received many
representations against these gd hoc
promotions including that of Postal
Officers Association; and

(d) what is the reaction of the Gov-
ernment thereto?

THE MINTSTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) No, Sir.

(b) Promotions werg made keeping
in view the fact that a number of ope=
rational and other posts in Senior Ad-
ministrative Grade of the Indian Pos-
tal Service were vacant and required
filling up in the public interest. The
orders were held in abeyance because
it was decided to obtain the prior ap-
proval of the Appointments Commit-
tee of the Cabinet.
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(c) and (d). Only one officer has
represented against ad-hoc promo-
tions, which were kept in abeyance.
In the meantime, the Departmental
Promotion Commiitee hag met and
regular promotions to the grade are
proposed to be mmde.

Shortage of Sulphur for Sugar
Factories

3736. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether he has received any
complaints from the sugar factories
about the threatened closure thereof
for want of sulphur; and

(b) if s0, what action has been
taken by Government regarding supply
of sulphur to the sugar factories?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH). (a) and (b). During
the current crushing season, & few
gugar factories reported meagre stocks
of sulphur with them and desired im=
mediate supply of sulphur, The Mine-
rals and Metals Trading Corporation
of India Lid., the Public Sector
agency which importg and distributes
sulphur, was advised to make suitable
allotment of sulphur to these sugar
unite on priority basis. No sugar fac-
tory has reported closure for want
of sulphur,

Health Care programme on ALR,

8737. SHRI K. MALLANNA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether Government favour
programmes of All India Radio con-
ducted for students to include message
of health care;

{b) whether Government are aware
that many urban students fall prey
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to drugs and alcohol and it has become
necessary to caution them early at the
high school stage; and

(¢) i 8o, the policy of Government
in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir. Government
favour the idea of a programme of
All India Radio being conducteq for
students to include message on health
care. The Nationa] Council of Edu-
cationa] Research and Training, in
collaboration with the UNICEF, Cen-
tral Health Education Bureay and
All India Radio have initiated some
action in thig regard,

(b) and (c). Yes, Sir. Government
are aware of the harmful effects of
drugs and alcohol on the students.
The concepts of temperance and pro-
hibition have been included in the
text books for the school curriculum
at the middle and higher levels. The
harmful effects of intoxicants form
part of the subject of Health and Phy-
gical Education in the Teacher Train-
ing courses.

Fall in Prices of Colton and Agricml-
tural Commercial Crops

3738. SHRI VASANT SATHE:

SHRI VIJAY KUMAR N.
PATIL.
Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that prices
of cotton and other agricultural com~
mercial crops like sugarcane, potato
has registered a significant fall effecting
the interes; of farming community;

(b) it so, whether the Government
have received representations to this
effect;

(¢) what steps have been taken to



197 Written Answers PHALGUNA 28, 1000 (SAKA) Written Answers 198

prices are fixed in accordance with the
same principles and the basis as app-

licable for fixing the prices of indus-
trial goods; and

(d) details of steps taken to check
rise in the prices of industrial goods

and fall in the prices of agriculture in
produce?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR] SURJIT
SINGH BARNALA): (a) Yes Sir,
there has been some fall in the prices
of cotton, sugar, gur, potatoes, jute
and oilseedg as per details in attach-
ed Statement 1.

(b) Yes, Sir.

(c) To protect the interest of the
farmers, Government has taken a
number of measures, such as, fixation
of minimum support prices, under-
taking purchaseg through public agen-
cles, allowing exports (in some cases
supporteq with subsidy) ete, The
minimum support prices of a number
of agricultural commodities are fixed
by Government on the basis of the
recommendations made by the Agri-
cultural Prices Commission which
takes into account wvarlous relevant
factors such as cost of production,
prices of inputs, priceg of competing
crops and ruling market prices.

In the case of industrial goods a
system of price surveillance in res.
pect of essentia] commodities and
certain mass consumption goods is
kept by the Government through the
Department of Civil Supplies & Co-
operation and some other adminis-
trative departments. Though there is
no statutory price control in these
items (as per lst at Statement-II),
variation in prices are allowed only
after a dialogue with the industry
concerned ang after informing the
Government for fixing fair prices of
cammodities of importance. Adminis-
trative departments and ministries
also refer such cases to the Bureau of
Industrial Costs and Prices. The
Bureau, after examination of the cost
of inputs of thess commodities and

after allowing a fair return on capi-
tal invested recommends to the Gow
ernment the fair price to be fixed for
these commodities, The administrative
departments take the final decision
keeping in view the report of the
Bureau. However, in large number of
items there is no price control. As
such, prices are determined according
to the forces of supply and demand,

(d) The Government keeps close
watch on the prices of agricultural
commodities and essential commodi-
ties and certain mass consumptipn
goods. In order to check fall in the
prices of agricultural commodities,
Government have been taking a num=-
ber of measures such as directing the
concerned public agencies to make
purchases in the market whenever the
prices of agricultural commodity fall
below the support level. Also buffer
stocks of certain commodities are
maintained and their exports allowed
as and when necessary. In the case
of some commodities, subsidies on
inputs are given to the farmers. As
regards prices of essential commodi.
ties and certain mass consumption
goods the system of price surveillance
referred to above ig a constant and
continuing process.

Statement—1

Index Numbers of Whalesale Prices of Important
Commercial Crops

Crop ‘Wholesale price index
as on

17+2-79 18-2- 38

Sugar . . . 13471 14471
Gur . - 131+8 1541
Potatoes . . . 740 11o0°s
Cotton . . . 1613 179'0
Jute . . 1382 149°2
Ollsceds (Group) 14847 By
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Stacamant-IT

List of Industrial Products under Stafutorv
Prics Control as on 1-1-1970

+ 1. Oement
2. Drugs
9. Ethyl Alcohol
4. Textiles (Coarse varieties)
8. Coal
6: Paraffin Wax
<. White printing paper for exercise books.
B. Petroleium Products
g« Balt
10. Kerosene
11. Molases
12, Fertilizers
13, Sclected Steel Products such as structurals
14. Non ferrous metals—Prices are fixed by

MMTC and Indigenous Manufacturersio
consultation with the Government.

Nors.—Compiled by the Officeof the Econo-
Trl:i . Adviser to the Government cf
1.

Subsidy to Small Farmers under
warious Central Sector Schemes

3739. SHRI VIJAY KUMAR N.
PATIL, Wil] the Minister of AGRI~
CULTURE AND IRRIGATION be
pleased to state:

(a) whether different rateg of sub-
sidies are provided for similar pro-
grammes to the gmall farmers, under
varioug central gector, centrally spon-
wmored schemes of Agricultural Develop-
ments and gllied sectors;

(b) it so, the details of programme-
wisg subsidieg allowed to smal] far-
mers, with reasong for yariation in
the rate of subsidy;

(c) the definition of small farmer
under various important central gector
ceptrally sponsored schemeg and the
reasons for variatiop if any; ang

MARCH 10, 1679
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(d) action taken or propased
have the uniform definition
under aH central sectors and centrally,
sponsored achemeg of Agriculture
Development?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). By and
large, the rates of subsidy to small
farmers under important central sec-
tor and centrally sponsored schemes of
agricultural developments ang allied
sectors are 25 per cent to individual
small farmer, §0 per cent for eommu-
nity schemes, and 60 per cent in
case of the small farmers belonging to
the category of scheduled tribes. Com-
munity schemes attract a higher rate
of subsidy because of Governments
desire to encourage group effort by
emall farmers particularly in fields
like minor irrigation while the high-
er rate of subidy for Scheduleq Tribes
participants is because of their Special
Socio-economic backwardness. Also
higher rates of subsidy are given in
case of few schemeg like Tribal Area
Development Programme and Hill
Area Development Programme where
the rate of subsidy is from 50 to 100
per cent for both individua] and com~
munity works, 50 per cent subsidy is
also allowed to small farmers under
the centrally sponsored scheme for the
rearing of cross-bred heifer calves.
These variations are mainly due to
the special nature of the programmes
and level of the socio-economic deve-
lopment of the programme area. ’

(¢) A farmer with land holding upto
five acres of dry land or 2.5 acre of
class I irrigated land holding has been
defined as smal] farmer for the pur-
pose of providing subsidy under SFDA,
IRD, CAD and special animal bus-
bandry programme. In the case of
Tribal Ares Developmernt programme
no ceiling has been imposed ap all
the tribal farmers irrespective of their
land holding are to be assisted. How-
ever, under the Drought Prone Arek
Programme including Integrated Rural
Development Progremme, in- Drought
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Prone Areas, a higher ceiling of land (dy A committee under the Chair-
hﬂwﬂ' varying from area to area has manship of Deput]" Governor, Reserve
been adopted as per Statement; the Bank of India, is examining the ques-

reasons for variation in definitions tion of having 8 uniform definition of
being poor resource; endowment and small farmers to the extent it is fea-
low yield from land in different areas. gible
Statement
{In herts.)
State Disirict Small farmer Marginal farmer

(DPAP Arra-a) - Irrigated Unirngated Irrigated Unirrigated

: S R T

& e — — — e i — .

Andhra Pradesh  Anantapui, Chittoor, Kurnool,
Mehboobnagar , Nalgunda Sf.

Prakasam, Cuddapah 150 3:00 075 150

Bihar + Palama , Mmghyr, Nawadah
& Rohtas 1"00 2°N0 0’50 1"00

Gujarat

(a) Arid areas Kutch, Bannaskantha and
Mchsana . . : 150 7'00 075 3'50

(b) Semi-annd  Surendranagar, Rajkot, Jam-

areas . . nagar. Amreli, Panchmahals,
Bhavnagar & Ahmcedabad . 1°50 300 075 150

Haryana . . Mohindergarh, Bhlwam and
Rohtak . . 150 7' 00 075 3°50
J&K . + Doda and parts of Udharrpur . 1°50 g'00 0'75 1'50

Karnataka . « Buyapur, Belgaum., Dharwar,

Chitradurga, Raichur Bell-
ary, Tam ur, Chlckmaghlur.
Kolar and Gu.lb.nrgu . 150 3'00 o'75 1°80

Madhya Pradesh . Jhabua, Dhar. Sidhi, Betul,

Khargone, Shahdol . 100 200 0'50 100
Maharashtra . Nasik, ,  Pune,
Snm, Sanglu Sholapur 1'50 §°00 075 150
QOrimma . . Phulbani and Kalahandi . 1"00 2'00 050 1°00
Rajasthan )
(a) Arid areas  Jaisalmer, Bikaner . . . 1’50 10° 00 075 500
Barrer, Nagaur, Jalore, Pali,
Churu and Jodbhpur . . 1'50 7'00 078 3'50
YO Semsbarid  Jhoojhunu, Ajmer, Dungarpw
arcas . U:{upu.r am:ﬁﬁmsﬂ' N 150 g'00 o' 75 1°59
Tamil Nadu . Ramanathapuram  and
Dharmapurs . . s 1:00 200 0'50 1'00
Ustar Pradesh Mirzapur, Varanasi, Allahabad,
Jalaun, Banda & Hamirpur 100 200 0'50 00

West Betignl Purulia, Bankura, and Midnapus 1-00 2100 0°50
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Resiructuring of Wak! Beard

3740. SHR] VIJAY KUMAR N,
PATIL,

SHRI VASANT SATHE.

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Government have
some proposalg under consideration
for restructuring Wakf Board, if so,
detailp of the proposals received, pro-
cess and decision taken;

(b) whether Dr. A. M. Khusro,
Vice-Chancellor Aligarh Muslim Uni-
versity has suggested a formation of a
Wak[ Development Corporation for the
better management and exPansion of
the Waki properties 1n the country to
make them profit oriented; and

(c) if so, details thereof and the
reaction of Government to the proposal
for Dr. Khusro?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT). (a) Yes, Sir. The Wak{
Inquiry Committee which was set up
by the Government for the purpose
of evaluating the working of the Wak!
Act, 1954 and for making an inquiry
into the admunistration of wakfs at
all levels, has inter-alia, submitted a
recommendation regarding the compo.
sition of the State Wakf Boards. The
details of the proposals made by the
Wak! Inquiry Committee in this re-
garg are enumerated in the Statement.
Comments from most of the State
Governments, State Wak{ Boards and
the Centra] Wakf Council have been
received and the recommendations of
the Committee are now under exa-
mination in consultation with a Com-
mittee of the Central Wakf Couneil.

(by and (c). Government are aware
of only a press report in which the
guggestion of Dr. A, M. Khusro, Vice-
Chancellor, Aligarh Muslim Univer-
gity for the formation of @ Wakt Deve.
lopment Corporation for the better
mansgement of wakis has been re-

MARCH 18, 1978
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ported, No formal proposal from
Dr. Khusro in this regard has been
received. The Government have,
however, received a copy of a resolu-
tion passed at the All India Aukaf
Conference held in Delhi og 16th, 17th
& 18th February 1979, wherein it
has been recommendeq that all State
Wakf Boards may establish Wakf
Development Corporations for the
Development of Wakf properties on
the lines of the Karnataka Wakf De~
velopment Corporation,

Statement

The Board in the case of a State
and the Union Territory of Delhi
shall consist of;—

(a) four Muslim members to be
elected from amongst the Mem-
bers of Parliameni from the State
and the Members of the Legisla-
ture of the State, in accordance
with the system of proportional re-
presentation by means of a single
transferable vote in the manner
preacribed by the State Govern-
ment,

(b) five members to be appoint-
ed by the State Government from
whom one should be a Shia in
States where there is no Shia
Board; one a recognised scholar in
Islamic theology; one from amongst
the Members of the State Jamait
ul-Ulema or of any other Muslim
organisation in State and two pos-
sessing administrative experience
and knowledge of law;

(c) one mutawalli to be appoint-
ed by the State Governments;

Provided that where the number of
Muslim Members of Parliament and
the State Legislatures in a State fall
short of the number stipulated undes
clause (a) all the Muslim members

of Parliament and the State Legisla~
tures of the State shall, ipto—fdm
become members of the Board, and
the short fall of the stipulated num=
ber of four members, if any, will be
made good through appointment by
the State Government,
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(2) In the case of any other Union
Territory five members may be ap-
pointed by the Central Government:

Provided that in determining the
number of Sunni Members or Shia
Members of the Board, the State
Government while appointing under
clauses (b) and (c) of sub-section
(1) shall have regard to the number
and value of the SBunni Wakfs and
Shia Wakfs to be administered by
the Board;

(8) The Wakf Commissioner shall
be the ex-officie Chairman of the
Board, and, in his absence, a Member
elected by the Members present shall
preside at every meeting of the
Board and shall have a second or
casting vote in all cases of equalily
of votes.

Public Call Offices in East Azad Nagar,
Delhi

3741. SHRI HALIMUDDIN AHMED:
will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether people of East Azad
Nagar, Delhi applied for Public Call
Office Telephone a8 there is no Public
Call Office in the locality;

(b) if so, whether Public Call
Office hag been provided there; and

(¢) if not, when it is likely to be
provided?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARAHARI PRASAD SUKH-
DEV SBAI): (a) There is already one
P.C.O. No. 213088 working ut East
Azad Nagar. Two more such requests

are pending.

(b) and (¢). The pending requests
have not been conmdered upto now as
there is oo capacity in  Shahdra Ex-
change et present,

M.Ps. gvercharged for Telephene Calls

3742. SHRI HALIMUDDIN AHMED:
Will the Minister ot COMMUNICA-
TIONS be pleased to state:

(a) the names of those Members of
Parliament who paid Ra. 1500 or more
as telephone charges during January
1978 to August, 1078;

(b) whether details of their calls
were sent to them when bills were
sent; i

(c) if not, whether details will be
laid on the Table of the House; and

(d) if not, the reasons for charging
wrongly for telephone callg therefor?

THE MINISTER OF STATE IN THR
MINISTRY OF COMMUNICATIONS
(SHR1 NARHARI PRASAD SUKH=
DEV SAI): (a) to (d). The informa-
tion will be placed on the table of
the House as soon as it is compiled.

Outlay Plang of Colonies due for
Regularisation in Delhi

3743. SHRI HALIMUDDIN AHMED:
Will the Minister of WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION be pleased to state:

(a) whether outlay plan maps for
colonies which are to be regularised
hag been made available to the resi-
dents of unauthorised colonies of
Delhi in general and block 31, 32 and
33 of Vishwag Nagar, Shahadra Delhi-
32, in particular; and

(b) if not, wheyp it is likely to be
made available to them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) After regularisation plang arg
approved by the competent authority,
It {p not feasible to lay down any time
limit for it.
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Civie gpyenities in Vishwasy Nagar,
Shahdara Delhi

3744. SHRI HALIMUDDIN AHMED:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government propose to
provide more civic amenities to Blocks
81, 32 and 33 of Vishwag Nagar, Shah-
dara, Delhi-32 in the year 1978-80;

(b) if so, the detailg thereof; and

(c) if not, the reasons in details as
these Blocks are more than 30 years
old?

THE MINISTER OF WORKS AND
.HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Blocks 31 32 &
%3 of Vishwas Nagar, Shahdara, are
un-authorised agglomerations. How-
aver, prevision of basic civic amenities
in these blocks is progressively in-
creasing. Street lights have already
been provided. Some more street
_lighting pointg are expected to be pro-
, vided during 1979-80. Municipal Cor-
. poration Delbi has informed that it 18

presently providing the following
minimum basic amemties in such
areas:—

(i) Earth filling

(ii) Brick pavement
(1ii) Measures to check epidemics
(iv)Cheap type open drains

(v) Fencing/boundary walls and
grills around Municipal parks

(vi) Approach roads to the un-
authorised colonies.

As regards provision of water sup-
»ly, an estimate, amounting to Rs. 2.85
fekhs has been prepared and work
shall be executed, subject tg depbsit

‘‘of development charges reguired to
be paid by the residents,

MARCH 19, 1078
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Shortage and Production of Pulses

3745. SHRI D. D DESAI: Will the
wMimster of AGRICULTURE AND IR~
RIGATION be pleased to state:

(a) whether Government fear the
shortage of pulses for a long time;

(b) percentage of farmg growing
cereals at present which are growing
pulses also; and

(c) if this percentage is low, whe-
ther pulse crops as inter-crops or in
rotation would be popularised?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No Sir,
intensive efforts are being made to in-
crease pulses production. Ii 13 ex-
pected that the production will pick up
in the near future.

(b) and (c). The practice of grow-
ing pulses as inter-crop or in rotation
with other crops is being popularised.

‘However, the information regarding

percentage of farms growing cereals

and also pulses is not collected sepa-
rately.

Sanction of Drinking Water connec-
tions in Dakshin Purl, Defhi

3746. SHRI AMAR ROY PRADHAN:
Will the Minister of WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided or propose to
sanction drinking water connections to
all the residents of Dakshin Puri (J. J.
Colony), Delhi on demand;

(b) it 50, the details thereof ang it
not, the reasons therefor;
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) No, Sir

(b) There 15 no provision in the
JJR Scheme lor giving individual
water connections

(c¢) and (d) Puble hydrants have
already been installed almost in all the
sireets
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Bechoolg in Rural and Urban Areas

3748. SHRI RAJ KESHAR SINGH
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
Pleased to state

(a) total number of Prumary and
Middly School in tie vountry and their
peroentage in rural and urban areas

(b) percentage of total budget for

: like playing
groviids, sports, laboratories, libraries
and hostdly to Dolliwréas separstely?

210

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) The latest available infor-

mation relating lo 1976-77 1s given be-
low —

Number of Schools

PR

Percentage  of
Schools 10

Total

Rural Urban
Ateas  Arcay

Muddle “chools

18bo2 92 208

Prunary Schools 4,57,924 852 14 8

(b) In the Budget no sepaiate allo-
cation 1s made for the rural and urban
areas separately

Permission to sell Houge built on DDA
Allotted Land

3749 SHRI RAJ KESHAR SINGH:
Will the Mimster of WORKS AND
ITOUSING AND SUFPLY AND RE-
HABILITATION be pleased to state.

(2) whether Government employees
tan purchase the houses built on plots

aliotted by the DDA on Government
loans,

(b) 1f not, whether Government con-
template to allow the House ownera
who have built their houses in DDA
colonies to pell thewr houses after
charging from them a nominal transfer
levy on the pattern of the Ghaziabad
Development Authority: and

(c) if not, how do Government pro-
pose to solve the acute housing pro-
blem 1n the capital?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The employees
ecar perckase by  oplamng loan from
Government, houses built on plots, al-
lotted by DDA, if the seller can trans-
fer the title to the purchaser and the
house i new and unlived 1n. The
general policy of the DDA s that allof-
toes can sell their bullt up plols wier
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10 years from the date of excution of

lease deeds and three years from the

date of completion of the building

with prior approval of the D.D.A. and

on payment of a specified portion of

l?: unearned income from the sale of
d.

(c): Several steps as indicafed be-
Jow have been taken to solve the hous-
ing problem in the Capital:—

(1) The ‘'sites ana  services' pro-
gramme has been started in
March 1978,

(li) The D.D.A. has increased the
rate of construction of houses
in Delhi with a target of
20,000 flats per year;

(iii) The CPWD have started a oig

construction programme of
houses for Gevernment em-
loyees in Delhi;

(iv) Private builders are also be-
g ossomated with pubhe
housing, ar= an  experimental
megusure.
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3752, SHRI CHHITUBHAI GAMIT:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Prime Minister has
suggested to the Gujarat Government
for creation of g dry belt of 26 kms. in
the Union Territories adjoining that

State; and

(b) it 80, the resction of the Gujarat
Government in this regard? '
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
Gujarat iz a dry State, hence the ques-
tion of its agreeing for creation of dry
belt not arise,

(b) Does not arise.

Export of rice

3753. SHRI DURGA CHAND: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have taken
a decision to export rice in view of
the comfortable stock position;

{b) the amount of rice which 1s
proposed to be exported to which coun-
tries at what cost and by when, and

(c) whether sufficient precautions
have been taken in regard to Home
consumptions of rice before exporting
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) to (¢). It has been decid-
ed te allow export of hmited guantities
of rice, which can be conveniently
spared without endangering the needs
of the public distribution system.
Particulars in regard fo the proposed
rice exports are:—

(i) An agreement has been con-
cluded on 23rd October, 1078 for
supplying on commercial basis
to Magauritius a quantity of 24,000
tonnes of rice This rice is
to be shipped by June, 1979. Another
agreement has recently been entered
into op 27th January, 1879 with the
Government of Mauritius for the supply
of a further quantity of 12,000 tonnes
of rice on commercial basis, with an
option to the Government of Mauritius
to purchase an additional quantity of
12,000 tonnes. Shipments of this rice
will take place from November, 1079
onwards. It ig not in the public inte-
rest to disclose the sale price,

(ii) Under the Protocol signed on
19th July, 1978 between the Govern-
ments of India and Libya, the former
has agreed to supply 10,000 ionnes of
rice to the later. Daeatailed arrange-
ments regarding price, quality of rice,
delivery period, elc., are slill te be Ano-
lised.

(iii) It has been decided to supply
to the USSR rice of the value equiva-
lent to the value of 6 lakhs tons of
crude oil to be imported from that
country in exchange. The detailed
arrangements in rcgard (o this trans-
action are still to be worked out,

(1v) If has heen gecided to allow,
on an expersmeniai  basis, exporl of
rice through the State agencies also
and an export quote of 30.000 {onnes
of 1ice has been ear-marked for each
State Government, who may he inte-
rested 1n the exporl of rtice frum its
stocks. It has also bheen decided to
allow export of Iimited quantities of
rice through the Stale Trading Corpo-
ration of India, the National Agricul-
tural Cooperalive Marketing Federa-
tion of India Ltd, (NAFED) and the
National Consumer's  Cooperalve
Federation of India Ltd. (NCCF).

Bifurcation of North-Centern P.M.G.
Circle of P and T Department

3754. SHRI PURNANARAYAN
SINHA: Will the Minister of COM-
MUNICATIONS be pleased to state;

(a) whether it is a fact that Gov-
ernment had decided to bifurcate the
North Eastern PMG Circle of Post and
Telegraph Department and ghift the
Assam portion to a station in the plains
of Assam;

(b) whether it is a fact that the
PMG Assam has raised objections to
the shifting on the ground that suit-
able building would not be available
in the plains of Assam particularly st
Gauhati; and

(c) whether it ig a fact thai the
Assam Cirtle of the P and T services
may be safely accommodated in the
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P and T complex at the heart of Gau-
hati but the PMG has objected to the
shiftin gat the pressure of g particular
claggy of employees?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) and (b). No, Sir.

(c) Doeg not arise.

1Cash Assistange to Colleges of North
Eastern States

3755. SHRI PURNANARAYAN
SINHA: Will the Mimster of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased tc state.

(a) whether all the recognised colle-
'ges of North Eastern Stateg including
Assam have been granted cash assist-
;ance for college building and students
Hostel building at par with other
colleges in the country by the U.G.C.;

-Ab) if so, will the Government lay
.on the Table of the House a statement
.detailing (a) names of colleges, (b)
purposes for which amount granted,
(¢) amount granted, (d) amouni uti-
lised, (e) additional amount applied for
during the financial years 1875-76,
1976-77, 1977-78 and 1978-79; and

(c) which are the technical (Engi-
neering) agencies whose certificate as
to completion of building works have
been accepted by the University Grants
' Commission?

THE MINISTER OF EDUCATION,
‘SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). Information is be-
‘ing collected and will be placed on
“the Table of the Sabha.

THousing Proposaly

3756. SHRI PADMACHARAN SAM-
ANTA SINHERA: Will the Minister of
WORKS AND HOUSING AND SUPPLY
AND REHABILITATION be pleased to
state:

{a) whether housing Proptsile
Mﬁﬁ“ﬁnm; =
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(b) if so, since when and what is
the total number of proposals pending
State-wise and what i the amount
involved; and

(c) when Government are ganction-
ing the amount for these proposals?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). No housing pro-
posals from Slates are received Ly the
Cenire because ‘Housing' 15 a Stale
subjecl. The Central Government
issues guidelines to States for imple-
mentation of their housing program-
mes. Financial assislance for State
sector programmes, including housing,
1s also previded every year to States in
the shape of block loans and block
grants and the Stale Governmenis are
free to utilise the same according to
their needs and priorihies.

However, Housing and Urban De-
velopment Corporation recelves
schemes from designated agencies of
the States and Unier Territories spread
all over the country for loan zssistance,
All the schemes received by Housing
and Urban Deveiopment Corporation
upto the 31st December, 1978 had been
appraised and the cases which have
fulfilled their requirements had been
sanctioned. In regard to others, they
have forwarded their comments on the
schemes to the concerned agencies for
compliance as per HUDCO’s require-
menis

Variation in Figures of Stock of Ceal
with D.M.S, during 1974

3757. SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to refer to the reply given to Unsiar-
red Question No. 5339 on 3rd April,
1978 regarding vanation in Agures of
stock of coal with D.M.S. during 197
and state:

(a) whether the required information
has since been investigated aund.fotind
correct; snd
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(b) if so, action taken to recover
iy huge loss caused to Government
and against the persons found respen-
sihls?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b), An
investigation report has been received
which ig being examined.

Btock of Foundation and Certified
Boods

3758, DR. VABANT KUMAR PAN-
DIT: Wil} the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to rtate:

(a) whether Government have
finglised a scheme to create reserve
stock of foundation and certified peeds
to meet pudden spurt in demand for
soeds created by natural calamities;
and

(b) if so, which aseds will be stocked
and to what extent; and e P

(¢) amount allocated for the above
scheme and when the gcheme would
start functioning?

THE MINISTER OF AGRICUL~-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes,
8ir. T L ™ - aors i

(b) Foundation and certified seeds
of paddy, wheat, maize, sorghum and
bajra are to be stocked to the extent
indicated below:—

{in  quintals)

Crops Foul:::‘;mn Crr:iei;d
Paddy . - a: goo * 10,800
Wheat . . . 3,000 37,200
Maize . . . 190 6,000
Sergbum . . 860 5,000
h'frl . . . 18p + 3,000

(¢) The scheme hag sthrtéd func-
tioning with effect from 1st Apsil,.
1978 at a total cost of Rs. 288 lakhs.

Central Research Statioms established”
in Rayalaseema during Fifth Plan

8759. SHRI P, EKAJAGOPAL.
NAIDU: Wil the Minlster of AGRI~
CULTURE AND IRRIGATION be:
pleaseq to gtate: .

(a) whether Central research sta-
tions were started’in Rayalaseema'
during the Fifth Five Year Flan; and

(b) if go, the Mumber of statlom
started?

THE MINISTER OF  AGRI-

CULTURE AND IRRIGATION (SHRE
SURJIT SINGH BARNALA): (a) and
(b). Under the aegies of the ICAR no

Central Research Station was started
8n the Ruyalaseema during the Fifth:
Five Year Plan.

However, under the ICAR Coordi-
nated Research Project for Dryland
Agriculture, one Research Centre wa#
established at Anantapur in the Raya-
laseema region during the 4th Five
Year Plan und this centre is being
continued in 6th Plan. This is being
administered by the Andhra Pradegh
Agricultural University, \

Two'World Bank aided Research
Schemes (i) Agro-economic Research
Scheme, (ii) Pagture Research and
Development Scheme were started at
Anantapur during the Fifth Five Year
Plan in 1875. Both these schemcs are
being continued in 6th Plan.

Adult Education Cenires in Rayala-
seema

3760 SHRT P. RAJAGOPAL
NAIDU: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the number of adult education
centres started in Rayalasesma thin
year;
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(b) the number in each district;

{¢) whether this programme has
.also  been entrusted to the existing
Distriet Education Officer; and

. (d) whether any additional staff has
been appointed to run Adult Educa-
tion centres?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR, PRATAP CHANDRA CHUN-
DER): (a) to (d). The inofrmation
hag been called for from the State
- Government and will be laid on the
‘Table of the House in due course.

River Water Disputes

3761. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether any river water dis.
-putes were settled this year; and

(b) if so, the disputes settled?

THE MINISTER OF AGRICUL-
‘“TURE AND IRRIGATION (SHRI
"SURJIT SINGH BARNALA): (a)
“Yes, Sir.

(b) Two agreements, both regarding
Godavari waters, have been reached,
~one between the Governments of
Andhra Pradesh and Orissa and the
other between the Governments of
Karnataka and Maharashtra, Both the
agreementy have been filed before the
~Godavari Water Disputes Tribunal in
‘this year beginning January, 1879.

‘0.G.C. Assistance for productlon of
Regional Language Books

3762. SHRI P, M. SAYEED:
SHRI & R. REDDY;
SHRI R, V., SWAMINATHAN:
SHR] A. R. BADRI-
NARAYAN:

Wil] the Minister of EDUCATION,
“SOCIAL WELFARE AND CULTURE
be pleased to state:

(o) whether it is a fact that Uni-
versity Grants Commission has offer.
-ed 100 per cent assistance to Univer.

MARCH 19, 1979
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pitles for stepping up production of
books for thelr use In regional
language;

(b) how many Universities have
accepled this suggestion;

(c) whether commission hag decid-
ed to constitute a Standing Committee
to monitor the figures in the adoption
of regional languages as media of in-
structions; and

(d) if so, when the Cemmittee is
likely to submit its recommendations?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). While considering
report of a Working Group appointed
by the University Grants Commission
on the adoption of regional languages
as the media of instruction, in Decem-
ber, 1978, the Commission felt that
good quality monographs and other
reading meterial in the regional lang-
uages are essential. The Commission
agreed that assistance hould be pro-
vided to the Universities for this pur-
pose during the plan period 1978—83.
The universities have been requested
in January, 1979 to formulate their
proposals for consideration by the
Commission. The extent of assistance
to be offered and other details have
not yet been finalised,

(c) and (d). The Standing Com-
mittee is being appointed by the Com-
mission to continuously monitor the
progress in the adoption of regional
languages as the media of instruction
and its reports will be submitted te
the Commission from time to time.

Short Duration and High Sucrose
Content Sugarcane

3763. SHRI K. T. KOSALRAM:
Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to
state;

(a) whether sugarcane scientists arg
reported to have gvolved short dura.
tion ard high sucrose zontent cane
which #ake three crops possible i 2
two year cyvle;



221 Written Answers PHALGUNA 28, 1900 (SAKA) Written Answers 222

(b) the sugarcane wvarieties pro-
posed in be released to the farmers
in a big way and*by when; and

{c) the benefits of their cultivation
vis.a-vis other popular varieties?
l

THE MINISTER OF AGRICUL-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH “BARNALA): (a)
Yes, Sir. It is a fact that short dura-
tion and high sugar content cane
varieties have been identified. These
new varieties come to maturity in
about 9 to 10 months as compared to
10 to 14 months for other wvarieties.
Their yield potential per hectare per
month is also not low in comparision
with local standards, Given suitable
weather conditions, one plant crop
followed by one ratoon and an other
plant crop can be taken in a span of
24 to 26 months,

(b) The varieties so far identified
suitable for short duration cropping
are C0.A.7601 and Co, C.771. These
varieties have already been released in
Andhra Pradesh and Tamil Nadu,
respectively, speciaily for their higher
sugar content. Their utilisation also
as short duration wvarieties is being
explored in such factory areas where
duration of crushing can be prolonged
and planting and harvesting of sugar-
cane is possible over most part of the
year,

(c) They benefit the sugar factories
with high sugar recovery; cultivators
will not suffer a Joss in vield in com-
parison with other high yielding
varieties of the area. On the other
hand, due to reduction in the total
crop duration of sugarcane, the culti-
vators can -go in for more diversified
rotation which may be more economi-
cal.

faeeit # fd wam g

3764. it gFw I ATTYOOT a@TEd
fmir st wmam aar gfa #ie gAate
[HT A A FY FAT FOA fF

(%) fe==it % sdear, qfwar 5 d=
w1 & o e of@Erdd o w3 § fav
wH g AR

(@) #Far 5= A& 39 & faQ g3 &1
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Internationalsiation of issue of Sharing
Waters of Ganga and Brahmaputra

3765. DR. BIJOY MONDAL:
SHRI CHITTA BASU:;

SHRI SHYAM SUNDAR
GUPTA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to states:

(a) whether it is a fact that the
Bangladesh Government are trying to
internationalise the issue of sharing
the waters of Ganga and Brahma-
putra; and

(b) if so, whether Government of
India have considered the Bangiadesh
proposal; and if so, with what result?

THE MINISTER OF AGRICUL-~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The Agreement on Ganga
waters signed in November, 1977
between India and Bangladesh pro-
vides that the Indo-Bangladesh Joint
River Commission shall carry out in-
vestigation and study of schemes re-
lating to the augmentation of the dry
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sesson flows of the Ganga proposed
or to be proposed by either Govern-
ment, with a view to finding a solution
which js economical wnd feasible, In
pursuance of this, India and Bangla-
desh each made its own proposal for
augmentation,

The Indian proposal envisageg the
integrated optimum development of
the Ganga-Brehmaputra-Meghna sys-
tem and proposes g barrage across the
Brahmaputira and a Brahmaputra-
Ganga Link Cenal supplemented by
starages at the appropriate stage by
the construction of Dihang, Subansiri
and Tipaimukh reservoirs for subs-
tantial flood control in Brahmaputra
and Meghne rivers, hydro power
generation and large irrigation, navi-
gation and other benefits to the two
countries, The Bangladesh proposal
envisages storages on the Ganga and
its tributeries in India and Nepal.

Bangladesh also proposed that
Nepal may be included in the study
either by modifying the statute of tha

_Joint Rivers Commission or by setting
up a new Commission with the three
countries for the development of the
Ganga basin,

The Government of India have
drawn attention to the fact that the
Agreement on Gaunga waters as well
as the Joint Rivers Commission are
bilateral arrangemetns and that it is
meither necessary nor desirable either
to change the statute of the Joint
Rivers Commission to include third
parties or to set up any new Commis-
sion. India has, however, restated
ther willingness to undertake the necs-
sary joint study, simultaneously, of
the Bangladesh proposal gs well as
that of India on equal priority,

Anditing of the Account of Delhi
School Teachers Co-operative House
Bullding Soclety

3766. SHRI SUSHIL KUMAR
DHARA: Will the MINISTER OF
WORKS AND HOUSING AND
SYPPLY AND REHABILITATION be
pleased to refer to the reply given
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to Unstarred Question No, 2119 on the
4th December, 1978 regarding Audit-
ing of the Account of Delhi School
Teachers Co-operative House Build-
ing Bociety and state:

(a) whether the Delhi Schook
Teachers Cooperative House Building
Society Ltd, Delhi have completed,
the Account Books for the years 1873
to 1978;

(b) if so, whether the Auditors
hagve completed the audit of the So-
ciety;

(¢) if the answer be in the nega-
tive, what action has been taken by
the Delhi Administration in this res-
pect under Section 53(i) of the Delhi
Cooperative Societies Act 1972 for not,
completing the Account Books and
getting the accounts audited; and

(d) whether the Registrar, Coopera-
tive Societies has called any special
General Meeting of the Society undex
Section 547

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REMABILITATION (SHRI SIKAN-
DAR BAKHT): (a) and (b). The
Society has informed the Registrar of
Cooperative Societieg, Delhi, that their
account books are complete for the
years from 1975 to 1978 and the audit
which has been entrusted tp fisms of
Charatered Accountants, is in progress,

(c) Doeg not arise.
(d) No, Sir,

Scheme for Fuel in Rural Areas

3767. SHRI DURGA CHAND: Will
the MINISTER OF AGRICULTURE
AND IRRIGATION be pleased to
state:

(2) whether the Indian Council of
Agricultural Research is preparing &
scheme for alleviating the sgarcity of
fuel in rural arcas; and

(b) if so, the details thereol?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION. (SHRI
SURJIT SINGH BARNALA): (a) and
(b). The Indian Concil of Agriculture
Research has sponsored research in
bio-gas production and solar energy
utilization. Recently all the Agricul-
tural Universities have been requested
to prepare proposals for developing
integrated energy supply systems
involving the establishment of energy
plantations, harnessing of solar, wind
and water energy, establishment of
bio-gas plants ang the use of available
fuel resources like coal or lignite.
Such integrated cnergy supply systems
if developed and introduced in each
block would help to promote the
optimum use of the available sources
of renewable and non-renewable
energy.

The Indian Agricultural Research
Institute at New Delhi has been one
of the earliest in the country to deve-
lop bio-gas technology. An all-India
Coordinated Resecarch Programme in
solar energy utilisation 1n agriculture
is also being imitiated at six centres.
Considerable work has been done
by the Khad: and Village Industries
Commission in improving the design
of bio-gas plants. Designs for com-
munity bio-gas plants are being deve-
loped together with methods of deli-
very of gas. Under the solar energy
project research is being undertaken
on the application of solar energy in
various phases of production and post
harvest technology. Village wood lots
will have to be created under the
social forestry programme. Quick-
yielding fuel trees are being identifi-
ed for this purpose.

Defaulting Members of the Dejhl
School Teachers Co-operative House
Buflding Society

3768. SHRI BALAK RAM: Wil
the MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether during 1967 o 1075
gome mdmbers of the Delhi School

Teachers Cooperative House Building
Bociety either stopped the payment of
their chequeg or their cheques were
dishonoured by the Banks;

(b) if so, what is the total number
of such members and the total amount
involved for which ejther the payment
was stopped or the cheques were dis-
honoured by the Banks; and

(c) names of the defaulting mem-
berg and the action taken against them
by the Society or the Delhi Adminis.
tration?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) and (b). The
Society has informed the Registrar
of Cooperative Societies, Delhi, that
it is unable to give the required in-
formation as proper record was not
maintained by 1its then Managing
Commuttee, which is also borne out
from the report of the Inquiry Officer.

(c) Matters relating to the member-
ship of the Society are sub judice
before the Delhi High Court

Vacancies of Malies in C.P.W.D.

3769 SHRI BALAK RAWM:' Will the
MINISTER OF WORKS AND HOUS-
ING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) the number of vacencies of
Senlor malies in the C.P.W.D. Horti=
culture Department available on ac-
count of retirement/death/resigna-
tions etc. in the Directorate in 1978,
1977 ang 1978;

(b) the number of Senior malies
actually appointeq after holding trade
tests in the years 1972 and 1977 sepa-
rately;

(¢) whether gecond Trade Test held
in 1977 after Aive years for promotion
of malieg to the post of Senior malies
was in violation of the instructions
on the subject;
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(d) actua] promotions made on the
recommendationg of Departmental
Promotion Committee in the years
1972 and 1877 separately; and

(e) the reasong for inordinate de-
lay, if any, for issuing promotion
orders on the Departmental Promo-
tion Committee recommendations?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a)

Year No. of vacancies of Sen-
ior Mahes
1996 . . FU
1977 - . 7
1951 . 40

(b) and (d). No Trade Test was
held in 1972. On the basis of the
Trade Test held in December 1877
and on the recommendations of the
Depurtmental Promotion Commuittee,
24 malies were promoted as Scmol
malies.

(¢) It is not correct that second {est
was held in 1977 after five years in
violation of the nstructions on the
subyect. Trade tests were held in
Deccmber 1974|January 1875 and in
December 1977 in accordance with
Recruitment Rules.

(e) There was not much delay in
issuing orders after the recommenda-
tions of the Departmental Promotion
Committe, were available.

Fmport of Modern Technology aud
Equipmeat for Telephone System

8770. SHRI K. MALLANNA: Will
the MINISTER OF COMMUNICA-
TIONS be pleased to state:

(2) whether Government have
made any plan for major imports of
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Technology as wel] as equipment dur-
ing the current Plan period fo im-
prove its telephong system;

(b) if so, the main feature regard-
ing the plan of Government in this
regard; and

(¢) the details regarding the amo-~
unt invelved in the import of modern
equipment as well the time it is likely
to be taken for installation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI)- (a) Yes, Sir,

(b) There is a substantial gap
between the requirements of certain
types of telecom cquipment for meet-
ing the 6th Plan proposals and the
indigenous production. Efforts are
being made to establish additional
production  capaaty for cuch tele-
com equipment within the country
partly through our own R&D effort

and wherever necessary, by import of
sutable technology

Pending establishment of adequate
produeiion within the counlry, certain
types of equipments are proposed to
be imported from abroad. These cover
automatic switching equipment, mie-
rowave and UHF transmission equip-
ment, PCM egupment, elcetronic
automatic exchanges and telexes,
certain types of telephone instru-
ments, etc,

In regard to the import of tech-
nology, plans cover collaboration for
the production of certain types of
switching equipment, telephone
instrument, etc,

(¢) The total imports during the 6th
Plan period, 1978-83 have been estima-
ted to be about Rs, 189 crores. Installa-
tion of various types of direetly
imported  equipment will proceed
progressively from 1978 to sbout 1985,
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Bchiools for Mentally Retarded Children

3771. SHRI P, V. PERIASAMY: Will
the Minister of EDUCATION, SOCIAL,
WELFARE AND CULTURE be pleased
to state:

(a) the number of schooly run in
the country for 20 million mentally-
retarded children;

(b) preak-up of these numbcers as
the Central Government managed
schools, State-Government schools,
Schools managed by voluntary agen-
cies receiving aid from the Govern-
ment;

(¢) whether it is a fact that most of
these schools are run by ordinary
teachers without any specialised train-
ing; and

(d) if so, the steps being taken 1o
equip these school; with specially-
trained teachers mn the International
Children's year, 19747

THE MINISTER OF STATE 1N THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSIIAN). (a)
A list published by the Federation for
the Welfare of Mentally Retarded lists
142 schools, child guidance clinics,
shelterrd workshops etc. meant for
the mentally retarded

(b) 14 schools and other establish-
ments foy the mentally retarded are
run by Central and State Governments
and the remaining 128 by voluntary
agencies. Regular assistance is pro-
vided by the State Governments. In.
formation about the grants given by
them is not available, However, the
Department of Social Welfare offers
agsistance for developmental purposes.
In 1977-78, financial aid was given to 20
institutions for the mentally retarded.

(c) and (d). Thereisa dearth of
trained teachers. In the International
Year of the Child, the Department of
Social Welfare, with assistance from
UNICEF, proposes to conduct some
short-term courses to train teachers of
mentally retarded children,

Capying, Study and Declphering of
Inscription

3772, SHRI P. V. PERIASAMY: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is a fact that more
than two lakhs oi inRcriptiong strewn
all over the country are yet to be
copied; deciphered and studied,

(b) the principal conelusions of the
Vih Annual Congress of the Epigra-
phical Society of India held in Ban.
galore recently: and

(c) the action taken by the Gov=~
ernment to copy, study and decipier
the lakhg of inscriptions strewn all
over the country?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER). (a) The exact number of ins-
criptiong vet to be copied is not known.

(b) The principal conclusions of the
Vth Annual Congress of the Epigra-
phica] Society of India, as reflected in
various resolufions are thaf (i) the
epigraphical tralning in India should
be strengthened, including the expan=
sion of the Epigraphy Branches of the
Survey, (ii) the Epigraphical Society
should he represented al the Central
Advisory Boarg of Archaeology, (iii)
appointment of qualified staff for ex-
ploration and copying of inseriptions
in suitable Depariments of all the
Universities and (iv) giving grants-in_
aid to Cultural Bodics which provide
facilities for training in Epigraphy.

(c) A large number of new inserip-
itong are being copied, studied and
deciphered every year bv the two
Epigraphy Branches of the Archaeolo-
gical Survey of India and various State
Departments of Archaeology. This
process is likely to be accelerated with
the implemeniation of the Village=to-
Village Survey, in which Universities
are also partieipating, and by the pro-
posed strengthening in the 6th Five
Year Plan of the Epigraphy Branches
of the Archaeological Survey of India.
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Eradication of Pollution in Delhl

3773. SHRI KANWAR LAL GUPTA,
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether air and water pollution
has been increasing in Delhi every
day;

(b) if so, what specific stepg have
been taken hy the Government to
check the same in the last one year,

(c) which are the industries and
other installations responsible for the
air pollution;

(d) how many of them have been
issued notices and convicted,

(e) has any step been taken so far
to check the water pollution in
Jamuna; and

(f) what are the proposal; of tne
Government to check the same in the
next 3 years?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There is no informa-
tion about the daily increase of air and
Water pollution in Delhi. However,
the problem of air and Water pollution
existg in Delhi,

(b) To control the water pollution
in Delhi, the provisions of the Water
(Prevention and Control of Pollution)
Act, 1874 are being enforced, As
regards controlling air pollution in
Delhi, the following steps have been
taken.

(i) A Bill known as the Air (Pre-
vention and Control of Pollution)
BIll, 1878 has been introduceq in the
Lok Sabha. The Bill is at present
under the consideration of a Joint
Committee of Parliament

(ii) An Environmental Sub-Com-
mittee has been set up by the Chief
Executive Councillor, Delhi Admn.
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under the chairmanship of the
Chief Secretary to study in depth
the problem of air pollution and
suggest immediate and long term
measures for prevention and control
¢. air pollution,

(iii) To combat health hazard due
to emission of smoke produced by
burning of fue] in furnaces of indus.
tries, the Bombay Smoke Nuisances
Act has been extended to the Union
territory of Delhi. In order to im-
plement this Act and Rules framed
thercunder, a Commission known as
Delhi Smoke Nuisances Commission
has been set up with an inspeclorate
called the Inspectorate of Boilers
and Smoke Nuisances under it.

i (e) Industries/installations discharg-
ing smoke, toxic gases, fumes and
vapoura are responsible for air pollu-
tion. Air pollution is also caused due
to emissions from automobiles.

(d) Within the last three vears, 396
notices were issued, 121 prosecutions
were launched and 105 convictions
were made by the Court for violation
of the Smoke Nuisance Act and Rules
by wvarious industrial Units. Special
drives are also conducted by the Delhi
Administration to prosecute the owners
of the vehicles emitting excessive
smoke.

(e) and (f). To control pollution ot
Yamuna water due to discharge of
industrial effluents, the Central Board
for the Prevention and Control of
Water Pollution has initialed steps
under the Water (Prevention and Con.
trol of Pollution) Act, 1874, to ensure
that all gignificant polluting industries
take prior consent of the Board before
discharge of their effluents into the
water course. According to the con
sent conditions, the effluents discharged
by the industries should conform to
the minimum siandard prescribed by
the Board.

The Municipal Corporation of Delhi
has prepared a number of long term
and short term sthemes to
poltution of the Yamuna water
discharge of domestic wastes.

45
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long term schemes envisage provision
of complete sewerage system in the
unsewered areas of Delhi by provid-
ing:—

1. Trunk Sewers.

2, Sewage Pumping Station and

pumping sets.
8. Sewage Treatment Plants.

The short-term projects which have
already been launched by the Munici-
pal Corporation of Delh! consist of:

1, Diversion of existing drains to the
municipal sewers,

2. Diversion of existing draws for
local treatment 1 oxidation
ponds.

3. Providing mstream aeralion in the
Najafgarh drain.

The Centia Boaid sar tac Prevena
tion and Controi vi Wate; Pollution
would underfake periodic checking ot
the treatment of domestic and indus-
tria] effluents to ensure that the effiu-
ents are treated to the specified limits.

Properties transferred py D.D.A. 10
Corporation

8774. SHRI KANWAR LAL GUPTA.
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the total number of
properties which have been transle1-
red by the D.D.A, to the Corporation
recently in Delhi;

(b) whether these are very old pro-
pertieg and nothing is being spent
either by the D.D.A, or the Corpora-
tion to repair the same;

(¢) whether Government are consi.
dering to sel] those properties to the
oceupants since long; and

(d) if so, why no deeision has been
taken so Iar?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHEI SIKANDAR
BAKHT): (a) 16427 slum and jhuggi-
Jhonpri tenements.

(b) The Municipal Corporation Delhi
is looking after their day-to-day main-
tenance including repairs.

(¢) and (d). The Government have
since finalised the draft deeds to be
executed for lquidating slum tene-
ments in favour of the bonafide occu-
paonts.

wi 1979-80 ¥ glvA Ay guer Qv symfaw
wrq

3775 s im wen fag: s wfr
fam§ =dY 97 A7 o g F97 fw

() "\n A aq At am & woA9q 7
& e g, d e gren § fae s
ARURA TR A GAA AVEN FT GIQT Az
IR W7 wT I w1 a1 §; W7

(w) afz &1, araq 19749-80 & T
7 g ferelt avafe e 7 o1 Qe @
Wit 1 & qfvomeawy fad Ao o e 19
& w7

vl sy feerf wat (st goiw
worre) : (%) 1973 AGIANTEA 19777
wrqul v & AT WORT AT w7 e § TR
gY 918 fagero SR " & G AR w1 Feara §
Frram fawrr gray afss FTdwr< aw 7 gofifagdr
urat ¥ frd wifere afcaqd & qoter afy s
¥ fawrfem w1 § 1 ¥ yofawd) w1t & weran,
wrea § v &faw ® wrmifas aow fa1 7 s
# 7 wul ®7 wafg & ¥y fagaw & a9 mw
Rrea w74 & fad oF wd-grwar dare v &
wiw fawrrgro afsa o wr ag-fryas e
W & W-HTAW, FTFTIGY §IT AT-HTO 9T §
0% O wrdww o fewmfra T g

(=) fawré wr arg frmaw & fad drarar
oA g wfEw ge-KTdeTa TAR 197880

wry frarc-fame o § ot v qwa faoTd
£ 1 xu & g fieed e W g gArA WY
wy Felr Wi fet WieY ®1 ww ST o,
Fa%T oaTT wifes fwar yrage o wfag
wy & wy ey wrdt g §Y somar oy AR



235 Wrnitten Answers
Delhj School Teachers House Building
Soriety

4776 SHRI RAM DIHARI SHASTRI
Will the Muuster of WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION be pleascd to state

{a) whether some representatives
of Delli School Teachers Assuciation
met the Chief Secretary of Delhi rc-
cently in conneclion with the affairs
of Delln School Teachers Cooporutive
House Bulding Society Limilod,
Declhy;

(b) 1f so, whether any Memorandum
was submitted by them to the Chief
Secrelary, and

(e) if answer to (b) be mn the affir-
mative, the salieni points brought out
in the Memorandum and the reaction
of the Government with regard there-
10?

farrmn—1

greTil #T Ay wer
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKIT) (a) A deputanon of School
Teacheis met the Chief Secretary in
this regard.

(b) Yes. Sir,

f¢y A copy ot the Memorandum
dated 16th January, 1979 18 laid on the
Table of the House [Placed in Lib-
rary See No LT-4116/797 The Delhi
Admunistration have informed that
the matler 18 being looked into.
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Amoynt nneu-cmed' 1;; .gmu of
Garhi Surwaya, District Shivpuri

3778. SHRI RAGHAVJI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to reply given to Unstarred
Question No. 6948 on the 1Tth April,
1978 regarding amount ganctioned for
repairs of Garhi Surwaya, Distriet
Shivpuri and state:

(a) in what manner C.R. masonry
done at Garhi Surwaya, District Shiv-
puri, MP. is an item of specialised
archaeological conservation, reasons
why Archaeological Survey adopted
MP, P.W.D. Schedule in the estimate;

(b) at what rates masonry stones,
smnd and lime were purchased and

9 &TeTy

f514. 8 544 ©

how they compars with P.W.D. sche-
dule ang factors considered in ac-
cepting such rates of malerials,

(e¢) what was the expenditure on
labour charges per CUM of CR.
Masonry and how it compared with
actual data prescribed by the M.P.
PW.D,;

(d) why old stones in settled debris
have nnt been used in restoration
work and what happened to them;
ang

(e) whether any enquiry has hbeen
held in the above matter; if s0, what
is the outcome of the enquiry?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAFP CHANDRA CHUN-
DER): (a) to (e). The manner of
conservation work done at Garhi
Surwaya in District Shivpuri was
dictated by the specifications and
churacter of the ancient masonry
work, The State P.W.D, Scheduled
rate was adopted for this item to the
admissible limited extent. The stones,
sand and lime for masonry work were
purchased at Rs. 120.00, Rs. 75.00 and
Rs, 125.00 per cubic meter, respective-
ly delivered at the site of work.
These rates were the lowest offered
in response to the Survey’s second
invitation of tenders and approved by
competent authority, Compared with
the P.W.D. rates these rates were on
the higher side, but remoteness of the
site and lack of competition in sub-
mitting tenders were considered for
acceptance of the lowest rates.

The departmental cost of execution
on the labour works out on an average
of Rs, 68.80. The rate is higher than
the PW.D rate as the archaeological
conservation work calls for <kill and
caution to reproduce the original
character of the masonry, Although
the quantities of building materials
may work out approximately the same
as those adopted by P.W.D,, the rates
of skilled labour at a remote place
were more than those prevailing at an
eagily accesgible place where labour
could be easily available, Some quan-
tity of old stones was used in the
restoration work., The fallen stones
which remained covered under debris
would be salvageq and used in future
repair workg as far as possible,

The findings of the preliminary en-
quiry held in the above matter gre
being examined.

Provision for Nursery Education

3779, SHRI SARAT KAR: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Government havamade

separate provision for allocation for
the purpose of nursery education; and
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(b) if so, the details regarding its
programme and policy of Government
and the amount, State-wise, sanc.
tioned for this purpose during the
current financial year?

THE - MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Nursery educa-
tion is not considered as part of school
education for purposes of financial
outlay and as such no provision is
normally made for nursery schools.
However, some State Governments
make some provision for nursery
tcacher training either by running
Government nursery teacher training
centres or providing grant-in-aid for
these institutions. Integrateq Child
Development Services Programme
which is administered by the Depart-
ment of Social Welfare has as one of
its component Pre-school educatjon.
No information regarding state-wise
allocation for pre-school education is,
however, available.

Alleged Replacement of Cash Book of
Delhi Circle of Archaeological Survey
of India

3780. SHRI BHANU KUMAR
SHASTRI: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE pe pleased to state:

(a) whether it is a fact that the
special Audit in 1978 detected that the
original cash book of Delhi circle of
Archaeological Survey of India, per-
taining to conservation work has been
cancelled and replaced by a new one
during 1977;

(b) if so, the yeasons thereof; and

(¢) what action against the officlals
responsible has been taken?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir. The discrepancies
had been detected earlier by the efficer
concerned. Both the old and »e-
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written Cash Books were produced
before the Internal Audit Party by
the Delhi Circle Office.

(b) Due to certain clerical errors,
cumulative discrepancies eropped up
in the Cash Book of the Delhi Circle.
As the accounts had to be closed by
March, 1978, and there were a num-
ber of clerical errors, the rewritting
of the Cash Book was considered
necesasry.

(¢) As the errors had cropped up
due to in-experience, the incumbents
have been transferrcd to other seals.

Expenditure on Restoration on Trea-
sury at Fatebpur Sikri

3781 SHRI BHANU KUMAR
SHASTRI: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE b, pleased to state:

(a) what ig the expenditure on res-
toration of Treasury at Falehpur
Sikri, District Agra within the last
three years;

(b) whether rebuilding a part of
collapsed portion is also a part of
preservation of ancient monument and

is within Archaeological principles;
and
(¢) it 8o, whether addition of

twentieth century structure with the
sixteenth century monument will not
misguide the public after a century
or so?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The expenditure incurred
on structural repairs to the treasury
at Fatehpur Sikri within the Ilast
three years ig Rs. 82,728/-.

(b) Yes Sir, where rebuilding im-
parts the monument the required
structural stability.

(e) No Sir. The restored portions
are invariably demsrcated and kept
separate from the original body for
differencintion,
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Engineers in Archaeological Survey of
India

3782. SHR] BHANU KUMAR
SHASTRI: Wil} the Minister of
EDUCATION, SOCIAL WELFARE.
AND CULTURE be pleased to state:

(a) what is the strength of Engi-
neerg in the Archaeological Survey of
India;

(b) whether they have got the same
powers as in the CPW.D. or other

Enginecring Departments of Central
Government;

(c) if not, whether Government are
proposing to equate the Conservation
Branch on the lines of Engineering
concerns; and

(d) if not, the reasons thereof?

THE MINISTER OF EDUCATION,
S0OCIAI, WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) The strength of Engineers
in the Archeological Survey of India
is as under: —

Group 'A’
Director {Conservation) !
Supenintending Archacolugical 2
Enginrers . . .
Architeet !
Deputy Superntending Aichaco-
loglmrelngmrcn . 12
Graup B
Assistant  Superintending  Arch-
acological Engincers . ; 2
Group ‘C’
Senior Copserviion Awsntants . 37
Conscrvation Assistants . ’ 6o
(b) No, Sir.

(c) and (d). It is not proposed to
equale the Conservation Branch on
the lines of Engineering concerns as
archaeological conservation is a highly
specialiseq work requiring knowledge
of history and ancient architecture
besides civil engineering and modern
techniques of preservation of cultural
property,



243 Written Answers MARCH 19, 1979 Written Angwers 244
Axbars Tomb at Sikandra, Dis{! Amendment to Orissa Land Reforn,
Agra Aot
8783. SHRI BHANU KUMAR
SHASTRI: Will the Minister of 3784, SHRI CHITTA BASU: will

EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) what amount has been sanction-
ed for concreting the roof of Akbar's
Tomb gt Sikandra, Distt, Agra;

(b) the amount actually spent on it
upto-date; and

(¢) whether the entire work has
been completed or not; if not, the
reasons thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) An estimate amounting to
Rs, 1,13,640/- was approveq for con-
creting the roof of Akbar’s Tomb at
Sikandara, District Agra.

(b) The amount actually spent on it
'til] now is Rs. 1,54,378/-,

(¢) No Sir, during .xecution of the
work it was found that more area than
cnvisaged needs to be concreted, The
present estimate is being revised to
‘meet the cost of extra work involved.
The work is in progress.

the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government have
agreed 1o the amendments to the
Orissa Land Reforms Act, as proposed
by the Government of Orissa; and

(b) if so, detailg of the amendrents
proposed and extent of consent accord-
ed by the Centre?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b), The Orissa Government had
submitted certain tenlative proposals
to amend the Orssa Land Reforms
Act  The Central Government agreed
to ceriain amendments and advised
the Orissa Government against certain
others. A statement outlining the
proposals and the advice of the Gov-
ernment of India is appended.

Statement

Summary of the State ?ow:rumml'a
proposa

8, No.

Summary of the advice given by Government
India

I 2

3

it ——

1t The definition of ‘Classes of land' iu section
a(s-a) of the Act should be so amended
that Class I land should mean land assured
ofirrigation for at least § months and Class
I1 land should mean land assured of irris
gation for at least 4 months.

The criterion laid down in the National
Guidelines is reasonable. Irrigated land
capable of growing two crops is treated as
the best mtegor‘y of land and irrigated
land capable of growing only one crop
falls under the next lower t::?m'r.
The Orissa Land Reforms Act already in-
corporates this criterion, and no change
accordingly, is necessary. Specifyi
the r:}tm}rinn of irrigation uglluilitlvodm "
totally foreign concept an is consept
will go uﬂt the National Guideline
since, in some cases, Irrigation for les
than 8 months can also sustain twe crops.
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2 The definition of ‘family’ in section 37(b)  While this definition in the Orissa law is more
of the Act should be modified to exclude rigorous than what the National Guide
major sons, as suggested in the National lines suggested, State Governments were
Guidelines. free to make their laws even more stringent

if, in their judgement, local conditions
warranted this. The National Guide-
lines merely set the outer limits of
legislation. If the State Government now
feel that the law should correspond to the
National Guidelines, they may formulate
an amendment proposal to govern future
cases. As far as pending cases are con-
cerned, the suggested amendment would
result in discrimination in that the benefit
of the revised definition will be available
only to those landowners whose cases are

pending.

3 The period of limitation for claims for re- The provisions of different tenancy laws on
covery of rent (one year at present) should the subject were modified by section 15 of
be enhanced to ‘permit filling of claims the Orissa Land Reforms Act which
which have not become timely barred prescibed a period of one year for all such
under the relevent tenancy laws. claims. The State Government had earlier

made a separate legislation to validate
the action taken by some revenue courts
which had passed orders in ignorance of the
Land reforms Act’s provision, but if a
further relaxation is given now a number of
claims would be revived and the interests
of tenants some of whom may have acquired
raiyati rights in the meantime would be
in jeopardy. :

4 The Act may be amended to permit Re- The Law, as it stands at present, does not
venue officers to appoint Receivers where secem to prohibit this, Section 15(7) of
there is prima facie evidence of a dispute the Act permits Revenue Officers to
regarding existance of land-lord-tenant appoint Receivers.
relationship and the circumstances de-
mand such a course of action.

5 The law should clearly permit the recovery An amendment may not be . necessary since
of dues of Co-operatives from the com- Co-operatives can file claims under section

pensation payable for ceiling surplus land. 48 of the Act. They enjoy a right of appeal
and can also move the Civil Court. It

may be that they do not come forward to
file the claims in time. This difficulty
can be got over by making a provision in
the Rules that the Revenue  Officer
should send copies of the draft Assessment
Roll to primary Co-operatives and Land
Development Banks in whose‘jurisidiction
the property is situated.

6 The timelimit for appeal under section 60(2) There is no objection to this amendment.
should be reduced from 2 years to 3
months,

7 Atpresent, veligious and charitable trustsof a Thisis likely to result in the filling of appli-
public nature can file an application for cations by trusts which were created after
being declared ‘privileged’ raiyats only if  26-9-70. They willmake an effort to prove
they were created before 26-9-1970 and the  that they were created earlier. The time
application was filed before 25-4-77. allowed for such claims has been sufficient
These trusts may be givem a further time and may not be extended further.
to file applications within six months of the
coming into force of the proposed
amendment.
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8.C./8T. Employees in LLT. Kanpur

3785. SHRI MANOHAR LAL: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it “ a fact that Sche-
duled Castes and Scheduled Tribes
employees of LIT. Kanpur are being
given due consideration in the matter
of promotion;

(b) if so, the details thereof; and

(c) if not, the action proposed to be
taken?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARLE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). Information is be-
ing collected and will be laid on the
Table of the House.
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Benefits from Himalayas

8787. SHRIMATI PARVATI DEVI:
Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to state
whether Governmen*s attention has
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been drawn towards an article written
by Prof. R. Buckmunster, University of
Pennysylvania, that the Himalayas can
provide a project of great benefits to
India in the form of energy resources
and water supply for solution of cur
major economic problems and that the
developed countries of the Worlg can
provide assistance tor the project; if
so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Government is
aware of the views of Prof. R. Buck-
munster Puller of the University of
Pennysylvania about the energy and
wauter supply potenfial of the Himala-
yas. A number of multi-purpose pro-
jecis like the Bhakre  Nangal, Sone,
Ramganga, Gandak, Xosi, have peen
nuilt on the Himalayan rivers. Lot of
investigation work is in progress on
the Himalayan rivers in India. The
question of further development of
rivers vommon to India and Nepal has
also been taken up with His Majesty’s
Government of Nepal. A number of
studies are also in progress in this he-
half. The guestion of seeking exter-
nal assistance where necessary will be
taken up after the joint schemes are
finalised.

Non-Formal Education

3788. SHRI K. LAKKAPPA: Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to stute:

(a) whethey Government are think-
ing of introducing non-formal educa-
tion in the country and whether any
scheme has been drawn up in the
matter; and

(b) i so, details of the scheme and
the funds proposed to be set apart for
the project during 1879-807

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes, Sir. The
working Group on Universalisation of
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Elementary Education set up by the
Ministry came to the conclusion that
Universalisalion of Elementary Educa-
tion for children of the age-group 6—
14 would not be attainable without a
massive programme of non-formal/
part-time education for children who
cannot attend formal schools or who
have dropped out, due to socio-econo-
mic reasons. Accordingly, the State
plans for Elementary Education dur-
ing the medium-term (1978—83) plan
period have proposed non-formal/part.
time education programmes,

An outlay of Rs. 50 crore has also
been tentatively provided in the plan of
the Union Mimistry of Education feor
1978—83 to assist the nine education-
ally backward States for implementing
experimental projects of +on-formal
education, with Rs. 7.00 crore :s the
budget allocation for 1979-80. The
full details of the piegramme meclud-
ing patlern of assistance are being
finalised.

Besides, adult eonucation  whien 1s
non-formal education for adults, is an
on-gomng programme of the Govern-
ment. The Nationa' Adult Education
Programme inaugurated on 2nd Octo-
ber, 1978 seeks 1t  cover 10 crore
adulty of the age-group 15—35 wathin
about 5 years' time A sum of Rs 19
crore (plan) and Rs 1.5 crore (noa-
plan) is being provided for the NAEP
during 1979-80.

Batellite Earth Communication Sta-
tions at Jaipur and Jodhpur

3789 SHRI § 8. SOMANI- Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether any demand has been
made by the Government of Rajas-
than regarding satellite earth com-
munication stations at Jaipur and
Jodhpur; and

(b) if so, the reaction of Central
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) No, Bir.

(b) However, it has been planned
by P & T Department to have Earth
Stations at Jaipur and Jodhpur.

fagre & wnfear @y Fedtoa & A sroaarge
wzdw, Aar wix G oAz SATE w7 qm
ETOT 6T W AT S w1 A

3790. s MIATAC WX qAY : FAr wiE
wite Faarf 7t oz a1d % gqr w1 fr

(%) =ar om gro gy & fagre #
gufon ar-fedfras § o aragogr geag
AQT T WYL TR FATE W ATET & (A 0w
vy £ gy @ wfd, M

(@) afx 71, &1 39 g qx Fraeft
uafrf:s a4 grit $YT ag AT &7 A% qf
gt

gfa st faaf w8 (st gedty §x
aeamt) (%) Wi (7). fame avEe
Tt ATTGONTL ATEA FT GTAT LT FTH W/
UM & AT ATY AT-FEA & AFA & fAd
Far wra-gafear g gran o dave A &
fa# 9T 08 b FTW §IF FT ATAA HA KT AT
¥ T W gr sy § a7 froaw @Y
AwAreY Arrgwreafaia 81 2 of &% @ Fawre
faar mar g1, WY wAad, 1979 F g dv 1 qw
&% 7 F9 §AEAI N7 GACT fza1 T90 9T )
fo & Aare efrw WY ax Fagre gTerT ¥ wrew
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Funds for irrigation projects in tribal
Sub-Plan

3791. SHRI GIRIDHAR GOMANGO:
Will the Miniser of AGRICULTURE
AND IRRIGATION be pleased tc state:

(a) whether lus Mimistry earmarked
money for the irrigation projects in
tribal sub-plan areas of the country;

(b) if so, the Stater which received
and spent the money in these aress; and

(c) projects included in the Sixth
Plan by the States, State-wise with
allocation provided by the States?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
While there is no earmarking of any
money for irrigation projects in tribal
sub-plan areas, during the discussions
of State Annual Plans, taking into
consideration the programme and pro-
gress of irrgation projects in tribal
sub-plan areas, the Planning Commis-
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sion recommend the amount that
should flow from State Plan outlay for
development of irrigation in tribal sub-
plan areas. The approved outlay for
irrigation in tribal sub-plan areas for
the year 1978-79 18 given in the attach-
cd Statement.

(c) The outlay for State Plans for
1978—83 are yet to be finalised.

Statement

Statv-wise approved outlay for wnigation e Tribal sub-plan arcas for the year 1058-59

{In lakh rupers)

81. No. State Flow fiom State Plan outlay
Minor Major &
Litigation Medium
Irrigation
1 Amdina Pradesh . . . 66+ ov 472° 00
2 Asam . . . . . . 220" 00 Nil
g BDihar . . 5 . P . g50* G L
4 Gujaiat 2fm i 541° 00
5 Himachal Pradesh . . 35 V0 10* 00
6 Karunataka 15* 00 Nil
Kerala Nil Nil
8 Madhys Pralesh | . . . . P L 500° 00
9 Maharashtra 364+ 65 536 90
1o Manipur . all- 00 205 00
11 Orissa . . . 576 30 8g7-00
12 Rajasthan s = = 5097 423700
13  Tamil Nadua . . " . . . 9* 00 Nil
14 Tripura 5 " . - . . 27' 00 400
15 Uttar Pradesh - . . Nil Nil
16 West Bengal R . : 31+ 00 r26.00
17 Andaman & Nicobar Islands B . : Nil Nil
18 Goa, Daman & Diu .. Nl ' Nit

**Qutlay for the State as a whole is Rs. 10100° 00 lakhs.

Separate outlay of tribal area not indicated.
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Building for Central Government
offices

3792. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state;

(a) whether Government propose to
undertake a crash programme to con-
struct office buildings for its Ministries
and departments; and

(b) if so, the total amount likely to
be spent on the construction and the
time by which the buildings would .e
ready and the tolal rental savings”

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHIRI SIKANDAR
BAKHT): (a) Government has been

constructing office buildings in Gene-
ral Pool from time to time. A num-
ber of buildings are under construc-
tion at present and subject to availabj-
lily of funds, construction of more
buildings would be taken up in future.

(b) Details of the bwildings under
construction, the  estimated cost of
construction and likely time of com-
pletion are given in the Statement.
The buildings weuid be either allotted
1o various Central Goverument Depart-
menis for meeling the shortage of
accommodatfion or allotted to Depart-
ments which are funclioning in hirea/
renied bwildings. Though the exact
amount of savings by way of rent can.
not be indicaled, yel 1t 15 expecled that
substantial savings 1n rent would e

Details of office buildings under constiuction

e e

1. Multi-storeyed office building in Seeton XI, R K.

Puiam

2. Office buulding in Mehraul;—l’iadarpnr Rmd

area

achieved when the huldings are cem-
pleted
Statement
Carpet kstimated cost  Period of
arca of
completion
(5q. M.) Rs.
20,606 494 ciones 1976-Bu
18,600 2°15  crores 1974-Bu
18,23b 5+ il crores 1979-8¢

3. Blocks B and G (il' qma Bllavan in Plul Nu‘ 35.

New Delhi,

(intludes  cost of
special tequitemeonis
such as air-condition-
ing, clc., for functional
purpises).

4. Additional office bulding for the Department of

Publications in Civil Lines, Delhi

5. Multi-storeyed office I.l-u.lldmg in Lodhi Road

New Delhi, Phase T

6. :‘-lnd multi-sinreved office bmldmg in '\:?am

Palace Gamponnd Calcutta

SC/ST postmen ln Blhar daring 1977-
78 ana  1978-79

3793. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS pe pleased tostate:

(a) the total number of Scheduled
castes and Scheduleq Tribeg Postmen
in the State of Bihar during the years
1977-78, 1878-79 ag  against the tptal
number of postmen; and

1,761 o 16 crores 1979-80
50805 8 66 crores 1980-81
16.075 o' 50 CLOTEY 1979-80
(b) the proporf.iorl- 1—0 -whir:h ne:f

posts of postmen are filled or are to
be filled in respect ef SC & ST m
future?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEV
SAI): (a) The information is bemg
collected and will be laid on the Table
of the House in due course.
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(b) As per orders from Deptt. of
Personnel, 15 per cent of posts are re-
quired to be fillled up from amongst
Scheduled Caste candidates and 73
per cent from amongst Scheduled
Tribe candidates.

Non-availability of posial facilities in
villages of Bihar

3794, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the pumber of villages in the
State of Bihar where postal facilities
are not yet available; and

(b) the time by which these vil-
lages are likely to be covered?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) The number of
villages in the State of Bihar where
postal booking facilitie; are not avail-

able is 50839. However all villages
are covered by the daily delivery
scheme,

(b) Post Offices are opened accord-
ing to prescribed norms under a
phased programme. No time bound
programme has been drawn up so far
to provide gll villages in Bihar with
post offices,

tnwﬂﬁlfwi ® wWT B o 35
&%Wﬁw

(%) = damerdy farfiy & g et & oo
7 agrAT &% £ 'ATWIT quf wit gHTe
Jaffedi # «d wratew eaifor wod o qqafe
LU R i

(@) afy g, @ 0T ggvw & fad
Tt mraeer oo whr oo & frd 4 o ot wfh-
ofte a2 §;

w) war wfgwtw sriter qu v iy afet
& wwg ¥ ufvffa o §; oe
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“('l) 1 A} & goe § wy fodyg feay

mmamm(aq&m
gulwEw) : (%) oft A | werre oAt o
Lp s fm\mﬁmmﬁ-«
® fagars are fawm Sy aafa &3 6 srae-
war T gyl o,

(o) wow = som
() swr & = 3347 |
(=) s o afr w=a1 1

Delay in printing of Telephone
Directories

3796, PROF. P, G. MAVALANKAR:
Wil] the Minister of COMMUNICA-
TIONS he plea.ed to statc,

(a) whether it 1s g fact that print-
ing and publication of Telephone
Directories 1n English and Hindi and
the concerned regional languages in
various parts of the country have
been of late, considerably dclayed
cau-ing lot of inconvenience to the
teiephone subscribers;

(b) if so, factg and reasons thereof;
ang

(c) steps being taken by the Gov-
ernment to remedy and improve the
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) and (b). No,
Sir. Most of the Telephone Directo-
ries of the 21 Districts as well as 16
Circleg have been brought out in" 1878
except those for Delhi, Jaipur, Amrit-
sar, Maharashtra, West Bengal. These
are under print.

(c) A time bound programme
been laid out for printing of
phone Directories and the

being closely monitored for -
slippage and corrective action.

EEE?E.,
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culties in obtuinir.; paper have re-
cently been obs'i.ed and meong to
improve the situation are under con-
sideration.

Indo-North Korea Caltural
ment

Agree-

3797. PROF. P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether z cultural agreement
wag recently signeq belween the Gov-
ernment of India and the Govern-
ment of North Korea;

{b) it so, broad details thereto;

(¢} whether the said agreement i
the first of its kind between the two
countries; and

(d) if so, how was 1t arrived at
and who signed it and where?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) and (b). A Cultural
Agreement with the Democratic Peo-
ple’s Republic of Korea was signed
on July 2, 1876. However, a Cultural
Exchange Programme for the years
1979-80 was signed on February 3,
1979. The Programme envisages co-
operation 1n the fields of Education
and Science. art, sports, fillms, radio,
television and information,

(c) and (d). It is the first Cultural
Exchange Programme between the
two couniries. A DPRK delegation
under the leadership of Mr. Jang Se
Guk, Vice=Chairman, Committee for
Cultural Reclations with Foreign
Countries, Democratic People's Re-
public of Korea, visited India during
January-February, 1979 to discuss the
Cultural Exchange Programme. It
wag sighed by Mr, Jang Se Guk on
behalf of the Government of DPRK
and Dr. D. N. Misra, Joint Educational
Adviser, Ministry of Education and
Department of Culture, on behalf of
Government of India at New Delhi.

4732 L8P

Compiairits about appointment and
activities of Director Indian Council
of Hislorical Research

3788. SHRI DILIP CHAKRA-
VARTY: Wil] the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether a series of complaints
had beep made to him about the
appointment and activities of the
Director, Indian Council of Historical
Research;

(b) whether the Director of the
Council fulfils the age and academic
qualifications laid down for the post
and whether the method of his selec-
tion withnut any adverti ement and
without his being present before the
Selection Committes and his receiv-
ing advance increments are regular;

(¢y whether he has been elevated
to the position of Acting Secretary in
the ICHR;

(dy whether any inquiry hag been
made into the complaints concerning
the Divector; if so, who conducted the
inquiry and what are the findings;
and

{¢) whether the Director in colla-~
boration with the Accounts Officer has
bungled ahout Rs. one lac n connec-
tion with a symposium of Indian-
Rus‘ian historians held in January,
19767

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER)* (a) to (d). The complaints
received ggainst the appointment and
activities of the Director are under
examination in consultation with the
Chairman, Indian Council of Histori~
cal Research The Director is per-
forming the dutieg of the Secretary
in addition to his own charge till the
post of Member-Secretary is filled.

(e) No, Bir.
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Accounts Officer in Indian Council of
Historical Research

3799, SHRI DILIP CHAKRAVARTY.
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it i; a fact that the
period of deputation of the Accountis
Officer in the Indian Council of His-
torical Research has been extended
in spite of the fact that he has com-
pleted the maximum period of four
years of his deputation in the Council
and whether there is a move to absorb
him in the Council and if so, the
reasons thereof; and

(b) whether it is a fact that the
Accounts Officer is personally obliged
to the Director because his unqualified
son hag been provided with a job in
the ICHR by the Director?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) No extension beyond 31st
January, 1979, on which date the
Accounts Officer completed four years
of deputation, has been given by the
Government. The Chairman, L.C.HR.
has, however, given an extension for
a period of three months with effect
from 1-2-1979, with g view to con-
sidering his abrorbtion in the Coun-
cil,

(b) The son of the Accounts Officer
hag been appointed in the Council on
an ad-hoc basis, The post will be filled
up on regular basis through normal
channe] after the recruitment rules
are finalised,

Change in School Calender
e

3800. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EDUCA-~
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government propose
to consider to change the decades old
school calendar to make it rural
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prienteq in order to keep peak har-
vesting season away from annual exa=-
minationg to suit it to the children of
farmers and others depending on agri-
culture;

(b) if so, whether Government pro-
pose to take up the matter with State
Governments 1o bring a uniform
calendar throughout the country; and
reaction

(c) if so, Government

thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER)* (a) to (c). School Education
is managed mostly by the State Gov-
ernments, School calendar including
varations iz fixed by the State Gov-
ernments considering the position in a
State. There is np uniform school
calendar throughout the country.

In the recent past, State Govern-
ments were requested {o consider the
following recommendations:

(i) Recommendation made by the
Working Group on ‘Employment of
Children’ in September, 1876:

‘In rural areas, the timings and
vacations of the primary and mid-
dle schools ghould be adjusted to
suit the requirements of the
agricultural cycle so that children
can help their parents in their
work and can also attend school
regularly’.

(ii) Recommendation of the In-
formal Committee on School Drop-
outs in November, 1876:

“Vacations should be made to
synchronize with the local har-
vesting seasons.”

These recommendations along with
other recommendations made by the
Committees were circulated among
the State Governments for considera-
tion. Eight
Territories
Himachal Pradesh, Karnatake, Nage-

L]
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land, Punjab, Sikkim, Tami] Naduy,
‘West Bengal, Mizoram, Arunachal
Pradesh, Andaman Nicobar Islands,
Chandigarh  Administration, Dadra
and Nagar Haveli and Pondicherry)
have signified their acceptance of the
recommendations "The recommen-
dation is under consideration 1n 5
States and one Umion: Territory (viz.
Madhya Pradesh, Maharashtra, Megh-
elaya, Tripura, Uttar Pradesh and
Goa, Daman and Div) Two States
and one Union Territory (viz. Har-
¥yana, Kerala and Lakshadweep) have
not accepted the rccommendations
because of the following considera-
tions: —

(i) Summer vacations cannot be
synchronized with harvesting
season in Haryana due to June and
July being the extremely hot
months 1n the State. Since the State
Government does not have sufficient
roofed accommodation, the schools
have to be colsed during these hot
months,

(i) Harvesting season in the State
vary from locality to locality and
crop to crop ang hence the sugges-
tion is not practicable, and

(iii) There 18 no harvesting season
in the Union Territory of Laksha-
dweep.

12.00 hrs,

RE. STATEMENT ON THE RECENT

VISIT OF BHRI KOSYGIN, CHAIR-

MAN OF COUNCIL OF MINISTERS,
USSR

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, on going through today’s
Hst of business, I find that it makes
no mention of any statement by the
External Affairs Minister on the re-
eent vigit of Premier Kosygin and the
freaties and agreements signed with
him. This is most unfortunate. More
than thef, it is improper. We read
from the tewspapers on the 14th—five
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days ago~—that five wide-ranging
agreements were signed between the
Governments of India and the Soviet
Republic. On the 15th, Mr, Kosygin
left this couniry. On the 18th, Mr.
Vajpayee, External Affairs Minister,
who is otherwise so proper, chose to
g0 to TV snd make, wide-ranging
statements of policy. For instance, he
saig the Indo-Soviet joint communi-
gque was silent on Kampuchea bhecause
of the differing attitudes of the two
States on this question. He make an-
nther wide-ranging statement by re-
ferring to hi. unhappiness at MTr.
Kosygin's strong attacks on China
from the Indian soil, which has caused
some embarrassment This is un-
precedented that on the day next to
the leaving of such a high dignitary
such statements are being made. I
do not want to enter into this, What
I am drawing the attention of the
Government through you js that it is
not fair to Parliament and Members
of Parliament that they should be
treated with such scant respect It is
not fair that we, Members of Parlia-
ment, when the session is going
on are given on the next day by
leading newspapers a correct or in-
correct version of what the Govern-
ment wants to say In the morning
papers we come to know that the
Government want; to say. I would
like to draw your mttention to the
impropriety contained in this,

MR. SPEAKER: Papers to be laid on,
the Table

SHRI C M. STLPHEN (Idukki):
Sir, the point he raised is a very vital
matter. You hgye passed on to the
other subject “without making any
comment It' i3 most unprecedented.
1 waq’f to Back it up and invite the
attention % the Prime Minister who is
here thiit the House was taken for
granted! Generally when this sort of
discugsion takes place on a very high
international plane, the first forum to
Which report is to be made is the
Parliament, Many days have gone by
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and no report js made here. Not
only that; m report has been made to
the TV, which is absolutely incorrect.
Policy statements generally are not
made except first to Parliament.
Poliry statements are made by passing
Parliament and a 1eport as here 1s
being avoided. Agrecments are con-
cluded, but are not reported here.
This js treating Parhament with scant
respert It is your duty to uphold the
digmty of the Parliament and to tell
the Government {0 make amends to
the House.

THE PRIME MINISTER (SHRI
MORARJ] DESAI)- I have been a
Member of this House from 1956 and I
have never seen a statement made
here by Government on such visits.
Whenever the Prime Minister hus
gone out, a report is first made to the
Housc. It is alway, done.

MR. SPEAKER: That iy the prevail_
ing convention, he says,

SHRI MORARJI DESAI_ That is the
convention. Therefore, there iz no
question of any departure from it.
Thercfore, T do not want to start a
new practice, (Interruptions),

st o ATomw (T aEET ) s, &
raTTE WT% Wi § | 49) weraq 97w o g
fis & fgdt 7 a7 Wve Wy g7 A A § 1
va fon gt agt qerqTA Y@ g

a0 faqw fadza 2 fo wgw fafaees
A &% Ta & b5 oa frdl o fadw) gesre
& wrE i g1, WX argz wegfad faed
81 7T S8 A qifenriz W) 4z & @ @,
&t o¥ w'A A T A § WY 9 a7 a9t iy
&) spfaegaite~miad, 53 STET R AT
& i wiifem WYY & wu (ag &7 ArdE wEafae
@t 91, W IN qTE rofy www w€ | qriz o
wr a1 § s wan oft wew gt i e amge
ar w¢ 1fEa qv, eifaea g9, TEHFA R g
we Ifaa w1 | qrgE AY 38 & N g g o v
wifgd f oft w2 faarf aTOR 2 oa fe
i fafaeee-foed ad-ut dav g § 5z oy
i win fwan & 1 g T 6 Tofafan o
AT ® ATt F QA€ WEW Weefgy g7y
(wrwmmr)

SHRI VIJAY XKUMAR M.
HOTRA (South Delhi):: Are you &l
lowing it, Sir?
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MR. SPEAKER: The foreign affairs
debate will come when he can refer

to it Now, Papers to be Laid on
the Table.

SHR!I C M STEPHEN: Sir, I am
TiIsIng on a point of order on the
statcment made by the Prime Minis-
ter.

SHRI KANWAR LAL GUPTA
(Delin Sadai): When the Prime
Minister gave a reply. there is no
point of order.

SHRI RAJ NARAIN; Sir, what
about my point of order?

MR SPEAKER: Yours is not a
point of order, Mr. Raj Narain.

SHRI RAJ NARAIN: Is it proper
for the Government to make a state=
ment outside Parliament? gioe)sa art
& gy fee o

SHRI C. M. STEPHEN: My point
of order is that the convention 1s
not what the Prime Minister stated.
It makes no difference. 1 am say-
ing the ennvention must be conform-
ed to He says this 15 not the con-
vention; I say this is the convention.

MR SPEAKER: 1 will examine it.

SHRI C. M STEPHEM: Let me
complete it. This is the convention.
Then he says “I am not prepared to
begin a new convention by making
a statement on the floor of the House".
As to what he should do, it is not
for him to decide. ... (Interruptions)
As to how he should treat this House,
he is not the ultimate deciding factor
about it. Members are demanding
through you that he must make a
statement to this House with respect
to the agreement that has been sign-
ed. He says that the report will be
laid only if it is signed abroad and
not here. In a sense, it makes no
differcnce .t all, The point is whether
the agreement signed between this
country and another country is of
such value ag should be reported to
this House; whether it is made here
or outside makes no difference at ail
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Parliament as such must be told as
to what was happened. 1 submit the
convention is not what the Prime
Minister said. The convention is that
agreements concerning the country,
wherever signed, must be reported to
the House when the House is sitting.
Therefore, what the Prime Minister
said is not the convention Sir, you
must give a ruling

MR. SPEAKER: Now that there is
differen~e of opinion, I will examine
the matter, L ALL

SHRI RAJ NARAIN:
to decide it.

You have

MR. SPEAKER' I will go inty the
matter and decide it.

12.10 hrs,
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPNRT OF WATER
AND Powsr Deverormi vt CoNSUL-
TaNcY Sexvices (Inpia) Lo,
New DeLur ror 1977-78

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): T beg
to lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1856: —

(1) Review by the Government
on the working of the Water and
Power Development Consultancy
Services (India) Limited, New
Delhi, for the year 1977-78.

(2) Annual Report of the Water
and Power Development Consul-
tancy Services (India) Limited,
New Delhi, for the year 1877-78
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No.
LT-4080/79]. -
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ANNUAL AcCCOUNTS or UNIVERSITY OF
HYDERABAD, HYDERABAD FOR 1877-78 WITH
STATEMENT FOR DELAY AND STATEMENTS
EXPLAINING REASONS FOR NOT LAYING
AupiTEp Accounts or Kenpriva Hinpt
SHIKSHAN MANDAL, AGRA AND ANNUAL
REPORTS ETC. OF BOARDS OF APPRENTICE=
SHIP/PRACTICAL  TRAINING, KANPUR,
Bomeay, CALCUTTA AND MADRAS FOR
1977-78.

THE MINLSTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) 1 beg to lay on the Table - —

1) (i) A copy ot the Annual Ac-
counis (Hindi and Enghsh versions)
of the Universily of Hyderabad, Hy-
deravad for the year 1477-78, together
with the Audit Report thereon. under
section 28(iv) of fthe University of
Hyderabad Act, 1974.

(1i) A sgtatement (Hindi and English
versions) showing reasons for delay
in laying the above Accounts.

[Placed in Library See No, LT-
4100/79].

(2} A statement (Hindi aud English
versions) explaining reasonsg for not
laying the Audited Accountz of the
Kendriya Hind: Shikshan Mandal
Agra for the year 1977-78 within the
stipulated period of nine months after
the close of the accounting vear.

[Placed in Library. See No, LT-
4101/79).

(3) A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Report and the
Accounts of the Boards of Apprentice-
ship/Practical Training. Kanpur,
Bombay. Calcutia and Madras, for
the year 1877-78, within the stipulat=
ed period of nine months after the
close of the accounting year.

[Placed in Library. See No, LT-
4102/79]
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RePoRT OF MivoRrTIES COMMISSION

oN AucAgg MusuiM  UNIVERSITY

(AMENDMENT) B, 1978 AND GOVERN-
MENTs MEMORANDUM THEREON

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL): I
beg to lay on the Table a copy each of
the following papers (Hindi and English
versions) : —

(1) Report of the Minorities Com-
mission on the Aligarh Muslim Uni-
versity (Amendment) Bill, 1978.

(2) Memorandum showmg decision/
reply of Governmeni on various re-
commendations, Observationg con-
tained in the above Report.

[Placed in Library. See No. LT-
4103/791.

12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORIED
FOREIGN

LAHGF=SCALT INFLUX OoF
NATI0AVALS INTO ASSAM  AND
NEIGHEOURING STATECS

SHRI TARUN GOGO1 (Jorhat) 1
call the attention of the Mimster of
Home Affairs to the following matter
of yreent public importance and request
that h2 may make a statement thereon:

Reported large-scale influx  of
foreign nationals into Assam and
neighbouring States, therehy causing
great concern.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL): sir,
during 1978, about 4,000 tribals predo-
minanily Mogs and a few Chakmas
entered Tripura in small batches in a
clandestine manner. They have all
been sant back to Bang'adesh. Recent-
ly some Chakmas from the Chittagong
hill tracts entered Mizoram in a similar
fashion, About 4,600 of them have
been sent back to Bangla Desh. It is
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apprehended that an egual number or
slightly more may still be staying in
Mizoram. Bangla Desh authorities have
agreed to take them back and
arrangements are accordingly being
made. Apart from these developments,
Government have no information of
any recent large-scale influx of foreign
nationals into Assam and neighbouring
States.

However, Government are aware that
illegal jmmigration from Bangla Desh
has never completely stopped. The
length and terrain of the border and
the eihnic and linguistic similarities
render it exceedingly difMicult to identi-
fy such illegal immigrants and make
them return to the country of their
origin. A number of border out-posis
have been set up on the Indo-Bangla
Desh border. Special stafl has also
been sanctioned for the Governments
of Assam. AMeghalaya, West Bengal and
Tripura for locating and  deporting
illegal immigrants. Constant vigilance
is being maintained by the Central and
State authorities to minimise, gnd ulti-
mately prevent such illegal immigra-
tion.

Government is alsn aware of illegal
infiltration from Nepal into Assam and
other North-Eastern States, Govern-
ment of Indin have therefore extended
application of the Foreigners (Restrict-
ed Arcas) Order 1963 and the Foreign-
ers (Protected Areas) Order 1958 to
Nepalis nationals since 1978 whereby
nationals of Nepal are required to ob-
{ain permits for entry to the areas of
Assam and North-Eastern States from
Central Government in case of protect-
ed areas and from Centra] or Stale
Government in respect of restricted
areas. The State Governments con-
cerned are responsible to enforce the
provisions of these orders,

SHRI TARUN GOGAI: According to
the hon. Minister, there has been no
large-scale infiltration excvept 4,000
Chakmas, and these people were also
sent back, but there have been state-
ments from persons like the Chief
Minister and Governor of Assam which
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are contrary to what has been stated
by the hon, Minister.

The Chief Minister of Assam made a
statement in the State Assembly that
there has been large-scale infiltration
and the problem is assuming alarming
proportions. According to the Chief
Minister’s statement, infiltration was
high in transferreq areas of Dibrugarh
district and northern belts of Lakhim-
pur, and certain other places. Accord-
ing to him, there are more than five
lakh  Nepalis. The meeting of the
Chief Ministers of the North-eastern
Council last month expressed great
concern about. The Governors’ Con-
ference also expressed grave concern.
The Chief Election Commissioner, Mr.
S. L. Shakdher has expressed great
concern. He says that there are dis-
turbing reports of large-scale immigra-
tion of outsiders, and of large-scale
inclusion of foreign nationals in the
electoral rolls,

I do not know whose statement I
should believe. This will upset the
balance of the population, it will create
linguistie, socio-economic and other
problems also.

The growth of population of Assam
is the highest in India. In 1941, the
population was 7 million. By 1971, it
was doubled. By 1978 it became 18
million,

As you know, the economy of Assam
is in a backward state. It is an impor-
tant strategic area. It has been con-
fronted with so many problems, the
problemn of poverty, the problem of
unemployment and the problem of
landless people. This influx problem
will further aggravate it and it will
cripple the whole economy of Assam.

Earlier, the problem of influx was
mainly confined to Bangladesh. Now,
the influx is from other countries also,
from Nepal, Burma, ete. Besides it
being a large-scale influx, the way it
hag been coming creates a suspicion
that there is a sinister design or a

calculated move behind this. The move
is to create disturbance, lawlessness
and tension in the area by some
foreign elements. The question of the
security of that area and of the whole
country isg also there. May I know from
the hon. Minister whether the Govern-
ment has examined this aspect.

The Government is boasting that
never before the friendly relations with
neighbouring countries have been as
good as it is today. But the impression
in those countries is that the Govern-
ment is weak and that this Government
is not capable of dealing firmly with
infiltrators. This feeling has given an
encouragement to these people. Only
with the connivance of those countries
this influx could come in such a large
number. I want to know from the hon,
Minister whether the Government will
take up this matter with those countries
and tell them straightway to take steps
to see that these people do not cross
over.—It is also their duty to see that
their people do not cross over—and
that if they do not stop it, then it
will be taken as an unfriendly act.

SHRI DHANIK LAL MANDAL: As
I have stated in my original statement
that the illegal immigration from
neighbouring countries of Bangladesh
and even Nepal and a few from Burma
is a continuing problem. I have seen
the statement made by the Chief
Minister of Assam in the Assembly
and the concern expressed by the
Governor. The concern expressed by
these persons is only indicative of a
greater awareness of this problem now.
It does not mean that a large-scale in-
flux of foreigners is taking place now.
It only indicates a greater awareness
on their part and on our part now.

0 Q1 FHT eanit (FRAIA): AZ T AATTE ?

SHRI DHANIK LAL MANDAL: I
can substantiate it from statistics.

MR. SPEAKER: You are only ans-
wering Mr. Tarun Gogoi.

SHRI DHANIK LAL MANDAL: As
the hon. Member pointed out, why so
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Shri Dhanik Lal Mandal]

much of concern is expressed now, I
have stated in my original statement
that a large-scale of influx of illegal
immigrants i3 not faking place just
now. It js a continuing problem from
the partitiun days till 1871: from March,
1971 to December, 1871; again, from
August, 1974 to July, 1975 and after-
wards I have scrulinised all the
figures. If you want I will give statis-
tics to substantiate my statement that
a large-scale influx of foreign nationals
is not taking place just now only It
is a continuing problem.

MR SPEAKER' How you are going
to discontinue it is the guestion

SHRI DHANIK LAL MANDAL- As
the hon Membher wants to know, what
steps are heing taken to prevent it, I
have staled in mvy original statement
also thal 2—9 steps have been taken.
It is heing taken The frst thing is
sirengthening of the Border Security
Force, opening of more outposts and
strengthening of Home Guards from the
area to help the Border Security Force
to check at the border jtself.

Another step which has been taken
to deal with the situation when they
crogs and come ingide and settle, is this.
A scheme has been formulated and
posts have been sanctioned, and it is
the duty imposed on them to dctect,
identify and take steps o push them
back.

The third thing is. it is the State
Government’s duty, the regular police
duty, also io see that those people who
come from outside and are not the
nationals of the country are denlified
and brought to our notice

wre welt fag (wTTAgR)  weaw wENET,
wat wiven & fagen A dyerom & o
I Awd g ST A wi | mEE OE
¥ may 78 § fr og feaf feadt
fargirzw g1 Y #, 7 Saw qaendy, afes W

Nationals in Assam (CA) 272

WEIH YT, STHTT, A gard draracd,
a0 & it e &) faett wifard o o o 4,
fmt araarfrafr ar ot §—wme wa wR
¢, & o e & el o) g wATAwE &,
W ogT AT AT Y @ oy @ pIEs o
TR ®Y forrft qraerEr gt aifgd, gady
a6 a7 91 7 ¥ e eafad oy aga faewes
feafa aaeft a1 @ & 1 77T # v wER E—

One day the whole area will be-
come a volcano when there will pe
communal riots and language riots.

W HrTa gz Ay Ard 3

WEqer AEITT, AL g4 #7 A179 ;R R fw
R A ferd @ f—g7 & frmg & W
gRTr faarg @ 1 #Ye e ngo wEAT & fn
20 FATT AT 9 E 72, remeaa fafaed wady
¥ & 4 gare oW wd, AfFT ga9 98 FAHY
wgTT 2 6 3 o< 3, T wYE T walt wqN
o 1§ sran €1 A9 & 1 gafad g o feafa
Xq ¥ zATAT TE AED | AE wvew & b faod
WA FTETA A 9gHl &7 §H 9 nEd fasar
syqE Y § WY ATAIR F qq47 T, A g9 0A €
TEATHY §, AvET R A1 o dr g, ag ey
favaroTs § 30§ a7 F N A f T WES
& 14 g5 iy wgan fr oo 9@ e wr e @

a &7, Af&Ha 771 & WA A 9 (y=ar g
¢ sy wrrw  qgr Iufena wear arfgd
o™ % 9% fafaeyd o (ad graa § STHr
o W as fed & 1 3R Fr d Fr wrare WY
qIgAWA # 1971 § AFT EITAF 34, 7 wfwa
wtgfzgid 1 or o € qridat 37 qaraw
warard fie y v SraTaTdTE ¥ 1 AT 60 gL
sfimdea § 1 g0 7@ ) feafa oo wam &
ogi Earamar atrgrvi g, fag e
oy wfea e & dr g3, $aw wrfea
weuA & eq A & @8 | ey qra afv g anfad

& urq ¥ g WY fadga w1 WET—W
fogd fadt qmet 0 & SEA T OTA 4, IAY
TR WY aaf & & qraeds swews fafrgt
& IawT foerd grm, 36 @ qed § 4 wgargm
forg wwTT & HEATE ® gEFR & CIARAT B
are g€ Y, 4 fazare & T wrRA—7w 0 2
wr Y ar §—A—

Bangladesh could retamn the two
enclaves, Dahargram and Angar-
pota with 178 x 85 metres of land in
lease in perpetuity

aregrgaased R, €T wr Tear
TR A A7 ey wwd §, wwer dw ¥ o @
deardt & g F gov 8, I§ o gAfE
Y foaT o7 wFaAT 7 ZH A § b1y TE BY
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& fis oy wrrihia AwtaT §, g0 99 %1 q1Ea
w1, ffew s arddef gawta) o gafare
T 1 e ? & iy wgAr g, A wRdter
# wwdwe, GrEAAgraT WX 99 § avy @ &t
e o gafawre gor &1 dwandt ST W
TR g ar 1958 R, 3@ § ot goraw g
¢ v 9w g7 gafaare fear arit a9 wT
IRLHHT & A W O AT G, IAFTATA T
STERT ) yETag R o IuTE & 7@ FgAT Twgar
fepamd eransamIggEEIART £
& st qaro o fag 1ga 7 Wt wrq W fo
A &, 3w # ferear ¥ 19§77 K1 qTAA T KT
W 0T 0w vy feerwa Wy wTardd ?
Ty goff oy w2w, fxa ®Y 210 wifgar sdfary
e 4, wr feam a¥saMaEr var B )

grl ara qg & T Frodig Y a1w, IT R

T % fad ot 5y o fadrg waew #1390 W

|71 397 7% 3 fr qnar £ F [7g A=y

9% W1 ARWYET gHT 7, A weAeiedrg qwstar

g9 &, 9% qv w1y gata=nT £ aifs don &
ILT § FAGT F S BT WEAT FF AR

ot afire are qower o1 Farer soea &1 9
Wy (emwEm)

o WATTE (F+21§) ATTRIA A7 &I
oig Wt 74 o & A weE

it afre am woew ST wEET AW
oY farvar sawa ®Y w1 7@ &), Waw WAl § g
farmy sgwm wran Y @), md-dwd sifew
gra farear sywa 6 ot WY Y, P oY 3w favar &
wITAe & | g7 09 AT TH A WAT AR |
gw Wi 3% faear & wifam § oY qrox vy st
seAwmiva g |« wawoap ¥ fa a7 nF @A
snaw ¥, faa® qfaefes sreo § o' dar
FTAHT TEq ATAA &, TRAANT 9T IE AAFGT

wriT % famed § agaweaatg-mg R v I
WAk e gaT Wi @ ¢, vaw ar
T A ST dwar, WG marw @ dor
& §, vy o W AE B Awer Wi
yiwmw W1 Smwd @ 9w ¥ Avg-we
Af

MR SPEAKER. I cannot under-
stand This 1s not Question Hour

WX g WY "I Aee B awwAr il fe
qw]g @t fedreer aFq ¥, Jaw =,
qa{tet, 29, M QYT qETE, o ardy i ¥
wrgE gz § 1 effar @ agw e
LacE 4

maﬁﬁ%m&w?ﬁiﬁnﬁﬂﬁﬂ;ﬁmﬁh
qTAATE weem & wer fE agr & sy
W ik @ 9 e AT W vk e 3, o
RO F 5B A Wt 39 o farde wo e A AR
1 Tw A S o Fad § wnf § fr @22 e
# o1 37 & wlafafu §, o @ a7 & oW ol
T g g, e g fr ww
ara, alE  am, tav & g gt & Al
B, 39 ¥ @it gy vaz Y § 1 59 9 ara fa-
Tl & am, enates ofefadr ste eafre
amifagt & s, 37§ T qraed, @ g d
ATt Ay g1 ... (wowam@) ... SHET
froma & dt &

PROF SAMAR GUHA 5000 Chak-
ma Tribals have been ejeced by the
mibtary 1in Mizoram area What have
you done” You are talking and you
do noi know® You have not the
courage to say that

MR SPEAKER This is Call Atten-
tion, please don’'t convert it into
Questlion Hour

PROF SAMAR GUHA 1 come from
that area [ know Recently 5000
Chakma tribals have been ejected by
the military force.... (Interruptions)

MR SPEAKER No, please I am not
allowing

st gfie sw Avew . & @10 owedd §,
& mn sfzameur &, w7 ¥ qeswfa o qOwe
R & AT Wigd | W jewfa & @ gam
, 37 %t w fed o 37 qarar & fd
A 0 guTe A W@, IT T oW gW
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[ @< e e
ATAF & 1 3 IAET TS H AT 7 FIre AE HC
wWE | 9 HiFE IR &l € § vaw § 1 F@i AW
F1E oF 29 § €1 7E o1 T & I OF o7 A &
TEN AT 1@ § | UHT ata A & o Faw Fwan Aw
Foaw o @ E

From January 1, 1978 to January
18, 1978, Manipur Police picked up 39
foreign nationals without wvalid entry
permits. Of these 23 were of Burmese
crigins, 21 Nepalese 7 Bangla Deshi,
one Chinese, 30 South Africans and
Four Australians.

TH G  § AT F1 F UL f6md T FT AIHT
ST AR AT FAT ATZAT § | AT A g1 AR
FT AT & ag W ATEl F ¢ | Hol HEIeA Fed
g fF 7z F=am 989 1 997 5 e
S & fAF dar ff &1 391 41918 7 we a8
FETAT ST & A1 wH R ata )

Are you showing your helplessness
that you are unable to check it and
to find out the rea: reason behind it?
You are unable to contact the concern-
ed Governments from where these
people are coming; why they are
ceming?  You don't go into the root
cause of it but you are making a
shabby statement lighiheartedly here.
I must say that here. (Interruptions)

Tg GYNi gHEIAE qrewH A & 7K |08
s g 1 dam T aRg § T wF &)
Tt ag faenfier seaaw 78 & 7 A
fF 7z uF 3T FT WNAT & | 47T 98 FE L
qIHAT AT & 7 AT TE AT FT HIW ALl g 6
gt § @ T w4y ?

3 ou

I am quoting the Chief Minister of
Assam who says that this is a problem
of security also.

F sd wfed ¥ gEw g g
T 788 $ 77 w29} & q ww A A § 7
IR A 1T F FATEET AT 7 T SR AA B qH
fazdy faedt ot ? S@i & o fafzar fadi o
STAANMS T FTIAT 99 47 7 IR
a3t T 34T I fgur ! IFET awna w9 ®
fam wmg & #47 @r @@ ? T AT SR
& wfadi & wra A7 a0 aoww fl /i W J
I FT 741 99 faar ? gz &y 29 ager @9
2
Is it not a fact that you have utterly
failed in this and continuously you are
failing for the last thirtytwo vears
whether it be the previous Govern-
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ment or this Gevernment? We want
that nobody should be allowed to enter
in our country without our permission,
If there is an influx then what is the
position? Why are the minorities com-
ing over here? Have you taken the case
with Bangladesh Government? If so,
what are their grievances there? Have
yeu found out from them as to why
they are coming over here? Are they
treated properly there? Or, just to
have friendship with Bangladesh, are
you going to sacrifice everybody? These
are the problems. To reply in any
way is not good.

U g 70 77 2 fir fae ol &Y arq
ST FE ST W R, F A Agar §fr oo
%wa:a@ﬁﬁe?%mqﬁﬁ\ﬁ FataEn o
T & 7R e & fremare g § 2

May I request you to ask the Minister
to note down? Otherwise, he will
reply one and slip away,

MR. SPEAKER: Then you should
ask one question.

SHRI KANWAR LAL GUPTA: I
am putting my question wiith (a), (b),
(e) and (d).

MR. SPEAKER: TUnder the Rule,
you can ask only one question.

SHRI KANWAR LAL GUPTA:
That is the practice,

MR. SPEAKER: I have been allow-
ing it. That is all.

SHRI KANWAR LAL GUPTA: The
question has different parts.

MR. SPEAKER: You cannot create
parts out of that.

SHRI KANWAR LAL GUPTA: The
question is: are the Chief Ministers
meeting the Home Minister? What
did they suggest? Did they write any
letter to you or did any State Gov-
ernment write a letter? What was
your reply? Did they give concrete
suggestions? That is Number (1).
Secondly, did you contact the con-
cerned States, particularly Bangladesh,
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where the position of minorities i
very bad and what steps Bangladesh
government have taken to see that
their people do not come into India
and their grievances are removed?
Thirdly. whether any person has been
arrested on security reasons and what
are the charges? How many new
check posts have been created in that
region and what is the strength of the

" Border Security Force and by how

much it has been increased? Have you
received any report from the Gevernor
also?

At afam ar He| c FTOT W @ 8 9 67
FY arad & 1 g2 77 3 R W # Fzarw g
A IH B 17 AT A AL TC SR & 79 g% )
IAT AT 1971 § ATATEY FT AT0E FE AL IA
wrardr €1 agrd § A AT frwerdt € 7 w0
9% 9w F w7 2 A IRAIET F1O E,
34 1 ma w1 A7 s fear & w9 38T A

$Yo @my wzr : Gifafzsd dam A §

o g A wogw A AAaT £33 g
F7 TN AT ZF AT AG FT @ E 1 WA
wfafes aara gor g i 9% ffreze & ara =y
F07 qTadry g€ & Wiz A emoaaE 74§
T HAN AT F qEA WA A AATAAT GATT
fam &1 maw & wex A 3@ A Ko g
&1 3219 F2r & B 3AE) I faaAt arfzg 2
gatfara o7 w2z o v forz 7@ A1 9
Ofar 42 arEl ®1 F7 & TAET AT A1feR
71T 90 @z 3210 | g A aewr d v ¥
fF 3#1 o azifaad AT Arga 0w wr foxe
FOT FY3ATHA fAAAY AfED | A AT A 34 w9
azmEt 9T far & w3 -

4t g wd . frE & w wF qi= e
s | WETC FA, A T2 0

€t afqw @ dEw 0 Tw oAmY q
arasra W Y W A Gy A7 AT 23S F A
v U § faya F sAwy den dw Y avww Ay
weafT ¥, otz ¥ T2 ¥ A5 ™ 3 ) Fwer
I e ew & 91 U F I ST I FT g
¥ ofdz 8 T = 2

sto AT A : frad 43w § ot et 7%
frd w U & ? w0l ww g ?

A afrr s wew - w6 oMQ E A oA
ST § | WA HAT FT F | AR G wormi
fru g )

AT W AT AT AT e o
AR gy Y & awr-ww 9% 3 aﬁ%aﬁg

PHALGUNA 28, 1900 (SAKA)& &’

**Not recorded.
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FraTE BT @1 & T auedn A1 g9 F @ (¢
FERE IO A EETE Sy Og #wew g v
agi Y § 7 q17 IAF sATA | @7 A § WY
gAET 1% fwar smar

AT CA OB TA T 449 freea § AL 21
[ i gah At -

MR, SPEAKER: Now, Report of the
Public Accounts Comittee. Shri P, V.
Narasimha Rao,

(Interruptions) **

MR. SPEAKER: After he has placed
the Report on the Table. Not now.
1f you have given notice, I will allow
cu.  You have not given notice. No.
no, Don't record.

(Interruptions) **
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND THIRTZENTH REPORT

SHRI P. V. NARASIMHA RAO
(Hanamkonda); Mr. Speaker, Sir, 1
beg to present the Hundured and thir-
teenth Report on Action Taken by
Government on the recommeadations
contained in the Eighteenth Report
on Road Development during Fourth
Plan.

(Interruptions) **

MR, SPEAKER: That question has
been answered. You must know the
Procedure on Calling Attention, Don’t
record.

(Interruptions) **
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[ fawmm arena)
Wi &re AT WA | A1 F WIOR e A 9
ATTAT Tt § for sy sl & f Fedrd dw o
o7 @t & a1 et it s g/ Faw @ g ?
oft aft, & vy Frird o Wy aeEw o 96,
aEd Twe fgdt W g7 e o

it wirow vt (Ao wew R, L

MR. SPEAKER: You have not given
notice. You must give notice.

=t witom wryh ;%1€ orea g § Afen
B ot o wfww W A= SH ) W
1§ AT AE €1 | W9 W & afaw W
WU OFT B, WA e WY O g g &
mﬁﬁgmrrwgrmmﬁmﬁ
TZ @ &1, Ffama sz w2 81 1 sy areay
fesl #t3wagmAa g, .. o

MR. SPEAKER, Copy will be
placed. Matlers under Rule 377, Shn
Kanwar Lal Gupta.

of) witem amy : 7A@ A s

MR, SPEAKER: The Ceneral Pur-
poses Committee have gone intp it.
No fu:ther recording please.

(Interruptions)**

That maiter was brought up. The
General Purposes Commttee went
into the matter and they said it is not
possible always,

ot nwfewme qee™ : wET off, EATE
wfe &1 s s s P ?oofr el w0
fagid sndt & glle @ ot Fn @ ¢ qE e
e amw AE &

MR. SPEAKER: No further record-
ing pleage, Only matters under Rule
317, Nothing else will go on record.

(Interruptions) **

1245 hrs.
MATTERS UNDER RULE 377

(i) REPORTED COPYING IN EXAMINA-
TIONg OF MEERUT UNIVERSITY AND
OTHER PLACES,

[rp—
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SHRI KANWAR LAL GUPTA
(Delhi Sadar): Mr. Speaker, Sir, I
rise to make a statement under Rule
377 on the following matter of urgent
public importance.

That copying in the examinations of
Meerut University in some parts of
‘Western U.P. has been going on, on a
massive scule, Answers are bemng
coyied verbalim from the text books
ond handy guides. Those nunfamihar
with the contents of the books bring
their friends to locate the answer or
higher competent people to do the job
{or them n the cxamination hall. Even
the law students have been enpapging
qualified advocates to wrile their
papers. The only sufferers are the
girt students. The invigiialors are
threatened with dire conseguences and
are shewn daggers etc, Consequently,
they cannnt slon this unfair practice.

Even the semior Superintendent of
kxaminations of some coilcges of
Meerul have addressed letters to the
Vice-Chancellor, Meerut University in
which they say thal even after their
best efforts they were unable to

conduct the examinations fairly ac-
cording to the University rules,
Unfair means were being  used

opcnly en masse by open declarations
by some students that the candidates
should copy fearlessly. They have
further stated that they were com-
pletely helpless and are frightened
as a resuli uf threats and that scrious
consequences are bound to follow if
no action is taken againsi any
student, They requested the Vice-
Chancellor to 1ake some serious action
to meet the situation Many other
communications have been sent by
about 50 invigilators showing their
helplessness in the matter. The leading
national dailies have reported exten-
sively over this 1ssue, but no effective
steps have been taken so far. Un-
fortunately, the Vice-Chancellor of
Meerut Universily has called it a
minor incident. According to him,
this is all exaggeration, In 13 colleges,
the examinations have been cancelled
—now I am teold that all the examina-
tions have been cancelled—and these
will be held later on.

+*Not recorded.
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This is the most serious matter
which deserves government's attention.
This is not ap isolated case of Mcerut
University alone. Even in Bihar and
other places, mass copying has become
a routine affair. Unfortunately, the
Government has not taken any strin-
gent measures so far. If the present
state of affairs continues, I am afraid,
the time will not be far when the
student who does not cheat is the ex-
ception. Consequently, the academic
standards and values will suffer and
general erosion all over the country as
students deflance of authority have
broken all precedents. 1 have come to
know that the Chairman of the Uni-
versity Grants Commission has also
sought a report from the Viee-Chance-
llor and informed him to set the things
right, otherwise the grant will be
stopped. I demand that the whole set
of examinations should be cancelled
and it should be conducted again. A
thorough enquirv should be made by
an mdependent authorily into the
whole issug and responsibility sh u'd
be fixed. The help of the police should
also be taken whenever it is necessary.

In the end, I urge upon the Minister
of Education to issue a detailed state-
ment over this issue suggesting the
remedial measures taken hy the Gov-
ernment to solve this serious problem.
(ii) Lockout 18 THE BHARAT ELECTRO-
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): The BEL manuge-
ment had several di.cussions with the
Unions 11 which then representatives
were requested not to resort to an agi-
tational approach to press for un-
reasonuble demands. The muanage-
ment was forced on March 9, 1479 to
declarc u lock-oui due to rontinuous
intimidation, go slow and other covr-
cive mcthods mdopted by the work-
men to press thewr demand for City
Compensatory Allowance, in violation
of the lerms of the settlement regard-
ing wages angd allowances already in
force The Unions had themselves
opted for the payment of DA at local
price index and entered into a settle-
ment tg the effect on April 12, 1978
and 21st October, 1978, These gettle-
memg are valid 1il! June, 1981 and
stipulate that till their operation, no
fresh demand involving any fnancial
implirations can be made, The de-
mand for CCA thus becomes suo motu
illegal.

No doubt, BEL is an indispensable
production unit for the vital require-
ments of the country's defence ser-
vices. I hope and trust that the lock-
out will be for a very limited period,
and I am looking forward with eager-
ness when conditions will permit the
BEL management to lift the lock-out
and resume normal routine. However,
this would only be possible if the
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unions withdraw their agitation, assure
disciplined behaviour, ensure adher-
ence to the code of discipline to which
they have already subscribed, and are
prepared to resume work at mormal
levels of productivity.

MR. SPEAKER: Now Mr. Dawn. I
have deleted some sentences, Please
-don't read them.

(iii} REPORTED DIFFICULTIES OF FAR-
MERS IN FLOOD-AFFECTED DISTRICTS
or WEST BENGAL

SHRI RAJ KRISHNA DAWN (Bur-
dwan): Sir, under Rule 377, 1 wish to
raise the following matter:

The cultivators of the 10 districts of
West Bengal were severely affected
in the unprecedented and unforeseen
floog that engulfed the entire State
of West Bengal in 1978. All the agri-
cultural implements including the
bullocks were washed away and the
main crop of these ten districts, viz.
‘Aman paddy’ was completely des-
troyed. As a result, the economic con-
ditions of the farmers of these dis-
tricts have become disastrous. TUptil
now, marginal farmers, the agricul-
tural labour and the middle class far-
mers are practically compelled to
reside in the open lands and air. In
spite of such disastrous conditions,
the brave farmers of the State of West
Bengal, particularly of these 10 flood-
affected districts, with a view to save
themselves from this unforeseen
natural calamity and to serve the
nation, cultivateq potatoes, boro paddy
and wheat with their hard labour, by
taking loans either from the nationa-
lizeq banks or from the private
financiers, With such distress, eco-
nomic conditions, they produced pota-
toes and boro paddy in abundance. In
1877-78, the production of potatoes in
“West Bengal was only 18 lakh tonnes
but this year, in spite of the so many
obstacles the brave farmers of West
Bengal have produced 23 lakh tonnes
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of potatoes. The farmers are "-'ling
to get the Bonds from the cold s':-
rages to keep their products in the
cold storages. The potato merchants
also are not purchasing any potatoes
from the farmers for keeping them
in the cold storages. Due to absence
of the customers, the farmers are
forced even now to sell their potstoes
at a rock bhottom pricc between
Rs. 13/- and Rs. 15/- per 40 Kgs. The
potatoes are still ip the fleld and wast-
ed. As a result of this, Sir, there is a ery
practically in every farmer’s house jn
the State of West Bengal, On the
other side, thy few farmers, who by
the patronage of the panchayats got
the necessary Bonds required for
keeping potatoes in the cold storages,
are unable to bring potatoes to the
cold storages as they are not getting
gunny bags. Central Government has
fixed Rs. 150 as the purchase price for
100 kg. of jute but due to strike in
the jute mills. the farmers are being
forced to sell at a nominal price of
Rs. 70 or B0 per quintal. Jute Cor-
poration have failed miserably to per-
form their duties to the jute culti-
vators, in this hour of great crisis
when the jute mills are purchasing
jute at a price of Rs. 70 or 80 per
quintal, it is amusing to note that
they are selling gunny bags at a price
of Rs. 83 per piece weighing only 280
grams and that too can be used only
once. In other words, the jute mills
are selling their bad qualily gunny
bags at Rs. 12 per kg. Let they do
not have sufficient money to meet the
financial obligations of the labour,
P.F., ESI, etc. etc. and make losses.
Such a situation i being watched by
both the Central and the State Gov-
ernments like an inanimate object.
Due to such conditions, strong resent-
ments are growing in the families of
the farmers, which may lead to dis-
@strous consequences, if vemedial
measures are not adopted immediately
by the Central Government. It is the
demand of the farmers of West
Benga] that concerned Ministries of
the Central Government make neces-
sary errangements for jmmediate pur-
chase of potatoes at a remunerative
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price and export this commedity and
also take adequate measures to re-
duce the price of gunny bags and
ensure quality supply of gunny bags.
I also suggest thal the Jute Corpora-
tion be asked to take wuppropriate
measures to protect the interests of
the jute growers by purchasing the
jute from the doors of the jute culti-
valors to avoid distress sale by the
farmers, and see that the gtitching of
the mouths of the gunny bags used for
packing potatoes/onions, etc, be pro-
perly done by the jute mills so that
they last at least for two geasons,

MR. SPEAKER: We come to legis-
Iative business. /

SHRI HARI VISHNU KAMATH
(Hoshangabad): On a point of order,
Sir, under proviso to sub-rule (2) of
rule 376, relating to the arrange-
ment of business as shown in the order
paper, The proviso provides for a
point of order during the interval
between the termination of one item
of business and the commencement of
another items. Please {urn your atten-
tion to items 13 and 14.

MR. SPEAKER: We have not come
to that yet.

SHR] HARI VISHNU KAMATH:
I am on arrangement of business,

MR. SPEAKER: Either you should
have raised it in the beginning or you
can raise it when we come to items
13 and 14,

SHRI HARI VISHNU KAMATH:
Any time it can be raised,

MR. SPEAKER: You can raise it
when the House is seized of the
matter, cither before we start the
work or immediately after Question
Hour or when we come to items 13
and 14.

SHR!I HARI VISHNU KAMATH:
Please read the proviso:

“Provided that the Speaker may
permit 8 member to raise a point of
order during the interval between
the terminstion of one item of

A ppropriation (Vote 286
on Account) Bill

business and the commencement of
another, ..

MR. SPEAKER: It must relate to
that item of business.

SHRI HARI VISHNU KAMATH:
Not that item, You do not have enough
patience now.

MR. SPEAKER: You can raise it
when we come to items 13 and 14.

SHRI HARI BISHNU KAMATH:
You may not be in the Chair then,

MR. SPEAKER: That does not
matter. Somebody will be in the
Chair.

SHR] HAR] BISHNU KAMATH:
Why not you decide jt?

MR. SPEAKER: Legislative Busi-
ness—Mr. Agarwal.

12.59 hrs.

APPROPRIATION (VOTE ON AC-
COUNT) BILL, 1979

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). I beg to move.*

“That the Bill to provide for the
withdrawal of cerfain sums from
and out of the Consolidated Fund of
India for the services of a parlt of
the financial year 1979-80, be taken
into consideration.”

MR. SPEAKER: The question is:

“That the Bill {o provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of
India for the services of a part of
the financial year 1979-80, be taken
into consideration.”

The motion was adopted,

MR SPEAKER: We shall now take
up the clauses.

*Moved with the recommendation of the President.
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The motion wa, adopted
Clauses 2 to 4 ana the Schedules

D G. (Riys.) 1979-80,
were addid tp the Bill
The motion was adooled

MR SPEAKER The question 1s
‘That clauses 2 1c 4 and the Sche-

dule stand part of the Bill'
That the Bill be passed

MR SPEAKER Ihe question is

Clrtuse 1 th¢ Fnacting Formula and
That the Bili Lbe passed

the Tile were added to the Bull
SIIRI SATISH AGRAWAL I move
DEMANDS FOR GRANTS
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*DR. P, V. PERIASAMY (Krishna-~
gin). Hon. Mr. Deputy-Speaker, Sir,
supporting my Cut-Motions on the
demands for Grants of the Railway
Ministry, 1 would Llke to say a few
words

8ir, in Tamil Nadu, 6 lakh tonnes of
salt are stagnating in Tuticorin. In
Sivakasi, several thousand rupees
worth of match-bores are getting ac-
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cumulated. On account of paucity of
coal the thermal power stations in
Tamil Nadu are nol generating power
ic their full capacity. The shortfall in
the supply of power has affected ad-
versely industrial production in Tamil
Nadu. The essential commodities are
not bemng transported regularly with
the consequence that thelr prices are
soring in places where they are in
short supply You can imagine the
plight of the people, both the producer
and consumer. While salt 1z sold at
10 paise a kilo in Tuticorin, in Calcutta
and 1n the interior parts of Eastern
India, 1t costs Rs 5 a kilo In Kash-
mir, and 1n the Eastern States border-
ing Himalavas. in Assam and other
udjoining States, the people eat rock
salt because of non-availability of
common salt. Rock sall does not anave
1odine, the absence of which leads to
diseases like goitre. In common ralt
we have enough iodine Because of
our faillure to move common salt ‘o
different parts of the country, we are
responsible for ‘he spread of diseases
like goitre, we in the sense the Rail-
ways, whese demards we are discus-

sing. The insufficiency of iodine
leads to this disease.
I have narrated these things to

stress that inadequate supply of wagons
to Tamil Nadu 1s thc primary cause for
all these avoidable difficulties The
wagons should be produced in
adequate number so that required -
number of wagons can be sent to diffe-
rent parts of the country. The delay in
wagon turn-reund should be minimis-
ed. I demand that pronty should
be given to the movement of essential
commodities For instance, only re-
cently, salt has been given ‘C’ priority.
Similarly the matches must be brought
from ‘E’ category to ‘C’ category so
that they can get higher priority of
transportation. 1n the background of
increasing taxes on essential com-
modities, we cannot afford to add to
their transportation costs also.

The industrial development of Tamil
Nadu is at a standstill because of pre-
dominance of metregauge on the Sou-
thern Rallways. For example, the
majyer port of Tuticorin has not come

, *The original speech was delivered in Tamil
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into sirides because there iz no broad-
g&uge line’ in thé Interland, We know
a'hcmt the grn‘wlnz congestion at Bom-
bay ' Port. Tﬂe ships can be easily
diverte'd ito Tuffcotin. But, when the
ships unload gooHE in  the Tuticorn
Pori, how can you move them with-
out broadgauge link? There will be
inardmate deldy iz loading on the
metreaauge track and then tranship-
ping 1o the brondmuge track. 1 am
sorry to say lhat the programme of
conversion into brpadgauge in Tamil
Nadu is very tardily implemented. We
are hearing only about surveys and not
about solid work.

I am sure you will agree with me
thal quick transportation is the key to
industrial development. We have the
indu.strial hyb at Mettur with invest-
ment of several hundres of crores. But
Mettur is connected with Salem with
only metregauge track. This must oe
cchverted into broacdgauge expeditious-
ly. The transport bottleneck has
brought industrial growth in Mettur to
a saluration level.

My district Dharmapuri is a back-
ward district. It ir served by &
broadgauge line, but it is of no use
1o the people'ef Dharmapun District,
whose nurhber is of the order of 15
lakhs. They have fo get down at Jal-
arpet or at Salem and then trek down
80 miles to Dharmapuri, Morappur is
just 15 miles away frem Dharmapuri,
through which so thany Express Trains
pass but tHere is no halt. I have been
repeatedly tequesting the hon, Minister
fér a halt at Morappur, but my pleas
have fallen on deaf earsso far, I am
reminded how the hon. Minister has
been compelled to reduce the inciease
in the suburhan fare because of violent

ions, trem ihae communters. Does

he want, the people of Dharmapun also
to agitate a.!}ﬂ the trains forcibly
at, Morappur? sure you will
axree with me, Sil;, t;.al this is a genu-
nd ot ;he ple of Dharma-

nuﬂ. cap be no argu-
mgnt .I.lkp t at Morappur
It is jus 11 e ny.’uu produce

childrm before you get into the wed-

lock. Only after you order the halt at
Morappur, you will be able to judge the

traffic density. Kindly concede this
legitimate demand of the people of
Dharmapuri and order the halt of

West Coast Express and the Kerala=-
Karnataka Express at Morappur.

The hon. Minister of Railwayg is
aware thal at Hogenakkal the State
Government 15 investing a sum of

Rs. 200 crores for a thermal power
station. If this area is to become in=
dustrially developea, then Bangalore
and Salem are 10 be connected by a
broadgauge line. The day-lime pas~
senger between Salem and Bangalore
was stopped on account of coal scarci-
ty. This train must be revived without
delay, We should also introduce a new
Express train belween Ranchi and
Madras. In fact, tnere is need for in-
troducing more Express Trains con-
necting the metropolitan cities of Delhi,
Bombay, Calcutta and Madras. At pre-
sent the traffic s so heavy that people
travel standing for two days at a time.
More express-trains must be introduc-
ed cenmecting these metropolitan
cities. I would suggest that a direct
train should be run between Kashmir
and Kanyakumari the southern-most
tip of the country. This will give fur=
ther filhp {o national integration, as
there will be {reyuent exchange of
people from norta to  south and vice
versa.

Some time back we were in Patna
and after having an  interview with
Shr1 J. P. Narayan, we came back ta
the stalien for boarding our train to
South. We wandered here and there
to find out our name: on the Reserva-
fion Chart Mr. Nailk, our hon. col-
league wag also with me. We could
not locate our names. When we asked
the officials, they talked to us only in
Hindi.

PROF. MADHU DANDAVATE: The
names were ihere in English, but the
seript was in Devanagari.

DR. P. V. PERIASAMY: They are
not having any sense We asked them
to spesk in English, they persisted in
replying dnly in Hindi. If such officials



295 DG. (Rlys.) 1070-80,

[Dr. P. V. Periasamy]

are there, how can we think of foster-
ing national intergration in this coun-
try, instead national hatred will be-
come the pastime, When our people
come to know of this, they will spit at
us if we talk of national integration lo
them. In the last Budget Demands dis-
cussion I had referred to the announce-
ments being made only in Hindi in the
North Indian pilgrim centres like Bana-
ras, Allahabad ete. Though the non.
Minister has conceded to many of my
other requests, he has not looked into
this problem of non-Hindi speaking
people. I request the hon. Mimster of
Railways i direct hus officials to do
the needful in this maiter. The Re-
servation Charts must be written 'n
English, Another problem is ‘the
names on all the trains in the North are
inscribed 1n Hindi, which we do not
understand. It must be borne in mind
that train is the principal link for the
people of India o come together It
cannot be a disrupting clement. The
hon. Minister should do the needful in
this matter alse.

In the recent meeting of the National
Development Council, our hon. Finance
Minister, Shri Manoharan, referred to
the necessity of completing the mass
rapid transport system at Madras city.
which has become a transport horror
on earth. I request the hon, Minister
to implement this mass rapid transport
system at Madras forthwith.

With these words, I conclude my
speech, thanking you for giving me an
opporturuty to participate in this De-
bate.
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of the Discipline and Appeal rules 1948
for the railway servants. Sir, action is
taken against the Railwaymen. But
there is no provision for appeal to any-
body. But sua moto they are discharg-
ed from the service. So, at least for
the sake of justice for the sake of
natural justice also, you must give them
a chance to defend themselves. If they
are found guilty, youv can take action
against them. But without giving them
any chance to appear before any Ap-
pellate Authority or any judicial
authority, you discharge them from
service. That system. was adopted long
back. That iz still continuing and it
should be slopped immediately. 1 know
that for the other Government servants
also thus system 1s being followed. It
is wrong and undemocratic. So, my
first point 1s that Section 14(2) of the
Discipline and Appeaj rules 1968 must
be repealed.

Then anoiher very important point 1
have raised 18 about the recognilion of
Railway Union. We have been ralsing
this point every year. The Union
which commands the confidence of the
majority of the workmen has not been
recognised. 1 know a majority of
workers in the Chittaranjan Locomo-
tive Werks. They are the members of
the C.L.W. Workers Union. But that
is not recognised and the reasons are
political, nothing more than that. At
least now, the Railways must pay their
attention to this matter and see that
the C LW workers union is treated as
a recognised union. That will do jus-
tice to all the workmen working there.
There are other unions also of the same
nature, for example, the Southern Rail-
way union. I will appeal to the Rail-
way Minister, specially to Shri Madhu
Dandavate to give them recognition.
They have got a large number follow-
ing, but even ther the Union is not
recognised,

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): What is their num-
ber?

BHRI DINEN BHATTACHARYA: I
have no Intention to come to any con=
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frontation with Shri~Shev Waralfi, wno
is a good friend of mine* 1 orily Wint
him to assess, whether the Bowthern
Railway union corhinands the-'éénfi-
dence of the majority of the workxhen
there. If it is so, kind¥y give them re-
cognition,

Now, I come to the over-working of
the loco staff without payment of any
overtime allowance to them. An as-
surance was given to this effeet, but
it has not been implemented. There
is one peculiar practice in so far a8
this staff ig concerned. When they
start frcm a loco shed, their duty 18
not recorded. They bring the railway
engine from the loco shed to the sta-
tion. Their duty will be recorded only
from the station from which the train
will start. This practice has been
going on and the loco running
staff are being denied their legal dues.
They have been agitating Hor this.
Before it is too late, I wil] request the
Railway Ministry to kindly rectify the
position.

As far as the rolling stoek ig con-
cerned, there is np proper maintenance
for that. 1f the rolling stock. is mnot
properly maintained and the zeplace-
ment is not done in time, the efficisncy
is bound to fall and forthat unneces-
sarily, the workers are hald responsi-
ble. 1 would ask the Ministry to take
proper notice of it and see that action
is taken in this respect.

1 have given a nuriber “of cut
motions, but 1 wotld cémé bick " to
certain things whic have biden’ re-
peated regularly heré. Wirst' js the
top heavy administration’of the Fhil
ways. Nothing hés Deen dorie '
respect, There are workers who have
been working as casual workers for
years together. He may .have,
working in the Railways for
ten or twelve years, yet he'is o caual
warker. This practice must Ke pa;ul;
end to, otherwise thip ﬁl:
will continue to be' done Yo
people. -

E

1

i
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Then, there is another very pertinent
Question in which, Mr. Deputy-Speaker,
you will also be interested. Suppose
you, Mr, Deputy-peaker Sir, and I
are doing the same work. I am a
casual worker and I get less than you.
Because you are in permanent cate-
gory, you are getting more. We have
passed a law, in this House that bet-
ween men and women, there should be
no difference in wages for the same
work. There shoulg be an equal wage
for equal work. (Interruptions, In
the case of Railways, people doing the
same work. but placed in the casual
category, get less wages. It is not
very difficult for the Railways to see
that justice ig done to these casual
workers.

Even in the case of safety measures,
it has been found that the safety rules
which have to be observed, are not
observed by the Railwayg in respect
of construction and repair work., The
poor watchmen become the victims of
it. These things should be lookeq in-
to. I do not say that the Railway
Ministry does it intentionally, but
these things are continuing for years
together,

1 have sp far spoken about things of
general nature, Now ]I come to my
constituency. In our area, tihe Rail-
ways have taken up new lines, Old
lines were there between Howrah and
Amta, and between Howrah and Shia-
kalala. In the Howrah-Amta section.
Howrah-Bargachia broad gauge work
has been taken up. Why not take up,
along with it, Howrah-Shiakalala line
also? The Minister should at least
mention that in future it will be done.

SHR] SHEO NARAIN: We are doing
it.

SHRI DINEN BHATTACHARYA:
Mr, Sheo Narain, try to read about
what you are doing. From Howrah to
Bargachia it is all right. You should
take up another line from Howrah to
Shiakalala, Thousands of people stay
there. The roads that are there, are
very narrow. The bus routes there are
also inadequate. The people there are

asking ug about this. They do not see
the Ministers.

And even the General Managers
do not give a chance to the ordinary
people to meet them. Their grievance
is that if you are taking up a line fromx
Howrah to Bargachia, you also take
up a line from Howrah to Shiakalals
so thatl the grievances of those areas
are also met. There is need for the
construction of new Nnes in Tripura
and in the north eastern region. That
is a long standing/assurance given here
in this House. This time also, they
assured us. I do not know what will
happen, because in Tripura wupto
Dhamnagar, there a new line should be
built and step should be taken in other
paris of the north eastern region for
the construction of new limes. It would
have bheen better if the Railway Minis-
ter could be present here.

There are some sub-ways which were
built some 50 years or 60 years or 100
years ago. They are so narrow that it
is very gifficult for the irucks and other
vehicles to pass through them. Now
there is a need for broadening those
sub-ways, When we put this question;
the Railway Minister says that the
State Government has to pay 50 per
cent of the cost for the constructiom
and broadening of those sub-ways, But
on enquiry, I find that it is not possible
for any State Government to pay the
same matching amount for the con-
struction or the broadening of those
sub-ways. I have mentioned certain
areas on certain stations where it i%
necessary to broaden those sub-ways.
1 hope the Railway Ministry will lock
into it.

In West Bengal, now the underground
raillway is being built. Now we are
taking up a plan for the circular rail-
way. That is possible in all respects.
In this House, we have raised it irres-
peciive of party affiliation. All the
MPs coming from West Bengal have
demanded that a circular railway
should also be built and steps should
be taken to finish its construction akt
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the eailiest. Otherwise, people will
have to suffer much,

SHEI KONDAJJ] BASAFPA. (Devan.
Jgere): Mr. Deputy Speaker, Sir, by
sanctioning the Bangalore-Mysore con-
version line, a lang felt need of the
people of Karnataka has been met. But
1he Rallway Minisler should have peen
.a little generous in sanclioning more
<onversions, that is, one Miraj-Ban-
galore line and another Hospet-Hubli
line which I think he will be able to
consider, However, the completion of
2his work should pot be dragged on, as
ig happening in the case of Bangalore-
Guntakal conversion. This Guntakal—
JBangalore conversion line was sanc-
tioned In 1971, It was expected to be
completed in 1976, Though we are in
1079, half of the estimated amount is
not spent. I know the reason why it
Thas been delayed. It has been delayed
for want of rails and wooden sleepers.
The steel plants in the country are
not in a position to meet the require-
ments of rails of the Indian Railways
«due to their export commitment. With
the declared policy of the Government
to give priority for local requirements
wover export targets, the Union Gov-
ernment should see that the Railway's
requirement of rails of all sizes are
met by the steel plants before em-
‘barking on export. Similarly the State
Government Forest Department, not
«only in Karnataka put in other States
slso, should come to the help of the
‘Railways in supplying wooden sleepers
‘which is & must for conversion schems,
“The Railways in turn should earmark
“wooden sgleepers exclusively for such
works and use other types of sleepers
made of steel and concrete for other
rallway lines.

Then there are some important rail-
way links which are essential for the
development of not only Xarnalaka
Tegion bul the Southern part of the
ecountry in general. One such is the
‘West Coast Railway Line which I am
aware the Railway Minister js also
keen about. ] am also aware that work
from the Northern side has started on
West Coast Railway, But I would re-
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quest the Minjster to take up work from
Mangalore and towards- Udupi and
Karwar so that work can be taken
up simultaneously and the line can be
completed immediately. As part of
this coastal Railway link the Minitter
should also consider taking up Hubli-
Karwar railway link which will im-
mediately give a boost to the develop-
meni of the port of Karwar and {ts
hinter land. The Minister is aware
that in Karnataka, Norlh Canara s
economicelly and socially backward
and taking of these works will certain-
ly help this area.

The Stale Government of Karnataka
has recently appuinted a Committee to
go into the reguirement of suburban
commuters in Bangalore area. As &
part of their master plan they have
suggested a ring railway for Bangalore,
1 request the Railway Ministry to carry
out survey and fix the best alignment
for the ring railway, so that furtber
constructivn in this corridor be frozen
by the State Government. If it is de-
layed there will be no land available.
Hence survey of the ring road may be
taken up immediately, I am told that
the State Government is prepared to
meet the cost of survey. This may be
explored.

There s & large scale expansion pro-
posals for Bhadravati Iron Works and:
Mysore Paper Mills at Bhadravati,
Harihar polyfibres, M/s Kirloskar and
other industries coming up in Harihar-
Davangere belt. Therefore, it is essen-
fial that the Railway Minister should
immediately order a trafic survey for
rail facilities required for the move-
ment of raw materials to these projects
including goods terminal facilities at
Davangere, Harihar and Bhadravati,
ete. Since Bhadravati Iron Works has
switched over to high grade iron ore a&
raw material, bulk movement of guch
ore from Bellary-Hospet area to Bhad-
ravat{ will become necessary in the
near future. Therefore, it is necessary
to link Hospet-Kutur line to Harihar
or to Chitradurgs, so that iron ore can
easily move to Bhadravatl, 1 also qug-
gest that the time may come that it may
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be necessary to provide Broad-gauge
from Hospet area to Bhadravati,

Now there are three Railway Public
Service Commissiong operating in Kar-
nataka State, One is located in Bom-
bay to serve the area of Karnalaka in
Sholapur Division. Another i{s located
in Secunderabad for Hubli Division and
the third is in Madras for old Mysore
area. What a pity! The candidate of
thig one area has to move round all
the thiee Service Commissions. There
is a greater need to establish State
Raitway Service Commissions located
in Bangalore.

A large number of passenger and
goodg trains have been siopped for
want of coal in Karnataka. Coal comes
from far nf places like Bihar and West
Bengal, It is, therefore, necessary that
more diesel engines are allotted to this
region as a permanent measure on a
priority basig so that relief is given to
ihe people of the area.

From 1975 Bangalore-Bangargpet line
is stopped. The Railway Minister has
not thought of reviving it. Similarly
the Chikjajur-Chitradurga train also
wag Stopped for two years for want of
coal. These have not been revived.
What g pity! This is pecause nobody
represents the cause of these people.
For the Railways, Karnataka does not
exist on the South Indian Railway map.
Southern Btates mean only Madras and
Kerala, not Karngtaka. This sort of
attitude should disappear from the
Railway Ministry and Karnataka
should be given a fair treatment,

14 hrs.

The diesel car services running In
Mysore are really very efficient and
corafortable for short distance passen-
gers. But what (s the policy now?
Railways have not taken action to re-
place the old diesel cars. On the other
hand, they are sllowed to run down.
What a pity! This is a wrong policy.
As the Railway Minisiry is fully aware
in all the developed countries, subur-
ban reilways are being run either wilh
electric locos or with diesel multiple
units, which reduce the problem of
pollution also. 8o, our railways also

should go In for largescale manufacture
of diesel multiple units so that more
and more BG and MG lineg for subur-
ban services may be introduced In
various parts of the country.

For Bangalore, ring railway has to
comc up. Bangalore i3 a very impor-
tant city in the country. There is a
lot of national as well as international
traffic moving to Bangalore and the
town is being expanded all round, It
is high time something should be done
so far ag suburban rallways for Banga-
lore are concerned. In this budget, 1
see that Delhi electrification is heing
thought of. Why not Bangalore? It is
high time that Bangalore should be
taken note of by the rallways before it
is too late. Wilh these words, I urge
upon the hon, Minister to give his sym-
pathetic consideration to all these
points.
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MR. CHAIRMAN: You will have to
conclude now. I will have to call the
next speaker.

S gRm auw o o ¥u fadza @ fr
g w14 1980 ¥ qU & fm 1@ wY gawr
famtor sd aaar ¥ Qargs av s<w #¢ faar
IF 1 agaor § gafy 7€ @ @ 2, gEwy g1
fem sm@ aifs agt €t s73ar 1 wwiaF g
g1 WX gt #1 wrenfrs safa g

B A A ArAA ¥ AT A% W 9 A
1 fantw fear a@ @Y7 geqz fasd § Wt 393
gl w1 fAamfm o wF g ¥ A
% fad wafas  sdaifear &Y s
MR, CHAIRMAN: Flease resume
your seat. Shri Dhirendranath Basu. I
have called the next speaker. Your
speech is not being recorded.

SHRI DHIRENDRANATH BASU
(Katwa): Madam, Chairman, the Mi-
nister in his speech referred to the im-
provement in the services of the rail-
ways. I inust say that improvement in
the services of the railways has not
been possible mainly due to the ineffi-
ciency of the Railway Board. Last
year we have spent over Rs. 20 crores.
This year the amount has beep in-
creased to Rs. 22 crores. The members
of the Railway Board have got a num-
ber of staff—Private Secretary, Deputy
Private Secretary, Assistant Private
Secretary, Personal Assistant, Second
Personal Assistant and so on and so
forth. They are increasing their per-
sonal staff like anything. I must say
that instead of looking after the wel-
fare of the people, they are looking
after themselves.

If you look at the wagon position,
there are still over 4,000 wagons lying
rotten in the Standard Wagon and
other factories. In spite of repeated
reminders by Coal India Limited and
the Energy Minister to the railways, the
different Ministries are not getting
enough wagons for transport of coal.
As a result, there has been a set back
in the production of consumer goods.
I do not want to elaborate that point.
You are saying that about 50 per cent
of the capacity of almost all industries,
not only public undertakings, is not
being utilised due 1o shortage of power,
but the Energy Minister says that due

to want of wagons, he cannot sup-
Ply it to Government yndertakings, ghe:
Heavy Engineering Corporation and
other big undertakings. Now their
capacity, has gone down to 35 per cent.
That is mainly due to shortage of
wagons as asserted by the Energy Mini-
ster on the floor of the House,

You will remember that the hon.
Minister was good enough to assure the
House last year that linesmen at the-
railway crossings would be provided
better facilifies, but no facility hag yet.
been provided. There are still 22,000.
crossings which are not manned, as a
result of which accidents are occurring
very often and the properties of pas-
sengers are being taken away, looted.
There is no protection of the life and
property of passengers. It is the duty
of the Railway Protection Force to
protect them. Are they doing their
duty? They are not doing their duty.

In the Budget, the Minister has
been good enough to provide a larger
sum for the Railway Protection Force,
but they are not protecting the life and’
property of passengers. You will cer-
tainly remember that in the accidents
in the last four years, properties of
many passengers were looted, some of.
them had to lose their lives. What is
the Railway Protection Force doing?
What is the efficiency they have shown?"
No efficiency.

As I have already pointed out, 4,300
wagons are rotting in the different’
wagon factories. What js the Railway
Board doing? What are the Generatl
Managers doing? Unfortunately, their-
salaries are increasing day by day,
whereas the salaries of the linesmen:
could not be increased even by a rupee.
The linesmen at railway crossings are
working for 18 hours a day. They-
come from long distances, but quarters
and housing allowances are not being
provided to them, whereas the General
Manager and other big officers are
getting palatial houses, adequate hous-
ing allowance and other amenities.
That is why I have said that in spite of
the good wishe and assurances of our

" Railway Minister; these bureaucrats
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stand in the way of the improvement
of the railway services.

Government started work on the
Metropolitan Transport Project about
five years ago, but the progress is very
slow, The project is to cost Rs 250
crores, but the Minister in charge has
been pleased to allocale only Rs. 15
crores for this, and Rs. 1 crores or so
for the tube railways. If we go on in
this way, how long will Government
irke to complete the project?  They
will (ake 25 years to do it.

About the circular railway; in
Calcutta, the Government of West
Bengal have written time and again,
and they have requested the Railway
Minister to accommodate, but noth-
ing has been provided for in the
Budget. This is very ' unfortunate.

1 would like to quote from the 5th
Report of the Railway Convention
'Committee:

“50 per cent of the outlay on
capital warks-in-progress other
than those pertaining to strategic
lines, Northeast Frontier Railway
(Commercial), ore/lines, Jammu-
Kathua and Tirunelveli-Kanya-
kumari-Trivandrum  lines, New
Lines...”

Some of these lines are unremu-
nerative. With due regard to the
Members of the Railway Con-
vention  Committee, 1 would
like to say that I could not under-
stand how they could tell like this.
The Northeast Frontier Railway is
on the border and that connects the
West Bengal main land to Dar-
jeeling, that goes through the
borders. Bangladesh is on the
border, Tibet is on the bor-
«der and Nepal is on the border. In
such cases sufficlent funds ghould have
‘been provided for extension of these
lines. T would like to point out to
the Railway Minister how the How-
rah-Emta Railway was taken over by
the Government, Assets worth crores
©f Rupees are lying idle and are now
mnot  being utilised. May I

MARCH 19, 1979

DSG (Riys) 1978-79 312

request the Railway Minister, through
you, Madam, to look ints the matter
and extend the line without any fur-
ther delay? Otherwise most of the
assets would go out of our hands, That
is what i3 happeneing there. I believe
that the Rallway Minister will not
depend on the report of the bureau-
crats. I have gone through the 4th
Report of the Railway Convention
Committee also. It is really surpris-
ing that some of the comments are
exactly the same. For instance, para
31 of the 5th Report is exactly the
same as in para 16 of the 4th Report.

Regarding new lines, they have pro-
vided somg money for some new lines,
The survey work of new line from
Burdwan to Monteshoal has been done
a few years ago, but nothing has been
done and no funds have been provi-
ded. The survey work of the line from
Katwa to Monteshwar and already
been done and the matter has been
hanging in the balance for the last ten
years. It is really unfortunate that
our esteemed friend, who is a capable
Minister, could not do anything in this
regard. What are these officers doing?
They are sitting idle at the cost of the
low-paid workmen who have been
working day and night.

The electrification of the ling from
Katwa to Bandal hag not been taken
up. The survey is being done a
and again ang crores of rupees
been spent on survey work. But
net result is ‘nil’. T would request
hon. Minister to look into this matte

personally and see that the work
commenceq immediately.

With regard to the fate of several
thousand workmen working at cros-
;1:}.';9 who h‘x:fnm regidence to live,
who are co from distances,
believe, the honf Minister will tey to
give his most sympathetic considera-
tion to this matter and set apart some
amount for providing amenitles to

them and increasing their salaries and
8o on. ‘

With these wordsI conclude,

it
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hope he will consider the reguest
sympathetically.

The Raslway crossing inm Twin cities
cspecially at Begumpet, Malkajgiv,
Sitaphal mandi are causing consider-
able trouble to the trafic who travel
by road Because of the closure of
these crossings peopls like industrial
werkers, Government employees, busi-
ness men etc. are finding 1t 400 diffi-
cult t; be present in the places of
their work in time, Madam, one mmore
thing T want to bring t6 the notice of
hon Minister is that though the Bibi-
nagar line has been sanctioned much
earlier, to this day work has not been
taken up  Also, on this ling there is
a tamous pilgrimage centre dedicated
to Lord Lakshmi Narasimha Swamy.
Pilgrims in thousdridg ‘visit ‘this shrine
evety week end. On the way to this
shrine, we find 'S or € railvay cross-
mgs which cause considertble hard-
ship to the pllgrims When we bring
it tg the nofice of the State Govern-
ment, they sdy that they are not res-
ponsible and when we approath the
Centre, they' throw the blame on to
the State 8o, I sincerely reguest the
Government hot to muddle up the
issue but to take appropriate steps to
see that the pilgrims do ndt suffér be-
¢ o1e of this incofrvenience

Then coming to the problems pf the
workers there arg mapy. One such
15 a housing problem after their re-
irement, At the time of retirement
these rmlway workers are asked 1o
vacate the quarters they ogtupy, The
industrial workers in my State are
given preference.in alatment of the
bouses on hire-punchase basis, huilt by
‘the State Governmept with Central
assistance, Evep the railway workers
must also ‘be given-the same facility.
When the workers retire after serving
the Railwaye for 25 to 30 years, they
must at least have p house.of their
ows, -It 48 not proper. tg thesw them
out-pn: fg-tha styeqls-aften refizament.
%o the Government must find some
ways to provide them with bouses.

DSG (BWs.) W78:19 316

Another thing that ] w likp to
paint out is that of pf.d.—
guate train for the growing no. pf pas-
sengers. With the gver growing popu-
lation, there is an euer increpsq in the
passengprs .who travel by train. For
that we must, also have g growing
number of trains, The AP. Express
which starts from Neyw Delhi at 7.00
am reach Hyderabad the next morn-
nmg.  But this traun leaves Hyderabad
at 1.45 hours P.M. and reaches Delhi
the next afterneon. Instemd the train
will be more convenient not onty for
MPs but also to others, if it léaves
Hyderabag by 7.00 am. In addition
to attend fo the Parliament sessions,
the Members also have to visit thelr
respective constituericies to acqueint
themselves with the problems of their
people. I hope, the hon. Minister will
change the timings. And also this AP.
Expresg which is at present a bi-week-
ly one must be converted to & tri-
weekly one Then I plead with the
Ministry to start doing the reservations
just before 15 days. Now, even if we
approach 15 days earlier for any re-
servation, they say that the reserva-
tions are over. But you can see ithe
Conductor booking many vacant seats
in the train So a lot of malpractice
is at present going on in the nam, of
reservation So, if vou restrict re-
sérving the seats only 15 days in
advance, I think there wont be any
scope for malpractice. I hope the hon.
Minister would look into ali the points
that I have mentioned.

Madem, T would like tb spesk a few
words in Hindi now,

Y oup Bier & B oomt ¥ A qu ow
w5, W B @ o § owt oW
mm*aamimﬁbh&}::
T &1 & e W S, W oA X
¥ ux G vwn e vt wmg W
N N Ry n
Foom o 4§ o ae W e A
9T B i el el § e e
Sardt o g el F e wet g

-wieart AR 84 985 &, dwr agBeex
A b b
wt vt urr §, qu At 75 gox At
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& oy st & qmr § W & wment §
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flt 5% o)1 vad afer Atz a@t faR)
frg z=f ¥ & wadt wafolt T oty wT
“;T z_t,fgaw;rt mi,aﬂifgv Ly
Fadq ¢ fx g | fegema & wrane
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MR. CHATRMAN: You have taken
more tume....Speaking in two lan-
guages does not mean translating
your own speech.

Shri Syed Murtuza—absent.

Shri Shri Krishna Sinha—also not
here.

Shri Ram Kanwar Berwa.
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*SHRI GOVINDA MUNDA (Kaonj-
har): Madam Chairman, our hon
Minister for Railways, Prof. Madhu
Dandavate, hag  presented the
Demands for Grants (Railways) for
the ycar 1879-80. I welcome the
Demand for Granis and 1 would like
to extend my thanks to the hon
Minister,

Madam, since 1924 efforts have been
made to geparate the Railway Budget
from the General Budget. I am happy
o say that during the lime cf the
Janata Government we have a sepg-
rate budget for the Railways, [t is
only due to the sincere efforts of Prof.
Madhu Dandavate that we sec such a
remarkable budget.

Madam. vou are well aware of the
efforts made by our Government and
the Planning Commission. In the
present budget we have laid emphasis
on the rural development, It is also
our earnest desire to give priority to
the inAustrial growth, but it is a
matter of great regret that the well-
to-do people are getting «ll facilities.
The poor people gre continuing to be
poor, There iz some defec: in our
policy and there is a difference of
opinion in the Planning Commission.
Therefore, I humbly submit to the
Minister that the programme taken
up by his Ministry should not suffer
because of these defects or divergent
cmnions. All works should be com-
pleteq within the time-bound pro-
gramme, Those works should be taken
up vigorons'v and completed. In this
context T would like to request the
hon. Minister that while implementing
such schomes due priority should be
given to the backward States, part-
cularly to the States which are full of
mineral resources. Our goods trains
are running only because of the
movements of our mineral wealth,
But it js a matter of regret that the
States which abound in mineral
deposits are backward. There is not
an adequate number of railway links
to these areas.

original speech was delivered in Oriya,
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(Shri Govinda Munda)

Madam, during the Janata Govern-
ment the construction of one railway
ling has been starteq in my consti-
tuency in Orissa, This is named as
Jakhapura-Banspani railway line, But
with much sorrow and anguish I
would like to say that that has not
yet been completed, Only the cons-
truction of the first phase has been
completed. 1 request the Minister to
complcte the second phase of the work
without any delay. Otherwise our
people will be very much dissatisfled.
M two years hence the Janata Gov-
ernment will complete its term. After
that no body will guarantee the com-
pletion of this work. We cannot szay
which Government will come to
power next. Ours is a democratic
country, The fate of different Gov-
ernments will be decided by the
voters in future but 1 am sure if the
works will continue at the present
speed, the Banspani-Jakhpura railway
line will be completed before we com-
'plete our terms, Our people will be
quite happy to see the fulfilment of
their long outstanding demand. Cer-
tainly, our Orissa will develop its
railways with the sincere cfforty of
our hon. Railway Minister,

15.14 hrs,
[Mg, DEPUTY-SPEARER in the Chairl

Mr. Deputy Speaker, the number of
railway lines in Orissa is inadequate.
These 8re quite few in comparison
with other developed States like
Bihar. For example, if we say that
the tota] number of railwav lines are
one thousand in Orissa, jn Bihar they
are five thousad. We are really very
unfortunate. This negligence is only
due to the fact that there js no Zonal
office in Orissa. Therefore, I would
like to urge this Government to apen
zonal offices at Jharsuguda in Orissa.
There are three such zonal office in
Caleuita The Eastern Zonal office
should be shifted from Calcutta to
Jharsugudm,

Sir, there are some provisions in
our constitution about the reservation

of posts for the Harijans and Adivasis.
They are fifteen per cent and 7} per
cent, respectively, A special cell has
been constituted to see whether jus-
tice has been done in the recruitment
of the Harijan and Adivasi candidates,
But, is there anybody from this cell
who is looking after their duties sin-
cerely? Will the hon. Minister tell
this House the total number of
Adivasi and Hainjan eandidates
recruited since he took over this
department? I am sure the hon,
Minister cannot reply. It is a fact
that the Adivasis and Harijans have
been neglected by the former Govern-
ments and also by our preseni Gov-
ernment. It jg only due to inadequate
number of representations of Adivasis
and Harijans in the Planning Commis-
sion thal they are deprived of their
claim, Therefore, I request the hon.
Minister to hold an jmpartial enquiry
to see whether the Adivasis and Hari=
jans have been recruited as per their
quota.

The second thing I would like to say
about our Governments’ plan to eli-
minate corruption. If we take the
railway department into considera-
tion we will certainly say that cor-
ruplion is stil there in this depart-
ment. T would likp to request the
Minister to take some bold steps to
check corruption from his department.
At the same time I would like to re-
quest him to give equal opportunities
in th2 maiter of recruitment to the
women candidates also in the railway
department. Will hte hon. Minister
be pleased to state the toftal mumber
of females who have been appointed
in the railway department ever since
he assumed office? I am sure the
Minister cannot reply.

Sir, in some places for example in
the railway refreshment room in Par-
lioment House some Class IV and
Class IIT employees have been work-
ing for the last 20 wyears. But it is
really a matter of regret that their
services have not been regwlarised
nor confirmed. Some of them are
getting over time allowance and some
are not getting such allowance. 1In
this context I would ijke to request
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the hon. Minister to remove these
anomalies. At the same time I
demand thai their caseg should be
considered sympathetically. I do not
like such mis-management, I hope the
hon, Mimster will enquire into the
matter.

Now I would like to say aboul the
Tata Nagar Amritsar train. It is
scheduled 1o stari from Tata Nagar
at 1340 pm. But a few days back,
when 1 wog travelling by this train,
it started three hours late, It ran so
slowly that it could not make up the
late hours even after it reached New
Delhi, Tt ran just like our hon,
Minister of State for Railways. It
arrived at New Delhi at 1.00 AM.

The number of thieves und dacoits
have gone up in Delhi. I was really
fearing 10 come by taxi at such late
hour of the night. In this context I
would like 1o suggesi to the hon,
Minister to change ihe timings of this
train.  Secondly punctuality ehould
be maintained so that the trains run
to schedule and arrive on time.

Now, I would like to remind the
Minister about the Tata Nagar Bar-
jamda Passanger train which had
extended to Barbil. S8ir, this train
ran only for one day to Barbil, Our
people were really very happy. But
after one day running it suddenly
stopped. Many a time I have drawn
the attention of this House and also
the attention of the hon Minister w0
this But the hon. Minister of Rail-
ways Prof. Dandavate is always giving
some nice reply on the plea that there
is coal gshortage or some other short-
mge, It is g fact, why did you run the
train for a day? It ig really a great
insult to me. Our people are very
much dissatisfled to see the attitude of
the railway Ministry towards them.
Now they are threatening to start
demonstration, Therefore, 1 wuppeal
1o the Minister o0 take immediate steps
to rim this Tata Nagar Barbil train
without any delay; otherwise, the
discontent of onr people will go up
and they will never excuse us.

Sir, I would like to say a new words
about the ticketless passengers. Their
number is increasing day by day. They
are causing a great loss to our railway
revenue, The police man are not at all
able to check them. They are really
very weak, Most of such police men
are intentionally indulging in such
unlawful activities. They should be
threatened and steps to be taken to
check such activites permanently,
Otherwise, it would be very dange-
rous.

While speaking & few words about
watler arrangemeni I want io appeal
to the Minister to make arrangements
for supplying drinking water on all
the Express, passenger, mail and super
fast Express trains. Why should this
arrangement be on Mail and Super-
fast Express trains only? Our India
15 a democratic couniry. Therefore,
each passenger, either travelling in
Mail, Express, uper-fast Express or
passenger trains, should given equal
facilities

Sir, T would like to econclude my
speech by drawing the attention of the
hon Minister to the train connecting
Delhi to Orissa. Sir, Kalinga Express
gnes to Orissa only once in a week.
Another train Utkal Express runs for
four days Iin a week. Both these
trains never arrive on time. Both the
Kalinga and Utkal Express trains
should run every day from Delhl
Ayart from this, I would like to urge
the Governmeni to run direct train
Irom Delhi to Orissa on all the days
in a week.

With these words 1 conclude.

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Deputy-Speaker,
Sir, T am sure by now my friend, the
Minister of Railways, and his colleague
must have been somewhat bored, tired
or exhausted at the manner in which
a number of Members have moved cut
motions and made s0 many demands!
It only shows that although much has
been done, much more still has to be
done,

Sir, I have moved 32 cut motions,
and T do not want to take the timeof
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the House by going into those details.
1 hope the Minister will look into
those cut motions and to whatever
is possible with regard to the sub-
jects mentioned therein. But I want
to highlight a tew points,

I do not know why the Bhavnagar-
Tarapore rallway line has been shunt
off, because the demand for this line
has been going on for a long time and
the Gujarat Government have assured
a number of facilities by way of infra-
structure, land and an assurgnce to
pay the deficit for a number of years
to begin with. With all these things,
I do not know why the Bhavanagar-
Tarapore railway line has not been
given top priority.

1 am glad that he has now decided
to convert the metre-gauge line Nadiad
Kapadwanj-Modasa to broad-gauge
But I would request him to respond
favourably to the representiation of the
people and Government of Gujarat to
extend that line upto Shamlaji beyond
Modasa, because Shamlaji s an im-
portant place of pilgrimage and so it
would be helpful for the people who
will travel on those lines,

Coming to new trains, I was in
Ahmedabad only last week and I can
say that the people of Gujarat who
wani to come to Delhi quite frequently
are very happy and they welcome the
new tram, between Ahemdabud and
Delhi. But why should it be wvia
Baroda? Why not we have it via
Anand and Godhra? Of course, the
hon. Minisler knows the technical de-
tails much more, but if i* is possible
to save time and reducc the fare, why
not make it possible?

Secondly, I hope he will add a few
more gecond-class air-conditioned two
tier sleeper coaches to thistrain so
that more people can avail of this

Thirdly, so far as the timing of this
train is concerned, it should be so ar-
ranged that one reacheg Delhi or
Ahmedabad in the late morning at the
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latest so that you have a whole day at
your disposa] for your work and leave
the place the same evening or night.
On the other hand, if you reach the
place at 4 O'Clock in the evening, the
whole day is wasted.

PROF. MADHU DANDAVATE:
The Question Hour should not be wast~
ed,

PROF. P. G, MAVALANKAR: So
far as speed of thenew Super Fast
train is concerned I would like him to
make it as fast as possible so that the
journey time 1s reduced. The Raj-
dhani Express takes 12 hours from
Delhi 1o Baroda and the other ex-
press tirains another two hours from
Baroda to Ahmedabad, So; for this
train also if you can make it 16 to 17
hours maximum, it would be good.

PROF, MAGHU DANDAVATE: It
would be 16 hours.

PROF. P. G. MAVALANKAR: 1
am happy.

Then, in the Rajdhani Express and
other fast trains in the chair-car-coa-
ches there should be a little more leg
room so that one can have more com-
fortable travel and sleep in the air-
conditioned chair cars, Also, if possi-
ble, a pillow may be provided on
rent, like they do in the buses in
“Grey Hound" America.

Coming to the concession for volun-
tary bodles, there is a reputable insti-
tution, about which I know personally,
and about which ] have written to the
Minister, namely, Jyoti Sangh, Ahmed-
abad, of which Smt. Mridula Sarabhal
was one of the founders. The Minister
has said that it is not possible to extend
this facility to them. But 1 am now
given to understand that it was possible
earlier and it was changed only re-
cently,. Why was it changed? If in-
stitutions of repute have been sending
their boys and girls to see differen
paris of the country by availing of this
concession, why should it not be avatk
able to them now?

G



333 D.G. (Rlys) 1979-00, PHALGUNA 28, 1000 (SAKA) DSG (Rlye,) 1978-19 334

Coming to coaches for pilgrims,
students and tourists, only this morning
some travel agents came to see me
and they told me that they were in-
formed at Bombay and Ahmedabad
that there are no coaches available.
Last year the same thing happened.
When they came to Delhi, and we re-
presented, then, since the Minister was
kind enough and has a mind to help
them, the coaches were made available
8o, if coaches are available in Delhi,
why not in Bombay and Ahmedabad?
That shows that coaches are available,
but they are sitting tight on it. Why
should that happen? Why should peo-
ple be forced 1o spent their time and
money and energy to come to Delhi
every year to gei coaches? Why should
they not be able to get them as a mat-
ter of course at their respective places?

So far as reservation is concerned, I
want to know whether the innovation
of lady clerks has helped the situation.
It may have helped. But my own feel-
ing is that still a lot of improvement
has to be made in terms of reservation,
because corruption is still there at that
point to a large extent. Since my hon.
friend is an incorruptible honest man,
he hag to see whether corruption can
be removed from his Ministry and for
that he must work vigilantly, urgently
and effectively. That is why I am men-
tioning reservation in this context.

Then I come to announcers. I knew
that my hon. frlend 18 a very good
humoured person, But | do not know
on what basis the announcers, whether
men or women, are selected, because
when they announce at the variaus
platforms one wonders whether they
are announcing or they are just crying!
There i8 no musical tone. Why don't
you test their voices? At the stations,
they go on repeating one after another
in quick succession in Hindi, English
and Gujarati that no one understands
what they are talking. You must test
their voice and select good announ-
cerg as is done in the AIl India
Radio

About fast trains, there should be a
iast train between Ahmedabad and
Bombay. Hesays that there is noneed

of repeating it everytime, but ] must
repeat it every time because the need
is great and urgent for an additional
train between Ahmedabad and Bom-
bay, and a fast local train between
Abhmedabad and Baroda and hetween
Baroda and Surat or Bulsar. This is
necessary because of thousands of com-
muters who are students, government
empluyeces and others working in
ONGC petro-chemical complex, etc.
The whole bell is getting industria-
lised, So, more and more commuters
are travelling between these stations,
Therefore, I want thesc things to be
looked into at least sympathitically. °*

He gays that nothing can pe done in
Gandhinagar district, because there is
no potential If you do not give trains,
where will be the potential? Gandhi-
nagar is not only my constituency, but
it is the capital of Gujarat. People
cannot go from Ahmedabad to Gandhi-
nagar by train. There are not enough
stationg where the trains can stop.
There should be at lcast a few stations
so that the villagers can go and gel the
train.

One thing about suburban trains. My
friend, Prof. Dandavate, comes
from Bombay. I go there very often.
I have many friends there as he has
many friends. [ find and see how
people are entering into the suburban
trains often to die! Every year, hund~
reds of people die because of accidents
and over-crowding, Of course, the
capacity is saturated, bulcan't you
make some arrangement to see that
fatal accidents are reduced to the
minimum level? If that is done, he
will earn some humamitarian credit
for that achievement.

About reservation of SC&ST, [ am
one with him and with Government
that we must do everything possible b¥
what is called atonement of the sins#
for centuries that the caste Hindus
have done on the SC&STs. But I only
add a word of caution. I hope, he does
not misunderstand me and I hope, the
House will not misunderstand me when
I say that this must not be over-Jone,

or with over-enhtusiasm, by-passing
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the legitimate claims of many senior
employecs who have put in larger num-
ber of years than the people whom
you arc suddenly upgrading from a
small position to a big position, par-
ticuarly to a responsible position, If
you do that, perhaps, your arrang-
ment and working may also be da-
maged,

About railwuy ci10ssings, there has
alwayg hean a conttant fight between
State Guvern'nents and the Railways.
I hope, it will be seitled soon. T want
to partivularly mention Navsari rail-
way crossing in South Gujaral. That
has been going on since long. I hope,
something will be done in {his regard.

About casual laboures, I do not know
how far and how long they will remain
casual. We are casual in the Parlia-
ment for five years, But let us not
make people casual in the railways who
are working for years and still remain
casual and die as casual. I want him
iv remember this.

He is a socialist. Therclore, he has
to undersiand that yatri sahayaks
(porters) need, particularly at blg
stations hke Bombay, Delhi. Ahmeda-
bad, some kind of sheds where they
can have retiring rooms and facilities
for their daily needs.

About accidents I do not know when
he will be able to raise the compensa-
tion amount for people who are victims
of accidents, especially those who die.
It you and I travel by air and if we
lose ouvr lives our successors get a lakh
of rupees. But if we travel by rall,
because there is no air connection, and
die, then our successors get a small
amount! If the same man travels by
air and dies, his successors get more
and if be travels by train, they get less!
Therefore, people must always pray
that if they must die, let them please
die in gn air accident so thal their
successors get more money! This is
not a %ood thing. Please try to bridge
the gap hetween the compensation paid
to rallways fatal accidents and the siml-
lar air gccidents.
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1 saw a very interesting clipping
yesterday in the Times of India ‘Fore-
igners Fare well’. 1 donot know whe-
ther he has seen it. I would like him to
tell us whether it' is a fact thal by
encouraging foreigners to travel by
second class, air-condilioned class, etc..
thal is not done at the expense of re-
gular travellers in this couniry. If he
assures us about that, then I have no
complaint; otherwise, we would not
like to encourage foreigners by discard-
ing our own people and tourists, be-
cause India is such a big country that
people travel from one State to another
State, and they are also like tourists
from one couniry to another country.
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the major employer in the country,
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¥ou have got the largest number and
you are very often boasting about
that. Prof. Dandavate ig not here.

MR. DEPUTY-SPEAKER:
he comes,

Here

SHRIMATI PARVATHI KRISH-
NAN: It 1s all right, his catering
assistant is there. And yet the Gra-
tuity Act is not implemented by the
Railway Board. So, his catering assis=
tant may take note of it.

I would like to say gne or two
words about the finances of the rail.
ways, because the Minister is talk-
ing very much about generating re-
sources and there is a decision of the
Rallway Convention Committee on
this issue. 1 would like to know what
vou have been doing since you came
in as Railway Minister to go into what
is happening in the drbitration awards,
how much money goes out in these
awards to -various contractors and
whether the procedure does Jeave
room for a lot of hanky panky that
is going on. Because | know officers
are chosen, the contractor can chose
the arbitrator, how much is being paid
out against the claims of the contrac-
tors, and why that is being done.

Similarly, about some of the land
which you give at concessional rates
which has been there for g long time.
Are you reviewing that position also,
because in many places I am #Jd
that many of the people are benamis
or they are big commercial traders ang
80 on? Why should they be given
lard at concessional rates” You agree?
Iam glad you agree with me on some-
thing at least. This is extremely im-
portant and for your finances, you
should do this kind of investigation
also, not just talk of the superficial
things that you are doing to mop up
here and there. I am sure that if
you do that and demand that Gov-
ernment should undertake the social
burdens that the railways have to
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bear as is being done in so many other
countries, you certainly would not
have ic be picking the pockets of the
suburban psssengers. You announced
,with great elan that you have brought
it down by 50 per cent, but we de-
manded its abolition altogether, and
that the burden should be borne by
the Government and the employers,
because that is the only way in which
railway finances can be put on a sound
footing, because the railways should
look at themselves as a commercial

undertaking.

Unfortunately, they are only a gov-
ernment department. Even in deal-
ing with workers' problems, rules are
quoted. If 1 go to the Minister and
say: why ig it that the pension rules
that apply to people who have re-
tried after 1073 cannot apply to
those who retired before 1873,
as in the case of one particular em-
ployee who has a disabled child, deaf,
dumb, blind etc. he says: “Sorry; the
rulegs do not permit it, I have
consulted the Finance Ministry, there-
fore I cannot do anything” Even in
hardship cases on the question of pen~
sion, where the rules are totslly dif-
ferent ns far es the other public un=-
dertakings are concerned, I cannot
understand why you should not lock
into this and do something about it.
Therefore, the mopping up of the re-
sources can be done in so many other
ways, and not by denying pension to
disabled children, which is a wvery
small sum, and by a hike in suburban
railway fares,

While dealing with the problem of
railway workers, the Railway Con-
vention Committee, in its Fourth Re-
port, had pointed out:

“The Committee are distrassed to
note in this connection that as many
as 33,000 representations on wvar-
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from the Railway personnel. This
is an indication of the fact that rail
users and the employees are not
able to receive prompt attention to
their representations at the fleld
level and, therefore, they approach
the Central authority cither -them-
selveg or through the elected repre-
sentatives. The Committee feel that
if the Zonal Railways have adequate
powers as is repeatedly claimed, and
are also manned by officers of pro-
ven calibre and leadership. ..
—1 would like to stress that—

“, .. there is no reason why it
should not have been possible to
attend promptly to these represen-
tations and render satisfaction.”

That is why one of the cut motions I
have given is precisely on the irdus-
trial relations policy of the railways.

The railways are today picking and
choosing and only talking of the so-
called recognised federations, leaving
out other railway workers’ unions who
do not happen to be members of
these federations. Why have these
unions come up? Precisely because
these federations have not been able
‘to deliver the goods. He has claimed
that men-days lost have come down,
but let him not forgot that one after
the other there are dharnas, demons-
trationg and a whole lot of other agita-
tiong that are taking place. The wor-
kers gre co-operating and giving in in
time, but he iz ignoring them comple-
tely. I would like to warn him that
this delay iz going to rebound on him

lost it he does not look into the de-
mands of the workers and if he is
ignoring, the genuine demands of the
vast section of the Railway employees.
He claims here that the channel of
unication has been opened up
certainly the workers are being
allowed to represent and umrecognis-
unions can send in their represens
tatlons, but because of the rules and

_ cannot get any reply
writing. T am constantly getting

4

.4

|

a whole lot of letters saying that the-
matter will be examined. They will be
examined till the next Minister, who-
ever he may be, comes. I will show
you the letters, Mr. Minister. [ will
remind yoy of your letters mentioning
about the examining that is there at
the divisional level, zonal level and
other levels. Here I wnulg lixe to
point out that for one of the office-
bearers of my Federation, two incre-
ments have been stopped and the
charge was that he sent 1n 3 slip ask-
ing for an interview with that noto-
rious DPO of the Jaipur Division,
about whom [ have talked io you,
against whom there was an agitation
led by the recognised umion, AIRF.
He promised to do something akout it,
but that Johnny continues happily be-
cause the Minister continues to write
letters that he is having the matter
“exanuned”. He continues examining
the matter while the workers are be-

ing penalised and are not bemg given.
any channel of representation of ask-
ing for an interview. I would request
the hon. Minister 1o take this matter

seriously I am not Roing into fur-
ther details as Mr. Dinen Bhattac-
harya ha; already spoken about it.

I can see your hand moving to-
warde the bell because I used to do-
the same thing when I am in the
Chair. So, before you ring the bell, I
would just say one thing I think
you will also be interested in it. Last
yesr, you remember with a great
flourish the Minister said “I am going
to see that women will get more omp-
loyment in the Railways. So, women
wil] do the reservations”. I was horri-
fled to see his inordinate interest in
women when I_gaw the report about
Increase in the number of women
workerg in the Railways, from 1977 to
1878, they have gone up from 22,489
to 24,282, a very magnificlent increase
of 1,763. Out of how many lakhs, Mr.
Minister?

PROF, MADHU DANDAVATE: 17
lakhr.
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® ot g oy ugt wwy W Aaw A g of dividend. The Fifth Report of the
:E:;T wt "M oyt W m wra, Railway Convention Commuttee, which
" fem o9, I we are now disc i
acE Wik sarw oy fxar o v & 1 W statement of the m"relli‘:; t?:::::h:
e # wIEr wedy mwimaw wrw &1 ey Rallways have obtained as a result of
t, &% v g, wamy 3, RfEw T W A valious recommendations. The exist-
syweT W IR R 35 aTer €1 AT 9T AT ing concessiong which have accrued 1o
ma‘m“?gfg&ﬂ:" aE “_‘“"* wifwE Railways as a result of recommenda-
B I!“ e rwn iﬁ’w" ‘F"TE_‘: tiong from time to time have come
3 R LML 10 about Rs 3957 crores. The present
;-‘Hﬁrm m w Wl “;a‘l‘ﬂ L1k recommendations, which we are now
A m“ m"““‘gmm“‘ w ""': considering, would amount to Rs, 13.33
m'“‘m'" | My ST “SEIN crores, out of which about Rs. 3
ciores will get extinguished, leaving
R S —— § !:;BCkalabt}:;:: Rs. 11 crores as an addi-
_ on g
for ogd A Fww w1 tEA o S w
wan ot fr Frgw wAAHE W lﬁ‘:’m
E | IR RWH UT WU 0® Gy 9@ I am not quarreling about any
P WT, W 3T w1 owAwT @en oar fr concession bemng given, about every-
vRifid=dr # Afwa waww w9 & wver thing beng done. There must be
f‘:‘r o W R w,’,\:? P S v ; rat?nnlelobehma u:he R:hule thing
. UF qEA T eud g, ccordin, me, the ilway Con-
e Bt ;L ;{W g7 9% tl§ qﬂmw:o: vention Cgomiﬂ.ee hag not cons;idmd
oW Y § wwa WIS ag1 97 qgA T the rationale in detail This ;5 my
‘;g.fr? L ﬂihfﬁ ugr ot ¥ 1 yafed 4 basic complaint
weleg & wwg &= f& § vH AW
il ¥t a7 @ e wfamfod £ The most major recommentation
At & mw W & fAa e, ﬁf_ & Wiy which 1s now bewng made 15 that, with
R e S | e e e 1085, T ot s
wrr & o T g e @, @ d wg being about Rs. 182 crores, on thaf
wEm 6 Wt @ W W W aga @@ e . v
AT e P ‘w!maﬁ! the dividend must not be demanded,
MY ¥ on that the Railways must free from
the laibility ta give dividend, and the
relief asked for 13 Rs 10.48 crores, 1
o # a7 wvE &7 * &z wHEM {x wrd- Go not understand the justification
EHAYL WE wT ot w7 b sawr we @ for this The demands which Rail-
wR WY qs £t mfs ag & Fm ways are making sre assuming pro-
W W wwted s wwre §, & @ portions which, according to me, are
o | ¥ wE ¥ & wwr Tvan g not justified. There is no rationale

behind it. For example, take this and
SHRI C. TEPHEN o see how the whole thing satarted.
seek a f‘e:w’iﬂgutel of thfd;:h)'ti From time to time certain rallway
highlight certain matters con m:i Lines have had to be put for ‘deve-
Mie: Ta h cerning  yopmental purposes’ and all that—for
c:nvent;:nm eé:r;h?ttseeof;he ey taking coal from the coal-nit to the
me, there are ml in. ccordm‘d to railway line, from the port to the
tions invelving basic pallces to which oY e e e befors the
a deeper 100k is called for - which  peing  put.  Originally, before the
or, Railway Convention committer’s Te-

port came in 1934, this was treated as

ll.l'{:: Railway Convention Com- part of the Develooment Fund, char-
. h‘ﬁ been from time to time, genble to Development Fund, If it
ving relief to the Railways in the is chargeable to the Development
matter of their lability of payment Fund, then it is very clear that, for
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loang taken from the Government,
from the Development Fund, you will
have to pay interest to the Govers,-
ment. That is there, Subsequent to
that, this was taken to the capital
fund, on conditiop that for the five
year period there will be the amorti-
sation and, thereafter, after 20 years,
if there is a deferreq payment, that
wil] be written off, Thig is the condi-
tion. Now, they say, if this is the
position, what ig the definition of it?
"The Committee puts a question 1o
them—why don't you treat it as &
project line? The answer is: classify
it as a project line if it is remunera-
tive, Ang if it is not remunerative,
we will not classify it ag a project
line. Ang the Railway Convention
Committee was also tolq earlier that
‘these lines are operational necessi-
ties. If these lines were operational
necessities and they form part of the
entire railway network, how, under
‘heaven, do they get a right or a
‘special treatment is just what I do
not understand.

16 hrs.

Now, the present arrangement is
‘given away. They say that hereafter
for 1978-79 and  1979-80, for these
two years, ng dividend must be
‘drawn with respect to this, subject
to one condition that it it is making
profit, then you can make the claim
for the dividend, Well, Sir, either
this is part of the entire commercial
‘thing or it is a necessary part of the
operational necessity of the Railways.
If it is an operational necessity for
the Railways, then demarcating part
by part and saying that this is not
remuncrative and s8¢ no  dividend
need be paid and this remunerative
part should pay dividend, is taking
things to an infinitely absurd pagition,
according to me. There is no rationale
about it and the Railway Convention
Committee has not discussed the ra-
tionale about it. There must be some
rationale. Now, we have strategic
Tlines, we have unremunerative lines,
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we have got the suburbap liner and
& new class is now coming up called
‘development lines’ and among the
development lines, remunerative and
non-remunerative lines, Remunerative
lines must pay their dividend and
non-remunerative lines need not, This
sort of classification and sub-classifi-
cation and going on ad infinitum is
rather not a healthy practice.

Indian Railways is a great enter-
prise whose investment is to tha tune
of about Rs. 5500 crores and from out
of that, these smal] deductions which
are asked for are certainly not worthy
of the railways. That is what I have
to say. I am not oppasing it. I am
only pin-pointing this part of it.

Another thing is your welfare acti-
vities. For welfare activities we must
have a concession. What is the
blessed great concession you are gZet-
ting? For welfare activity the great
concession you are getting is a very
very small, Rs. 0.19 crores or some-
thing like ‘that.  For this Rs, 0.19
croreg the Rallways submit a memo-
randum to the Railway Convention
Committee and the committee's great
report ig coming before the House for
a Rs. 19 Jakhs concession. What is the
rationale here, I ar;:haskh: :'m' ct:re
commercial establishmen 'or -
poratigns, this will be treated as
equity. This is the claim. 1If itis
treated as equity, on an equity they
will have to pay to the General Re-
serve and an amount has to ba paid.
If that is the comparison, what justi-
fieation, is there for you to gay, ‘We
will not pay. It is a social responsi-
bility.

Sir, this tendency of getting away
from the goclal responsibilitiey s
developing an angle which is entirely
different from what it was when the
rallways were projected for. This
should be fought against. This is not
the correct attitude. Thig is what I
have go to submit.
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One thing. A very dangeroug pro-
posal hag come, very innocently
brought in but which has got serious
consequences, That is, the dividends
which have accrued so far, ie. the
arrears of dividend, with respect to
that, the interest accrued will be
written off and the rest wil} be treat-
ed as deferred dividend free from gll
interest. Now, you have absolutely
no lability hereafter to pay to the
General Fund at all. No loan need
be taken, If you do not have reserves,
if you do not have g surplus, then
thig ig treated as deferred dividend.
There is no liability to pay interest
and you keep ap account of deferred
interest. That ig what you are going
to do. There will be no interest lia-
bility. There 1z no surplus, no loan is
being taken and po interest need be
paid. After gome time, gay, after 10
years, we will consider it. It will be
a huge amount and again anotfer
write off business comes up, Sir, this
is an gpproach fraught with serious
consequences—a  very  innocently
sugar-coated proposal but dangerous-
1y mischievous and absolutely irres-
ponsible, 7 support the proposal but I
call 1t a dangerous mischief, Let it not
be thought that we do not understand
these things. One more point, I am
concluding. Now, how it could be
done? What is the finance of the
railways? I just wanted to point out
one as pect of it which the Minister
will kindly take note of. You had
enough of bouquets, I cap also add a
bouquet to you. But, nevertheless let
ug not be under g complacency.

I am just pointing out certain facts
and figures. What i the capacity of
the Railways? Your success ghould be
indicated by two standards—they gre:
‘What ig your operational ratio? And
what is the relationship of revenue to
capital-at-charge? These are the
touchstoneg and thesp are the indi-
¢atdrg which would show whether you
are operating correctly end efficiently.
What {g the trend of your operational
ratio to the working expenses? I have

got before me your Explanatory
Memorandum, The trend is:

Year Percentage
Twnaw 93,7
1974-T5 N ]

1975-78 91
1878-77 83.6

In 1978-77 it was 84 per cent as
agamnsi B3.6 per cent next year under
your stewardship, it came down to.
83 per cent. And then i1t hag started
moving up.

PROF. MADHU DANDAVATE: Are
you referring to the Operatio ratio?

SHRI C M. STEPHEN: Yes, that is
what I am referring to. From 85.4 per
cent it has gone up to 86.8 per cent
this year, Next year, you say, your
anticipated freight income may go up.
You may say this, It is the experi-
ence. But, what I gm saying is that
after coming down it has gtarted
moving up.

Now, look at the operational ratie
to the revenue, capital-at-charge. That
shows a new trend. If these two are
surpluses, then I would submit that
the Railways have been in good shape.
Alsgo in the freizht income, the trend
is—as against 1973-74, in 1974-T5 there
was an increase of Rs. 237 crores; In
1975-76 as against the previous year,
the incerase wag Rs. 233 crores; i
1978-77 as against the previous year,
the increase is Rs. 176.00 croreg only.
In 1977-78, the increase js Rs. 22 croreg
but in 1978-79 it is only Rs. 11 crores
as against the previous year.

Thig is in respect of what? Tn the
course of these three years, the capi-
tal-at-charge hss jumped up by
Rs. 1.000 crores The investmentg in
the course of three years haye gone
up by Re. 1.000 crores. But the frend,
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as 1 said, in 1976-77, is that the anti-
cipated ireight iraffic was about
222 million tonnes. It landed down to
214 millioy, tonnes. In the next year,
the anticipated one was 212 million
tonneg but it landed to 205 million
tonnes only, The Ruilway Couven-
tion Committee tellg ug that the origi-
nating traffic capacity of the railways
as assessed by the Railway Board was
248 million tonnes as against 205
million tonnmeg of the originating
trafic. Having said that, the Railway
Convention Committee says that the
rate is increasing. But, you gaid that
the originating traffic will dwindle.
Thig is not correcl. That is awothet
finding that I find in the Railway Con-
vention Committee, They did not
accept that contention. Awnyway, vou
have accomplished only 205 mullicn
tonnes of originating traffic, You have
shown last year that there was &
great profifi of Rs. 890 crores. As
against that, you have brought it up
to Rs. 126 crores. Thig iy a matter
which should have bee, brought at
the earlier time. 1 am ot gong to
say anything on that. We know how
jt has happened. But, the prope:
thing wag this. Now, ag gfainst Rs. 83
crores the actual profit ig showpn a#
Rs. 126 crores. How did the saving
take place! It was due to lesg pruvi-
sion required under locos, carriages
and wagons amounting to Rs. 39.79
ecrores and Rs, 19.81 crores for non-
filling up of vacancies. That way the
saying. On these two item the amount
wag saved and, therefore, the profit
moved up from the cxpected figure to
Ra. 126 croree, namely. an fnerease of
368 crores. All T am saying is tha: the
entire white-washing does not reflect
the reality of the situation. I do not
want to go deepe; intp the whole
thing, Let there be no complacency.
Two vear back when I participated in
the debate on railwavs grantg I gtated
that there is_tendencv for the goods
freight to come down and if the goods
traffic comeg down, whatever vou may
do, the rallway finsnces will net be in
B soungd position, Thig has come down
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and it should be slopped. If that is
done RCC may recommend gnytlhing
and we are prepared to say ‘okuy get
it But for the sickness inefficiency
and shortfalls a; against targets if thay
has got {0 be made up by some mure
concessions and go into the abgurd
limit of concessions from dividends
even for running hospitals that is
taking it to & limit of mockery
which  should pot  have been
done. I have only this much
to sav RCC hag, not given us
proper reasoning as to why they re-
commended. If the finance Ministry
and the Railways together are recom-
mending. that is the end of the matter
and the Railway convention Commit-
tee do not seem to have any further
thing tc say. They okayed it If they
had differed they will have something
more to say. This is not the correct
way. Therefore, many of the propo-
sals before ug are proposalg of serious
consequence. Nevertheless, I do not
want to stang in the way of passing it
but I only say this aspect will have to
be looked into. Let my friend,
Mr. Msadhu Dandavate—who is the
most genial of the whole lot—be not
under complacency and be forthright
and get the railways start operating.
They are doing fairly well already but
they could do far better in order that
the target with respect to freight re.
ceipts could be kept up.

o e fto seww” (FayTr) : IoTEONM

¥ fror f S weht ¥ gEAge R Anew
w e oo fiear &1 ww R eee ¥R R
firrr wx 5w wgw A @ ¥t
p out wETAT % sfwwrd wnir
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And with all emphasis at my com-
mand I request the Railway Minister
kindly to respect that locality,—
Simri-Bakthiarpur-Bihariganj line,
This railway line would have been the
only possible meang of communication
and it would have served the people
of this area very much. During the
late Lalit Narayan Mishra's timc, he
ordered for the survey of this linc.
I do not know as to why no further
steps have been takenby the present
Railway Minister. I request him to
take necessary steps in this regard.
There is another line, Madhepura-
Singheghwar line. It is a very impor-
tant line to serve a famous pilgrim
cantpe. During Shivarathrl Mela lakhs
and lakhs of people go there. There

4782 L8—12

is a famous Siva temple there. There
you have elephant market and horse
market. On every Sunday you will
find lakhs of people going there. Late
Lali{ Narayan Mishra ordered some
survey in that line. He wanted the
work 10 be taken up. I am sorry to
find that the present Rajlway Minister
has not cared to look into that parti-
cular line, During the regime of the
Congress Ministry—1 am sorry io say
this—ao Railway Minister had taken
paing to improve the lot of Lhose
branch lines.

Then I wish to bring another point
to your notice. In the Kosi Division,
there is one railway junction at Mansj,
This is located five stations east of
Barauni junction, towards Katihar in
the N.E. Railway, From that Junction
you have four branch lines, I will

give the names of these branch lines.
They are:—

1 Mansi-Saharsa-Purnea-Katihar
line.
2, Mansi-Saharsa-Raghopur-Jog-
pani (Nepal border) line.
3, Mansi-Samastipur - vig-Hasan-
pur line,
4. The main Katihar-Kanpur line
also passed through Mansi—
This is a main Jine,
So, thesc are three branch Jineg and
one maimn line. A few days back, 1
had been to Mathihani constituency
in Begusarai and from Begusarai I
came to Mansi by road in the night
time. The whole Mansj Station was
totally dark in the night. There was
no electricity at all, It ;5 an area in-
fested with criminals. Every week
there jg theft  Some sort of bur-
glary, some sort of murder, etc, are
always taking place in the Stations
situated on the brunch lines. 1 am
sorry to say that for the whole night
generally there is a no lighting arran-
gement in these stations. Thig is the
condition of the branch lines. If “ou
go to that place, you will see with
your own eyes the conditions prevail-
ing there. You will see those people,
how the passengers are travelling aif-
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ting on the roof of the tramns. Why?
It is because there 15 dearth of trains.
Whereas in the casg of the main lines
connecting Calecuttu, Bombay, Madras
and Delhi—the metropolhitan cities—
you have taken every care I am not
against any care being taken in these
majn lines. Even the tubelines in
Calcutta are under construction. For
every five minutes there are suburban
trains from Bombay to other outly-
ing areas. But here people hving in
and around the branch.lines are ira-
velling like animals. They are travel-
ling on the roof of the tramns. Even
in the compartments therc 1s no dis-
tinetion and men and women are
huddled together like cattle.
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God forbids, if there 1s a repetition
of what happened in 1962, what will
be our fate? For this reason, I would
particularly request the hon. Minis.
ter o pay his attention to the branch
hne from Mansi to Xatihar ma
Saharsa This 18 an alternate route
for sending men and material to our
North-Eéstern border, This line has
got its strategic importance, but it
15 unfortunate that this has been
neglected for long. People travel in
trains like animals.
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MR. CHAIRMAN: Shri Mukanda
Mandal. please conclude in five mi-
nutes, because the Minister has to
reply at 4.40,

SHRI MUKUNDA MANDAL
(Mathurapur): Madam Chairman, I
would like to invite the attention of
the hon. Minister to the Sealdah sec-
tion of the Eastern Railway, where
because of paucity of suitable num.
ber of trains, the commuters are put
to a lot of inconvenience and they
are treated by the railways like
cattle. There is need to improve the
railway services to & large extent.
Only when occasionally some high
officials of the Railways or others
happen to pass that side, we see the
stations or the trains being cleaned
or decorated. The passengers, on the
other hand, are always neglected and
jll-trcated, The passenger amenities
on these trains are also absent. We
do not have fans in working order
in summer; there is no light quite
often.

{ wrote to Prof. Madhu Dandavate in
this connection and he has told me in
his reply that with the commission.
ing of the Sonarpur Shed, all these
problems will be solved, upto this
time, nothing concrete has been done,
1 would once again impress that the
train services should be improved in
the interest of the commuiers. The
Sealdah South section should be
doubled, If it is doubled, more trains
van be run, Because of the single
ling, the train serviee is not salis-

factory, More trains should also be
provided in the interest of the com.
muters,

I also said in the Cut Motion that
the platform shed should be at the
eastern side of the Dakshin Barasat
station in the Sealdah-Lakshmi
Kantapur line. And at Canning sta.
tion, some railway sites have been
abandoned, where anti-social ele.
ments are having shelter, Those cites
should be taken over by the Railway
authorities, and they should be
treated as market places, so that they
can be used by the people at large.’
The activities of miscreants should be
stopped.

About doubling of the Dum Dum-
Bongaon line, the hon, Minister had
said many a time that it will be
included in the Budget; but we are
surprised that no mention of that
line is made there. I would request
the hon. Minister to take it up imme-
diately, since he has given the consent.
The problem should be solved, and he
must give it utmost importance,

Again, there is no direct service
between Hasnabad and Sealdah. That
is why a large number of prople
from Hasnabad go to Barasat and
then they have to catch another
train from there, Thus they nave to
face tremendous difficulties. So, there
should be a direct train from Hasna.
bag to Sealdah,

Regarding extension of railway
lines, I suggest that the Sealdah.
Canning line should be extendced to
Golabari. They survey work has been
done already. But the survey report
hag not been disclosed, I do not know
where the report lies. The survey
report at least should be disclosed to
the public, and the extension work
taken up.

Regarding the extension of the
Sealdah-Lakshmi kantapur line to
Pathar Pratima, I propose thet the
survey work be done. People will be
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very much benefited if the railway auemet &1 W & At & B e w3
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30 kms. Bui I wanted an extension oY I ¥ Ioarg WY AW AT (Afew 4T §
by only 6 kms. upto Kulpi. That ex- f6 ™ fom § @it @ €15 gew adr o
tension can easily be done, w1 R s g fe W A A oy
Regarding concessions to teachers, l’f‘-}"ﬂ‘l’ ¥ frare w23 shc_awniss fiert &

the Minuster has given a definition as
to who will be eligible for soncts.
sions for travelling purposes.
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university and college teachers also i h
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THE MINISTER of RAILWAYS
PROF. MADHU DANDAVATE):
While winding up the gencral debate,
I took more than one hour and tried
Lo clear almost all the points that were
10ised. But some new points have
been raiged. 1 will not take the time
in going into individual lines and
stations angd all that. But some new
points have come up and I will make
a very brief statement about those
points. Fo; 1nstance, a number of hon.
merbers made reference to coal load-
mg and also the overall loading in the
country. Some of them expressed dis-
satisfaction that the performance of
loading was not satisfactory. OQOur
{riend hon. Dinen Babu made a specifie
mention about wagon problem, I will
make a biief mention to that. 1 o
find a laot of room for considerable im~
provement, but that does no{ mean
thut as far as coal movement is con~
cerned, no progross has been made.

Here are facts and figures, 1 will
try to place before the House how.
from month to month, with the best of
our efforts, we have been able to
secure better loading. In Oectober 78,
the average loading of coal was of the
order of 8268 wagons. In November
78, it was 8715 wagons. In December
78 it was ©118 wagons par day
average. In January 78 it was 3290
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and in February, 1079 it wag 9630
wagons excluding 5th Feb. the day of
miners' strike. Of course, there is stil]
shortfall. These shortfalls are parti-
cularly in the specific areas of Rani-
ganj, Jhariu and Karanpur, I can
asgsure the House that as far as steel
plants, cement factories and industries
like textileg are concerned, we wil] sce
to it that for want of wagons these
industries will not suffer ang no
damage is done to our economy.

As far as the overall broad gauge
freight loading s concerned, I may
bring it to the notice of the House that
in February, 1879 the maximum
of 24860 wagons per day has
been reached, which is the high-
est since May 1078, Of course,
I am not satisfled even with
this. Really speaking, the position
would be best if we reach an average
of 26,000 wagons. We wil] put in our
best efforts to see that the target is
reached. Loading would have been
still better but for the non-arrival of
ships at Visskhapatnam port to carry
iron ore for Japan from Bailadila
mines, As o result of that 3000
wagons were completely immobilised.
We have to improve the position and
it will be our effort to see that these
difficultieg are removed.

1 do not want to make a reference
again to the guburban fare-structure.
I have already announced the conges-
slon. But I would add one more in-
formation which would be important
for Calcutta, Madras and Bombay. At
a cost of Rs, 109 crores, we have al-
ready placeq order for 680 EMU
coaches that are utilised for electric
locals in Calcutta, Bombay and Madras.
While the AC coaches—AC stands for
alternating current, and not air-condi-
tioning—fop Calcutta have already
gtarted arriving, those for Bombay will
be available next year. For that, the
financial provision has already been
made, We have already placed orders
for 660 EMUs.

A number of Members have referred
to the 'wagons. 1 do not want to re-
Mmummuwhkhxmﬂwhﬂa
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giving reply to the general discussion.
I have already saig that because the
entire traffic has become rather irra-
tional ag & result of complete stoppages
of import of foodgrains and also addi-
tional imports of fertilisers which are
coming from all soris of ports like
Tuticorin etc, it is true that our turn-
round of wagons in number of days
has gone up. But 1 am happy to an-
nounce thai our consistent efforts have
produced some results ang in five of
the seven railway Administrations—I
am referving to BG—it has come down
to a imif which 1s lower, than what it
existed two or threc years back. We
are again coming back to a lower turn-
round of wagong in pumber of days.
I it goes down gtill further, it will
greatly improve the efficiency of wagon
movement and we arc sure we will be
ableg to achieve ihe resulis.

The hon member from West Bengal
hag rightly raised the question of
wagons. He said a number of wagons
are being stabled. Though manufac-
tured, they have been stabled due to
certain difficulties. I must make it
clear that the major constraint in this
egard is the non-availability of wheel
sets from the Durgapur steel plant.
Due to a number of constraints—we
cannot blame the Durgapur Steel plant
because of the flood situation, a num-
ber of difficultieg were faced—the pro-
duction of wheel sets went down and
therefore, whatever target was fixed,
could not be achieved. As a result, I

not less—have been
non-availability of wheel sets that
were supposed to be available
from Durgapur steel plant,
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arrived. 1000 additional wheel-sets
are likely to arrive within a few more
days. From April onwards, we will
be able to get, on an average, 1,000
wheel-sets per month and with these
jmports of wheel-sets, we will be able
to overcome that constraint. We hope
to gel the wheel-sets required for the
metre-gauge from Polang by Septem-
ber, 1979.

As far as the capital structure re-
view is concerned, I need not make
a detaileq reference to that. But I
want to draw your attention again
that really the quintessence of the
entire Railway Convention Commit-
tee's Fifth Report as far as varlous
rates are concerned, is contained in
page 10 of my original budget of
gpeech. The first important recommen-
dation, as I tolg you earlier is:

“The Railways will no longer be
called upon to obtain loans from the
General Revenues for meeting short-
falls in dividend payments. If, in
any year, there is a shortfall in the
payment of dividend, this would be
treated as a deferred liability to be
paid eventually as and when ade-
quate surplus is generated, and the
position reviewed after a period of
ten years.”

This is the recommendation to which
my hon. friend, Mr., Stephen, had
made & reference to. I do not want
to make a reference to all those five
items. You may tecall all those five
important aspects which were men-
tioned on page 10 in my original Bud-
get speech on 20-2.70. The most im-~
portani aspect is that as far as the
interest portion Is ¢oncerned, which
was a liabflity of Rs. 93.05 crores, that
will be completely written off and
the balance amount of Rs. 122.19 crores
will be treated as a deferred dividend
liability.

and hon. Shri Stephen had taken
exactly contradictory positions. I am
more in agreement with Comrade
Parvathi Krishnan. She has rightly
said that throughout the world, no-
where the Railways are expected to
carry the social burdens, If these are
the burdens that are lifted up in the
interest of society, in that case, the
society s a whole must also think in
terms of lifting up of those social
burdens. Our previous liability due
to the social burdens was of the order
of Rs. 170 crores. Now, we have
found that this liability has gone upto
Rs. 189 crores. Therefore, I do not
think it will be wrong to consider
ways and means by which this parti-
cular aspect of the social burdens can
be completely solved.

SHRI C. M. STEPHEN: I said, this
is nothing to do with social burdens.
About social burdens a commiitee is
already going into that. Its report is
yet to come. But this is the accumu-
lateq dividend, a part of it is interest
also. Now, you say that the interest
must be written off and the balance
must be treated as deferred and in-
terest must not be paid on that, After
ten years time, if it i3 not paid out, a
review must take place. If you are
not able to pay the dividend to the
General Fund, then to that extent it
will be kept ag deferred payment to
be paid off as ang when the surplus
is available; otherwise, ultimately it
can be written off and without inte.
rest. 8o, that is nothing to do with
social liability. That is an entirely
different thing.

PROF. MADHU DANDAVATE: I
was referring to another aspect which
I hope you have not forgoiten. You
have already referred to some of the
reliefs that were given from the pay-
ment of dividend, though they are
meant for a particular purposc. The
Convention Committee have said that
if certain railway lines have been con-
structed for reasons other than finan-
¢ial considerations, in that case, they
should be treated as & social obliga~
tion. In that way, formerly we uged
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fo lkse Rs. 21 crores on uneconomic
lines. Likewise, therc are so many
other social burdens. Therefore, I
wauld agree with my hon, friend,
Shrimat: Parvathy Krishnan, that if
Re, 189 crores 1s the social burden
that is being lifted, in that case, we
must go into the pioblem, and that
will have to be soried ovut,

I do not want to go into the details
of that aspect. Inadentally, 1 may
mention that when I gave a reply to
the general debate, at that tune the
Leader of the Opposition was not pre-
sent. Of course, he had some diffi-
culty. At that time I had dealt with
the problem of the capita] rtructure
in detail and ] also spoke about the
deferred lability. Therefore, 1 do not
want to take the time of the House.
But, on the gquestion oi operating ra-
tio, to which he had made a reference,
I would just lke to make a brief
comment in half a minute.

SHRI C. M. STEPHEN: Perhaps,
you did not take note of it, but I was
present here physically in this seat.
It is unfortunate that you did not take
note of it.

PROF. MADHU DANDAVATE: It
the Leader of the Opposition is there,
I have to take note of it. It is the
culture which we have that gets exhi-
bited in the speeches.

As far as the operating ratio is con~
cerned, I may just incidentally men-
tion that in 1975-78 the eperating
ratio was 81.1 per cent; in 1978-77 it
was 8441 per cent; in 1077-78 it was
82.99 per cent, in 1978-79 it has sight-
ly gone up; the ratlo is 86.80 per cent.
For 1779-Bp the projection is 85 per
cent. Of course, I am still not satis-
fied with that and, to that extent, I
would agree with the Leader of the
Opposition that constant effort must
be made ip see that the ratio of work-
ing expenses to the gross revenue
must be brought down as much as
possible, because that would be one
of the indices by which the efficiency

MARCH 19, 1979

DSG (Rlys.) 1976-19 368

of the railways could be measured,
and it would be our effort to see that
particular aspect is taken care of.

Then a question was raised about
railway lines. The practice so far has
been that all the railway lines men-
tioned in the House and in the Con-
sultative Committee on Rallways over
a number of years were gone into and
there were 350 approved lines and
whatever allocations are avajlable
from the Planning Commission, that
was scattered over to the varioug pro-
jects with the result that most of the
plans remained in animated suspens
sion. So, the member who hag de-
manded the line had only the satisfac-
tion that whatever lines he had
demanded had come on paper and
probably after the fifth generation ar
so that will see the light of day. But
we do not want ty do that.

wdt wwfit Fifrarrge) ¢ domw
immﬁm?!{ }

Qur perspective hag been to pick up
a few lines, concentrate on them and
complete the line. Our friend from
Bengal referred to doubling a Hne,
I may inform him that in the month
of April I am going to inaugurate it.
Similarly, in Kanyakumari, all the
projects which we have accepied and
for which the surveys have been
done, whenever target dates have been
fixed, three or four months hefore the
target date we are going inaugurate

of a new line, That is how we are
proceeding, We are giving more allo-
catlon for the works on hand for
baving new lines, and also for

taking new conversion projects; t::



369 D.G. (Riys.) 1079-80, PHALUUNA 28, 1900 (SAKA) DSG (Rlys,) 1978-79 370
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1 have mentioned it in the general
debate.

17 hrs,

Our hon. Member has reminded me
rightly that in addition to whatever I
said in my reply to the general debate
three days back, there was a concrete
question and to that also the reply was
given. I hope the hon, Member would
have been there and he should feel
satisfied that immediately this whole
thing is restored, we will be able to
do the job. And therefore, 1 do not
want to go at this stage into individual
details because this is the second stage
at which 1 am intervening. 1 hope and
Trust that this Railway Convention
Committee’s Report—I may remind you
incidentally in the end that as com-
pared to Rs. 189 crores of social
burdens that the Railways have io lift,
if we take the past experience, the
Railway Convention Commitiee, in all
excluding the latest Rs. 10 crores raised,
(has so far given Rs. 40 crores relief
and therefgore, the relief that has
heen granted is not at all very large
as compared to the obligation of social
burdeng that we are lifting up. Inci-
dentally I wanted to mention this.

SHRI C. M. STEPHEN: Mr. Madhu,
1 read out from the Railway Conven-
jon Committee Report itself, Your
ailways have given them a statement

to what exactly was the cumulative
that they have got according fo

the existing concessions as per the
plan—Rs. 39.5 crares. And whal is
the one which is now being proposed?
This Rs. 13 crores out of which Rs. #
crores will lepse. That is why I said
Rs. 50 crores. Why do you say Rs. 40
crores?

PROF. MADHU DANDAVATE: That
is why, instead of Rs. 30.5 crores 1
said Rs. 40 crores, That is all right.
So, I hope thai 1 will be in a position
to scrutinise all the suggestions that
have been made on the concrete pro- .
blems that have been raised in the
debate as per the usual practice, I will
write to all the Members. 1 hope and
trust thal there will be complete un-
animity in accepting the Resolution of
the Railway Convention Commitiee
that has just opened the doors for the

further expansion and develcpment of
Railways,

H Qfwarged g d | ww Adae g
e wgt & ot & fod Aol s & W
taay faur § 7

SHRI A. R. BADRI NARAYAN
(Shimoga): But my suggestions have
not been answered regarding the ques-
tion of the Railway Service Com-
mission office al Bangalore and also
regarding the question of the Masier
Plan for the meire guage and broad
guage.

PROF. MADHU DANDAVATE: 1
have already made a reference to the
Railway Service Commigsion,

ot mfterw : AToRT weft e X waw
wrem ¥ o f forr RwAT 9 faawt ot
&9

e

T foret o &% 1 AR P )
frafa @ar § woefrmge 2w

o wy wwd : Ay forar &

ot it : gt w frar 8, Wi @
wowy fadt aré & fis agt sy Y & firorely
T )

MR, CHAIRMAN: I have full con-
fidence in the wisdom of the hon.
Members.
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sfte wy YR @ § gt xwl B v
s fir farorel} & ant & dwr ag gur & f forw
2w & aufiw fedt ¥ee ¥ @ w7
&4 %1 T §1 g §, ag1 2w vifeg-
fobr w4 wiY7 forg ®wrw w1 I Fax e,
TEWY qETT R AR 1
MR. CHAIRMAN: Ii is not possible
to giwve reply to eack and every one
Now, I shail put all the Cut Molions
moved.

SHRIMATI PARVATHI KRISH-
NAN: Will you pleage put my cut
motion No 333 about bonus sepaialely?

MR. CHAIRMAN- That I will come
to later. I shall now pul all the cut
metions moved to the Demands for
Grants of the Railways for 1879-80 ‘o
vote {ogether unless any hon., Member
desires that any ot his cul motions
may be put separately. So, I just
want to know what cut motions the
hon Memberg waunl me to put sepa-
rately.

SHRIMATI PARVATHI KRISH-
NAN: My cul motion Ne. 333.

SHRI DHIRENDRANATH BASU:
My Amendment No. 20 may be put
separately.

MR. CHAIRMAN: I am sorry, it has
not been moved.

The lobbies have been cleared,

The question is:
“That the demand under the head
Railway Board be reduced to Re, 1.

{Refusal to grant the just and a
ananimous demand of bonus to all
railway employees at the rate of
minimum of 8.38 per cent" (333)]
17.12 hrs,

The Lok Sabha divided:
Division No. 6]

AYES
Badri Narayan, Shri A, R.
Banatwalla, Shri G, M.
Basu, Shri Dhjrendranath
Dhondge, Shri Keshavrao
George, Shri A. C.
Gomango, Shri Giridhar
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Gopal, Shri K.

Khan, Shri Ismail Hossain
Kidwai, Shrimati Mohsina
Kisku, Shri Jadunath
Krishnan, Shrimati Parvathi
L.ahanu Shidavakom, Shri
Mandal, Shri Mukunda
Murthy, Shri M. V. Chandrashekhara
Nair, Shri B. K.

Pertin, Shri Bakin
Rangnekar, Shrimal; Ahilya P.
Reddy, Shri S. R,

Roy, Dr. Saradish

Saha, Shri Gadadhar

Stephen Shri C. M.
Sudheeran, ghri V. M.
Swaminathan, Shri R. V.,
Venkataraman, Shri R.
NOES
Agrawal, Shri Satish
Alhaj, shri M. A, Hannan.
Balak Ram, Shri
Balbir Singh, Chowdhry
Berwa, shri Ram Kanwar
Chakravarty, Prof. Dilip
Chandra Pal Singh, Shri
Chaudhry, Shri Ishwar
Chunder, Dr. Pratap Chandra
Dandavate, Prof. Madhu
Dawn, Shri Raj Krishnag
Desai, Shri Morarji
Digvijoy Narain Singh, Shri
Durga Chand, Shri
Dutt, Shri Asoke Krithna
Ganga Singh, Shri
Guha, Prof, Samar
Hazarl, Shri Ram Sewak
Jajn, Shri Kalyan
Jaiswal, Shri Anant Ram
Joehi, Dr. Murli Manochar
Kishore Lal, Shri
Krishan Kant, Shri
Mahi Lal, Shri
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Mhalgi, Shri R. K.

Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Munda, Shri Govinda
Pandeya, Dr, Laxminarayan
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarlal B,
Paswan, Shri Ram Vilas
Patel. Shri Dharmasinhbhai
Patil. Shri Chandrakant
Patnaik, Shri Biju
Periusamy, Dr. P. V.

Rai, shri Gauri Shankar
Rajda, Shri Ratansinh

Ram, Shri R. D.

Ram Deo Singh, Shri

Ram Dhan, Shri

Ramapati Singh, Shri
Ramdas Singh, Shri

Ramji Singh, Dr.

Sai, Shri Larang

Sajni, Shri Manohar Lal
Sarkar, Shri S. K.

Satya Dev Singh, Shri
Shazia, Shrimati Rano M.
Shakya, Shri Daya Ram
Sharma, Shrl Rajendra Kumar
Sheo Narain, Shri

Sinha, Shri Purnanarayan
Thakre, Shri Kushabhau
Tiwari, shri Brij Bhushan
Varma, Shri Ravindra
Verma, Bhri Brij Lal
Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C, N.
Yaday, Shrl Hukmdeo Narain
Yadav, Shri Ramjilal
Yadav, Shri Roop Nath Bingh

MR. CHAIRMAN: Subject to correc-
tion, the result* of the division is:

Ayes. 24
Noeg : 62

The motion was negatived.

MR. CHAIRMAN. ] shall pu; the
cut motion No. 359. which the hon:
Member, who has moved, has request-
ed to be put separately to the vote of
the House.

The cut motion was put ang nega-
tived.

MR. CHAIRMAN: T shall now put
the rest of the cut motions moveq to
the Demands for Grants for Railways.
1978-80 to the vote of the House to-
gether.

The cut motion was put and nega-
tived.

MR. CHAIRMAN. The question is:

“That the respective sums not ex-
ceeding the amounts shown in the
third column of the Order Paper be
granted to thg President out of the
Consolidated Fund of India to de-
fray the charges that will come in
course of payment during the year
ending the 31st day of March; 1980;
in rvegpect of the heads of demands
entered in the second column there-
of against Demandg Nos. 1 to 16.”

The Motion was adopted.

*The following Members also re corded their Votes:

AYES: Shrimati P, Chavan,

Noes; Sarvashri Jagannath Sharma and Pabitra Mohan Pradhan.
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Demands for Grants (Raifways) for 1979-80 voted by Lok Sabha

No. of Name of Demand Amount of Demand
Demand for Grants voted by
the House,
1 £ 3
Rs.
1 Railway Board . . 2.03,67,000
a Miscellaneous Expenditure (General) 15,34 83,000
3 General Superintendence and Services : . . 116,48,03.000
4 Repairs & Maintenance of Permancnt Way & Works 160,b4.08,000

5 Repairs & Maintenance of Motive Power . . . 185,60,02,000
6 Repairs & Maintenance of Carriages & Wagons » 234.6g,11,000
7 Repairs & Mai of Plant & Equipment . 106.54,2 3,000
8 Operating Expenses- -Rolling Stock & Equipment 2430,14.2 3,000
[} Operating  Expenses—=Traffic i . " . 247.30,23,000
10 Operating Expenses— Fuel . . 311344 5:41 72000
11 Staff Welfare & Amenaties . 77:20.540 OO
12 Musccllancous Working Expenses . . . B 114.39,65,000
18 Provident Fund, Pension & Other Retirement Benefits H6.28,54,004
14 Appiopriation w Funds . . . 864,10,10,000
15 Dividend to General Revenues, Repayment of Joan taken from
General Revenues & Amortization of Over Capitalization 370,28,1 1,000
16 Assets- Acquisition, Construction and Replacement 1525.89, 10,000

MR, CHAIRMAN: Now, T shall put
Supplementary Demand for Grants for
Railways for 1978-79 {o vote. The ques-
tion is:

“That the respective Supplemen-
tary sums not exceeding the amounts
shown in the third column of the
Order Paper be granted o the Presi-
dent out of the Consolidated Fund of
India {o defray the charges that will

come in course of payment during
the year ending the 31st day of
March, 1979, in respect of the follow™
ing demands entered in the second
column thereof—

Demands Nos, 4, 6, 9, 14, 16, 17
ang 20.".

The motion was adopted.

.
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Supplementary Demands for Grants (Railways) 1978-79 voted by Lok Sabha

No. ol Name of Demand Amount of Demand
D mand for Grant voted by the
House
1 2 3
Rs.
4 Working Expenses  Adinistration 3,17,71,000
6 W king Expenscy - Operating stafl . : . 546,009,000+
q Working Expenscs—Miscellanvous Expenses Gs,li2,000
T Clonstruction of New Lines —~Clapital and Depreciation
Reserve Fund i . . 1,50,00,000
1h Pensionary Charges—JPemsion Fund 9.79,89,000
17 Repayment of luans I'rm.ugrm-ral Ry emue anid interest theseon- -
Development Funel . . . 4.57:000
20 Payment towards Amortisation of over-capitahisation, repayment
loans from Groeral Revenues and intetest thercon =
Revenue Reserve Funed . : . . 54,14,000

MR. CHAIRMAN: I shall now pul
the Resolution moved by Prof, Madhu
Dandavate to the vote of the House.

The question is:

“That this House approves the
recommendations made in paragraphs
11, 42, 46. 55, 61, 73, 78, 81, 87, 88,
Y1, 94, 103 and 110 contained in the
Fifth Report of the Railway Conven-
tion Committec, 1977, appointed to
review the rate of dividend payable
by the railway undertaking Ilo
General Revenueg as well as other
ancillary matters in connection with
the railway finance and general
finance., which was presented fo
Parliament on the 19th February,
1979.

That this House further directs
that the action taken by the Gov-
ernment on the other recommenda-
tions made in this Report may be
reported to the Committee”

The motion was adopted,

——

APPROPRIATION (B.AILW&YS)
BILL.* 1979

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): I beg
to move for leave to introduce a Bill
to authorise payment and appropriation
of certain sums from and out of the
Consolidated Fund of Indla for the
services of the financial year 13879-80
for the purposes of Railways.

MR. CHAIRMAN: The gquestion is:

*That leave be granted to introduce
a Bill to authorise payment and ap-
propriation of certain sums from and
out of the Consolidated Fund of
India for the gervices of the financial
year 1979-80 for the purposes of
Railways."

The motion was adopted.

PROF. MADHU DANDAVATE: 1
introducet the Bill.

*Publisheg in Gazelte of India Extratordinary, Part iI, section 2 dated

19-3-70.
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APPROPRIATION (RAILWAYS)
NO. 2 BILL,* 1979

THE MINISTER OF RAILWAYS
{PROF. MADHU DANDAVATE): I beg
to move for leave {o introduce a Bill
to authorise payment and appropriation
of certain furlher sums from and out
of the Consolidated Fund of India for
the services of the financial year 1978-78
for the purposes of Railways.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill 1o authorise payment and
appropriation of certain further sums
from and out of the Consolidated
Fund of India for the services of the
financial year 1978-79 for the pur-
poses of Railways.”

The motion was adopted.

PROF. MADHU DANDAVATE:
1 introducet the Bill.

17.18 hrs.

RE. BUSINESS OF THE HOUSE

MR. CHAIRMAN: Items 13 and 14 to
be discussed together.

SHRT HARI VISHNU KAMATH
(Hoshangabad): 1 oppose it. The
House will see that item 13 refers to
1876-77, the dark gge and the be-
nighted year of the Emergency, that
period of tyranny and terror. I oppose
it on the ground that the demands for
that year of the dark age should not be
discussed along with the demands for
1978-79, the year of light and life.
These two are totally incomopatible and
incongruous. They should not be dis-
cussed logether. They are not on par
at all, those two years, one in the dark
age and the other jn the age of light
and life. So, they should be discussed
separately. g
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MR. CHAIRMAN: Is it a legal ob-
jection?

SHRI HARI VISHNU KAMATH:
It is a gubstantial and material ob-
jection. There are so many things o
he brought out which happened in that
dark year of 1976-77. Don't mix sugar
of 1978-79 with sand of 1876-77.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): 1 have abso-
lutely no objection if they are discus-
sed separately. If they are discussed
jointly, I have no objection 1o that also,
I want a discussion. That is all.

MER. CHAIRMAN: I have not 1o
give a ruling on that. I am in the
hands of the House.

SHRI HARI VISHNU KAMATH:
You kindly see the fooi-note. 1t does
not gay, “to be discussed together”, It
says, “may be discussed {ogether”.

MR. CHAIRMAN: May be discussed
together or may not be discussed {o-
gether, I will take the sense of the
House. 1 am entirely in the hands of
the House,

SOME HON. MEMBERS: Separalely.

MR. CHAIRMAN: Lei them pe dis-
cussed separately. In that case, I
must inform the House, the total time
which was fixeq ag two hours, has to
be divided: one hour to the first item,
and one hour to the other item.

We first take up the Demands for
Excess Grants,

17.21 hrs

DEMANDS* FOR EXCESS GRANTS
(GENERAL), 1976-77

MR. CHAIRMAN: The House will
now take up discussion and voting an
ihe Demands for Excess Grants in res-

—

tIntroduced with the recomroendation of the President.
*Moved with the recommendation of the President.
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pect of the Budget (General) for 1876~
77 presented on lhe 20th December,
1978 and the 2nd March, 1878.

Motion moved:

“That the respective excess sums
not exceeding the amounts on Re-
venue Account and Capital Account
shown in the third column of the
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Order Paper be granted to the Presi-
dent out of the Consclidated Fund of
India to make good the excess on
the respective grants during the year
ended 31st day of March, 1977, in
respect of the following demands
entered in the second column there-
of—

Demands Nos. 11, 19, 21, 24, 29,
318, 40, 54, 57, 66 and 80."

Demands for Exeess Grants (General) for 10976-77 submitted to the vote of Lok Sabha

Amount of Demand

Dlj:;a:fi am= ol Mol submitted to the vote
of the Houre
Rs.

1. EXPEXDITURE ME1 FROM REVENUE
11 Ministry of Chemicals and Fertilizers : i 48,327
21 Defence Services—-Army . " i . 4,038,713
24 Defence Services—Pensions . 1,71,01,397
2g Miunistry of Encigy . . . . 14,026
39 Other Expenditme of the Ministry of Finance 1‘?’5’-‘9..:;45

bs? Andaman and Nicobar Islands . . 1,04.13,310

66 Broadeasting . . 2,02,504
8o Roads 78,750
il EXPENDITURE MET FROM CAPITAL
19 Capital Out lay on Posts and Telegraphs . N 16,20,25,885,
40 Loans to Government Servants etc. , . . 1,10,22,21
54 Other Expenditure of the Ministry nf Home Affairs 93,000

MR, CHAIRMAN: As yel, 1 have
not received any name. (Interruptions)
After all, the names ghould come to the
Chair.

SHRI HARI VIEHNU KAMATH
(Hoshangebad) ;: 1 want to seek certain
clarifications on the Demands for Ex-
cess Grants in respect of tbhe Budget
{General) for 1976-717. Last time the
same procedure was followed. did
net give my name.

a— —

MR. CHAIRMAN: Do you want to
make & speech?

SHRI HARI VISHNU KAMATH: I
would like to seek only clarification be-
cause the House cannot forget that this
year, 1976-77 gs I sald earlier, belonged
to the ‘Dark Age'. ..

MR. CHAIRMAN: I cannot allow
any speech to be made. If yvou want
to seek clarification, please alt your
questions only,
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SHRI HARI VISHNU KAMATH:
Against Defence Services—Army, there
is a big Demand for Grants totalling
Rs. 5 crores. These are Demands for
excess granis only. The sanctioned
grants were there earlier, These are
excess grants demands only. You
should not forget that there was a
lot of hunky-panky going on in that
year. I want a clarification on this
point as to why it was incurred,

Anothez one relates to the expendi-
ture of the Ministry of Finance, Rs, 17
crores. Il is not a very small sum. It
is an excess grant demand, not a sup-
plementary grant. So, Rs. 17 crores jn
respect of the Ministry of Finance,
Rs. 5 crores in respect of Defence Ser-
vices-Army, and also for Capital Qui-
lay on Posts and Telegraphs Rs. 16
crores. These three items are big
iterns; the excess amounts jnvolved are
large.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): So far as ex-
penditure under Defence is concerned.
with regard 1o Army, there was larger
expenditure on pay and allowances,
transportation and works, etc., then
anticipated, i.e.. Rs. 4.95 crores. The
second jtem under this is ‘Pensions and
commutations thereof’, Rs, 1.71 crores.
The {otal comes to Rs. 6.66 crores.
More details are given in the Expla-
natory Memorandum which has been
circulated.

Regarding Finance, it is wilh regard
to the loss by exchange on account of
adyustment for the years prior to 1076-
77. As there were larger receipts on
gain by exchange in those years, the
cxcess was notional. That is, Rs. 17.52
crores.

Similarly, with regard to P. & T.
they are larger procurement of general
stores, including adjustmeni of debils
of previous years and more receipts of
manufactured articles from Telecom
factories, Rs. 16.20 crores,
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MR. CHAIRMAN: Now, the ques-
tion is:

“That the respective excess sums
not exceeding the amounts on Re-
venue Account and Capital Account
shown in the third column of the
Order Paper be granted to the Presi-
dent out of the Consolidated Fund
of India to make good the excess on
the respective grants during the year
ended 31st day of March, 1977, in
respect of the following demands
entered in the second column there-
of—

Demands Nos. 11, 19, 21, 24, 20,
49, 40, 54, 57, 68 and 80.”

The wmotion uwas agdopled.

17.26 hrs,

SUPFLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1878-74

MR, CHAIRMAN: Now we take up
item 14—Supplementary Demunds for
Granls (General), 1978-79.

Motion moved:

*That the respective Supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to the
President out of the Consolidated
Fund of India to defray the charges
that will come in course of payment
during the year ending the 3ist day
of March. 1979 in respect of the
following demands entered in the
second column thereof—

Demands Nos. 4, 6, 7, 11, 12, 18, 19,
22, 23. 26 to 32, 40 to 44, 47, 48, 52,
54, 55, 58, 59, 61 to 84, 86, T1, 78 to
81, 88, 90 and 92.”

¥Moved with the recoramendation of the President.
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Supplementary Demands for Grents (General) for 1978-79 submutied to the vote of Lok Sabha

No, of Name of Demand Amount of Demand for Grant
Demand submitted to the vote of the
Houe
Revenue Capital
. Rs.

MINISTRY OF AGRICULTURE AND IRRIGATION
4 Animal Husbandry and Dairy Development . . 2,000

10, 45,0ft,000
6 Department of Food . : . . . . 112,445 05.000 1.000
7 Department of Rural Development . . 88,97.52,000 ’
MINISTRY OF COMMERCE. CIVIL SUPPLIES AND COOP-
ERATION
11 Ministry of Commerce, Civil Supplies and Cooperation . 452,000
12 Foreign Trade and Export Production . . . . 2g,68,80,000 2,000
MINISTRY OF COMMUNICATIONS
18 Capital Outlay on Posts and Telegraphs 3,000
MINISTRY OF DEFENCE
19 Ministry of Defence . . . N . . . 44400, 000
22 Defence Services— Air Force . . . . 59,66,10, 000
23 Defence Servicrs—Pensions . . . . . 8,01, 25.000
MINISTRY OF EDUCATION AND SOCIAL WELFARE
26 Education . . . . . . . . 1.000
27 Department of Social Welfare . ) ) . . 1400,00,000
MINISTRY OF ENERCY
#8 Ministry of Energy . . . . . . 8. 80, oon ..
a9 Power Development . . . . ‘ . . - 46.24,00, 000
go Coal and Lignite . 11,81,00,000
MINISTRY OF EXTERNAL AFFAIRS
g1 Ministry of External Aflairs . . . . . 7:96.85, oo
MINISTRY OF FINANCE
g2 Ministry of Finance . . . . . . . 8o, 39, voo iy
40 Opium and Alkaloid Factories - . . : . 8,83.76,000
41 Transfers to State and Union Territory Governments . 34,94, 79,000 ..
43 Other Bxpenditure of the Ministrv of Finance . . B,68,01,000 19,1801, 00
43 Loans to Government Servants etc. . . 2 o 484 51,00, 000

KA T T



387  GSO (Gen) 178-79  MARCH 18, 1979

GSG (Gen) WM 388

No. of Name of the Demand Amount of Demand for Grant
Demand to be submitted to the vote of
the House
Revenue Capiial
Rs. Ra.
MINISTRY OF HEALTH AND FAMILY WELFARE
44 Ministry of Health and Family Welfare 6, 59,000 ..
MINISTRY OF HOME AFFAIRS
47 Ministry of Home Affairs . 3 | . 22,73, 000 iy
49 Department of Personnel and Administrative Reforms 18.33.000
52 Other Expenditure of the Ministry of Home Affairs . 3,77, 92, 000
54 Chandigarh 22,27,000 e
55 Andaman and Nicobar Islands . . 23, 70, 0LV
MINISTRY OF INDUSTRY
58  Ministry of Industry . 8,48.000 ..
59 Indusiries . 5.00.01, 000
61 Textiles, Handloom and Handicrafts 23, 30, 74,000
MINISTRY OF INFORMATION AND BROADCASTING
69 Ministry of Information and Broadecasting . " 481, 000
63 Information and Publicity . . B . . 5 . 1,000
64 Broadcasting . . . . . . . . . 2,000
MINISTRY OF LABOUR
66 Labour and Employment 2, 000 .
MIN%%Y OF PETROLEUM CHEMICALS AND FER1ILI-
71  Chemicals and Fertilizers Indusiries . .. . 1, 000

MINISTRY OF SHIPPING AND TRANSPORT

76 Roads

77 Ports, Lighthouses and Shipping .

78 Road aad Inland Water Transport . . . .
MINISTRY OF STEEL AND MINES

76 Department of Steel . : . , 5
80 Departmentof Mines . ) ) . .
81 Mines and Minerals . . . . . . .

12,41,87,000  3,73,98,000
276,310,000  g2,16,73,000

- 4,39, 36,000
10,88,%1,000 1,000

- , 00,000 -
. 18, 51,100,000
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No. of Name of the Demand

Amount of Demand for Grant
to be submitted to the vote of
the H

MINISTRY OF TOURISM AND CIVIL AVIATION

88 Tourism

MINISTRY OF WORKS AND HQUSING
g0 Public Works
92 Housing and Urban Developmen:

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (8HRI
SATISH AGARWAL): With your per-
mission, I want to clarify only thus
much, that the Gross Supplementary
Demands for Grants are for Rs. 2032.24
crores. Qut of this a notional amount
of Rs. 1080 crores has to be deducted
by way of Treasury Bills. That means
a grosg expenditure under the Supple-
mentary Demands comes to Rs. 872.24
-oroves. Out of thiz we have to Heduct
e velated recelpts and recoveries
which come to Rs. 120 crores. That
is, though I am seeking through this
appropriation a sum of Rs. 2032 crores,
the net additional expenditure will be
Rs. 843.24 crores. After these adjust-
ments, the expenditure on revenue ac-
count comes to Rs_ 431.22 crores and on
capital account, it comes to Rs. 403.16
crores and an amount of Rs. 137.86
crores goes to debt repayments, That
is how the gross additional expenditure
comes to Rs. 97224 crores. Similarly,
if you go item by item, States and
Union Territories account for Rs, 321.16
crores, public sector units—Rs. 27875
crores, external debt repayments—
Rs. 157.12 crores and other items of ex-
penditure—Rs. 21521 crores. This
makes a total of Rs. 97224 crores.
Qut of this if you deduct the related
receipts and recoveries of Rs. 120
crores, the net additional expenditure
is only Rs. 3843.2¢ crores. This Is
sufficient, I suppose and withput much
discussion these may bé paksed.

ouse
Revenue Capital
Rs Rs.
1,83,14,000
8.97, 46,000 5, 000
1.15,89,000 " 1,000

MR, CHAIRMAN The question is:

“That the iespective Supplement
ary sums nct exceeding the amounts
on Revenue Account and Capital Ac-
count shown in the third column of
the Order Paper be granted to the
President out of the Consolidated
Fund of India to defray the charges
that will come in course of payment
during the year ending the 31st day
of March, 1879 i respect of the fol-
lewing demands entered in the se-
cond column thereof—

Demands Nos 4, 6, 7, 11, 12, 18,
10, 22, 28, 28 to 32, 42 to 44, 47,
49, 52, 54, 55, 58, 59, 61 fo
64, 86, 71, 76 to 81, 88, 50 and 92."

The motion was adopted.

———

17,28 hrs,
APPROPRIATION BILL,* 1878

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). I beg to move
for leave to introduce a Bill to provide
for the authcrisation of appropriation
of moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended on the 31st day
of March, 1977, in excess of the
amounts granted for those services
and for that year.

*Published in Gazette of India Ex traordinary, Part II, section 2 dated

19-3-19,
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MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duced a Bill to provide for the autho-
rigation of appropriation of moneys
out of the Consolidated Fund of
India to meet the amounts spent on
certain services during the financial
year ended on the 31st day of
March, 1877, in excess of the amounts
granted for those serviceg and for
that year.”

The motion was adopted,

SHRI SATISH AGARWAL: I intro-
ducet the Bill.

——

APPROPRIATION (NO. 2) BILL*
1978

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL); I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain further sums from and out of
the Consolidated Fund of India for
the services of the financial year
1978-78.

Bills Introduced MARCH 18, 1079
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MR. CHAIRMAN: The question is:

“That leave the granted to intro-
duce a Bill to authorise payment
and appropriation of certailn further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1878-70."

The motion was adopted.

SHRI SATISH AGARWAL: SirI
introducedf* the Bill

MR. CHAIRMAN: This is the last
item on the Agenda Now, the House
stands adjourned till 11 AM. tomor-
oW,

17.31 hre,

The Lok Sabha then adjourned #ill

Eleven of the Clock on Tuesday,

Morch 20, 1978/Phalguna 20, 1800
(Saka)

“fintroduced with the recommenda tion of the President,
*Published in Gazette of India Ex traordinary, Part II, Section 2. Uated

19-3-79,
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